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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  December  ‘15,  970|Agrahayana
 24,  7092  (SAKA)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (Mr.  Speaker  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Consortium  for  Paper  Making  Machinery  x
 +

 SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN:
 SHRI  DHANDAPANI  :

 *721,

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state:

 (a)  whether  his  Ministry  is  considering  a
 proposal  to  set  up  a_  consortium  in  the  Public
 Sector  for  paper  making  machinery  ;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  time  by  which  the  final  decision
 will  be  taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  A  Statement
 is  laid  on  the  Table  of  the  House.

 Statement
 (a)  to  (c).  The  steps  to  be  taken  to  ensure

 that  the  plant  and  machinery,  needed  to
 achieve  the  target  laid  down  for  pulp  and

 paper  production  in  the  Fourth  Plan,  is  manu-
 factured  within  the  country  to  the  maximum
 extent  possible  and  supplied  on  schedule,  are
 being  examined  by  Government.  Government
 are  of  the  view  that  the  available  manufactur-
 ing  resources  in  the  Public  and  Private  sectors
 should  be  harnessed  in  a  co-ordinated  manner
 to  maximise  production  of  paper  plant  and
 machinery.  Various  approaches  are  being  ex-
 plored  in  this  regard.  One  such  approach
 that  is  being  examined,  which  has  been  referred
 to  asa  “Consortium  approach”,  envisages  an
 arrangement  whereunder  orders  for  paper
 plant  and  machinery  will  be  received  by  a
 single  agency  which  will  arrange  to  have  the
 orders  executed  through  maximum  untilisa-
 tion  of  the  available  manufacturing  facilities
 in  specified  public  and  private  sector  enter-
 prises  who  are  willing  to  participate  in  such  an
 arrangement.  Discussions  are  in  progress  with
 interested  public  and  private  sector  enterprises
 on  the  subject  and  no  decision  has  yet  been
 taken.

 SHRIN.R.  LASKAR:  It  is  clear  from
 the  statement  that  nothing  has  been  done  so
 far  in  regard  to  the  manufacture  of  plant  and
 machinery  for  pulp  and  paper  making  in  the
 country.  In  the  Fourth  Five-Year  Plan  they
 are  going  to  establish  certain  paper  and  pulp
 making  plant  in  the  country.  What  amount
 of  foreign  exchange  willbe  necessary  to  bring
 this  machinery  from  the  foreign  countries  and
 what  efforts  are  Government  making  to
 manufacture  these  things  in  the  country  to
 save  foreign  exchange  ?

 SHRI  M.  R.  KRISHNA:  It  is  only  because
 we  want  to  take  more  concrete  steps  in  order
 to  manufacture  the  machinery  required  for
 the  paper  industry  that  this  consortium  is
 tried  to  be  formed.  We  have  to  invest  about
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 Rs.  180  crores  in  machinery  in  order  to  mect
 the  additional  demands  in  ‘1973-74.  Out  of
 this  we  will  have  to  spend  about  30  per
 cent  in  foreign  exchange  and  the  rest  will  be
 met  from  the  country.  The  efforts  are  to  sec
 that  the  entire  machinery  is  produced  in-

 digenously.

 SHRI  N.  २.  LASKAR:  I  would  like  to
 know  what  atthe  moment  is  the  foreign  ex-
 change  this component  for  importing
 machinery.

 SHRI  M.R.  KRISHNA:  I  have  said  that
 the  foreign  components  would  be  to  the  extent
 of  30  per  cent  ;  in  some  cases  even  more.  So
 far  as  concerns,  which  are  manufacturing
 paper  plantsin  the  country,  are  concerned,
 they  are  doing  machinery  required  for  plants
 which  would  take  in  50  tonnes  and  less.  Our
 aim  is  to  see  that  the  economic  size  is  50
 tonnes  for  the  plant.  Therefore,  to  manu-
 facture  50-tonne  per  day  capacity  plants,  in
 the  initial  stages  the  foreign  exchange  require-
 ment  will  be  a  little  higher.

 SHRI  SRADHAKAR  SUPAKAR:  Apart
 from  the  paper  making  machinery,  certain
 machinery  is  needed  for  purifying  the  effluents
 so  that  water  from  the  effluents  can  be  pro-
 perly  used.  Is  there  any  proposal  to  manu-
 facture  machinery  for  the  purification  of  these
 effluents,  like  Tomlinson’s  plant,  which  purifies
 the  efhuents  ?

 SHRI  M.  R.  KRISHNA:  I  will  collect  the
 information  and  give  to  the  hon.  Member.

 श्री  महाराज  सिह  भारतो  :  अध्यक्ष  महादय,
 कागज  की  भारी  कम  को  देखते  हुए  अगर  हम
 कागज  में  सैल्फ  सफिशिएंट  हो  जाएं  तो  उसका

 एक  हिस्स!  हम  ऐक्सपार्ट  भो  कर  सकेंगे  तो

 उसके  लिए  जितनी  मशीनरी  की  हमको  जरूरत

 होगी  यह  कंसोटियम  उस  सारी  मशीनरी  को

 मेनुफैक्‍्चर  कर  सकेगा  और  इम्पोर्ट  नहीं  करना

 पड़ेगा  तो  इसमें  उसका  पूरा  ध्यान  क्या  सरकार

 रख  रही  है  ?

 SHRI  M.  R.  KRISHNA:  Even  at  present,
 when  we  are  not  having  all  the  machinery  re-
 quired,  we  have  entered  into  export  market
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 to  the  extent  of  Rs.  6.2  crores.  We  are  export-
 ing  paper  to  othcr  countries......

 SHRI  MAHARAJ  SINGH  BHARATI:
 How  much  paper  are  you  importing  ?

 SHRI  M.  R.  KRISHNA:  For  the  news-
 print,  we  are  importing  paper.  For  the  rest
 of  the  things,  we  are  meeting  requirements
 from  indigenous  sources.

 SHRI  N.  K.  SOMANI:  Whenever  a  con-
 sortium  approach  is  made  use  of,  the  Indian
 industry  generally  suffers  from  two  major
 drawbacks.  One  is  the  high  prices  charged  by
 the  manufacturers  of  Indian  capital  equipment
 with  very  poor  warrantees  that  are  not
 enforceable  and  the  second  is  that,  compar-
 atively,  obsolete  designs  get  standardised  in
 this  kind  of  things.  For  instance,  in  respect  of

 the  Indian  paper  and  pulp  industry,  the
 Government  is  trying  to  standardise  the  manu-
 facture  at  the  rate  of  60  tonnes  per  day  of
 capital  equipment  while  in  foreign  countries
 the  existing  range  is  about  200  tonnes  a  day
 with  the  result  that  there  isa  permanent  in-
 capability  in  our  country  to  manufacture  paper
 at  economic  prices.  In  view  of  these  two
 major  drawbacks,  may  I  know  whether  the
 Government  of  India  will  set  firm  guide-lines
 for  this  Consortium  to  look  after  the  problems
 that  arise  from  time  to  time?

 SHRI  M.  R.  KRISHNA:  The  hon.  Mem-
 ber  need  not  have  any  apprehension  about
 the  Consortium  because  in  this  Consortium  we
 are  taking  the  help  of  all  those  concerns  which
 have  been  established  in  the  public  sector.
 We  would  also  welcome  the  private  sector
 concerns  to  associate  themselves  in  this  Con-
 sortium.  But  at  present  we  have  not  yet  been
 able  to  decide  the  pattern  ofits  functioning,
 etc.  The  hon.  Member  is  perhaps  right  in
 saying  thatin  other  countries  200  tonnes  a
 day  is  the  capacity.  Here,  we  are  thinking  of
 having  150  tonnes  a  day.  That  is  a  right  step
 in  the  right  direction.

 SHRI  HEM  BARUA:  In  view  of  the  fact
 that  there  is  an  acute  shortage  of  white  print-
 ing  paper  in  this  country  that  might  affect
 the  production  of  text-books,  may  I  know
 whether  this  Consortium  will  help  in  the  pro-



 5  Oral  Answers

 duction  of  white  printing  paper  and,  secondly,
 in  view  of  the  fact  that  there  is  a  private
 sector  in  paper  industry  which  is  playing  well
 with  the  finances,  what  are  the  steps  that  the
 Government  propose  to  take  to  see  that  the
 things  are  set  right  ?

 SHRI  M.  R.  KRISHNA:  About  the  short-
 age  of  white  paper,  that  has  been  felt  and
 even  during  the  time  when  the  schools  and
 colleges  were  re-opened,  the  shortage  was
 very  badly  felt.  To  meet  that  shortage,  the
 existing  factorics  have  been  asked  to  change
 their  pattern  and  by  that  they  have  increased
 production  by  about  15,000  tonnes,  and  that
 has  eased  the  situation.  This  Consortium  is
 mainly  tofind  out  to  what  extent  we  can
 utilise  the  existing  capacity  in  the  factories  for
 the  manufacture  of  plant  and  machinery  re-
 quired  for  paper  industry.

 Co-relation  between  Central  Government and  Delhi  Administration  regarding
 Social  Welfare  Measures

 #723,  SHRI  BAL  RAJ  MADHOK:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  the  steps  which  have
 been  taken  to  co-relate  the  social  welfare
 measures  of  the  Central  Government  and  Delhi
 Administration  in  the  Union  Territory  of
 Delhi  and  the  result  thereof ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  7४  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO)  There  ३8
 close  co-ordination  between  the  Central
 Department  of  Social  Welfare  and  the
 Delhi  Administration.  ‘The  activities  of  the
 two  are  separate  and  there  is  a  clear  demarca-
 tion  between  the  two.

 SHRI  BAL  RAJ  MADHOK:  Is  it  a  fact
 that  social  welfare  is  a  transferred  subject  and
 the  Delhi  Administration  in  this  regard  is  on
 the  same  footing  as  other  State  Governments  ?

 Is  it  also  a  fact  that  in  response  to  a  propo-
 sal  of  the  Government  of  India,  Department
 of  Social  Welfare,  the  Delhi  Administration
 agreed  in  February  l967  to  take  over  the
 Social  Welfare  and  Rehabilitation  Directorate,
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 New  Delhi  under  its  administrative  contro]
 subject  tothe  condition  that  additional  funds
 for  running  the  Directorate  and  its  ancillary
 organizations  would  be  made  available  to  the
 Administration  ?

 Is  it  also  a  fact  that  in  the  meeting  between
 the  Minister  in  charge  of  Social  Welfare,  Delhi
 Administration  and  the  Minister  in  charge  of
 Social  Welfare.  Central  Government,  held  in
 December  and  also  in  ‘1968,  and  also  this  year, they  discussed  many  ofthe  schemes  that  are
 being  run  by  the  Central  Social  Welfare  Dircc-
 torate  and  agreed  that  they  should  be  trans-
 ferred  to  the  Delhi  Administration  ?  If  it  is  a
 fact,  may  I  know  why  these  institutions  have
 not  so  far  been  to  the  Delhi
 Administration  and  why  the  Central  Govern-
 ment  is  putting  its  foot  in  this  regard  unneces-
 sarily  ?

 transferred

 SHRI  JAGANATH  RAO:  A  demand  was
 made  by  the  Delhi  Administration  for  the
 transfer  of  the  Central  Social  Welfare  institu-
 tions  in  Delhito  them  and  there  was  also  a
 discussion  held  between  the  Delhi  Administra-
 tion  officers  and  the  Central  Department
 officers  in  968  but,  unfortunately,  a  decision
 has  not  been  taken.  I  will  see  that  an  early decision  is  taken  in  the  matter.

 SHRI  BAL  RAJ  MADHOK:  Is  is  a  fact
 that  recently  a  scheme  has  been  drawn  up  for
 distribution  of  cheap  milk  and  food  to  the
 indigent  people  and  that  all  State  Governments
 have  been  given  some  grants  and  the  Delhi
 Administration  has  also  opened  distribution
 centres  and  is  also  giving  grants  to  voluntary
 organizations.  May  I  know  why  in  view  of
 the  fact  that  the  Delhi  Administration  is  doing this  job,  the  Central  Government  also  con-
 tinues  to  give  grants  to  voluntary  organi-
 zations  and  is  starting  its  own  distribution
 centre  and  hasstarted  a  new  centre  in  the
 Kingsway  Camp  which  was  inaugurated  by
 the  Central  Minister  of  Social  Welfare  over  the
 head  of  the  Delhi  Administration  only  a  few
 days  ago?

 MR.  SPEAKER:  The  question  is  about
 the  co-rclation  of  the  social  welfare  activities.

 SHRI  JAGANATH  RAO:  The  crash  pro-
 gramme  is  run  by  the  State  Governments  and
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 the  Union  Territories.  The  other  programme
 is  run  by  the  Balwadis  which  are  run  by  the
 All-India  institutions  like  the  Adimjati  Sevak
 Sangh  and  the  Harijan  Sewak  Sangh.  These
 two  All-India  institutions  get  grants  from  the
 Central  Social  Welfare  Board.  The  crash
 programme  is  run  by  the  States  and  the  Union
 Territories  and  they  are  directly  doing  it.  There
 is  no  clash  in  these  programmes.

 SHRI  BAL.  RAJ  MADHOK:  My  question
 is:  why  you  are  treating  Delhi  administration
 in  a  different  way  ?  The  Delhi  Administration
 is  on  par  with  the  other  State  Governments
 and  what  policy  you  follow  with  regard  to
 other  State  Governments,  you  follow  it  here
 also.

 SHRI  JAGANATH  RAO:  I  agree  that
 the  Union  Territories  stand  on  the  same  footing
 as  the  State  Governments.  There  is  no  devia-
 tion  in  regard  to  Delhi  Administration  at  all.
 But,  in  respect  of  Balwadis,  the  grants  are
 given  by  the  Central  Social  Welfare  Board
 through  these  two  All-India  institutions.  That
 is  different,  whereas  the  crash  programme  is
 run  by  State  Governments  and  the  Union
 Territories.

 SHRI  RANGA  :  Isita  fact  that  the  local
 Governments  are  consulted  before  Government
 decide  upon  making  any  grants  to  any  of  these
 social  welfare  organizations  and  whether  the
 same  procedure  is  being  followed  here  also  ?

 SHRI  JAGANATH  RAO:  Yes,  Sir.  The
 same  procedure  is  being  followed.  There  is  no
 discrimination.

 aa  लोको  वर्कशापों  से  परीक्षण  के  लिए
 निकाले  गये  इंजनों  से  पुर्जों  के  हटा  लिए  जाने

 के  कारण  रेलवे  दुर्घटनाएं

 #724,  श्री  जनेदवर  मिश्र :  क्‍या  रेलवे

 मंत्री  यह  बताने  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि  रेलवे

 लोको  वर्कशापों  से  परीक्षण  के  लिए  निकाले

 गये  इंजनों  से  पराक्षण  के  दौरान  पुर्जे  निकाल

 लिये  जाते  हैं;
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 (ख)  क्‍या  सरकार  ने  कभी  इस  बात  का
 पता  लगाया  है  कि  आजकल  हो  रही  रेल  दुघं-
 टनाओं  का  कारण  इस  प्रकार  होने  वाली  चोरियां
 भी  हैं;

 (ग)  क्‍या  सरकार  को  यह  भी  पता  है  कि

 गोरखपुर  लोको  वर्कशाप  के  एक  अधिकारी  ने
 जब  इस  प्रकार  की  चोरियों  को  रोकने  का
 प्रयास  किया  तो  उस  पर  अनेक  बार  आक्रमण
 किये  गये;  और

 (घ)  ऐसी  घटनाओं  को  रोकने  के  लिए
 सरकार  का  क्या  कार्यवाही  करने  का  विचार  है?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  M.
 YUNUS  SALEEM)  ४  (a)  No,  Sir.

 (b)  Does  pot  arise.  Such  thefts  cannot  be
 the  cause  of  accidents,  as  before  engines  are
 sent  out  for  working  trains,  they  are  thoroughly
 examined  to  ensure  they  are  in  a  safe  condi-
 tion.

 (c)  Yes,  Sir.  There  was  a  case  of  attemp-
 ted  assault  on  an  officer  of  Gorakhpur  Work-
 shop  at  his  residence.  The  motive  of  assault  is
 yet  unknown.  The  casc  is  still  under  investiga-
 tion.

 (d)  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 Statement
 Measures  to  check  such  incidents  are  :

 (i)  Railway  Protection  Force  staff  are
 posted  at  all  workshops  round  the
 clock.

 (ii)  Railway  Protection  Force  plain
 cloth  staff  are  deputed  to  keep
 strict  watch  on  movement  of  crimi-
 nals.

 (iii)  Intelligence  staff  are  deputed  to
 unearth  gangs  responsible  for  the
 thefts  and  receivers  of stolen  pro-
 perty.

 (iv)  All  Railway  workshops  and  local
 sheds  are  covered  by  high  boundry
 walls  and  strict  watch  is  exercised
 on  gates  at  the  time  of  shift.
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 (v)  Engines  on  trial  are  generally  sent
 during  day  time.

 (vi)  Persons  suspected  for  thefts  from
 workshops  and  loco-sheds  are  taken
 up  for  disciplinary  action  and  legal
 action  in  appropriate  cases.

 श्री  जनेदवर  मिश्र  :  मंत्री  जी  ने  जो  जबाब
 दिया  है  उससे  ऐसा  लगता  है  कि  एंजिन  के  पुर्जे
 तो  गायब  होते  ही  हैं,  इस  सरकार  के  एंजिन  के

 पुर्जे  भो  कुछ  गायब  होते  चले  जाते  है।  चोरियां
 जम  कर  हो  रहो  हैं  और  अधिकारी  पर  हमला
 किया  गया  है?  क्या  यह  सहों  नहीं  है  कि

 गोरखपुर  लोकों  वकंशाप  से  जो  एंजिन  ठीक

 होकर  निकलते  रहे  वह  सारे  के  सारे  एक  ही
 लाइन  पर  चलते  थे  और  इस  लाइन  पर  सेठ,
 चोरों  का गिरोह  और  रेलवे  अधिकारी  तीनों
 मिल  कर  पुर्जे  गायब  करवाते  थे  ।  उस  अधिकारी
 ने  उसको  रोका  तो  उस  पर  हमला  क्रिया  गया,
 लेकिन  इस  पर  कोई  भी  कारंवाई  नहीं  की  गई।
 मैं  जानना  चाहूंगा  कि  चूंकि  यह  बहुत  गम्भोर
 मामला  है,  क्योंकि  पुर्जों  के  चोरी  होने  से  एंजिन
 बिगड़  जाते  हैं  और  दुघंटनायें  होतो  हैं,  इसलिये
 क्या  रेलवे  मंत्रालय  सारे  देश  में  लोको  वर्क  शापों
 से  जो  चोरियां  होती  हैं  उनके  बारे  में  कोई  बड़ा
 आयोग  बिठलायेगा  जो  यह  देखे  कि  क्‍या  इन
 चोरियों  में  रेलवे  के  कोई  बड़े  अधिकारी  भी
 शामिल  रहते  हैं  ?  कया  वह  इस  आयोग  की
 रिपोर्ट  को  सदन  के  सामने  पेश  करेगा  ?

 श्री  Jo  aga  सलोम  :  यह  चोरियों  का
 सवाल  ऐसा  है  जो  जरा  गौर  से  समझने  के
 काबिल  है।  वर्कशाप्स  में  एंजिन  ले  जाने  से  पहले
 चोरियां  होती  हैं  या  नहीं  होती  हैं,  इसके  मुता-
 ल्लिक  हमने  तमाम  रेलवेज  से  मालूमात  हासिल
 की  हैं  और  हमें  यह  इत्तला  मिली  है  कि  वर्कशाप
 जाने  रो  पहले  एंजिनों  के  पुर्जों  की  कोई  चोरियां

 नहीं  होती  हैं।  अगर  माननीय  सदस्थ  के  पास

 कोई  मैटोरियल  हो  और  उन्हें  मालूम  हो  कि
 क्रिस  रेलवे  में  वर्कंशाप  पहुंचने  से  पहले  एंजिन
 के  पुर्जे  चोरी  गये  हैं  जिससे  उस  रेलवे  में
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 ऐक्सिडेंट्स  वाकय  हुए  हैँ  तो  वह  उसको  हमारे
 पास  भिजवायें  ।  हम  उसको  पूरो  तरह  एग्जामिन
 करने  के  लिये  तैयार  हैं  -  लेकिन  मेरे  पास  कोई
 ऐसी  सूचना  नहीं  है  जिससे  हम  कह  सके  कि
 वर्कंशाप  जाने  से  पहले  एंजिन  के  पुर्जे  चोरी

 हुए  और  उसकी  वजह  से  ऐक्सिडेंट  वाक्य  हुए

 श्री  जनेबवर  मिश्र  :  मंत्री  महोदय  सवाल
 को  जानबूझ  कर  फंसा  रहे  हैं।  उन्होंने  जो
 वक्तव्य  दिया  है  उसमें  कहा  है  कि  आम  तौर
 से  रेलवे  एंजिन  दिन  में  लोको  वकंशाप  से  बाहर
 निकाले  जाते  हैं  उन्होंने  पहले  जवाब  में  यह  भी

 कहा  है  कि  इस  तरह  की  घटनाओं  की  रोकथाम
 के  लिये  किये  गये  उपाय  इस  प्रकार  हैं  ।  उनके

 एक  ही  वाक्य  से  मालूम  पड़  रहा  है  कि  वह
 सारी  घटनाओं  को  कबूल  करते  हैं  वक्तव्य  देने
 से  पहले  ।  इसलिये  चुनौती  देना  बेकार  है

 मैं  मंत्री  महोदय  से  केवल  यह  जानता  चाहता
 हूं  कि  जब  रेलवे  अधिकारियों,  एंजिन  ड्राइवरों
 और  दूसरे  कमंचारियों  क ेसाथ  मिलकर  चोरी

 होगी  तो  वह  दिन  की  रोशनी  में  करायें  या  रात
 के  अन्धेरे  में,  इसका  फर्क  नहों  पड़ता।  कभी
 भी  चोरी  हो  सकती  है|  इससे  हमें  मतलब  नहीं
 है  मैं  तो  सीधे  सीधे  जानना  चाहता  हूं  कि  क्‍या
 आप  कोई  बहुत  बड़ा  आयोग  बिठलायेंगे  रेलवे
 की  चोरियां  रोकने  के  लिये  क्योंकि  जो  पुर्जे  चोरी
 जाते  हैं  उससे  बहुत  ज्यादा  क्षति  होती,  जान  की
 भी  और  धन  की  भी  -  आयोग  के  बारे  में  न

 कह  कर  वह  हमसे  कहते  हैं  कि  हम  उनकी
 आर०पी०एफ०  की  नौकरी  करके  उनको  खबर
 दिया  करें

 श्री  go  aga  सलीम  :  जो  चोरियां  होती
 हैं  उनको  रोकने  के  लिये  जो  तदबोरे  अख्त्यार

 हुई  हैं  उनके  बारे  में  हमने  एक  स्टेटमेंट  टेबल
 पर  रख  दिया  है।  हम  क्या  तदबीरें  अख्त्यार  कर

 रहे  हैं  वह  माननीय  सदस्य  के  सामने  मौजूद  हैं  ।
 चोरियां  रेलवे  में  होती  हैं  लेकिन  किप्त  मोके  पर

 होती  हैं  यह  सवाल  है  1  माननीय  सदस्य  का
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 कहना  है  कि  जिस  वक्‍त  वर्कशाप  को  एंजिन
 ले  जाये  जाते  हैं  उस  वक्त  चोरियां  होती  हैं
 और  उनके  पुर्जे  निकाले  जाते  हैं,  जिससे  एक्सि-
 डेंट्स  वाकय  होते  हैं।  इसका  भी  हमने  जबाब
 दिया  ।  आपका  सवाल  यह  है  कि:

 —whcther  Government  are  aware  that  parts
 of  the  engines  that  are  taken  out  from
 the  Railway  Loco  Workshop  for  trial,  are
 stolen  in  the  course  of  their  trial.

 यह  गलत  हैं  ।  हमारी  इत्तला  यह  है  कि

 In  the  course  of  trials  no  thefts  are  taking
 place.

 att  जनेश्वर  मिश्र  :  इन  चोरियों  को  रोउ-ने
 के  लिए  कोई  आयोग  विठलायेंगे  या  नहीं  इसका
 तो  जवाब  दिया  जाये  ny

 अध्यक्ष  महोदय  :  आप  जो  क्वेश्चन  करते

 हैं  वह  इन्फार्मेंशन  एलिसिटकरने  के  लिये,  लेकिन
 आप  उसको  आगू  मेन्टटिव  बना  देते  हैं  ।

 SHRI  J.  MOHAMED  IMAM:  Pilferage
 and  theft  is  an  admitted  fact  in  the  Railways.
 The  hon.  Minister  of  Railways,  Shri  Nanda
 has  Jaid  out  a  eleven-point  programme,  one  of
 the  items  of  which  is  to  bring  down  pilferage
 and  thefts  and  other  things  through  whatever
 agency  possible.  As  a  result  of  this  programme,
 how  far  has  pilferage  and  theft  gone  down
 in  the  railways  ?  What  effective  steps  is  he
 going  to  take  in  this  regard  ?

 Secondly,  it  is  also  an  admitted  fact  that  the
 locomotives,  fail  and  break  down  in  the  course
 of  the  journey.  This  invariably  happens  on
 the  metre  gauge  section  between  Poona  and
 Bangalore,  and  the  passengers  are  put  to  consi-
 derable  difficulty.  This  is  attributed  to  want
 of  spare  parts  and  breakdown  of  other  essential
 parts.  What  stepsis  thehon.  Minister  going
 to  take  firstly,  to  put  down  thefts  and  pilferage
 and  secondly  to  ensure  that  engines  which  are
 running  run  to  schedule  and  they  do  not  break
 down  in  the  midst  of  the  journey  ?

 SHRI  M.  YUNUS  SALEEM:  So  far  as
 the  first  part  of  the  question  is  concerned,
 effective  measures  are  being  taken  to  put  down
 pilferage  and  thefts  and  the  results  are  gradu-
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 ally  coming  out.  So  far  as  the  second  part  of  the
 question  is  concerned,  that  is  not  relevant  to
 the  main  question.  If  the  hon.  Member  is
 interested  and  gives  me  notice,  I  shall  be  able
 to  answer  the  question.

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  May  I  supplement  the  answer  given
 by  my  colleague  ?  Regarding  the  first  part  of
 the  question  relating  to  pilferage  and  theft,  I
 fecl  emboldened  to  state  before  the  House  that
 the  efforts  which  have  been  made  have  yielded
 very  rewarding  results,  and  I  am  sure  that
 when  this  is  extended  to  other  areas,  there  will
 be  a  very  great  deal  of  difference  in  this
 matter.

 So  far  as  stoppages  are  concerned,  these
 must  be  partly  because  of  some  defects  in  main-
 tenance,  and  I  have  observed  that  this  is
 happening,  and  we  shall  make  every  effort  to
 see  that  there  is  better  maintenance.

 Replacement  of  old  engines  is  also  a  question
 to  which  we  have  to  give  attention.  I  hope
 that  the  conditions  will  improve  in  the  course
 of  the  next  few  months.

 SHRI  RANGA:  A  few  months  or  few
 years  ?

 SHRI  NANDA  :  A  few  months.

 SHRI  0.  N.  TIWARY  :  In  the  statement
 laid  onthe  Table  of  the  House,  three  steps
 have  been  enumerated  in  the  reply  to  part  (b)
 of  the  main  question.  We  know  that  several
 officers  of  the  RPF,  poor  chowkidars  or  cuns-
 tables  have  been  caught  redhanded  in  dacoities
 and  thefts.  May  I  know  how  many  of  these
 RPF  men  have  been  caught  in  connection  with
 thefts  and  dacoities,  and  whether  Government
 have  taken  any  steps  to  weed  out  such  elements
 from  the  RPF  so  that  there  may  be  less  of
 theft  and  pilferage  ?

 SHRI  M.  YUNUS  SALEEM  ia  It  is  very
 difficult  to  give  the  numbers  of  the  persons
 who  have  been  arrested  for  committing  thefts.
 But  Ican  give  the  information  about  thefts
 from  workshops,  stores  and  other  places.

 SHRI  0.  N.  TIWARY:  The  number  of
 of  persons  caught  and  the  amount  of  thefts  may
 be  given.
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 MR.  SPEAKER:  The  main  question  was
 about  the  thefts.  Ifthe  hon.  Minister  is  in  a
 position  to  answer  this,  he  may  do  so,  or  else
 he  may  ask  for  notice.

 SHRI  M.  YUNUS  SALEEM  :  As  regards
 the  amount  of  theft,  I  am  in  a  position  to  give
 details.

 SHRI  5.  KUNDU:  He  asked  how  many
 persons  were  involved  ?

 SHRI  M.  YUNUS  SALEEM  :  That  is  very
 difficult  to  say.

 SHRI  NANDA :  There  is  information  about
 theft  as  well  as  of  arrests,  arrests  of  RPF  per-
 sonnel,  railway  employees  and  others  up  to  Sept.
 1970.  Theft  of  electrical  goods—total  RPF  nil  ;
 railway  employees  15,  and  outsiders  38.  The
 total  for  all  the  heads  is  4  RPF,  56  railway
 employees  and  403  outsiders—grand  total  573.

 SHRI  5.  KUNDU:  He  asked  about  the
 Gorakhpur  workshop.

 SHRI  NANDA:  This  is  about  the  general
 question.  We  are  making  a  number  of  transfers
 immediately  at  various  places.  Where  RPF
 personnel  work,  wherever  sensitive  points  are
 there,  meaning  points  at  which  are  exposed  to
 corrupt  practices,  changes  have  been  made
 and  more  are  being  made.  I  believe  this  will
 also  lead  to  very  good  results.

 श्री  राम  चरण  :  ये  जो  चोरियां  होती  हैं,
 रेलवे  लोको  से  दो  प्रकार  की  होती  हैं  1  एक
 तो  वहां  से  ताम्बा  और  ब्रास  चोरी  जाता  है
 ओर  दूसरे  जो  इंजन  होता  है  उसमें  जो  व्हील
 एक्सल  होता  है,  उसमें  ब्रास  जो  लगता  है  उसको
 निकाल  लिया  जाता  है  और  उसकी  जगह  आयल
 लगाकर  जूट  लगा  दिया  जाता  है।  इसका
 नतीजा  यह  होता  है  कि  यह  जूट  बाद  में  निकल
 जाता  है  और  एक्सीडेंट  तक  हो  जाते  हैं।  मैं
 जानना  चाहता  हूंकि  लखनऊ  और  गोरखपुर
 लोको  शैड्ज  से  कितना  ब्रास  चोरी  जा  चुका
 है  एक  साल  के  अन्दर  ?

 रेलवे  मंत्रालय  में  उपमंत्रो  (श्री  रोहन  लाल

 चतुर्वेदी)  :  माननीय  सदस्य  लखनऊ  और
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 गोरखपुर  के  अलग  अलग  आंकड़े  चाहते  हैं  1  वे

 इस  वक्‍त  मेरे  पास  नहीं  हैं  ।

 SHRI  5.  KUNDU  :  I  would  like  to  know
 from  the  hon.  Minister,  preferably  the  senior
 one  not  the  junior  one....

 MR.  SPEAKER:  Be  concerned  with  the
 answer,  not  senior  or  junior  Minister.

 ‘SHRI  5.  KUNDU:  I  would  like  to  know
 whether,  particularly  in  the  Gorakhpur  work-
 shop  during  the  last  two  years  the  theft  and
 pilferage  has  increased  considerably  even
 though  the  RPF  staff  has  doubled.  Secondly,
 apropos  the  answer  given  under  (vi)  ‘Persons
 suspected  for  thefts  from  workshops  and  loco-
 sheds  are  taken  up  for  disciplinary  action  and
 legal  action  in  appropriate  cases’,  I  want  to
 know  what  is  the  meaning  of  ‘appropriate
 cases’.  How  many  persons  have  been  appre-
 hended,  how  many  legal  prosecutions  have
 started,  how  many  departmental  people  are
 involved  and  how  many  have  been  sent  to
 prison  ?

 SHRI  M.  YUNUS  SALEEM:  It  is  very
 difficult  to  give  figures  with  regard  to  each
 workshop.  I  have  figures  for  concerning  thefts
 fram  workshops  and  stores.

 SHRI  S.  KUNDU:  Why  is  he  repeating
 what  the  hon.  Minister  has  said  and  wasting
 the  time  of  the  House  ?

 SHRI  M.  YUNUS  SALEEM:  Why  is  he
 agitated  ?

 MR.  SPEAKER  :  Be  a  little  polite  also.

 SHRIM.  YUNUS  SALEEM:  The  value
 of  property  stolen  in  967  is  Rs.  2,52,454  ;  in
 1968,  Rs.  !,77,9I3;  in  969,  Rs.  ‘1,47,444  ;  upto
 September  1970,  Rs.  2,21,144,  Out  of  these,
 the  figures  relating  to  property  recoverd  are
 as  follows  :  967  Rs.  56,493  ;  968  Rs.  65,  867  ;
 969  Rs,  30,680,  and  upto  September  1970,
 Rs.  29,774.  The  number  of  RPF  personnel
 arrested  in  ‘1967  was  56,  in  968  it  was  42  and
 in  969  it  was  I2.

 SHRI  5.  KUNDU  :  How  many  in  Gorakh-
 pur  workshop  ?  Kindly  see  part  (c)  of  the
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 Question  which  reads  :
 “whether  Government  are  also  aware

 that  an  Officer  of  the  Gorakhpur  Loco  Work-
 shop  was  subjected  to  various  assaults.

 MR.SPEAKER:  It  relates  to  an  assault
 on  an  officer.

 SHRIS.  KUNDU:  The  Question  relates
 to  Gorakhpur  workshop.  The  entire  thing  is
 about  Gorakhpur  workshop.  You  please  see
 parts  (a),  (b)  and  (c)  of  the  Question.

 MR.  SPEAKER  :  Ifhe  has  got  the  infor-
 mation,  I  have  no  objection,  but  you  cannot
 force  him.

 SHRI  5.  KUNDU  :  I  am  not  forcing  him.

 SHRI  M.  YUNUS  SALEEM:  So  far  as
 the  question  of  assault  is  concerned,  it  isa  fact
 that  one  officer...

 MR.  SPEAKER:  That  you  have  already
 given.  He  is  asking  under  this  Question  some
 other  facts  which  are  not  covered.

 SHRI  S.  KUNDU:  The  statement  in
 reply  to  part  (d)  of  the  Question  says  :

 “Persons  suspected  for  thefts  from  work-
 shops  and  loco-sheds  are  taken  up..  Me

 It  arises  out  of  the  Gorakhpur  workshop.  The
 entire  Question  is  about  the  Gorakhpur  work-
 shop.

 श्री  मु  अ०  खां  :  अभी  मंत्री  महोदय  ने

 रेलवे  में  मामूली  चोरियों  और  उनके  सिलसिले

 में  की  गई  गिरफ्तारियों  के  आंकड़े  दिये  हैं  V

 क्या  उनको  मालूम  है  कि  सारे  हिन्दुस्तान  में

 लोको  'वर्कंशाप्स  और  लोको  शेड्ज  से  बड़े
 पैमाने  पर  डायनमों  के  पट्टे,  ब्रास  और  दूसरी

 मुख्तलिफ  चीजों  की  चोरी  होती  है  और  हमारे

 यहां  गांवों  में  जो  मोटर-पम्प  और  चक्रिकियां

 लगी  हुई  हैं,  उनमें  आम  तौर  पर  रेलवे  के

 पट्टे  इस्तेमाल  होते  हैं  और  रेलवेज  आज  तक

 उस  चोरी  को  रोकने  में  टोटली  फेल  हुई  हैं  ?

 इस  सूरत  में  क्‍या  मंत्री  महोदय  कोई  ऐसी

 एनक्वारी  कमेटी  मुकरंर  करेंगे,  जो  बड़े  पैमाने

 पर  होने  वाली  रेलवे  के  सामान  की  इस  चोरी
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 को  रोकने  के  बारे  में  अपने  सुझा।  दे,  ताकि
 इन  चोरियों  को  रोका  जा  सके  और  रेलवेज
 के  इस  बड़े  भारी  नुकसान  को  बन्द  कर  दिया
 जा  सके  ?

 श्री  नन्दा :  इस  एनक्वारी  से  कोई  खास
 मदद  नहीं  मिलने  वाली  है  |  हम  जानते  हैं  कि
 क्या  हो  रहा  है।  इस  बारे  में  एक्शन  को
 जरूरत  है  और  हम  एक्शन  ले  रहे  हैं।  जो
 ताकतें  हमारे  खिलाफ  काम  कर  रही  हैं,  वे
 भो  बड़ी  जबदस्त  हैं।  इस  सिलसिले  में  जो

 कुछ  हो  सकता  है,  वह  करने  की  कोशिश

 हो  रही  है  |  उम्मीद  है  कि  आगे  हमें  कामयाबी
 होगी  |

 श्री  Jo  Ho  खां:  अध्यक्ष  महोदय,  मंत्री

 महोदय  ने  कहा  है  कि  जो  ताकतें  काम  कर

 रही  हैं,  वे  इतनी  जबरदस्त  हैं  कि  गवनेमेंट
 उनका  मुकाबला  करने  में  फेल  हुई  है  और  जो

 कुछ  वह  कर  सकते  हैं,  वह  कर  रहे  हैं।  क्या  यह
 सही  जवाब  है  ?

 थ्री  नन्दा :  मैंने  कहा  है  कि  हमारी
 कोशिश  कामयाब  हो  रही  है  और  आगे  ज्यादा
 कामयाब  होगी  ।

 “Most  Backward”  Classes  of  West  Bengal

 *728  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  LAW  AND  SOCIAL  WEL-
 FARE  be  pleased  to  state  :

 (a)  the  name  of  the  “most  backward”
 among  the  Scheduled  Castes  and  Scheduled
 Tribes  in  West  Bengal,  District-wise;

 (b)  the  nature  of  backwardness;
 (c)  whether  Government  have  any  special

 scheme  for  the  economic;  educational  and
 social  upliftment  of  these  “most  backward”
 communities  ;  and

 (d)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  The  pro-
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 visions  of  the  Constitution  do  not  envisage  the
 specification  of  ‘most  backward’  categories
 within  the  Scheduled  Castes  and  Scheduled
 Tribes  and  no  such  specification  has  been
 made.

 Do  not  arise. (b)  to  (d).

 SHRI  JYOTIRMOY  BASU:  Will  the
 hon.  Minister  kindly  tell  the  House  if  they
 have  got  a  sort  of  comparison  of  the  Scheduled
 Castes,  backward  and  most  backward  classes
 as  among  the  neighbouring  States  of  Orissa,
 West  Bengal  and  Bihar,  and  if  not,  the  rea-
 sons  therefor  ?

 SHRI  JAGANATH  RAO:  Lists  are
 made  on  the  representation  of  States  and
 Union  Territories  regarding  the  Scheduled
 Castes  and  Tribes  but  no  classification  as  such
 is  made  as  to  who  is  more  backward  or  less
 backward  ;  it  is  not  done  by  us.  The  State
 Governments  do  it  with  a  view  to  implemen-
 ting  the  development  programmes.

 SHRI  JYOTIRMOY  BASU:  Do  Govern-
 ment  contemplate  classifying  people  who  are
 really  economically  backward  and  if  so,  what
 are  the  details  that  they  have  in  mind;  if  not,
 the  reasons  therefor  ?

 SHRI  JAGANATH  RAO:  It  is  not
 possible.  Backward  means  economically,
 educationally  and  socially  backward.  There-
 fore,  no  specific  attempts  are  being  made  to
 classify  them  especially  on  economic  grounds.

 SHRI  B.K.  DASCHOWDHURY:  Are
 they  aware  that  in  complete  violation  of  the
 constitutional  provisions  and  the  order  regard-
 ing  the  Scheduled  castes  and  tribes,  the  West
 Bengal  Government  have  imposed  a  ban  since
 967  and  have  re-scheduled  the  whole  list  and
 have  said  that  22  communities  of  these  catego-
 ries  of  people  are  not  to  receive  any  educatio-
 nal  benefits  such  as  stipends,  pre-metric
 scholarships,  etc.  As  such  the  West  Bengal
 Government  have  been  depriving  those  22
 communities  in  violation  of  the  constitutional
 provisions.  If  so,  what  steps  does  the  hon.
 Minister  want  to  take  against  West  Bengal
 Government  in  this  matter  ?
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 SHRI  JAGANATH  RAO:  The  State
 Governments  have  no  right  to  deschedule  any
 community.  It  is  the  President  which  has  the
 authority  to  classify  some  communities  as
 Scheduled  Castes  and  Tribes.  If  there  is  going
 to  be  an  amendment,  it  should  be  an  amend-
 ment  of  the  President’s  order.  If  it  is  done  by
 the  West  Bengal  Government  it  has  no  consti-
 tutional  validity.  If  it  is  brought  to  our  notice
 we  shall  take  action.

 SHRI  8.  K.  DASCHOWDHURY  :  Kindly
 take  action.

 Strike/Lock-Out  in  the  HMT  Bangalore

 *729.  SHRI  RAGHUVIR  SINGH
 SHASTRI:

 SHRI  HIMATSINGKA  :
 SHRI  SRADHAKAR  SUPAKAR  :

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state:

 (a)  whether  the  lock-out  at  the  Hindustan
 Machine  Tools  Limited,  Bangalore  has  been
 lifted  ;  if  so,  when  its  normal  working
 commenced  ;

 (b)  the  nature  of  the  dispute  which  erupted
 into  the  strike/lock-out  and  how  it  has  been
 or  is  being  resolved  ;  and

 (c)  the  total  loss  in  production  during  the
 period  of  the  strike/lock  out  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.

 Statement

 (a)  The  lock-out  declared  by  the  manage-
 ment  of  Hindustan  Machine  Tools  Ltd.,
 Bangalore  in  its  units  I  &  II  at  Bangalore  was
 lifted  with  effect  from  5.30  a.m.  on  2Ist
 November,  1970.  The  normal  working,  how-
 ever,  commenced  with  effect  from  5.30  a.  m.
 on  30th  November,  1970.

 (b)  The  dispute  was  over  the  quantum  of
 bonus  payable  to  the  workers  of  H.  M.  T.
 I  &  II  Bangalore  for  the  year  1969-70,  As  the
 working  results  did  not  disclose  any  allucable
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 surplus,  the  management  decided  to  pay  the
 statutory  minimum  of  4%  bonus  stipulated
 under  the  provisions  of  the  Payment  of  Bonus
 Act,  I965  for  the  said  year.  The  workers
 demanded  a  higher  quantum  of  bonus  and
 launched  an  agitation  culminating  in  a  strike
 by  the  workers  of  HMT  I  &  II  and  lock-out
 by  the  management.

 As  conciliation  meetings  broke  down,  the
 management  entered  into  direct  discussions
 with  the  labour  representatives  and  after  pro-
 tracted  discussions  a  settlement  was  reached
 on  29.11.1970.  The  broad  terms  of  settlement
 are  given  in  the  Annexure.

 (c)  The  production  loss  during  October,
 970  and  November,  970  arising  out  of  the
 strike  and  lock-out  is  estimated  to  be  around
 Rs.  l0!  lakhs.

 Annexure  to  part  (b)  of  the  answer  above  7

 (i)  The  Karmik  Sangha  will  accept  the
 offer  of  the  Management  for
 the  payment  of  4%  bonus  for  the
 year  1969-70  under  protest  एलान
 ding  the  Industrial  Tribunal’s
 decision  in  the  matter.

 (ii)  As  a  gesture  of  goodwill  the
 Management  will  pay  one  month’s
 wages  as  a  special  advance  to
 employees  of  HMT  I  &  वा  includ-
 ing  the  Head  Office  to  be  recove-
 red  fully  within  18,  months  from
 the  date  of  the  settlement.  The
 recovery  to  start  after  six  months.

 (iii)  In  respect  of  wages  for  the  period
 9-11-1970  to  2!-I!-970,  the  emp-
 loyees  will  be  paid  50%  of  the
 total  wages  alongwith  salary  for
 the  months  of  November,  1970.
 The  balance  of  50%  for  the  said
 period  shall  be  paid  alongwith
 salary  for  the  month  of  March,
 97]  payable  in  April,  97l  provi-
 ded  the  production  is  maintained
 as  per  production  programme
 earlier  approved.  Ifthe  approved
 production  programme  is  not
 achieved,  the  50%  wages  now  paid
 will  be  recovered  after  31-3-1971.,
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 (iv)  The  points  of  dispute  regarding
 the  legality  of  the  justification  for
 and  the  reliefs,  if  any,  to  which
 Parties  may  be  entitled  in  respect
 of  the  strike  of  the  workmen  from
 9-I!-70,  and  the  lock-out  ‘ordered
 by  the  management  with  effect
 from  the  same  date,  referred  to
 adjudication  in  the  Mysore

 order  dated  7th,
 November,  1970,  shall  be  jointly
 withdrawn  by  the  Management
 and  the  labour.

 Government’s

 ) (v)  The  Sangha  will  express  regret  for
 the  unfortunate  incidents  of
 9-I!-970.  The  Management  will
 withdraw  the  charge-sheets,  war-
 ning  notices  or  advisory  notices
 issued  from  19-10-1970  to  29-II4
 970  to  all  employees  excepting
 the  5  employees  who  were  invol-
 ved  in  acts  The
 Management  will  also  withdraw
 the  suspension  orders  and  conduct
 inquiries  in  respect  of  the  5
 employees.  The  Karmik  Sangha
 has  agreed  that  six  of  these  I5
 employees  who  were  involved  in
 repetitive  violence  will  be  on  leave
 until  their  inquiry  proceedings  are
 completed.

 of  violence.

 (vi)  The  Sangha  and  the  Management will  continue  the  work  in  an
 atmosphere  of  goodwill,  under-
 Standing  cooperation  and  cordia-
 lity.  The  Sangha  assures  discipline and  productivity.

 (vii)  The  settlement  is  without  Prejudice to  the  rights  of  the  parties  in  the
 pending  reference  before  the
 Industrial  Tribunal  on  the  ques-
 tion  of  bonus  to  which  the  workers
 are  entitled  for  the  year  969-70,

 श्री  रघुबोर  सिह  शास्त्री  :  क्या  कामिक
 संघ  ने  अपनी  मांगों  के  साथ  यह  भी  आरोप
 लगाया  है  कि  हमारा  बोनस  कम  होने  का  एक
 बड़ा  कारण  यह  है  कि  कारखाने  में  प्लानिंग
 डिफेक्टिव  है,  बहुत  नाजायज  खर्चा  हो  रहा
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 है  और  जो  भी  बेलेंस-शोट  या  हिसाब  वगेरह
 बनाये  गये  हैं,  अधिकारियों  ने  जान-बूझ  कर

 उसमें  बड़ी  गड़बड़  की  है?  इस  सम्बन्ध  में

 सरकार  का  क्‍या  कहना  है,  ताकि  सावंजनिक

 घन  के  उपथोग  के  सम्बन्ध  में  जनता  में  फंली

 आशंकाओं  का  निराकरण  हो  सके  ?

 SHRI  M.  R.  KRISHNA:  It  is  true  that
 the  Karmik  Sangh  has  been  focussing  the
 attention  of  the  Government  on  these  facts
 that  planning  in  the  factory  is  not  according  to
 their  looking.  They  seem  to  think  that  there  is
 overstocking  of  certain  materials  and  in  some
 cases  there  is  no  stock  of  materials.  They  base
 their  arguments  that  the  management  and
 some  officials  are  going  abroad  for  finding
 market  in  machine  tools  produced  in  the
 HMT.  These  were  the  things  on  which  the
 labour  was  agitated  and  they  said  that  plan-
 ning  was  detective  and  therefore  the  cost  of
 production  has  increased.  It  is  not  correct.
 All  these  things  have  been  gone  into.  At
 present  the  labour  is  satisfied  and  they  have
 gone  back  to  work.  The  allegations  which  have
 been  brought  out  by  the  labour  are  being
 investigated.

 श्री  रघुबीर  सिह  ज्ञास्त्रो  :  जो  वक्तव्य  टेबल

 पर  रखा  गया  है  उम्रमें  बताया  गया  हैकि

 अक्टूबर,  नवम्बर,  970  में  स्ट्राइक  और  लाक-

 आउट  के  कारण  का  रखा ने  को  LOL  लाख  रुपये  का

 नुकसान  हुआ  है  1  उसमें  यह  भी  बताया  गया  है  कि

 9-lI-70  को  जो  दुर्भाग्यपूर्ण  घटनायें  हुई  थीं,
 उनके  सम्बन्ध  में  कमंचारियों  ने  खेद  प्रकट

 क्रिया  है  ।  यह  भी  कहा  गया  है  कि  अन्य

 कर्मचारियों  को  माफी  देते  हुए  भी  पंद्रह  कर्म-

 चारियों  पर  आरोप  लगाया  गया  है,  क्योंकि

 वे  हिंसक  कार्यत्राहियों  के  लिये  जिम्मेदार  है।
 मैं  यह  जानना  चाहता  हूं  कि  यह  i0)  लाख

 रुपये  का  नुकसान  सिफ  स्ट्राइक  और  लाक-

 आउट  का  वजह  से  काम  न  होने  के  कारण

 हुआ  है,  यह  हिंसक  कार्यवाहियों  के  कारण  जो

 तोड़-फोड़  हुई  वह  भी  इसमें  है  और  यदि  कोई

 हिंसक  कार्यंबाहियां  हुई  हैं  ता  वह  क्या  हुई  हैं
 यह  भी  आप  बताने  की  कृपा  करें।
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 SHRI  M.  R.  KRISHNA:  This  figure  is
 mainly  due  to  the  fall  in  production  and  the
 labour  is  so  nice  that  it  has  agreed  with  the
 management  that  they  would  accept  50  per
 cent  of  the  lock-out  wages,  and  if  they  do  not
 meet  their  commitment  and  increase  the  pro-
 duction  to  meet  the  full  target,  in  that  case,
 they  would  even  forgo  the  salary  which  they
 have  received  in  the  form  of  50  per  cent.

 श्रो  रघवोर  सिह  ज्ञास्त्री  :  वह  हिसक
 और  ताड़  फोड़  को  कायंवाहियां  कया  हुई  हैं  ?

 SHRI  M.R.  KRISHNA  :  The  management
 was  liberal  enough  to  withdraw  the  cases  of
 some  of  the  labourers,  but  in  cases  where
 labour  or  somebody  was  found  to  be  actually
 assaulting  the  officers,  those  cases  are  with
 the  police.

 SHRI  SRADHAKAR  SUPAKAR:  One
 thing  is  not  clear  from  the  statement.  Will  the
 Minister  state  why  normal  production  was
 stopped  between  2Ist  November,  1970  and
 30th  November,  970  ;  secondly,  why  it  was
 not  referred  to  the  industrial  tribunal  before
 the  trouble  started.  The  strike  and  the  lock-
 out  started  on  the  9th  November,  970.

 SHRI  M.  R.  KRISHNA:  The  strike  ballot
 was  taken.  After  that,  the  management  was
 trying  to  persuade  the  workers  to  join  the  facto-
 ries  and  some  of  the  Members  of  Parliament  also
 started  meeting  the  Minister  and  negotiating
 on  behalf  of  the  workers,  and  the  State
 Government  have  also  taken  this  matter  into
 consideration.  Only  when  the  labour  was
 bent  upon  going  on  strike,  the  lock-out  was
 declared.  In  the  meantime,  all  the  ncgotia-
 tions  were  going  on.  Therefore,  there  was  no
 need  for  it  to  be  referred  to  the  tribunal  imme-
 diately.

 SHRI  LOBO  PRABHU :  I  proceed  on  the
 presumption  that  Government  is  a  model
 employer  and  the  public  sector  should  set  an
 example  to  the  private  sector  in  respect  of
 labour  relations.

 SHRI  ATAL  BIHARI  VAJPAYEE:  That
 presumption  is  wrong.

 SHRI  LOBO  PRABHU  :  Accordingly,  my
 first  question  is  this.  Does  the  loss  of  Rs.  101
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 lakhs  included  the  wages  to  be  paid  for  the
 period  of  closure  ?  If  so,  what  is  the  total
 Joss  ?  My  second  question  is  this.  Since  the
 dispute  led  ultimately  to  full  acceptance  of
 the  claims  of  the  workers  was  it  necessary  to
 have  such  a  dispute  at  all?  And  if  it  was
 necessary,  why  did  you  not  refer  the  dispute  to
 adjudication  which  is  being  done  now  ?

 SHRI  M.R.  KRISHNA:  It  is  true  that
 the  public  sector  industries  are  a  model  em-
 ployer  and  they  are  working  in  that  spirit.
 The  provisions  and  facilities  which  are  created
 in  the  public  sector  industries  would  convince
 anybody  that  the  public  sector  the  units—the
 workers  and  the  staff—are  functioning  in  that
 spirit.

 About  the  sum  of  Rs.  0]  lakhs,  it  is  very
 clear  that  there  is  a  fall  in  production,  because
 of  which  this  figure  has  come  to  Rs.  |  crore.
 This  fall  in  production  also  means  wages  paid
 tothe  labour  even  without  doing  the  work
 during  that  period.  But  in  any  case,  now  the
 labour  has  given  commitment  that  whatever
 the  loss,  that  would  be  made  up  by  greater
 production.  They  are  working  in  that  spirit,
 and  when  we  went  and  saw  the  factory,  both
 the  management  and  labour  are  bent  upon
 meeting  the  loss  which  has  occurred,  and  there
 is  likely  to  be  over  production  also.

 श्री  प्रेम  चन्द  वर्मा  :  अध्यक्ष  महोदय,  मंत्री

 महोदय  ने  अभी  कहा  है  कि  प्रोडक्शन  में  भी
 कमी  हुई  है  तो  मैं  सबसे  पहले  तो  यह  जानना

 चाहता  हूं  कि  जो  स्टेटमेंट  उन्होंने  दिया  है
 उससे  पता  चलता  है  कि  कोई  ऐसी  दात  नही
 है  जो  कि  इस  झगड़े  से  पहले  मंजूर  नहीं  की
 जा  सकती  थी  स्टेटमेंट  से  साफ  पता  चलता

 है  कि  4  परसेंट  बोनस  उन्होंने  स्वीकार  किया

 है।  तो  मैं  जानता  चाहता  हूं  कि  जब  मजदूरों
 और  मैनेजमेंट  के  अन्दर  यह  बातचीत  चली
 जो  बाद  में  सेटिल  किया  है  उसको  पहले  सेटिल
 करने  के  लिये  इनके  पास  कोई  ऐसी  मशीनरी

 है  कि  जो  मशीनरी  इस  सारे  मामले  को  देखे
 और  मैनेजमेंट  ओर  लेबर  के  झगड़े  को  आपस
 में बैठ  कर  वही  तय  करे ?  क्‍या  कोई  ऐसी
 मशीनरी  है,  यदि  है  तो  वह  कौन  सी  है  ओर
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 नहीं  है  तो  क्‍या  वह  ऐसी  कोई  मशीनरी

 बनाएंगे  ?

 दूसरा  मेरा  सवाल  है,  एक  इल्जाम  लगाया
 जाता  है,  एच  एम  टी  जो  पहले  आप  जानते
 हैं  क्योंकि  आप  चेयरमैन  रहे  हैं  पब्लिक  अंडर-
 टेकिंग्स  कमेटी  के,  यह  कम्पनी  सबसे  अच्छी
 कम्पनी  पब्लिक  अंडरटेकिग्स  में  गिनीग  ई  है,
 लेकिन  दो  साल  से  इसके  प्रबन्ध  में  इस  प्रकार
 की  खामिया  आ  गई  हैं  कि  इसका  भो  बेड़ा  गर्क

 हाने  जा  रहा  है,  तो  क्या  आनरेबल  मिनिस्टर
 महोदय,  इस  बात  का  विश्वास  सदन  को
 दिल!एंगे  कि  कम्पनी  के  बारे  में  पूरी  जांच
 पड़ताल  वह  करेंगे  कि  दो  साल  में  वह  तरक्की

 के  वजाय  अवनति  की  तरफ  क्‍यों  जा  रही  है
 और  यह  जांच-पड़ताल  करके  सारी  रिपोर्ट
 सदन  के  सामने  रखेंगे  |

 SHRI  M.  R.  KRISHNA:  At  one  stage,
 the  workers  refused  to  accept  the  4  per  cent
 statutory  bonus.  Earlier  this  unit  has  even
 given  20  percent  bonus  to  the  workers,  because
 the  production  and  sales  of  HMT  products
 were  so  high.  It  was  reduced  to  the  statutory
 minimum  of  4  per  cent  due  to  the  recession,
 there  were  no  sales  and  losses  occurred.  This
 was  referred  to  adjudication  and  they  also
 said,  because  there  is  no  surplus  and  the  com-
 pany  is  not  making  profits,  therefore  only  4  per
 cent  would  be  given  to  the  labour.  Labour
 once  again  wanted  to  agitate  over  it,  knowing
 fully  well  that  the  decision  of  the  judiciary  was
 against  them  earlier.  In  any  case,  the  whole
 case  is  now  being  gone  into.  Hon.  member
 should  not  think  there  was  a  fall  in  production
 and  therefore  there  was  loss.  There  was  reces-
 sion  in  the  whole  world  because  of  which  the
 machines  were  not  sold.  Now  the  position  has
 changed.  HMT  products  are  being  purchased
 by  foreign  countries.  Various  agencies  have
 been  created  and  there  is  hope  that  we  would
 be  able  to  sell  more  machines.  Therefore,
 labour  will  get  higher  bonus.

 SHRIR.K.  BIRLA:  In  item  (a)  of  the
 minister’s  statement,  it  is  said  that  the  lock-
 out  was  lifted  with  effect  from  5.30  A.M.  on
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 2ist  November,  1970  and  normal  working
 started  on  30th  November.  Why  did  Govern-
 ment  take  9  days  to  start  normal  working  after
 the  lock-out  was  lifted  ?

 SHRI  M.  R.  KRISHNA:  I  have  already
 explained  that  negotiations  were  going  on.
 Even  though  some  workers  were  prepared  to
 come  to  work,  the  management  thought  their

 be  good.  In  order  to
 protect  the  factory  property,  they  did  not  open
 untill  the  labour  union  decided  that  they
 would  rejoin  duty.  All  this  process  definitely
 would  have  taken  certain  time.

 intention  may  not

 SHRIS.  KUNDU:  MayI  know  whether
 even  after  normalcy  has  returned  to  the  factory,
 5  workers  are  still  charge-sheeted  ?  In  view
 of  normalcy  having  returned,  have  the  minis-
 try  advised  the  HMT  manager  to  withdraw
 the  charge-sheets  against  those  I5  workers  ?

 SHRI  M.  R.  KRISHNA:  We  would  like
 to  help  the  workers.  It  is  not  our  intention  to
 victimise  or  harass  anybody.  At  the  same  time,
 we  will  have  to  see  that  the  factories  are
 managed  efficiently  and  discipline  is  main-
 tained.  When  violence  is  involved,  it  becomes
 necessary  for  us  to  punish  those  people  who
 went  out  of  their  way  and  assaulted  the
 oflicers.

 SHRIG.  Y.  KRISHNA:  Is  it  not  an
 established  fact  that  the  workers  of  HMT
 were  ona  peaceful  strike  ?  Is  it  also  not  a
 fact  that  due  to  the  institution  or  instigation
 the  State  Government  created  a  situation
 where  the  workers  could  not  carry  on  their
 trade  union  activities  ?  So,  would  the  Govern-
 ment  be  pleased  to  probe  into  the  matter  by
 a  parliamentary  delegation  or  through  their
 own  machinery  ?

 SHRI  M.  R.KRISHNA:  The  hon.  Mem-
 ber  is  throwing  the  blame  on  the  State  Govern-
 ment.  I  think  the  State  Government  will
 have  to  come  to  the  rescue  of  the  Central
 Government  in  order  to  protect  the  industries.
 As  far  as  the  Mysore  State  Government  is  con-
 cerned,  it  has  acted  wisely  and  in  time.  There-
 fore,  I  do  not  think  there  is  any  necessity  at
 this  stage  for  any  parliamentary  committee  to
 gointo  this  aspect  to  find  out  whether  the
 State  Government  has  really  created  this  prob-
 lem  or  not.
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 Appeal  Disposed  of  by  Income-Tax  Appel-
 late  Tribunal,  Calcutta  Benches

 *73l,  SHRI  BENI  SHANKER  SHARMA:
 Willthe  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  the  number  of  appeals  disposed  of  by
 the  Calcutta  Benches  of  the  Income-tax  Appel-
 late  Tribunal  during  the  period  Ist  April,
 969  to  3lst  March,  1970,  and  Ist  April,  969  to
 30th  September,  970  giving  separately  the
 numbers  of  appeals  disposed  of,  which  were  filed
 by  the  Department  and  of  those  filed  by  the
 Assessces  and  the  proportion  thereof  ;

 (b)  the  total  tax  relief  allowed  to  the  Asses-
 sees  in  the  appcals  disposed  of  in  their  favour
 and  the  tax  effect  of  the  appeals  disposed  of  in
 the  favour  of  the  Department  during  the  above
 period  ;  and

 (c)  the  number  of  appeals  filed  by  the
 Department  and  the  Assessees  during  the  same
 period  in  Calcutta  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  The  num-
 ber  of  appeals  disposed  of  by  the  Calcutta
 Benches  of  the  Income-tax  Appellate  Tribunal
 during  the  period  Ist  April,  969  to  181.
 March,  970  was  5,320  out  of  which  4,I25
 were  filed  by  the  Assessees  and  I!95  by  the
 Department,  the  proportion  between  the  two
 being  77.5  and  22.5.  During  the  period  Ist
 April,  970  to  30th  September,  1970,  the
 number  of  appeals  disposed  of  by  these
 Benches  was  3049,  out  of  which  237]  were
 filed  by  the  Assessees  and  678  by  the  Depart-
 ment,  the  proportion  between  the  two  being
 77.8  and  22.2.

 (b)  The  information  is  being  collected  from
 the  Ministry  of  Finance  and  will  be  laid  on
 the  Table  of  the  House.

 (c)  The  number  of  appeals  filed  by  the
 Assessees  during  the  period  from  1.4.69  to
 31.3.70  was  6422  and  those  filed  by  the  Depart-
 ment  was  1590.  The  number  of  appeals  filed
 the  Assessees  during  the  period  1.4.70,  to
 30.9.70  was  3300  and  those  filed  by  the
 Department  was  952.
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 श्री  बेणी  शंकर  हार्मा  :  अध्यक्ष  महोदय,
 इस  प्रश्न  का  जो  खास  उत्तर  आना  चाहिये  था,
 वह  नदारद  है  1  (ब)  भाग  में  इन्होंने  कहा  है
 कि  हम  इस्फोर्मेशन  एकत्र  कर  रहे  हैं।  में  मंत्रा

 महोदय  से  पूछता  चाहता  हूं  कि  मैंने  2]  दिन

 पहले  इस  प्रइन  की  सूचना  भेजी  'थो  और  अब

 तक  यह  इनफार्मेशन  इकटूठा  हो  जानो  चाहिये

 थी,  अब  इसके  अभाव  में  क्या  प्रइन  पूंछ  ?

 लेकिन  इसको  छोड़कर  जो  दूसरा  प्रश्न  मेरे

 सामने  आता  है,  मैं  वही  पूछना  चाहता  हुं  t

 माननीय  मंत्री  जी  ने  बताया  हैकि
 1969-70  में  कलकत्ता  में  इनकमटैक्स  'एप्लेट

 ट्रिब्यूनल  ने  5020  मामलों  के  फैसले  किये

 मैं  मंत्री  महोदय  से  पूछना  चाहता  हूं  कि

 कलकत्ता  में  अपीलों  का  पेन्‍्डेन्सों  क्रितनी  है
 अर्थात  कितने  अपील  के  केस  उनके  सामने  पड़े

 हुए  हैं,  जिनके  फैसले  होने  बाकी  हैं  ?  मैं  यह
 भी  जानना  चाहता  हूं  कि  वहां  इस  समय्र  जितनी

 बेन्चें  काम  कर  रही  हैं,  उन  बेंचों  में  कितने

 मेम्बर्स  होने  चाहिये  और  वहां  पूरी  संख्या  में

 मेम्बर  हैं  या  नहीं  ?  जैसे  वहां  पांच  बेंचें  काम

 कर  रहा  हैं  तो  उनमें  कम  से  कम 10  मेम्बर

 होने  चाहिये,  क्या  वहां  वास्तव  में  I0  मेम्बर
 हैं?  क्या  यह  सही  नहीं  है  कि  वहां  l0  मेम्बर

 के  बजाय  8  या  9  मेम्बर  ही  काम  कर  रहे  हैं,

 इसलिये  एक  मेम्बर  का  दा  या  वाभी-कमा

 तीन  बेंचों  मे ंकाम  करना  पड़ता  है  ।  इस  तरह

 उन  पर  काम  का  बोझ  तो  पड़ता  हा  है,  साथ

 ही  साथ  एपलेट्स  ओर  उनके  जो  वकील  हैं

 उन्हें  भी  हैरानों  और  परेशानी  होती  है।  जहां
 ]  0  मेम्बर  की  आवद्यकता  हो,  वहां  एक-दो

 मेम्बर  एक्स्ट्रा  मो  होने  चाहिये,  ताकि  अगर

 कोई  बीमार  पड़े  या  छुटूटी  ले  तो  वह  उनके

 बदल  काम  कर  सकें।  इसलिये  मैं  जानना

 चाहता  हूं  कि  इन  बेंचों  में  पूरे  मेम्बर  के

 अलावा  क्‍या  आप  एक  या  दो  एक्स्ट्रा  मेम्बर

 भी  एप्वाइन्ट  करेंगे  जो  स्टेपनी  का  काम  कर

 सके  ?
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 SHRI  JAGANATH  RAO:  There  are  at
 present  23  benches  all  over  the  country  and
 five  benches  in  Calcutta.  It  is  true  that  there
 is  a  shortage  of  officers  in  Calcutta  and  from
 time  to  time  officers  are  being  drawn  from
 other  benches.  We  have  recently  selected  a
 number  of  accountant  members  and  judicial
 members.  I  hope,  in  Calcutta  we  will  have
 two  more  benches  to  dispose  of  the  work.  Cal-
 cutta  is  a  very  heavy  region  where  there  is
 long  pendency  of  appeals.  The  disposal  of  the
 Calcutta  bench  by  and  large  is  very  fair  and  it
 is  able  to  keep  pace  with  the  institution.  We
 have  instructed  the  benches  all  over  the  coun-
 try  to  expedite  disposal  so  that  the  backlog
 could  be  removed.

 Regarding  the  information  about  the
 amounts  of  relief  given  tothe  assessecs,  it  is
 not  possible  because  in  pursuance  of  the  judg-
 ments  the  Commissioners  of  Income-tax  have
 to  work  out  the  relief  given  to  the  assessees.
 Therefore  we  have  to  get  the  information  from
 the  Income-tax  Commissioners  of  various
 States.  The  Finance  Ministry  have  to  get  the
 information  and  supply  it  to  us.  That  is  why
 T  could  not  give  the  figure.

 att  वेणी  शंकर  शर्मा:  अध्यक्ष  महोदय,
 मेरे  प्रश्नों  का  उत्तर  नहीं  आया  |  मैंने  पूछा  था
 कि  कलकत्ता  की  बेंचों  में  क्रितनी  पेन्डन्सी  हैं
 और  उस  पेनडेन्सी  को  निपटाने  में  कितना
 समय  लगेगा  ?

 SHRI  JAGANATH  RAO:  I  cannot  give
 the  exact  figure  but  I  have  said  that  the  pen-
 dency  is  rather  heavy.  With  the  appointment
 of  new  benches,  I  hope,  in  a  few  months’  time
 they  will  be  able  to  keep  pace  with  the  insti-
 tution.

 a  वेणी  शंकर  शर्मा  :  अगर  मंत्री  जी
 को  मालूम  लहीं  है  तो  मैं  बतला  देना  चाहता
 हूं।  इस  समय  जितने  कसेज  वहां  पेन्डिग  हैं
 उनको  निपटाने  में  कम  से  कम  तीन  वर्ष  लगेंगे,
 इसलिये  मैं  सुझाव  देना  चाहता  हुं  कि  वहां  बेंचों
 की  संख्या  डबल  कर  देनी  चाहिये  ।

 मेरा  दूसरा  प्रश्न  है"
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 अध्यक्ष  महोदय  :  आपने  पहले  के  साथ

 दूसरा  जोड़  दिया  था।  अब  दूसरे  के  साथ
 फिर  दूसरा  जोड़ेगे  तो  कैसे  चलेगा  ?

 श्रो  वेणी  दांकर  शर्मा  :  वह  तो  पहले  का

 उन्होंने  जवाब  नहीं  दिया  था।  मेरा  दूसरा
 प्रदन  बहुत  छोटा  सा  है

 MR.  SPEAKER:  While  doing  it  you  are
 depriving  the  other  Members.

 श्री  वेणी  शंकर  शर्मा  :  आप  अब  कितने
 नये  मेम्बर्स  एप्वाइन्ट  कर  रहे  हैं?  उनमें  जो

 एका  उन्टेंट  मेम्बस  एप्वाइन्ट  किये  जाते  हैं  उनमें
 से  कुछ  चार्ट्ड  एकराउन्टेंट्स  में  से आते  हैं  और

 कुछ  डिपार्टमेन्ट  से  आते  हैं,  मैं  जानना  चाहता
 हूं  कि  उनमें  से  आप  कितने  एकाउन्टेंसी  प्रोफेशन
 से  ले  रहे  हैं  और  कितने  डिपा्टंमेन्ट  से  ले

 रहे  हैं  ?

 MR.  SPEAKER:  You  are  giving  the  in-
 formation  yourself,  not  asking  a  question.

 SHRI  JAGANATH  RAO:  As  I  said,  we
 are  having  four  more  benches  in  Calcutta.
 The  bench  consists  of  an  accountant  member
 and  a  judicial  member.  Chartered  accoun-
 tants  are  also  selected  as  also  people  from  the
 department.  There  is  a  selection  committee
 presided  over  by  Justice  Shah  of  the  Supreme
 Court.  The  selections  have  been  made.  We
 are  finalising  the  selections  and  we  hope  that
 orders  will  be  issued  soon.  Tken  the  benches
 will  function  from  January  or  so.

 Besides  increasing  the  number,  we  have
 given  instructions  to  the  tribunals  to  dispose  of
 cases  expeditiously.  Our  instructions  are  that
 where  the  subject  matter  of  appeal  is  Rs.  25,000
 or  less,  a  single  member  could  dispose  of  the
 case  ;  that  they  should  sit  five  days  in  a  week  ;
 that  orders  in  small  cases  should  be  delivered
 at  the  bench—we  have  given  them  so  many
 instructions  so  that  the  disposal  could  be  ex-
 pedited.

 SHRI  N.  K.  P.  SALVE:  May  I  know
 from  the  Minister  whether  it  is  true  that  with
 a  view  to  coping  with  the  large  pendency  of
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 tax  appeals  before  the  Income-tax  Tribunals,
 a  decision  had  been  taken  to  constitute  larger
 number  of  benches  and  that  for  that  purpose
 a  selection  board  had  been  constituted  which
 was  headed  by  no  less  a  person  than  a  Supreme
 Court  Judge  ?  May  I  know  from  the  Minister,
 notwithstanding  the  report  of  the  sclection
 committee,  the  benches  have  not  yet  been
 constituted  because  the  order  of  merit  recom-
 mended  by  the  selection  committee  is  sought
 to  be  disturbed  because  of  various  pressures  ;
 if  not,  will  the  minister  give  a  categorical
 assurance  that  they  will  make  appointments  in
 the  same  order  of  merit  as  has  been  determin-
 ed  by  the  selection  board  and  as  early  as  possi-
 ble  so  that  the  litigants  may  get  early  relief  ?

 SHRI  JAGANATH  RAO:  There  is  abso-
 lutely  no  foundation  for  any  —  suspicion
 that  we  are  trying  to  alter  the  priorities  fixed
 by  the  selection  board.

 SHRI  N.  K.  P.  SALVE  :  Will  the  order  of
 merit  be  disturbed  ?

 SHRI  JAGANATH  RAO:  We  are  not
 going  to  disturb  the  merit.  Whatever  order
 has  been  given  by  the  selection  committee,  we
 will  faithfully  observe  it.  I  know  the  officer
 the  hon.  Member  has  in  mind.

 The  delay  is  that  there  were  some  Schedul-
 ed  Castes  candidates  who  were  interviewed
 and  two  were  selected  to  be  judicial  officers
 but  we  wanted  to  try  to  get  two  more  Schedul-
 ed  Castes  officers  for  the  purpose.  Recently,
 two  or  three  days  ago,  they  were  interviewed.
 That  was  the  delay.  Very  soon  orders  will
 issue.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Licences  for  import  of  Steel

 *722.  SHRI  VIRENDRAKUMAR
 SHAH:  Willthe  Minister  of  STEEL  AND
 HEAVY  ENGINEERING  be  pleased  to  state  :

 (a)  whether  Government  have  assured  the
 industry  and  trade  that  imports  of  steel  would
 be  liberalised,  so  that  the  overall  industrial
 production  in  the  country  is  not  allowed  to
 suffer  due  to  stecl  shortage  :
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 (b)  the  details  of  import  licences  issued  to
 the  actual  users  so  far  during  the  current  finan-

 fel  year,  according  to  value  and  quantity  ; an

 (c)  the  value  and  quantity  of  steel  actually
 imported  during  the  first  half  of  970-71,  accor-
 ding  to  main  categories  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  B.  R.
 BHAGAT):  (a)  The  import  policy  for  Iron
 and  Steel  stands  considerably  liberalised,
 having  regard  to  two  important  factors  namely
 that  while  the  actual  users  do  not  suffer  for
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 want  of  adequate  essential  raw  material,  the
 indigenous  producers  of  steel  items  are  not
 adversely  affected  for  want  of  orders  for  supply.
 Further,  whenever  circumstances  justify,
 Government  allow  ad  hoc  imports.

 (b)  Details  of  Licences  issued  are  published
 regularly  in  “Weekly  Bulletin  of  Industrial
 Licences,  Import  Licences  and  Export  Licen-
 ces”?  published  by  the  Chief  Controller  of
 Imports  and  Exports.  Copies  of  the  bulletin
 are  available  in  the  Parliament  Library.

 (c)  Actual  import  data
 970  are  given  below  :

 for  April-June,

 Value  in  Rs.  lakhs
 Quantity  in  Tonnes

 ‘1970-71  (upto  June  970)
 S.  No.  Description  Quantity  Value

 l.  Pig  iron,  spiegeleisen,  sponge  iron,  iron  and  20  27
 steel  powders  and  shot  and  ferro-alloys,

 2.  Ingots  and  other  primary  forms  (including  6,237  02
 blanks  for  tubes  and  pipes)  of  iron  and  steel.

 3.  Iron  and  Steel  bars,  angles,  shapes  and  sec-  16,771  392
 tions  (including  sheets  piling).

 4,  Universals,  plates  and  sheets  of  iron  or  steel.  1,00,442,  1,896,
 5.  Hoop  and  strip  of  iron  or  steel.  4,401  42
 6.  Rails  and  railway  track  construction  material  29  |

 of  iron  or  steel
 7.  Iron  and  steel  wire  (excluding  wire  rod).  1,243,  48

 1,29,333  2,608

 Report  of  Committee  on  Cl  e  of
 Standard  Motor  Company,  Madras

 *725.  SHRI  CHENGALRAYA  NAIDU  :
 SHRI  R.  BARUA:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  the  Committee  set  up  by
 Government  to  examine  the  causes  of  closure
 of  the  Standard  Herald  Car  Factory  at  Madras
 has  since  submitted  its  report  ;

 (b)  if  so,  the  details  of  the  findings  of  the
 Committee  ;  and

 N
 (c)  whether  Government  have  taken  any

 decision  to  open  this  car  factory  in  the  near
 future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  Yes,  Sir.

 (b)  The  report  of  the  Committee  is  still
 under  examination.  In  keeping  with  the  pre-
 vailing  practice,  it  will  not  be  desirable  to
 disclose  the  findings  of  the  Report  at  this  stage.

 (c)  The  subject  has  been  discussed  with
 the  Chairman  of  the  company  and  he,  has
 agreed  to  take  steps  to  re-open  the  factory  at
 an  eatly  date.
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 Licenced  Capacity  of  Oil  Barrel  Fabrica-
 tors

 #726,  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 ILOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  216  on  the  28th  July,  1970,
 regarding  the  licensed  capacity  of  oi]  barrel
 fabricators  and  state  :

 (a)  the  reasons  for  Government  to  treat
 capacities  of  Steel  Containers  Limited  and
 Industrial  Containers  Ltd.  as  assessed  one  for
 purpose  of  raw  material  allocation  when  their
 capacities  were  not  actually  assessed  before
 general  assessment  was  undertaken  during
 1963-6,  ;

 (b)  whether  it  docs  not  indicate  that  these
 two  fabricators  were  being  allocated  raw  mate-

 their  capacities  before rial  on  licensed
 1963-6,  ;

 (c)  if  so,  the  reasons  for  not  allocating  raw
 material  to  other  fabricators  on  their  licensed
 capacities  prior  to  ‘1963-64  ;  and

 (d)  whether  Government  propose  to  lay  on
 the  Table  of  the  House  detailed  charts  of  capa-
 cities  assessed  by  them  of  all  barrel  fabricators
 which  resulted  in  their  taking  decisions  for
 determination  of  different  efficiency  factors  of
 different  barrel  fabricators  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  Allocation  of
 raw  matcrial  to  barrel  fabricators  has  always
 been  based  on  assessed  capacity.  Inthe  case
 of  M/s.  Steel  Containers  Ltd.  and  M/s.  Indus-
 trial  Containers  Ltd.  the  position  has  already
 been  explained  in  reply  to  Unstarred  Question
 No.  2I6  on  28.7.70.  These  two  units  were
 granted  industrial  licences  for  capacities  which
 were  earlier  recognised  in  favour  of  Indian
 Galvanising  Co.  (1926)  Ltd.  forthe  units  at
 Bombay  and  Calcutta.  These  capacities  held
 by  Indian  Galvanising  Co.  were  treated  as
 assessed  capacities  for  the  purpose  of  raw
 material  allocation  to  the  new  licensed  units
 in  question,  till  they  were  revised  asa  result

 undertaken  during of  general  assessment
 1963-64.

 AGRAHAYANA  24,  892  (SAKA)  Written  Answers  34

 (d)  Attention  is  invited  to  page  2  of  the
 85th  Report  of  the  Estimates  Committee
 presented  to  the  Lok  Sabha  on  the  30th  April,
 ‘1969,  which  gives  the  assessed  capacities  based

 on  inspection  during  ‘1963-64.  ‘The  efficiency
 factor  of  75%  has  been  generally  applied  except
 inthe  case  of  M/s.  Hind  Galvanising  and
 Engineering  Co.  Pvt.  Limited,  Calcutta,  where
 the  capacity  was  arrived  at  without  actual
 inspection  and  in  the  case  of  M/s.  Assam  Oil
 Company  (aconsumer  fabricator)  where  no
 assessment  was  made.  Earlier  certain  excep-
 tions  were  also  madein  the  cases  of  M/s.
 Bharat  Barrel  and  Drum  Manufacturing  Co.,
 Bombay  in  September,  1953  in  which  assess-
 ment  was  done  at  efficiency  of  66.2/3%,  the
 same  company  at  Calcutta  in  December  1963
 got  assessed  at  the  same  percentage  and  M/s.
 Standard  Drum  and  Barrel  Mfg.  Co.  in
 November-96  at  63%,  for  the  reasons  already
 explained  in  reply  to  part  (b)  of  the  Lok  Sabha
 Unstarred  Question  No,  216  on  28.7.1970,

 Shortage  of  Tyres  and  Tubes

 *727.  SHRI  VIKRAM  CHAND  MAHA-
 JAN:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT AND  INTERNAL  TRADE
 be  pleased  to  state:

 (a)  whether  there  is  a  shortage  of  tyres  and
 tubes  in  the  country  ;

 (b)  whether  the  manufacturers  of  these
 goods  have  asked  for  permission  to  increase
 production  ;

 (c)  whether  permission  has  been  granted
 to  them  ;  if  not,  the  reasons  therefor  ;  and

 (d)  the  number  of  new  factories  proposed
 to  be  set  up  to  meet  the  demand  of  tyres  and
 tubes  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  There  isa  marginal
 shortage  in  respect  of  certain  sizes  of  tyres  and
 tubes.

 (b)  and  (c).  There  are  no  pending  appli-
 cations  from  existing  manufacturers  of  auto-
 mobile  tyres  and  tubes  for  expansion  of  their
 capacities,  Two  of  these  manufacturers  had
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 applied  for  permission  for  setting  up  of  new
 units  which  was  not  agreed  to,  as  they  have
 yet  to  implement  substantial  expansion  licences
 earlier  issued  to  them.

 (d)  Adecision  has  been  taken  to  permit
 setting  up  of  eight  new  units  for  manufacture
 of  automobile  tyres  and  tubes.

 Price  of  Coca-Cola

 *730.  SHRI  N.  SHIVAPPA:
 SHRI  S.  A.  AGADI:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  _  be
 pleased  to  state  :

 (a)  the  increase  in  the  price  of  Coca-Cola
 since  1968,  upto  October,  970  ;

 (b)  whether  there  is  any  proposal  under
 Government’s  consideration  to  reduce  the  price
 of  Coca-Cola  ;  and

 (c)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL  TRADE
 (SHRI  DINESH  SINGH):  (a)  The  price
 of  a  bottle  of  coca  cola  during  the  years  1968-69
 was  40  paise  per  bottle.  During  970  (March-
 July),  it  was  45  paise  per  bottle,  and  after  July,
 1970,  it  is  42  paise  per  bottle.

 (b)  and  (c),  At  present  Government  are
 not  considering  imposing  any  statutory  control
 on  soft  drinks  since  it  is  not  included  in  the
 list  of  essential  commodities.  However,  with  a
 view  to  examine  the  possibilities  of  reduction
 in  the  prices,  various  factors  including  the  cost
 of  production,  margin  of  profit,  retailers,  com-
 mission,  etc.  were  gone  into  with  the  various
 soft  drink  manufacturers  and  they  were  persu-
 aded  to  reduce  their  price  by  three  paise  per
 bottle.

 Pe:  saits  for  long  distance  haulage  to  road
 Transport  Companies

 *732.  SHRI  DEVINDER  SINGH  GAR-
 CHA:  Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  with  a  view  to  boosting  their
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 sagging  revenues,  the  Indian  Railways  have
 requested  the  Regional  Transport  Authorities
 not  to  issue  permits  for  long  distance  haulage
 to  road  transport  companies  ;

 (b)  ifso,  the  details  thereof  ;

 (c)  whether  Government  are  aware  that
 road  transport  has  succeeded  in  capturing  a
 large  part  of  the  high-rated  goods  traflic  for
 long  distance  haulage  on  accounts  of  its  ability
 to  offer  quick  door  to  door  service  to  the
 customer  ;  and

 (d)  whether  Government  also  propose  to
 formulate  a  scheme  to  offer  the  customer  door
 to  door  service  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Yes,  Sir.

 (d)  Railways  already  provide  door  to  door
 services  like  “Containerised  Service’’,  “Freight
 Forwarders  Services’,  Street  delivery  and
 collection  services  at  sclected  stations.

 Visit  by  Soviet  Minister  to  Bokaro

 *733.  SHRI  RABI  RAY:  Will  the  Minis-
 ter  of  STEEL  AND  HEAVY  ENGINEERING
 be  pleased  to  state:

 (a)  whether  itis  a  fact  that  Mr.  Goldin,
 the  Minister  of  Steel  of  Soviet  Union,  recently
 visited  Bokaro  ;

 (b)  if  so,  on  which  dates  he  visited  Bokaro  ;

 (c)  what  are  his  findings  about  the  working
 of  the  plant  ;  and

 (d)  what  kind  of  further  assistance  would
 the  Soviet  Union  extend  to  the  Plant  and  the
 assurance  given  by  Mr.  Goldin  in  that
 respect  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  B.  R.
 BHAGAT):  (a)  to  (d).  Mr.  Goldin,  Minis-
 ter  for  Construction  of  Heavy  Industries  in
 U.S.  S.R.,  is  also  the  President  of  the  Indo-
 Soviet  Cultural  Society  and  his  recent  visit  to
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 India  wasin  this  latter  capacity.  He  had
 expressed  a  desire  to  visit  Bhilai  and  Bokaro
 and  accordingly,  had  visited  Bokaroon  the
 l0th  and  lIth  November,  1970.  The  Bokaro
 Management  took  advantage  of  his  visit  to  the
 Plant  to  discuss  with  him  practical  problems  of
 construction  of  the  Steel  Plant  and  also  under-
 lined  the  importance  of  delivery  of  refractories
 by  the  USSR  in  accordance  with  the  agreed
 schedules.  Mr.  Goldin  was  impressed  with  the
 progress  of  construction  at  Bokaro  and  obser-
 ved  that  a  good  rate  of  progress  was  being
 maintained  and  said  that  he  felt  that  the  cons-
 truction  of  the  Plant  would  be  completed
 according  to  the  existing  schedule.

 Import  of  Alloy  and  Special  Steel

 #734,  SHRI  7.  K.  BIRLA:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGINE-
 ERING  be  pleased  to  state:

 (a)  whether  alloy  and  special  steel  makers
 in  the  public  sector  are  greatly  worried  at  the
 huge  import  plant  for  saleable  steel  items  ;

 (b)  ifso,  what  is  the  import  policy  of  steel
 announced  recently  by  Government  ;

 (c)  whether  it  is  a  fact  that  during  the  last
 three  years  remarkable  progress  has  been  made
 inthe  indigenous  production  of  alloy  and
 special  steels  in  the  electric  steel  making
 sector  ;

 (d)  if  so,  the  quantum  of  alloy  and  special
 steel  produced  during  the  last  three  years,  year-
 wise  ;  and

 (e)  the  reasons  for  the  import  of  alloy  and
 whether  it  is  contemplated  to  revise  the  import
 policy  of  alloy  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  B.  R.
 BHAGAT):  (a)  and  (b).  Some  apprehensions
 were  expressed  that  the  special  import  policy
 announced  in  September,  1970,  might  be
 interpreted  to  permit  import  of  alloy  steel  ‘bile
 lets  of  forging  quality.  Necessary  action  is
 being  taken  to  clarify  this  point.  A  copy  of
 Public  Notice  No.  140  announcing  the  special
 policy  is  laid  onthe  Table  of  the  House.
 [Placed  in  Library.  See  No.  LY—4573/70].
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 (c)  Yes,  Sir.

 (d)  Production  by  electric  furnaces  alone
 was  :

 ‘1967-68.  52,000  tonnes
 1968-69  97,000  tonnes
 1969-70  132,000  tonnes
 and  total  alloy  and  special  steel  production

 was  :
 ‘1968-69
 1969-70

 200,346  tonnes
 26!,06l  tonnes

 (e)  Import  is  allowed  for  specified  categories
 and  qualities  of  steel  to  ensure  supply  of  essen-
 tial  raw  materials  to  actual  users  based  on
 their  requirements  which  cannot  be  met  by
 domestic  production.  No  change  in  the  policy
 is  contemplated  at  present.

 Shortage  of  Printing  Paper  for  Text-Books

 *735.  SHRI  5.  K.  TAPURIAH:
 SHRI  MUHAMMAD  SHERIFF:
 SHRI  SHIVA  CHANDRA  JHA:

 Will  the  Minister  of
 DEVELOPMENT  AND
 TRADE  be  pleased  to  state  :

 INDUSTRIAL
 INTERNAL

 (a)  whether  his  attention  has  been  drawn
 to  the  news  item  in  Hindustan  Times  dated
 the  l5th  November,  1970  where  the  Federa-
 tion  of  Publishers  and  Booksellers  Association
 have  warned  of  text-book  shortage  in  the  next
 academic  session  due  to  the  non-availability
 of  white  printing  paper  ;

 (b)  whether  it  is  a  fact  that  paper  mills
 have  increased  the  price  of  paper  since  the
 decontrol  in  May  last  ;  and

 (c)  what  remedial  measures  Government
 propose  to  take  to  avoid  this  shortage  of
 books  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  :  (a)  Yes,  Sir.

 (b)  and  (c).  After  the  decontrol  of  paper
 in  May,  1968,  the  paper  industry  increased  the
 prices  by  about  Rs.  250/-  per  tonne  and  again



 39  Written  Answers

 in  April,  1969  by  about  Rs.  150/-  per  tonne.
 Since  then  the  paper  industry  has  been  asked
 not  to  increase  the  prices  further  without  prior
 consultation.  However,  of  late  there  have  been
 increases  reported  in  the  price  of  certain
 varicties  of  paper.  In  order  to  meet  the
 situation  a  Crash  Programme  to  augment  the
 production  of  existing  units  has  been  organised.
 Licences  for  expansion  of  existing  capacities
 have  also  been  granted.  New  Capacities  both
 under  Public  and  Private  scctors  have  also
 been  approved.  The  Adhoc  Committee  on
 Paper  Industry  is  also  trying  to  discipline  the
 production  pattern,  prices  and  distribution  of
 paper.

 Setback  to  Industrial  Develop  it  in
 West  Bengal

 *736.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  during  the
 rule  of  two  United  Front  Governments  in  1967,
 and  1969,  different  policy  matters  as  also
 labour  troubles  caused  serious  setback  to  fresh
 investment,  expansion  and  growth  of  industries
 in  West  Bengal  ;  ’

 (b)  ifso,  whether  Government  had  set  up
 any  Committee  of  Economic  Industrial  Experts
 to  go  into  the  causes  of  such  setback  ;

 (c)  if  not,  whether  Government
 propose  to  draw  out  a  plan  of  economic
 recovery  of  West  Bengal  after  making  a
 realistic  appraisal  of  the  economic  crisis  facing
 the  State  ;  and

 now

 (d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL  TRADE
 (SHRI  DINESH  SINGH)  :  \a)  to  (d).  In
 the  last  23  years,  a  number  of  factors  including
 diMicult.  labour-management  relations  and
 recessionary  conditions  certain  industrial
 sectors  have  contributed  to  a  slowing  down  of
 industrial  growth  in  West  Bengal.  The  State
 Government  have,  from  time  to  time,  made  a
 number  of  appraisals  to  examine  the  reasons
 for  the  slowing  down  of  industrial  growth  and
 to  take  remedial  measures.  In  particular,
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 textile  mills  as  well  as  the
 problems  involved  in  the  revival  of  sick  and
 closed  mills  have  been  gone  into  by  depart-
 mental  committees.  ‘The  Government  of  West
 Bengal  have  been  reviewing  the  position  and
 taking  certain  steps  to  create  conditions  for  a
 more  stable  and  rapid  industrial  growth.
 Recently,  a  package  of  incentives  for  industria]
 growth  has  been  announced  by  the  West

 the  situation  in

 Bengal  Government.  Certain  schemes  for
 financial  assistance  for  the  reconstruction  of
 sick  and  closed  units  are  also  under  considera-
 tion.

 Distribution  of  Molten  Slag  to  Firms  by
 Hindustan  Steel  Limited

 #737,  SHRI  5.  KUNDU:  Will  the  Minis-
 ter  of  STEEL  AND  HEAVY  ENGINEERING
 be  pleased  to  state  :

 (a)  whether  distribution  of  molten  slag  to
 different  firms  had  been  completed  recently
 by  the  Hindustan  Steel  Limited  ;

 (b)  if  so,  to  which  firms  the  slags  have  been
 distributed  and  the  nature  of  contract  entered
 with  them  ;

 (c)  whether  Industrial  Development  Cor-
 poration  of  Orissa  tendered  for  the  molten
 slag  and  if  so,  whether  they  were  granted  the
 contract  ;  and

 (d)  if  not,  the  reason  thereof  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  8.  २.
 BHAGAT)  :  (a)  Yes,  Sir.  Arrangements  for
 the  sale  ef  molten  slag  from  Rourkela  Steel
 Plant  and  Durgapur  Steel  Plant  have  been
 recently  made  by  Hindustan  Steel  Limited.

 (b)  Contract  for  the  supply  of  slag  from
 Durgapur  Steel  Plant  has  been  entered  into
 with  M/s.  Birla  Jute  Manufacturing  Company.
 The  contract  is  for  the  supply  of  4,00,000
 tonnes  of  molten  slag  per  annum  and  the
 duration  of  the  contract  is  40  years.  For  the
 slag  from  Rourkela,  a  letter  of  intent  has  been
 issued  to  M/s.  Orissa  Cement  Limited,
 Rajgangpur.  The  finalisation  of  the  contract
 is  under  discussion.
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 (c)  and  (d).  Industrial  Development  Cor-
 poration,  Orissa  had  tendered  for  the  purchase
 of  molten  blast  furnace  slag  from  Rourkela
 Steel  Plant  but  they  subsequently  withdraw
 their  offer.

 Dharna  before  the  Prime  Minister’s  House
 by  Unions  affiliated  to  All  India  Railway-

 men’s  Federation
 *738.  SHRI  S.  M.  BANERJEE:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Unions  affiliated  to  the  All
 India  Federation  staged  a
 dharna  before  the  Prime  Minister’s  House  in
 November,  970  ;

 Railwaymen’s

 (0)  if  so,  what  are  their  demands  ;  and

 (c)  whether
 their  demands  ?

 Government  are  considering

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  A  section  of  the
 Railway  emyloyees,  under  the  auspices  of  the
 All  India  Railwaymen’s  Federation  staged  a
 squatting  demonstration  outside  the  residence
 of  the  Prime  Minister  at  New  Delhi  in
 November  970  to  protest  against  the  in-
 adequacy  of  interim  relief  granted  to  the
 Central  employees  including
 Railway  employees.

 Government

 (०)  The  rates  of  interim  relief  granted  are
 based  on  the  recommendations  of  the  Third
 Pay  Commission,  who  had  carefully  examined
 the  question.  Government  have  alrcady
 considered  all  factors  while  accepting  the
 commission’s  recommendations

 Liberalisation  of  Licensing  Policy
 #739,  SHRI  N.  K.  SOMANI:  Will  the

 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state  :

 (a)  whether  Government  have  decided  to
 liberalise  the  licences  over  and  above  the
 targets  and  capacity  of  the  non-core  industries
 in  the  country  ;  and

 (b)  if  so,  the  steps  being  taken  to  make  the
 raw  material  available  to  such  industries  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL
 TRADE  (SHRI  DINESH  SINGH)  :  (a)  and
 (b).  As  part  of  the  changes  in  licensing  policy,
 Government  have  announced  that  in  the  middle
 sector  involving  investments  ranging  from
 Rs.  |  crore  to  Rs.  5  crores,  licence  applications
 of  parties  other  than  undertakings  belonging  to
 the  Larger  Industrial  Houses  shall  be  given
 special  consideration  and  shall  be  issued
 liberally,  except  where  foreign  cxchange
 implications  necessitate  careful  scrutiny.
 Government  has  also  dispensed  with  the
 ‘banned  list’  as  an  experimental  measure.  In
 view  of  the  fact  over  a  wide  area  of  industrial
 activity,  accurate  demand  estimates  cannot  be
 made,  Government  do  not  propose  to  go  by
 Strict  capacity  considerations  in  considering
 applications  for  industrial  licences.  The  raw
 material  allocation  to  new  units  licensed  will
 be  made,  as  and  when  they  apply  in  the
 normal  course,  in  terms  of  the  import  policy
 Prevailing,  subject  to  the  facilities  or  cons-
 traints  laid  down  for  such  units  under  the
 import  licensing  procedures,

 Shortage  of  Paper

 *740.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  there  isan  acute  shortage  of
 paper,  particularly,  white  printing  paper  ;

 (b)  whether  the  nomenclature  of  the  white
 printing  paper  has  been  changed  to  get  more
 price  ;

 (c)  how  much  paper  has  been  exported  in
 the  last  two  years  ;  and

 (d)  to  what  cxtent  the  manufacturers  have
 fulfilled  the  commitments  made  by  them  before
 the  former  Minister  of  Industrial  Develop-
 ment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  #  shortage  does
 exist  in  the  supply  of  white  printing  paper.
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 (b)  The  Adhoc  Committee  on  paper  in-
 dustry  have  received  reports  regarding  the
 higher  prices  being  charged  for  varieties  of
 paper  under  different  nomenclature  and  these
 reports  are  being  looked  into  by  the  Adhoc
 Committee.

 (०)  During  1968-69,  and  1969-70,  export  of
 all  varictics  of  paper  including  paper  board
 was  Rs.  wes  crores  and  Rs,  4.88  crores  res-
 pectively,

 (d)  As  directed  by  the  Adhoc  Committee,
 the  Paper  Industry  fulfilled  its  commitment
 in  respect  of  additional  supply  of  15,000  tonnes
 of  white  printing  paper  during  May  to
 July  1970.

 Lock  out  in  HMT  Factory  at  Bangalore
 and  other  Places

 *74],  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleas-
 ed  to  state:

 (a)  whether  Hindustan  Machines  Tools
 Ltd.,  has  since  lifted  the  lock  out  from  its  fac-
 tory  in  Bangalore  and  other  places  which  was
 imposed  following  the  strike  by  the  employees  ;

 (b)  whether  the  employees  have  refused  to

 resume  their  duties  unless  their  grievances  are
 redressed  and  agreement  is  reached  between
 them  and  the  management  ;  and

 (c)  the  reaction  of  Government  thereto
 and  the  specific  measures  adopted  to  resolve
 the  differences  between  the  workers  and  the
 management  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  :  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-4574/70].

 Revision  of  Ceiling  on  Investment  in
 Small  Industries

 9742,  SHRI  MEETHA  LAL  MEENA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state  ३

 (a)  whether  Government  are  considering
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 revision  of  the  present  ceiling  on  investment
 in  small  industries  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  extent  to  which  such  a  revision  is
 likely  to  help  the  small  industries  in  the  count-
 ry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Restrictions  on  Industrial  Licensing

 *743,  SHRI  S.  N.  MISRA  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state:

 (a)  the  items  on  which  licence  is  required
 in  spite  of  the  limit  of  rupees  one  crore  ;  and

 (b)  the  reasons  why  restrictions  and  limi-
 tations  of  licensing  have  been  kept  in  respect
 of  these  items  ?

 THE  MINISTER  OF  INDUSTRIAL  DE-
 VELOPMENT  AND  INTERNAL  TRADE
 (SHRI  DINESH  SINGH)  :  (a)  and  (b).  The
 exemption  limit  of  Rs.  |  crore  would  not  be
 applicable  in  respect  of  three  categories  of  in-
 dustries  and  in  others  in  respect  of  such  of
 those  industrial  units  which  would  require
 more  than  10%  of  the  fixed  assets  in  land,
 buildings  and  machinery  or  Rs.  10  lakhs
 (whichever  is  less)  by  way  of  imported  capital
 equipment  or  3%  of  the  value  of  production  or
 Rs.  3  lakhs  (whichever  is  less)  of  imported  raw
 materials  or  would  require  imported  compo-
 nents  for  more  than  3  years.  The  industrial
 units  belonging  to  or  controlled  by  Larger
 Industrial  Houses,  foreign  concerns  and  do-
 minant  undertakings  would  also  not  be  eligible
 for  exemption,  The  three  categories  of  indus-
 tries  mentioned  above  are  :—

 (i)  Six  industries,  namely,  coal,  textiles,
 vanaspati,  matches,  leather  and  roller  flour  mil-
 ling,  which  would  require  a  licence  irrespec-
 tive  of  the  level  of  investment  involved.  This
 provision  has  been  made  in  order  to  ensure
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 that  special  protection  and/or  watch  through
 the  licensing  mechanism  is  maintained  in  res-
 pect  of  these  industries,  so  as  to  regulate  their
 establishment  with  a  view  to  protect  cottage
 industries  or  for  other  considerations  of  public
 interest.

 (ii)  Industries  reserved  for  the  small-scale
 sector.  In  respect  of  these  industries,  the  setting
 up  of  units  with  fixed  assets  of  more  than  Rs.
 7.5  lakhs  by  way  of  plant  and  machinery
 would  require  a  licence,  so  that  no  unit  other
 than  in  the  small-scale  sector  can  be  set  up
 without  a  licence.

 (iti)  ‘Core’  industries  in  respect  of  which
 detailed  production  plans  will  be  drawn  up
 and  positive  use  will  be  made  of  industrial
 licensing  to  ensure  the  achievements  of  targets.
 In  respect  of  these  industries,  detailed  planning
 will  not  be  possible  without  licensing.

 Revision  of  Steel  Distribution  Policy

 #744,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  Government  propose  to  revise
 their  policy  regarding  steel  distribution  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STEEL  AND  HEA-
 VY  ENGINEERING  (SHRI  B.  R.  BHA-
 GAT):  (a)  No  Sir,  there  is  no  such  proposal
 at  present.

 (b)  Does  not  arise.

 Fundamental  Rights  of  Trade  Unions

 *745  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  any  instructions  have  been
 issued  by  the  Railways  to  curtail  fundamental
 rights  of  the  Trade  Unions  registered  under
 the  Trade  Union  Act  ;  and

 (b)  ifso,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Visit  by  Representatives  of  Renault  Car
 Company  of  France

 *746.  SHRI  LAKHAN  LAL  KAPOOR:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state:

 (a)  whether  a  team  of  eight  Engineers  from
 Renault  of  France  recently  visited  India  ;

 (b)  if  so,  the  purpose  of  their  visit  ;

 (c)  whether  they  have  given  any  proposal
 to  manufacture  a  small  car  in  India  ;  and

 (d)  the  reaction  of  Government  to  the  pro-
 posal  ?

 THE  MINISTER  OF  INDUSTRIAL  DE-
 VELOPMENT  AND  INTERNAL  TRADE
 (SHRI  DINESH  SINGH)  :  (a)  Yes,  Sir.

 (b)  The  team  visited  India  to  undertake  a
 detailed  survey  about  the  availability  of  auto-
 mobile  ancillaries  in  India  for  the  manufacture
 of  motor  car.

 (c)  Yes,  Sir.

 (d)  The  proposal  received  from  M/s.  Re-
 nault  of  France  is,  at  present,  under  considcra-
 tion  along  with  similar  proposals  reccived  from
 other  foreign  parties.

 पंजाब  खादो  ग्रामोद्योग  संघ  में  पंसे  का  गबन

 *747,  श्री  यज्ञवत्त  शर्मा  :  क्या  औद्योगिक
 विकास  तथा  आंतरिक  व्यापार  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (=)  क्या  पंजाब  खादी  ग्रामोद्योग  संघ
 के  कार्य  रा  प्रबन्ध  ठक  नहीं  चल  रहा  है  तथा

 वहां  लाखों  रुपयों  का  गबन  किया  गया  है  ;

 (ख)  क्‍या  सरकार  का  विचार  केन्द्रीय
 जांच  ब्यूरो  द्वारा  इन  वित्तीय  अनियमितताओं
 की  जांच  करवाने  का  है  ;  यदि  हां,  तो  यह
 कब  कराई  जायेगी  और,  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  ;  और
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 (ग)  क्‍या  सर्वोदय  संस्था  का  इस  संघ
 के  साथ  कोई  वैध  सम्बन्ध  है  अथवा  क्‍या  यह
 संघ  सर्वोदिय  संस्था  के  कमंचारियों  की  वित्तीय
 मांगों  को  पूरा  करने  के  लिये  कानूनी  रूप  से
 उत्तरदायो  है  ?

 ओद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उपमंत्रो  श्री  मं०  ०  कृष्ण)  :

 (क)  खादी  तथा  ग्रामोद्योग  आयोग  ने  कहा
 है  कि  उसे  कुप्रबन्ध  औरे  6  लाख  रु०  से  लेकर
 7  लाख  रु०  तक  के  गबन  की  शंका  के  कुछ
 मामलों  की  खबरें  मिली  हैं  1

 (ख)  खादी  व  ग्रामोद्योग  आयोग  ने  यह
 भी  बताया  है  कि  गबन  को  शक्रा  वाले  मामलों
 की  शिकायतें  खादी  ग्रामोद्योग  संघ  ने  स्था-
 नीय  पुलिस  में  दज  करा  दा  हैं  और  उनकी
 जांच-पड़ताल  हो  रही  है  ।

 (ग)  खादी  व  ग्रामोद्योग  आयोग  ने
 बताया  है  कि  उसे  सर्वोद्य  संस्था  के  अस्तित्व
 के  बारे  में  कोई  जानकारो  नहीं  है  1

 Recogniti  of  J  I-Islami  as  a
 Political  Party

 *748.  SHRI  ‘HEM  BARUA:  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  the  Election  Commission  has
 recognised  the  Jamat-i-Islami  as  a  Political
 Party  ;

 (b)  if  so,  whether  it  is  recognised  as  an  All
 India  Party  ;  and

 (c)  ifnot,  in  which  States  it  has  been
 recognised  for  the  use  of  common  symbol  ?

 THE  MINISTER  OF  LAW  AND  SOCIAL
 WELFARE  (SHRI  K.  HANUMANTHATYA):
 (a)  The  Election  Commission  has  decided  to
 include  the  Jamat-E-Islami  in  List  ‘A’  of  the
 Commission’s  Notification  5,  O.  356  dated  the
 7th  October,  966  which  entitles  any  political
 party  included  therein  the  allotment  of  a
 reserved  Symbol.
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 (b)  No,  Sir.

 (c)  Only  in  Jammu  and  Kashmir  State.

 Working  of  Steel  Plants  in  the
 Public  Sector

 *749.  SHRI  D.N.  PATODIA:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  the  progress  made  by  the  Steel  Plants  in
 the  Public  Sector  during  the  last  three  months
 as  reflected  through  their  monthly  report  ;

 (b)  whether  attendance  in  all  these  plants
 has  been  full,  if  not,  where  it  has  fallen  with
 reasons  therefor  ;  and

 (c)  whether  industrial  peace  in  all  these
 plants  has  been  maintained  during  this  period
 and  if  so,  the  production  pickup,  if  any,
 during  this  period  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  B.  R.
 BHAGAT)  :  (a)  to  (c).  The  total  production  of
 ingot  steel  at  Bhilai,  Durgapur  and  Rourkela
 Steel  Plants  under  H.  S.  L.  during  the  months
 September  to  November,  970  and  the  produc-
 tion  during  the  corresponding  period  last  year
 are  given  below  :—

 (in  tonnes)
 Sept.-Nov.,  1970  Sept.-Nov.  7969

 Bhilai  480,000  453,303
 Durgapur  ]  3,000  200,518
 Rourkela  256,000  287,178
 Total  :  859,000  940,999

 With  improvement  in  industrial  relations,
 it  is  expected  that  in  the  coming  months,  there
 will  be  some  improvement  in  production.

 During  the  period  September  to  November,
 970  attendance  in  Bhilai  was  normal  and
 industrial  relations  satisfactory.  In  Rourkela,
 labour  situation  was,  by  and  large,  peaccful
 except  for  a  strike  by  the  crane  operators  in
 the  Rolling  Mills  for  the  period  from  Ist  to  8th
 September,  1970.  Attendance  was  also  normal
 except  in  the  Rolling  Mills  during  the  period
 of  the  strike.  In  Durgapur,  apart  from  spora-
 dic  instances  of  refusal  to  work  and  stoppages
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 due  to  demonstrations,  the  workers  of  the  Steel
 Melting  Shop  went  on  strike  from  26th  Sep-
 tember,  1970.  The  Management  was  compcl-
 led  to  declare  a  lockout  in  the  Shop  which
 lasted  till  the  20th  October,  1970.  The  wor-
 kers,  however,  continued  to  remain  absent
 from  work  even  after  the  lockout  had  been
 lifted  and  normalcy  was  restored  only  after
 an  agreement  had  been  signed  with  the  Union
 on  the  3lst  October,  1970.  The  attendance  in
 other  sections  of  the  Plant  was  generally
 normal.

 Accumulation  of  Steel  Stocks  with
 Stockyards  in  Bombay

 #750.  SHRI  YOGENDRA  SHARMA:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  has  been
 a  huge  accumulation  of  stecl  stocks  with  stock-

 yards  in  Bombay  ;
 (b)  if  so,  the  reasons  therefor  ;

 (c)  whether  there  have  been  complaints
 from  trade  and  small  users  of  inadequate  and
 irregular  supply  of  steel  ;  and

 (d)  if  so,  the  steps  taken  to  ensure  proper
 distribution  of  steel  to  trade  and  small  users  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  B.  R.
 BHAGAT):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 (०)  and  (d).  As  the  availability  of  steel  is
 well  below  the  requirements  in  the  country,
 representations  have  been  received  from  seve-
 ral  users  and  traders  about  inadequate  and
 irregular  supply.  In  the  revised  procedure  of
 distribution,  the  available  production  is  mostly
 supplied  to  actual  uscrson  the  basis  of  the
 priorities  accorded  by  the  Steel  Priority
 Committee.  A  small  percentage  is  being  supp-
 lied  to  traders  and  stockists.  The  Stcel  Priority
 Committee  is  giving  due  weightage  to  the
 requirements  of  the  Small  Scale  Industries
 Corporation  or  Raw  Materials  Depots  set  up
 by  some  State  Administrations.  Another
 Committee  has  been  set  up  under  the  Chair-
 manship  of  the  Deputy  Minister  to  consider
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 allocation  of  steel  to  trade  and  other  allied
 matters.

 Supply  of  Imported  Steel  to  Small
 Scale  Industries

 4574.  SHRI  DEVINDER  SINGH  GAR-
 CHA:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL  TRADE
 be  pleased  to  state:

 (a)  whether  suggestions  have  been  made
 by  several  State  Governments  for  supply  of
 imported  steel  to  small  scale  units  ;  and

 (b)  ifso,  the  decision,  taken  by  Govern-
 ment  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  Yes,  Sir.

 (b)  An  import  of  58,670  metric  tonnes  of
 steel  sheets  and  plates  has  been  arranged
 through  Hindustan  Steel  Ltd.  in  bulk,  against
 a  forcign  exchange  ceiling  of  Rs.  0  crores  for
 supply  to  Small  Scale  Industries  exclusively  in
 the  country.  An  import  of  2000  metric  tonnes
 of  Stainless  Steel  Sheets  suitable,  among  other
 items,  for  the  manufacture  of  utensils  has  been
 arranged  by  the  MMTC  for  supply  to  small
 scale  industries.  Import  of  various  licensable
 categories  of  steel  is  also  allowed  to  small  scale
 units  as  actual  users  in  accordance  with  the
 import  licensing  policy.  The  actual  users
 under  the  import  licensing  policy  for  1970-71
 have  further  been  allowed  an  additional
 import  for  certain  categories  of  stcel  equal  to
 50%  of  thcir  consumption  during  the  last  year
 viz.  1969-70.

 Setting  up  of  Apex  Bodies  in  States  for
 Giving  Credit  for  Development  of
 Small  Scale  Industries  in  Backward

 Regions

 4575.  SHRI  DEVINDER  SINGH  GAR-
 CHA:  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL  TRADE
 be  pleased  to  state:

 (a)  whether  suggestions  have  been  made
 by  several  State  Governments  for  setting  up  of
 apex  bodies  in  each  State  for  giving  credit  to
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 develop  small  scale  industries  in  backward
 regions  ;  and

 (०)  ifso,  the  decision  taken  by  Govern-
 ment  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  ‘I'RADE  (SHRI
 M.  RK.  KRISHNA):  (a)  No,  Sir.

 (०):  Does  not  arises.

 Effect  of  Industrial  Growth

 4576.  SHRI  DEVINDER  SINGH  GAR-
 CHA:

 SHRI  २,  R.  LASKAR  :
 SHRI  MAYAVAN?!

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  ‘TRADE  be
 pleased  to  state:

 (a)  whether  Government’s  atlention
 has  been  drawn  to  the  statement  made  on  the
 l3th  November,  1970  at  New  Delhi  by  the
 President  of  the  International  Chamber  of
 Commerce  to  the  effect  that  only  a  higher  rate
 of  growth  of  industry  would  solve  the  country’s
 economic  problems  ;

 (b)  whether  it  is  also  a  fact  that  he  sugges-
 ted  to  the  Government  to  take  advance  policy
 action  and  called  for  a  fresh  examination  of
 the  assumptions  behind  the  tax  policy  ;

 (c)  what  other  suggestions  were  made  by
 the  Seminar  on  “Economic  growth  in  Sixties
 and  projections  for  Seventies”  held  recently  ;
 and

 (d)  the  re-action  of  Government  of  India
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  RK.  KRISHNA):  (a)  and  (b).  Yes,  Sir.

 (c)  and  (d).  Various  gencral  suggestions
 have  been  made  in  the  Seminar,  similar
 suggestions  having  been  made  in  other  forums
 also.  These  suggestions  have  been,  first,  that
 the  raw  materials  shortage,  particularly  of
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 steel,  has  to  be  solved  ;  secondly,  various  con-
 trols  on  the  private  sector  removed  ;  thirdly,
 that  delays  in  processing  of  applications  mini-
 mised  ;  fourthly,  import  of  forcign  technology
 permitted  on  more  wide  spread  basis  ;  fifthly,
 the  burden  of  taxation  reduced  ;  and  finally.
 production  encouraged  on  a  very  large  scale
 (in  order  to  take  advantage  of  the  latest
 technology),  and  the  present  restrictions  on
 increased  production  or  diversification  by
 very  large  units  removed.

 2.  Some  of  the  problems  highlighted  are
 under  active  consideration  of  Government  and
 an  attempt  is  being  made  to  solve  the  problem
 of  shortage  of  raw  materials  and  of  steel  by
 liberal  import  wherever  domestic  production
 is  not  adequate  ;  and  attempts  are  also  being
 made  to  expedite  consideration  of  applications
 for  licences  under  the  Industries  Act  as  also
 import  licences  for  capital  goods  and  other
 materials.  to  the  other  issues,
 Government  has  to  take  note  of  the
 needs  of  the  economy,  the  need  to  encourage

 In  regard
 overall

 small  scale  industries  in  the  interest  of  more
 wide  spread  employment  and  use  of  labour
 intensive  rather  than  capital  intensive  techni-
 ques  of  production,  and  various  other  conside-
 rations,  such  as  the  need  to  raise  adequate
 resources  for  plan  development  and  for
 investment  in  infra  structure  facilities  and
 other  essential  investments  required  for  the
 growth  of  the  economy.

 Fire  in  the  Foundry  Forge  Plant  of
 H.  E.  C.,  Ranchi

 4577.  SHRI  BABURAO  PATEL:  Will  the
 Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  there  was  a  fire  in  the  Foundry
 Forge  Plant  of  the  Heavy  Engineering  Cor-
 poration  at  Ranchi;

 (b)  if  so,  date  when  this  happened,  the
 nature  and  extent  of  damage  and  loss  in  rupees
 on  this  account  ;  and

 (c)  the  nature  of  action  taken  against  those
 responsible  for  this  accident  with  names  of
 persons,  if  any,  arrested  in  this  connection?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  and  (b).  There  was  an  electri-
 cal  fire  in  the  substation  of  one  of  the  shops
 of  the  Foundry  Forge  Plant  ot  Heavy  Engineer-
 ing  Corporation,  Ranchi  on  the  !6th  October,
 970  causing  a  loss  of  Rs.  15,000.  The  fire

 was  due  to  a  short  circuit.

 (c)  No  individual  could  be  held  responsible
 for  this  incident.

 Accidents  in  H.  E.  C.,  Ranchi

 4578.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  the  total  number  of  accidents  that
 occurred  in  H.  E.  C.,  Ranchi  due  to  sabotage,
 negligence  and  similar  to  causes,  from  January,
 968  to  November,  970  with  total  loss  in
 rupees  to  Government  ;  and

 (b)  the  steps  taken  to  prevent  such  acci-
 dents  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY  EN-
 GINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Consultancy  Charges  paid  to  Foreign
 Firms  by  H.  E.  C.,  Ranchi

 4579.  SHRI  BABURAO  PATEL:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGIEER-
 ING  be  pleased  to  state  the  names  of  foreign
 firms  to  whom  consultancy  charges  were  paid
 by  the  Heavy  Enginecring  Corporation,  Ranchi
 during  the  last  two  years  with  exact  amounts
 paid  to  each  firm  ?

 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  ;
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 The  information  is  as  Under:
 1968-69  1969-70

 Rs.  Rs.
 Messrs.  Skodaex-

 port,  Pregue,
 Czechoslovakia  371,497.12  380,341.87

 Messrs.  Japan
 Consulting
 Institute  302,000  Nil

 Orders  Placed  with  Project  Department
 of  H.  E.  0.  by  Delhi  Municipal

 Corporation

 4580.  SHRI  BABURAO  PATEL:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state:

 that  the  Delhi
 Municipal  Corporation  placed  orders  with  the
 Project  Department  of  Heavy  Engineering

 ‘a)  whether  it  is  a  fact

 Corporation  ;  «nd

 (b)  if  so,  nature  and  value  of  orders  placed
 with  specific  reasons  for  not  accepting  them  ?

 THE  MINISTER  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  B.  R.  BHAGAT):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Cost  of  Production  of  Mild  Steel  Ingot  in
 Electric  Farnaces  and  Main  Steel  Plants

 4581.  SHRI  GAJRAJ  SINGH  RAO:  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state  :

 (a)  the  average  cost  of  producing  Mild  Steel
 Ingots  in  electric  furnaces  and  main  steel
 plants  ;  and

 (b)  the  total  output  of  M.  5.  Ingots/billets,
 Steel  Castings  and  Special  Steel  by  electric
 furnaces  during  April,  ]969—March,  ‘1970,
 and  April,  970—September,  970?

 THE  DEPUTY  MINISTER  IN  ‘THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House.
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 (b)  According  to  the  Steel  Furnace  Asso-
 ciation  of  India,  the  production  of  liquid  metal
 from  electric  arc  furnaces  in  calendar  year
 969  amounted  to  4,93,000  tonnes  and  from

 January  to  September,  1970  to  5,60,346  tonnes.

 Scrap  bought  by  Domestic  Furnance
 Owners

 4582.  SHRI  GAJRAJ  SINGH  RAO:  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEEFRING  be  pleased  to  state  :

 (a)  the  names  of  the  domestic  furnace
 owners  using  No.  2  Sheet  Cuttings  and  Pun-
 chings  and  the  quantities  of  this  scrap  bought
 by  them  during  the  period  April/September
 970  ;

 (b)  whether  the  scrap  trade  has  represented
 that  their  members  are  nursing  stocks  of  this
 item  and  idling  their  baling  capacity  because
 there  are  no  domestic  users  ;

 (c)  whether  it  is  fact  that  this  item  is  per-
 mitted  for  export  “On  Merits”  under  the
 policy  but  no  clearance  has  been  given  dis-
 locating  its  collection  and  causing  hardship  to
 scrap  traders  and  unemployment
 collectors  ;  and

 to  scrap

 (d)  whether  Government  propose  to  clear
 this  unwanted  scrap  for  export  for  earning
 foreign  exchange  ?

 THE  MINISTER  OF
 HEAVY  ENGINEERING  (SHRI  B.  R.
 BHAGAT):  (a)  The  information  is  not
 readily  available  and  will  be  collected  and
 placed  on  the  Table  of  the  House.

 STEEL  AND

 (b)  The  Iron  and  Steel  Scrap  Association
 of  India  has  represented  that  its  constituents
 have  accumulated  certain  quantities  of  this
 item.

 (c)  and  (9).  Asthe  category  is  exportable
 “on  merits”,  Clearance  for  export  can  only  be
 given  if  the  quantity  is  surplus  to  domestic
 requirements,  This  has  not  been  established.
 Government  are  keeping  a  careful  watch  on
 the  situation.

 DECEMBER  I5,  970  Written  Answers  56

 Manufacture  of  Small  Car  with  Foreign

 /
 Collaboration  in  Public  Sector

 hal  4583.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL  TRADE
 be  pleased  to  state:

 (a)  the  number  of  proposals  received  by  his
 Ministry  till  30th  November,  1970,  from  foreign
 collaborators  for  manufacture  of  a  small  car  in
 the  public  sector  ;

 (b)  the  names  of  the  foreign  parties  together
 with  brief  details  of  proposals  made  by  them  ;
 and

 (c)  the  date  by  which  examination  of  the
 same  will  be  completed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  and  (b).  Proposals
 for  collaboration  for  the  manufacture  of
 passenger  cars  in  the  public  sector  have  so  far
 been  received  from  the  following  foreign
 parties

 l.  M/s.  Regie  Nationale  Des  Usins  Renault,
 France.

 2.  M/s.  Ford  Products  Company,  Australia.

 3.  M/s.  Fiat  SPA,  Italy  ;

 4.  M/s.  Toyo  Kogyo  Co.  Ltd.,  Japan  and

 5.  M/s.  Zavadi  “Crvena  Zastava”,  Yugo-
 slavia.

 Besides,  M/s.  Volkswagon  of  West  Germany
 have  also  intimated  that  they  have  sent  their
 proposal  but  the  same  has  not  yet  been  receiv-
 ed.  The  proposals  received  so  far  are  at  pre-
 sent  under  examination.  It  is  not  considered
 proper  to  disclose  the  details  of  these  proposals
 at  this  stage.

 (c)  While  every  effort  is  being  made  to
 examine  these  proposals  speedily,  it  is  difficult
 to  indicate  at  this  stage  the  date  by  which
 examination  of  all  the  proposals  will  be  com-
 pleted.
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 Late  Arrival  of  Local  Trains  at  Rohtak  and
 New  Delhi  Station  (Northern  Railway)

 4584.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  |  DKR  and
 2DKR  suburban  trains  on  Rohtak-Delhi
 Section  have  becn  generally  reaching  behind
 schedule  at  Rohtak  and  New  Delhi  stations
 respectively  since  April,  970  ;  and

 (b)  if'so,  the  steps  taken  to  improve  their
 punctuality  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No,  but  perfomance  is  not
 satisfactory.

 (b)  A  closer  watch  is  being  maintained  on
 its  running.  Its  performance  is  getting  affected
 due  to  a  variety  of  causes  such  as  alarm  chain
 pulling,  very  heavy  density  of  traffic  on  this
 saturated  single  line  section  etc.  Doubling  of
 Shakurbasti—Rohtak  Section  has  been  sanc-
 tioned  to  ease  the  capacity.

 Officials  of  Industrial  Develop  t  Dea-
 ling  with  Licences

 4585.  SHRI  P.  M.  SAYEED  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to  state:

 (a)  the  names  of  Officers  of  the  rank  of
 Deputy  Secretary  and  above  in  Central  Minis-
 tries  dealing  with  the  cases  of  licensing  private
 firms  under  the  Industries  (Development  and
 Regulation)  Act,  951  alongwith  the  respective
 names  of  industries  they  are  dealing  with  ;  and

 (b)  the  names  of  such  officers  out  of  (a)
 who  have  their  parents,  sons,  daughters  and
 brothers  employed  in  the  firms  manufacturing
 items  of  industries  with  which  they  are  dealing
 along  with  the  dates  from  which  their  relatives
 got  employed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  and  (b).  Officers  of
 the  rank  of  Deputy  Secretaries  and  above  be-
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 long  to  either  Class  I  of  the  Central  Civil  Ser-
 vices  or  All  India  Services.  The  relevant  pro-
 visions  of  the  Conduct  rules  applicable  to  them
 provide  :

 (i)  that  the  officers  should  obtain
 Government’s  permission  for  the
 employment  (in  private  undertak-
 ings  enjoying  Government  patron-
 age)  of  their  near  relatives  viz.  sons,
 daughters  and  other  dependents.

 (ii)  that  the  officers  should  submit
 cases  relating  to  such  firms  in  which
 their  relations  or  dependents  are
 employed,  to  their  superior  officers
 for  direction.

 The  subjects  of  work  allotted  to  Deputy Secretaries  and  Senior  Officers  are  susceptible
 to  changes  from  time  to  time  and  it  would  be
 difficult  to  keep  a  trace  of  the  subjects  dealt
 with  by  the  respective  officers  from  time  to
 time.  The  collection  of  information  called  for
 by  the  Hon’ble  Member  would  therefore  involve
 considerable  labour  and  time  which  may  not  be
 commensurate  with  the  results  achieved.

 Restricted  Sale  of  Tickets  by  Ticket  Agent
 at  Konnakadu  (Southern  Railway)

 4586.  SHRI  5.  D.  SOMASUNDARAM  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  the  ticket  agent  of  Konnakadu
 train  halt  (Southern  Railway)  is  allowed  to
 purchase  II  Class  Tickets  ;  ifnot.  the  reasons
 therefor  ;

 (b)  whether  any  request  to  supply  tickets
 upto  Madras  in  the  North  and  Ramanatha-
 puram  inthe  South  was  made  by  the  ticket
 agent  and  it  was  not  considered  ;  if  so,  the
 reasons  therefor  ;  and

 (c)  whether  it  is  also  a  fact  that  the  Railway
 loses  a  large  amount  of  income  due  to  non-
 availability  of  tickets  in  Konnakadu  station
 halt  and  thereby  reducing  the  income  of  the
 station  leading  to  the  cancellation  of  this  train
 halt  ;  ifso,  the  action  taken  to  remedy  the
 situation  ?
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 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a).  No.  Normally,  only  3rd  class
 ordinary  tickets  are  issued  from  train  halts.
 Requests  for  issue  of  higher  class  tickets  are
 considered  on  merits.  No  requests  cither  from
 the  Halt  Agent  or  from  the  public  have  been
 received  for  issue  of  higher  class  tickets  from
 Konnakadu  Halt.

 (b)  The  request  received  from  the  Halt
 Agent  is  under  consideration.

 (c)  No.  The  halt  is  picking  up  traffic  well
 and  is  remunerative.

 Fresh  Recruitment  of  Casual  Staff  for
 Railway  Electrification,  Allahabad

 Division  (Northern  Railway)

 4587.  SHRI  GANESH  GHOSH  :
 SHRI  5.  M.  BANERJEE  :

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  a  large  number
 of  casual  employees  of  Railway  Electrification,
 Allahabad,  Division  who  are  having  a  record
 of  5  to  l5  years  of  service  and  had  joined  in
 the  recent  peaceful  struggle,  have  appealed
 to  the  local  authorities  for  taking  them  back
 to  duty  ;

 (b)  whether  it  is  also  a  fact  that  local
 authorities  have  not  taken  back  any  employee
 from  the  above  casual  staff  ;

 (c)  whether  the  local  authorities  of  Railway
 Electrification,  Allahabad  Division  have
 recruited  a  considerable  number  of  casual  staff
 belween  5.  8.  70  and  15.  Il.  70  ;  and

 (d)  ifso,  the  reasons  why  the  employees
 who  were  already  working  have  not  been  taken
 back  on  duty  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a).  Some  of  the  casual  labourers
 discharged  appealed  to  the  local  authorities
 for  taking  them  back  to  duty.

 (0)  to  (a).  With  the  exception  of  those
 casual  employees  who  were  discharged  for
 unsatisfactory  working  and  those  who  were
 arrested  and  sent  to  jail  and  against  whom
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 police  cases  were  pending,  others  who  offered
 themselves  for  employment  have  been  taken
 back  to  the  extent  possible.  These  include  old
 Railway  Electrification  staff  and  also  those
 who  were  discharged  due  to  tapering  off  in
 workload.

 Regular  Scale  of  Pay  for  Casual  Employees
 of  Railway  Elcctrification

 (Northern  Railway)

 4588.  SHRI  GANESH  GHOSH  :
 SHRI  JHARKHANDE  RAI:

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  ina  recent  judgement  of  the
 Allahabad  High  Court  it  has  been  stated  that
 the  Railway  Electrification  Organisation  is  not
 a  Project  as  per  rule  2801  of  Indian  Railways
 Establishment  Manual  ;

 (b)  whether  it  is  further  a  fact  that  casual
 employees  of  Railway  Electrification  demanded
 regular  scale  of  pay  as  per  above  judgement  ;

 (c)  whether  Railway  authorities  have  filed
 a  special  appeal  against  this  judgement  ;

 (d)  whether  in  the  said  special  appeal  it
 has  been  stated  that  Railway  Electrification
 work  is  continuing  from  Ist  April  ‘1968.

 (e)  whether  casual  employees  having  more
 than  six  months  service  entitled  for  regular
 scale  of  pay  from  Ist  April,  968  ;  and

 (f)  ifso,  how  many  casual  employees  have
 been  given  regular  scale  of  pay  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a).  The  Hon'ble  Justice  Mathur
 has  recorded  that  Railway  Electrification  is
 not  a  temporafy  organisation.

 (b)  Yes.

 (c)  Yes.

 (d)  No.

 (८)  No.

 (f)  Does  not  arise.



 6l  Written  Answers

 Supplementary  Special  Appeal  against  the
 Judgement  of  Allahabad  High  Court  in
 Railway  Electrification  Case  (Northern

 Railway)

 4589.  SHRI  GANESH  GHOSH  :
 SHRI  ISHAQ  SAMBHALI  :

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  whether  it  is  a  fact  that  Railway
 Administration  have  filed  a  supplementary
 special  appeal  praying  permission  to  withdraw
 the  grounds  made  in  earlier  special  appeal
 against  the  judgement‘of  the  Allahabad  High
 Court  in  which  it  was  stated  that  Railway  Elec-
 trification  work  is  day  to  day  working  of  the
 Northern  Railway  since  Ist  April,  1968  ;

 (b)  whether  it  is  a  fact  that  this  prayer  has
 been  made  because  the  casual  employees  of
 Railway  Electrification  have  submitted  appeal
 for  regular  scale  of  pay  on  the  ground  of  ear-
 lier  appeal  ;  and

 (c)  ifnot,  the  reasons  why  this  prayer  has
 been  made  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a).  Yes.

 (b)  No.

 (c)  The  Railway  Advocate  who  had  filed
 the  grounds  of  appeal  in  the  first  instance  on  the
 opening  of  the  High  Court  within  the  time  limit
 without  getting  it  approved  from  the  Adminis-
 tration  was  advised  to  submit  a  revision  when
 the  fact  came  to  Administration’s  notice.

 Casual  Employees  of  Railway  Electrifica-
 tion  for  Shift  Duty  and  Night  Duty.

 4590.  SHRI  GANESH  GHOSH  :
 SHRI  RAMAVTAR  SHASTRI  :
 SHRI  J.  M.  BISWAS  :

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  itis  a  fact  that  services  of
 casual  employees  are  not  transferable  ;
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 (b)  whether  it  is  a  fact  that  the  service  of
 casual  employees  cannot  be  utilised  for  more
 than  8  hours  a  day  in  any  circumstances  ;

 (c)  whether  it  is  a  fact  that  casual  staff
 cannot  be  employed  for  shift  duty  and  night
 duty  5

 (d)  whether  it  is  a  fact  that  in  the  Railway
 Electrification,  casual  employees  are  employed
 in  shift  and  night  duty  ;  and

 (e)  ifso,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (०).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Railway  Employees  involved  in  Thefts
 and  Looting  in  Jebanabad  Court  Station

 (Eastern  Railway)

 4591,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  the  Eastern  Railway  authorities
 had  at  any  time  verified  the  antecedents  of  all
 the  staff  members  who  are  presently  working
 in  the  Jehanabad  Court  Station  on  the  Patna-
 Gaya  line  ;

 (b)  whether  it  has  come  to  light  that  some
 of  the  employees  on  this  Station  are  those  who
 were  directly  or  indirectly  involved  in  thefts
 or  looting  of  trains  and  had  at  one  time  or  the
 other  been  questioned  by  the  Special  Police
 Establishment  or  Railway  Protection  Force
 authorities  ;

 (c)  ifso,  the  reasons  for  continuing  such
 persons  in  the  staff  of  this  Station  ;  and

 (d)  by  when  the  Railway  authorities  will
 take  steps  to  remove  such  elements  from  the
 staff  of  this  Station  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (d).  Information  is  being
 collected  and  will  be  laid  onthe  Table  of  the
 Sabha,
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 Import  of  Ford  Tractors  by  M/s.  Escorts

 4592.  SHRI  S.  M.  BANERJEE:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 State  :

 (a)  whether  the  import  of  Ford  Tractors
 has  been  recently  allowed  to  M/s.  Escorts
 under  the  plea  that  this  tractor  is  approved  for
 indigenous  manufacture  ;

 (b)  whether  the  basis  for  the  import  of
 Ford  Tractors  contradicts  the  statement  that
 Industrial  Licence/Letter  of  Intent  granted  to
 M/s.  Escorts  does  not  constitutc  an  authorisa-
 tion  under  the  Monopolies  and  Restrictive
 Trade  Practices  Act  of  I969  ;

 (c)  whether  the  import  allowed  to  M/s.
 Escorts  (a  dominant  undertaking)  for  Ford
 Tractors  constitutes  a  preferential  treatment
 to  this  company  ;  and

 (d)  whether  Government  have  considered
 any  proposal  to  restrain  M/s.  Escorts  from
 taking  effectiv:  steps  towards  the  implementa-
 tion  of  the  Industrial  Licence  till  clearance  is
 obtainend  by  this  company  under  the  Mono-
 polies  and  Restrictive  Trade  Practices  Act  of
 969  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  There  is  at  present
 a  gap  between  the  demand  and  indigenous
 production  of  tractors.  In  order  to  fill  this  gap,
 import  of  tractors,  for  the  makes  and  models
 which  have  been  approved  for  manufacture  in
 the  country,  is  being  arranged  to  the  extent
 possible.  Arrangements  for  imports  are  made
 by  the  Department  of  Agriculture  after  taking
 into  account  the  ove¢gall  demand  and  the  esti-
 mated  indigenous  production  of  tractors.  For
 the  year  96°-70,  import  of  35,000  No.  of  fully
 built  up  tractors  had  been  agreed  to.  Against
 this  clearance,  only  850  Nos.  of  Ford-3000
 tractors  are  being  imported  throughsthe  State
 Trading  Corporation  in  knockdown  condition.
 Although  the  facilities  available  at  Escorts
 would  be  utilized  for  assembly  of  the  tractors,
 their  distribution  would  be  through  the  State
 Agro-Industries  Corporations  and  not  through
 Escorts.
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 (b)  No,  Sir.

 (c)  Noimport  of  Ford  Tractors  has  been
 allowed  to  Escorts.  Import  of  850  Nos.  of
 Ford-3000  tractors  out  of  total  lot  of  35,000
 tractors  through  the  State  Trading  Corpora-
 tion  docs  not  constitute  a  preferential  treat-
 ment  to  M/s.  Escorts  Ltd.

 (d)  M/s.  Escorts  Tractors  Ltd.  have  ap-
 plied  to  the  Department  of  Company  Affairs
 under  Section  22  of  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,  1969)  for  appro-
 val  of  their  proposal  for  establishment  of  the
 undertaking  for  the  manufacture  of  Ford  Trac-
 tors.  Their  application  is,  at  present  under  the
 consideration  of  the  Department.
 application  the  company  have  contended  that
 in  view  of  the  steps  taken  by  them  to  imple-

 In  their

 ment  the  scheme  bcfore  coming  into  force  of
 the  Monopolies  and  Restrictive
 tices  Act,  on  Ist  June,  970,  the  provisions  of
 the  said  Act  are  inapplicable  in  their  case.  In
 any  case,  the  company  have  already  been  in-
 formed  that  the  Industrial  licence  granted  to
 them  does  not,  in  any  way,  constitute  an
 authorisation  under  the  said  Act  and  that,
 wherever  applicable,  such  permission  or  clear-
 ance,  as  may  be  required  under  the  provisions
 of  the  said  Act,  should  be  obtained  by  them
 before  instituting  any  effective  steps  for  imple-
 menting  the  industrial  licence.

 Trade  Prac-

 Import  of  Tractors  by  M/s.  Escorts
 Limited

 4593.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2121  dated  the  24th  November,  1970
 and  State:

 (a)  whether  Messrs  Escorts,  a  dominant
 undertaking  have  been  allowed  import  of  Ford
 Tractors  to  the  extent  of  about  rupees  one
 crore  ;

 (b)  whether  such  high  value  import  licence
 granted  to  this  company,  when  clearance
 under  the  Monopolies  and  Restrictive  Trade
 Practices  Act  of  969  has  not  been  obtained  by
 this  concern,  constitutes  contravention  of  the
 present  policy  of  Government  ;  and.
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 (c)  If  so,  the  reasons  for  allowing  M/s.
 Escorts  to  import  these  tractors  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  M/s.  Escorts
 Ltd.  have  not  been  allowed  import  of  fully
 built-up  Ford  Tractors.  However,  850  Nos.
 of  Ford-3000  tractors  are  being  imported
 through  the  State’  Trading  Corporation  in
 knocked-down  condition.  Although  the  facili-
 ties  available  at  Escorts  would  be  utilised  for
 assembly  of  the  tractors,  their  distribution
 would  be  through  the  State  Agro  Industries
 Corporations  and  not  through  Escorts.

 Detention  of  Loaded  Wagons  at  Jind
 Station  for  want  of  Pilot  Trains  (Northern

 Railway)

 4594.  SHRI  5.  M.  BANERJEE:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  loaded  wagons
 are  detained  at  Jind  Station  (Northern  Rail-
 way)  by  the  Railway  staff  for  more  than  the
 time  schedule,  on  the  plea  of  non-availability
 of  pilot  trains,  to  help  the  consignees  in  escap-
 ing  demurrage  ;

 (b)  if  so,  the  details  of  such  cases  occurred
 during  the  past  six  months  ;  and

 (c)  the  steps  Government  propose  to  take
 in  the  matter  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  No.  Pilots  on  Jind-
 Jakhal  section  are  scheduled  to  run  daily  while
 those  on  Jind-Panipat  and  Narwana-Kuruk-
 shetra  section  on  alternate  days.  During  ‘183
 days  for  the  6  months  ending  November  1970,
 29  pilots  were  run  on  Jind-Jakhal  section,  94
 on  Jind-Panipat  section  and  102,  on  Narwana-
 Kurukshetra  section.  No  case  has  come  to  light
 where  any  Works  Train  or  Pilot  was  cancelled
 to  provide  any  undue  advantage  to  the  consig-
 nees  at  roadside  stations.

 (c)  Instructions  are  already  in  force  to  run
 out  pilots  mre  frequently  when  the  loads  jus-
 tify.
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 Appoi  t PP:  of  Chai  of  Haryana
 State  Social  Welfare  Board

 4595.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  policy  of  Government  is
 that  no  Legislator  will  be  the  Chairman  of  a
 State  Social  Welfare  Board  ;

 (b)  whether  a  Member  of  the  State  Legis-
 lature  has  been  appointed  as  Chairman  of  the
 Social  Welfare  Board  in  Haryana  ;

 (c)  whether  Government  have  received
 complaints  that  the  above  Chairman  in  Harya-
 na  is  utilizing  the  entire  resources  of  the  Wel-
 fare  Board  to  serve  only  the  intercsts  of  the
 constituency  represented  by  the  said  Legisla-
 tor  ;  and

 (d)  whether  Government  have  made  any
 inquiry  into  the  matter,  and  if  so,  the  results
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE  (SHRI
 JAGANATH  RAO):  (a)  The  apointment  of
 the  Chairman  of  a  State  Social  Welfare  Advi-
 sory  Board  is  made  by  the  concerned  State
 Government  in  consultation  with  the  Central
 Social  Welfare  Board.  The  normal  practice  is
 not  to  appoint  a  memher  of  the  State  Legisla-
 ture/Parliament  as  Chairman  of  a  State  Social
 Welfare  Advisory  Board.

 (b)  Yes,  Sir.

 (c)  A  complaint  in  the  matter  was  reccived
 from  an  ex-employee  of  the  Haryana  State
 Social  Welfare  Advisory  Board.

 (9)  Yes,  Sir.  Enquiricgrevealed  that  there
 was  no  truth  in  the  allegations.

 Shortfalls  in  vital  Sectors  of  Industry

 4596.  SHRIgGANESH  GHOSH:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state  :

 (a)  whether  the  Deputy-Chairman  of  the



 67  Written  Answers

 Planning  Commission,  told  Reporters  on
 October  7,  970  at  New  Delhi  that  there  had
 been  “shortfalls”  in  the  vital  sectors  of  industry
 and  as  a  result  “industrial  growth  rate  does
 not  seem  to  be  gathering  momentum”  ;

 (b)  if  so,  the  factors  responsible  for  these
 shortfalls  ;

 (c)  in  which  sectors  there  had  been  short-
 falls  and  the  extent  of  shortfalls  in  each  case  ;
 and

 (d)  the  steps  being  taken  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (d).  It  is
 presumed  that  the  question  relates  to  a  Press
 Note  issued  on  a  recent  assessment  made  by
 the  Planning  Commission  regarding  the
 industrial  situation  and  various  other  aspects
 of  cconomic  growth.  In  a  review  of  the
 industrial  situation,  the  Planning  Commission
 has  indicated  that,  on  present  trends,  sub-
 stantial  shortfalls  might  occur  in  the  targets  in
 certain  key  industries  such  as  steel,  fertilisers
 etc.  It  has  been  pointed  out  that  these  short-
 falls  may  take  place  owing  to  various  reasons
 and  circumstances  in  different  sectors  and

 projects.  While  the  current  rate  of  utilisation
 of  capacity  is  quite  satisfactory  in  a  number
 of  production  sectors,  it  is  considered  inade-
 quate  in  certain  essential  fields  particularly
 stecl,  fertiliser,  heavy  metallurgical  equipment
 and  the  like.  In  other  cases,  there  has  been
 some  delay  in  the  implementation  of  projects.
 These  two  aspects  have  also  been  brought  out
 with  reference  to  public  sector  schemes  for
 which  specific  resource  provision  had  been
 made  in  the  Plan,  and  includes  the  iron  ore
 programme  as  also  the  production  targets  in
 respect  of  stecl,  nonferrous  metals,  fertilisers,
 petro-chemicals  and  the  like.  As  for  the  private
 sector,  the  need  for  an  accelerated  rate  of
 investment  as  also  of  production  has  been
 stressed  by  the  Commission  if  the  overall
 growth  targets  in  the  Fourth  Plan  are  to  be

 achieved.  The  assessment  made  by  the  Plann-
 ing  Commission  regarding  the  industrial
 situation,  as  also  certain  procedural  modifica-
 tions  suggested  by  the  Commission,  some  of
 which  were  already  being  considered,  are
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 being  examined  by  Government  and  further
 measures  will  be  taken  wherever  necessary.

 Manufacture  of  Machin  y  for  Fertiliser
 Plants  by  heavy  Electrical  Plants  Hydera-

 bad  with  Italian  Collaboration

 4597.  SHRIMATI  SUCHETA  KRIPA-
 LANI:  Willthe  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  INTERNAL  TRADE
 be  pleased  to  state  :

 (a)  whether  the  Heavy  Electrical  Plant,
 Hyderabad  has  finalised  any  collaboration
 agreement  with  NOVO  Pignono  of  Italy  for
 the  manufacture  of  machinery  for  fertiliser
 plants:

 (b)  if  so,  the  terms  of  the  agreements  ;  and

 (c)  the  estimated  production  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  and  (b).  Bharat
 Heavy  Electricals  Limited  has  been  negotiating
 for  some  time  with  an  Italian  firm  for  the
 manufacture  of  centrifugal  compressors  needed
 for  the  Fertilizer  Plants.  The  terms  of  the
 agreement  are  being  examined  by  the  Govern-
 ment  at  present.

 (c)  The  estimated  value  of  production  when
 the  full  capacity  is  reached  is  likely  to  be
 about  Rs,  3  crores  per  annum.

 Setting  up  of  Bagasse-Based  Paper  Plants
 by  Sugar  Mills

 4598.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  some  sugar  mills  have  made
 proposals  to  set  up  bagasse-based  paper
 plants  ;

 (b)  ifso,  the  number  of  mills  who  have
 sent  the  proposals  ;  and

 (c)  whether  the  proposals  would  help  the
 mills  to  expand  their  capacity  and  step  up
 production  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  to  (c).  Although  a
 few  schemes  for  the  manufacture  of  paper  and
 paper  board  based  on_  bagasse  as  principal
 raw  material  were  approved  in  the  past  none
 of  these  however  materialised.  One  Coopera-
 tive  Sugar  Mill  in  the  State  of  Maharashtra
 had  a  proposal  which  was  approved  in  964
 for  the  setting  up  of  a  bagasse  based  newsprint-
 cum-paper  plant  in  the  State,  but  no  tangible
 progress  was  made.  Recently  they  have
 renewed  their  interest  in  the  proposal  and  the
 firm’s  request  in  this  regard  is  under  considera-
 tion.

 Programme  in  India  by
 UNICEF

 Nutritional

 4599.  SHRI  KEDAR  NATH  SINGH:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  UNICEF  proposes  to  select  six
 cities  in  India  for  a  major  nutritional  pro-
 gramme  covering  all  children  upto  the  age  of
 9  years  ;

 (b)  if'so,  which  cities  have  been  selected  for
 the  purpose  and  the  criteria  of  selection  ;  and

 (c)  other  details  of  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO)  :  (a)  UNICEF
 has  no  such  programme.

 Do  not  arise. (b)  and  (c).

 Study  of  Transport  Problem  Urged  by
 Small  Scale  Industries  Board

 4600.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state  :

 (a)  whether  the  Small  Scale  Industries
 Board  has  urged  that  the  problem  of  transport
 be  studied  on  a  priority  basis  ;  and
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 (b)  ifso,  the  steps  taken  to  implement  the
 Suggestion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  The  Small  Scale
 Industries  Board  at  the  28th  meeting  held  at
 Bhubaneshwar  on  the  5th  and  6th  November,
 1970,  recommended  that  the  special  problems
 of  North  East  India  and  Jammu  and  Kashmir
 arising  out  of  their  remote  location  and  lack
 of  transportation  of  facilities  should  be  studied
 by  the  Government  of  India  on  a  priority
 basis  and  suitable  solutions  arrived  at.

 (b)  The  matter  is  under  the  consideration
 of  the  Government  at  present.

 Consultancy  Work  by  M/s.  Dastur  and
 Company  for  Bokaro  Steel  Plant  and

 other  Steel  Projects

 4601.  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGINEER-
 ING  be  pleased  to  state  :

 (a)  whether  Government  announced  on  the
 floor  of  the  House  that  in  setting  up  steel  and
 other  industrial  concerns,  Indian  consultancy
 will  be  given  priority  ;

 (b)  whether  in  this  regard  the  Government
 assured  the  House  that  M/s.  Dastur  and  Com-
 pany  will  be  given  consultancy  for  the  work
 of  expansion  of  Bokaro  Steel  Plant  and  also
 for  other  proposed  steel  projects  ;  and

 (c)  whether  it  isa  fact  that  no  order  for
 consultancy  has  been  given  to  Messrs  Dastur
 and  Company  and  if  so,  the  reasons  there-
 for  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  :  (a)  Yes,  Sir.

 (b)  Government  have  assured  the  House
 that  for  the  implementation  of  the  second  stage
 of  the  Bokaro  Steel  Project,  the  association  of
 M/s.  Dasturco  will  be  continued  in  regard
 to  areas  and  responsibilities  similar  to  those
 entrusted  to  them  in  the  first  stage.
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 (c)  A  decision  has  already  been  taken  in
 principle  to  appoint  Central  Engineering  and
 Design  Bureau  of  Hindustan  Steel  Limited  as
 the  Principal  Consultants  for  the  second  stage
 of  the  Bokaro  Project  and  also  to  associate  M/s.
 Dasturco  in  this  work  in  line  with  the  assu-
 rance  referred  to  at  (b)  above.  The  details  of
 the  terms  and  conditions  are  being  negotiated
 between  the  Project  management  and  these
 two  agencies.

 Issue  of  Industrial  Licences

 4602.  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state:

 (a)  the  number  of  industrial  licences  issued
 since  June,  969  till  date  ;  and

 (b)  how  many  of  these  licences  were  for
 industries  to  be  set  up  in  the  public  sector  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  During  the  period
 from  Ist  June  969  to  3lst  October,  1970,  a
 total  number  of  362  licences  were  issued  under
 the  Industries  (Development  and  Regulation)
 Act,  95l.  Besides  these  licences,  515.  letters
 of  intent  were  issued  during  the  same  period.

 (b)  6  licences  and  28  letters  of  intent  were
 issued  for  setting  up  of  new  industrial  under-
 takings  in  the  Public  Sector.

 Enquiry  into  Major  Railway  Accidents

 4603.  SHRI  VIRENDRAKUMAR  SHAH  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  there  were  three
 major  Railway  accidents  recently  in  the  space
 of  cight  days  one  near  Rewai  (Haryana),
 another  at  Khurja  (near  Delhi)  and  the  third
 near  Madras  ;

 (b)  whether  human  failure,  rather  than
 mechanical  failure,  seem  to  be  the  cause  of  the
 accidents  in  two  out  of  the  three  cases  ;

 (c)  whether  some  leading  Journals  in  the
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 country  have  pointed  out.  (e.  g.  Economic
 Times  of  3rd  November,  970)  that  a  purely official  inquiry  which  would  be  carried  out
 as  a  matter  of  course  is  not  quite  satisfactory
 in  such  cases  ;  and

 (d)  whether  Government  propose  to  take
 steps  to  entrust  all  such  enquiries  in  future  to
 competent  outsiders  as  a  matter  of  policy  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  These  accidents  took  place  on
 22.10.1970,  26.10.1970  and  31.10.1970,  respec-
 tively.

 (b)  The  causes  of  these  accidents  are  under
 investigation  by  the  Additional  Commissioners
 of  Railway  Safety.

 (c)  Yes.

 (d)  Inspectors  of  Railways  are  already
 appointed  under  section  4  of  the  Indian  Rail-
 ways  Act,  890  (9  of  890)  for  the  purpose
 of  holding  inquiry  into  accidents  and  certain
 other  matters  relating  to  safety  on  railways
 laid  down  in  the  Railway  Act.  The  Commis-
 sioner  of  Railway  Safety  who  is  the  head  of  the
 Commission  of  Railway  Safety  and  the  Addi-
 tional  Commissioners  of  Railway  Safety  who
 are  incharge  of  different  portions  of  the  Indian
 Railways  exercise  the  various  statutory  powers
 of  the  Inspectors  of  Railways,  including  hold-
 ing  of  inquiry  into  serious  railway  accidents.
 The  Commissioner  of  Railway  Safety  functions
 under  the  administrative  control  of  the  Minis-
 try  of  Tourism  and  Civil  Aviation  and  is  en-
 tirely  independent  of  the  railway  administra-
 tion.  The  Additional  Commissioners  of Rail-
 way  Safety  are  senior  technical  experts  having
 a  vast  experience  and  thorough  knowledge
 of  railway  working  and  technology  and  are
 thus  best  equipped  to  hold  technical  investiga-
 tions  and  inquiry  into  railway  accidents.

 The  extant  policy  and  the  practice  as  well
 as  statutory  provisions  in  the  matter  of  holding
 inquiries  into  railway  accidents,  which  have
 stood  the  test  of  time,  are  considered  to  be
 adequate  and  satisfactory  and  the  Government
 do  not  c  plate  any  change  in  the  matter.

 It  may,  however,  be  mentioned  that  in
 exceptional  cases  the  Government  appoint  a
 Commission  of  Inquiry  into  very  serious  rail-
 way  accidents  under  the  Commissions  of
 Inquiry  Act,  1952.



 73  Written  Answers

 Export  of  Pig  Iron  to  Japan

 4604.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state  :

 (a)  whether  Government  finalised  a  barter
 deal  with  Japan  for  the  export  of  6  lakhs
 tonnes  of  pig  iron  to  Japan  ;  and

 (b)  ifso,  the  terms  and  conditions  of  the
 agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Manufacture  of  Tractors

 4605.  SHRI  VISWANATHA  MENON  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  have  issued  a
 licence  to  a  firm  for  the  manufacture  of  West
 German  Tractors  ;

 (b)  whether  the  partners  of  this  firm  are
 the  same  as  those  of  the  company  to  whom
 licence  for  the  manufacture  of  RS  —09  tractors
 has  been  granted  ;

 (c)  whether  Government  of  Punjab  has
 given  a  loan  of  rupees  50  lakhs  to  the  com-
 pany  for  the  manufacture  of  Tractors  ;
 and

 (d)  if  so,  the  reaction  of  the  Central
 Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  :  (a)  An  industrial  licence
 has  been  granted  to  M/s.  Kirloskar  Tractors
 Ltd.  for  the  manufacture  of  Deutz  (West
 German)  Tractors.  However,  an  application
 received  from  M/s.  Perfect  Tractors  Ltd.
 Patiala  for  the  manufacture  of  Hanomag  Trac-
 tors  in  collaboration  with  a  West  German  firm
 is  still  under  consideration.
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 (b)  No  licence  for  the  manufacture  of  RS—
 09  tractors  has  been  granted  so  far.  The  appli-
 cation  submitted  in  this  regard  by  M/s.  India
 Agro  machines  is  still  under  consideration.
 The  Board  of  Directors  of  this  company  and
 the  company  which  has  applied  for  a  licence
 to  manufacture  West  German  Hanomag_trac-
 tors  has  one  Director  in  common.

 (c)  Information  is  being  collected  from  the
 State  Government  and  will  be  laid  on  the
 Table  of  the  House,  when  received.

 (d)  Does  not  arise.

 India  Tobacco  Company

 4606.  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state  :

 (a)  the  capitalised  goodwill  and  value  of
 trade  marks  shown  by  Imperial  Tobacco  Com-
 pany  (now  India  Tobacco  Company)  and  its
 associated  companies  ;

 (b)  whether  these  values  are  liable  for  future
 repatriation  ;

 (c)  how  Government  propose  to  stop  it  ;

 (d)  the  rate  of  dividends  paid  by  the  Com-
 pany  and  cach  of  its  associated  companies
 during  the  last  three  years  ;  and

 (८)  the  capital  brought  in  foreign  exchange
 by  the  said  company  and  its  associate  com-
 panies  during  the  same  period  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (e).  Information
 is  being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 Complaint  regarding  Sale  of  Tractors  in
 Black  Market

 4607.  SHRI  SADHU  RAM:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state:

 (a)  whether  Government  are  aware  that
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 the  dominant  undertakings  in  the  manufacture
 of  tractors  in  India  has  reduced  the  dealers’
 discount  to  Rs.  30J/-  per  tractor  and  has  told
 its  dealers  to  sell  tractors  in  black-market  ;

 (b)  ifso,  the  action  Government  propose
 to  take  in  this  regard  ;  and

 (c)  whether  the  dominant  undertaking  in
 the  manufacture  of  tractors  endeavoured  to
 prove  to  the  Tariff  Commission  Tribunal  that
 Rs.  1,800/-  per  tractor  was  the  minimum  that
 a  dealer  could  operate  with  and  if  so,  the  reac-
 tion  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  The  manufacturers
 of  Escort  Tractors  have  reported  that  since  the
 month  of  June,  1970,  their  dealers  have  volun-
 tarily  accepted  a  reduction  in  their  normal
 discount  of  Rs.  ‘500  to  Rs.  300  per  tractor  on
 the  sale  of  Escort-37  and  Escort  27  tractors.

 (b)  The  ceiling  ex-factory  selling  prices  of
 agriculture  tractors  manufactured  in  the
 country  were  notified  in  June,  1968.  Within
 the  notified  prices,  the  manufacturers  are  at
 liberty  to  adjust  the  commission  payable  to
 their  dealers.

 (c)  No  record  of  any  representation  received
 from  M/s  Escorts  that  Rs.  1,800,  per  tractor
 was  the  minimum  that  a  dealer  could  operate
 with  is  available  in  the  Tarriff  Commission.

 Sch  for  Devel  ६  of  Educati P’
 amongst  Tribals  of  Tripura

 4608.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN  :  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state:

 (a)  the  details  of  any  schemes  drawn  out
 for  development  of  education  amongst  the
 tribals  of  Tripura  for  ‘1970-71  ;  and

 (b)  the  literacy  figures  in  Tripura  amongst
 tribalsand  non-tribals  and  all  taken  together
 at  present  and  how  these  figures  compare  with
 the  corresponding  figures  for  the  country  asa
 whole  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANNATH  RAO):  (a)  The  fol-
 lowing  schemes  are  being  implemented  for
 development  of  education  amongst  the  tribals
 of  Tripura  for  ‘1970-71  te

 l.  Free  books  to  students  reading  in  Clas-
 ses  I  &  II.

 2.  Book  grants  to  students  reading  in
 classes  III  to  V.

 3.  Book  grants  to  students  reading  in  Clas-
 ses  VI  to  VIII.

 4.  Dresses  for  tribal  girls  reading  in  Clas-
 ses  III  to  VIII.

 5.  Grants  to  Primary  schools  for  renova-
 tion  of  school  building.

 6.  Grants  to  Government  and  non-Govern-
 ment  schools  for  construction  of  Board-
 ing  house.

 7.  Revival  of  Folk  Arts.

 8.  Rewards  for  learning  of  tribal  langua-
 ges.

 a  Boarding  house  stipends,

 10,  Reimbursement  of  Examination  fee  for
 the  Board/University  examination  ;  and

 l].  Post-matric  Scholarships.

 12,  Girls  Hostels.

 (b)  Literacy  rate  based  on  2967  Census.

 General  Sch.  Tribes

 (i)  All  India  24.0  *  8.54¢
 (ii)  Tripura  20.20  ‘10.01

 *  Excludes  NEFA  figures.

 Grievances  of  Tripura  Public

 4609.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
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 been  drawn  to  a  letter  published  in  the
 Tripura  Times  of  l5th  November,  1970,  voicing
 certain  demands  of  the  Tripura  public  includ-
 ing  (i)  the  setting  up  of  booking  and  railway
 reservation  office  at  Agartala,  (ii)  fare-conces-

 sion  to  Tripura  people  especially  during  sum-
 mer  and  ‘puja’  vacations,  and  (iii)  ensuring
 proper  representation  to  Tripura  people  for
 employment  in  the  Railways  ;  and

 (b)  Government’s  reaction  to  these  demands
 of  the  people  of  Tripura  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No.

 (b)  Details  of  the  demands  reported  to  have
 been  voicedin  the  letter  published  in  the
 Tripura  Times  of  5th  November  970  are
 being  ascertained.  These  will  be  examined
 and  the  conclusions  will  be  placed  on  the  table
 of  the  House.

 बिना  टिकट  यात्रा  करने  वाले  यात्रियों  के  विरुद्ध
 अभियान  के  दौरान  मारे  गये  यात्रा  टिकट

 निरीक्षकों  के  परिवारों  को  दिया  गया

 मुआवजा

 4610.  श्री  हुकम  चन्द  कछवाय  :
 श्री  राम  सिह  अयरबाल  :

 क्या  रेलवे  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  १

 (क)  गत  दो  वर्षों  में  बिना  टिकट

 यात्रियों  के  विरुद्ध  अभियान  के  दोरान  कितने
 यात्री  टिकट  निरीक्षक  मारे  गये  और  घायल

 हुए  ;  और

 (ख)  उक्त  अवधि  में  उनके  परिवारों  को
 सरकार  द्वारा  मुआवजे  में  कितनी  राशि  दी
 गई  ?

 रेलवे  मंत्री  (श्री  नन्दा):  (क)  ओर  (ख).
 सूचना  एकट्ठी  की  जा  रही  है  और  सभा-पटल
 पर  रख  दी  जायेगी  t
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 पश्चिम  रेलवे  में  रेलवे  दुघंटनायें

 46l].  श्री  हुकम  चन्द  कछवाय  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  पांच  महीनों  में  पश्चिमी  रेलवे
 में  कितनी  रेलवे  दुघंटनायें  हुईं  ;

 (ख)  इन  दुघंटनाओं  के  फलस्वरूप  रेलवे
 की  कितनी  सम्पत्ति  की  हानि  हुई  ;  और

 (ग)  इनके  परिणामस्वरूप  कितने  व्यक्ति
 मारे  गये  तथा  घायल  हुए  ?

 रेलवे  मंत्री  (श्री  नन्दा)  :  (क)  1-7-70
 से  0-11-70  तक  की  अवधि  में  पश्चिम
 रेलवे  पर  टक्कर,  पटरी  से  उतरने,  सम-पार
 पर  गाड़ियों  के  सड़क  यातायात  से  टकराने
 और  गाड़ियों  में  आग  लगने  की  56  दुषंटनायें
 हुईं  1

 (ख)  रेल  सम्पत्ति  को  लगभग  2,55,
 500/|-रुपये  मूल्य  की  क्षति  पहुंचने  का  अनुमान
 है।

 (ग)  इन  दुर्घटनाओं  में  एक  व्यक्ति  मारा
 गया  और  दो  को  चोटें  आयीं।

 पदिचम  रेलवे  के  गाड़ों  को  समयोपरि  मत्ते  का
 समय  पर  भुगतान  न  किया  जाना

 4612.  श्री  हुकम  प्वन्द  कछवाय  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पश्चिम  रेलवे
 के  गार्डों  को समय  पर  समयोपरि  भत्ता  नहीं
 दिया  जाता  ;  और

 (ख)  सरकार  द्वारा  इस  स्थिति  में

 सुधार  करने  के  लिये  क्‍या  कार्यवाही  करने  का
 विचार  है  ?

 रेलवे  मंत्री  (श्री  नन्दा)  :  (क)  और  (ख).
 सामान्यतः  समयोपरि  भत्ते  का  भुगतान  करने
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 में  कोई  विलम्ब  नहीं  होता।  लेकिन  कभी-
 कभी  अधीनस्थ  यूनिटों  द्वारा  समयोपरि  वाउ-
 चर  विलम्ब  से  भेजे  जाने  के कारण  या  दी  गई
 सूचता  अघूरी  या  गलत  होने  के  कारण,  कुछ
 विलम्ब  हो  जाता  है।  बहरहाल,  समयोपरि
 भत्ते  का  समय  पर  भुगतान  करने  के  लिये
 लगातार  प्रयास  किये  जा  रहे  हैं  ।

 Shortage  of  Steel  in  Engineering  and
 Industrial  units

 4613.  SHRI  VIRENDRAKUMAR  SHAH:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state:

 (a)  whether  there  isa  severe  shortage  of
 steel  in  the  country  which  has  adversely  affec-
 ted  production  of  several  engineering  and  other
 industrial  units  ;

 (b)  whether  early  in  November,  ‘1970,  the
 Bombay  stock-  yards  of  Hindustan  Steel  Limited
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 had  stocks  of  over  15,000  tonnes,  including
 4,000  tonnes  of  imported  C.R.C.A.  sheets  ;

 (c)  whether  Bombay  stockyards  of  Indian
 Iron  and  Tata  Iron  also  had  stocks  of  over
 7,000  tonnes  and  3,500  tonnes  respectively  ;

 (d)  ifso,  the  steps  being  taken  to  ensure
 proper  distribution  of  steel  considering  the
 shortage  of  steel  in  the  country  ;  and

 (e)  whether  Government  are  also  consider-
 ing  not  to  bring  more  products  under  distribu-
 tion  control  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  ENGI-
 NEERING  (SHRI  MOHD.  SHAFI  QURE-
 SHI):  (a)  Yes,  Sir.

 (b)  ‘The  stock  position  of  stecl  material  in
 the  Bombay  stockyards  of  Hindustan  Steel
 Limited  during  the  month  of  November,  970
 is  given  below:

 (In  tonnes)
 Closing  stock  as  on  Pig  Iron  Other  Steel  materials  Alloy  Steel  materials  Imported  materials

 Plates  —  Sheets  Coils

 I.2.970  3,535  4,272  38  1,533  3,981  1,543,
 15.11.1970,  2,583  6,238  37]  ,l60  3,981  1,386,
 30.11.1970,  1,952,  7,169  403  809  3,931  1,338,

 (c)  The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (d)  and  (ce).  The  distribution  policy  of
 steel  has  been  streamlined  and  nationalised
 taking  into  account  the  present  shortage  of
 practically  all  categories  of  stecl.  Supplies  of
 steel  are  made  mostly  against  allocations  by
 the  Steel  Priority  Committee  so  as  to  ensure
 balanced  distribution.

 Import  of  Steel  by  M/s.  Hindustan  Steel
 Limited

 4614,  SHRI  VIRENDRAKUMAR  SHAH:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  the  value
 and  quantity  of  steel  imported  according  to
 main  categories  by  Messrs.  Hindustan  Steel
 Limited  so  far  during  970-7l,  and  the  value

 and  quantity  expected  to  be  imported  during
 the  remaining  months  of  the  year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  The  value  and  quantity  of  steel
 imported  by  Hindustan  Steel  Limited  during
 April,  970  to  November,  1970,  are  as  below  :

 C.  R.  Sheets  14,556  M.  T.
 C.  ४,  Coils  3,459  मल
 Plates  12,701  oy

 Approximate  value  for  the  above  imports  is
 Rs.  4.78  crores.

 During  remaining  months  of  1970-71
 Hindustan  Steel  Limited  is  expected  to  import
 129,065  tonnes  valued  at  approximately
 Rs.  16.31  crores.
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 Supply  of  Refractories  for  Bokaro  Steel
 Plant

 4615.  SHRI  KEDAR  NATH  SINGH:
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state:

 (a)  whether  there  has  been  delay  in  the
 supplics  of  refractories  for  the  Bokaro  Steel
 Plant;

 (b)  ifso,  the  extent  of  the  delay  and  reasons
 therefor  ;

 (c)  whether  supplies  to  this  plant  of  any
 other  equipments  from  indigenous  sources
 have  also  been  delayed,  if  so,  the  details  there-
 of  ;  and

 (d)  the  likely  accumulated  effect  of  all
 these  delayed  supplies  from  indigcnous  sources
 on  the  completion  of  the  plant  ?

 THE  MINISTER  OF  STEEL  AND
 HEAVY  ENGINEERING  (SHRI  8.  R.
 BHAGAT):  (a)  and  (b).  Yes,  Sir.  Against
 the  total  requirement  of  about  148,000  tonnes
 of  refractories  for  three  blast  furnaces  and  four
 cokeovens,  64,730  tonnes  had  been  received
 till  the  end  of  November,  1970,  leaving  a
 shortfall  of  23,800  tonnes  of  supplies  from
 indigenous  manufacturers  against  the  contrac-
 ted  schedule  of  deliveries.  Of  the  total  number
 of  about  148,000  tonnes,  about  43,100.  tonnes
 of  refractories  are  being  imported  from  USSR
 and  there  isno  shortfallin  the  supplies  of
 refractories  from  USSR.  The  delays  in  the
 indigenous  supplies  are  attributable  to  various
 reasons,  such  as  financial  difficulties,  over-
 booking  of  capacity,  the  emergence  of  more
 lucrative  demand  from  other  customers,  relative
 strictness  of  specifications  essential  for  the
 Bokaro  Steel  Plant  and  problems  of  developing
 satisfactory  technical  and  manufacturing  know-
 how  in  the  case  of  some  specialised  types  of
 refractories  such  as  high  alumine  bricks.

 (c)  There  have  also  been  delays  in  the
 supplies  of  plant  and  equipment  and  steel
 structures  from  indigenous  sources.

 The  position  till  the  end  of  October,  1970,
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 was  as  given  below  :

 (In  tonnes)

 Name  of  Total  quantity  Quantities  Actual
 suppliers  ordered  scheduled  supp-

 for  deli-  lies  re-
 very  ceived

 EQUIPMENT
 H.E.C.  72,234  42,265  16,755
 M.A.M.C.  10,493  8,272  1,676,
 Other  Public
 Sector  Suppliers  9,072,  4,673
 Private  Sector  79,936  27,130  11,422,
 STRUCTURES
 H.S.C.L.  ‘149,884  98,00I  59,787
 H.E.C.  26,656  23,996
 Private  Sector  42,849  24,75I  6,532

 (d)  All  out  efforts  are  being  made  to  speed
 up  deliveries  and  streamline  construction
 schedules  so  as  to  adhere  to  the  present  sche-
 dule  of  construction  according  to  which  the
 first  blast  furnace  complex  will  be  completed
 by  December,  971,  and  the  entire  first  stage
 to  produce  .7  million  tonnes  of  steel  per  year
 by  March,  1973,

 Increase  in  Local  Trains  on  the  Ring
 Railway  in  Delhi

 46I6.  SHRI  BAL  RAJ  MADHOK:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 states

 (a)  whether  any  plan  has  been  drawn  up
 to  increase  the  number  of  local  trains  on  the
 Ring  Railway  and  also  to  electrify  it  to  ease  the
 transport  situation  in  Delhi  ;  and

 (b)  ifso,  the  details  thereof  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  No  ‘Ring  Railway’
 has  been  provided  for  Delhi.  Presumably  the
 reference  is  tothe  ‘Delhi  Avoiding  Line’  in
 Delhi  area  which  is  primarily  intended  for
 smoothening  the  flow  of  goods  traffic.  Intro-
 duction  of  any  passenger  services,  over  and
 above  those  running  ona  portion  of  this  line,
 is  not  justified  on  considerations  of  traffic  nor
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 is  it  feasible  on  account  of  operational  difficul-
 ties.  There  is  also  at  present  no  proposal  to
 introduce  electrically  hauled  passenger  trains
 on  the  ‘Delhi  Avoiding  Line’  in  Delhi.

 इलाहाबाद  स्टेशन  के  गुड्स  शेड  तथा  प्लेटफार्स
 पर  अपयप्ति  स्थान

 4617.  शी  जनेदवर  मिश्र :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इलाहाबाद
 रेलवे  स्टेशन  पर  गोदाम  शेड  तथा  प्लेटफार्म
 इतने  छोटे  हैं  कि  सामान  को  उनसे  बाहर
 उतारने  तथा  चढ़ाने  में  कठिनाई  हा  रही  है  ;
 ओर

 (ख)  क्‍या  उक्त  रेलवे  स्टेशन  पर  गोदाम
 तथा  पासंल  कार्यालय  में  सुधार  करने  हेतु
 कोई  अनुरोध  सरकार  को  प्राप्त  हुआ  है  ?

 रेलवे  मंत्री  (थी  नन्दा)  :  (क)  इलाहा-
 बाद  रेलवे  स्टेशन  पर  गोदाम  होड  में  तथा
 प्लेटफार्म  पर  जितनी  जगह  है  वह  सामान्य
 यातायात  को  सम्हालने  के  लिये  काफी  है  1

 (ख)  जी  हां।  जो  प्रस्ताव  प्राप्त  हुए  हैं
 उन  पर  विचार  किया  जा  रहा  है  |

 फाफामसऊ  रेलवे  स्टेशन  के  निकट  रेलवे  भूमि  की
 नोलामसी

 46  8  श्री  जनेश्वर  मिश्र :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इलाहाबाद  के  फाफामऊ
 स्टेशन  के  निकट  रेलवे  भूमि  को  नीलाम  किया
 गया  है  ;

 (ख)  क्या  उक्त  भूमि  के  अलग-अलग
 प्लाट  बनाये  गये  थे  तथा  उनको  किसानों  को
 विभिन्‍न  दरों  पर  नीलाम  किया  गया  था  ;
 और
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 (7)  यदि  हां,  तो  इसके  कारण  क्‍या  हैं  ?

 रेलवे  मंत्री  (भी  नन्दा):  (क)  और  (ख).
 रेलवे  की  फालतू  जमीन  के  चार  प्लाटों  (ए०,
 बी०,  सी०  और  डी०)  को  अक्तूबर,  969
 में  नीलाम  किया  गया  था  और  प्लाट  ए!
 और  “वी”  को  सबसे  ऊंची  बोली  लगाने  वाले
 को  क्रमश:  30, 151  रु०  और  7,000.75
 रु०  के  हिसाब  से  लाइसेंस  पर  दिया  गया  था
 जबकि  प्लाट  प्सी'  और  पडी  के  लिये  किसी
 ने  बोली  नहीं  लगाई  लेकिन  लाइसेंसधारियों
 द्वारा  जमानत  की  रकम  न  जमा  करने  के
 कारण  प्लाट  ए  और  थ्बी'  का  लाइसेंस  भंग
 कर  दिया  गया  1  प्लाट  ए'  के  लाइसेंसधारी
 मामले  को  अदालत  में  भी  ले  गये  और  मदा-
 लत  से  एक  व्यादेष  ले  आये।  उसके  बाद
 प्लाट  प्बी',  प्सी'  और  “डी”  की  नीलामी
 करायी  गई  ।  केवल  प्लाट  बी”  के  लिये  बोली
 लगाई  गई  थी  लेकिन  इसे  भी  स्वीकार  नहीं
 किया  गया  क्‍योंकि  नीलामी  को  बोली  बहुत
 कम  थी  t

 (ग)  खुली  नीलामी  में  बोली  लगाने
 वालों  ने  कृषि  सम्भाव्यता  एवं  अन्य  उपलब्ध

 सुविधाओं  को  ध्यान  में  रखकर  दरें  बतायी
 थीं  और  रेल  प्रशासन  ने  सबसे  ऊंची  बोली
 को  ही  स्वीकार  किया  ।

 मध्य  प्रदेश  में  हरिजनों  के  लिये  बनाये  गये
 मकानों  की  संख्या

 4619  श्री  गं०  च०  दीक्षित  :  क्‍या  विधि
 तथा  समाज  कल्याण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  हरिजनों  तथा
 अन्य  भूमिहीन  व्यक्तियों  के  लिये  सरकार  द्वारा
 बनाये  गये  मकानों  की  संख्या  अन्य  राज्यों  की

 तुलना  में  नगष्य  हैं;

 (ख़)  यदि  हां,  तो  मध्य  प्रदेश  में  हरिजनों
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 ओर  भूमिहीन  व्यक्तियों  के  लिये  चालू  वित्तीय
 वर्ष  में  तथा  चौथी  पंचवर्षीय  योजना-अवधि  में

 सरकार  द्वारा  कितने  मकान  बनाये  जाने  का
 प्रस्ताव  है  तथा  इस  दिशा  में  अब  तक  कितनी

 प्रगति  की  गई  है;  और

 ग)  क्या  सरकार  ने  इस  सम्बन्ध  में  ब्लाक
 स्तर  पर  कोई  योजना  बनाई  है  ?

 विधि  तथा  समाज  कल्याण  विभाग  में
 राज्य-मंत्री  (श्री  जगन्नाथ  राव) :  (क)  से

 (ग).  ब्यौरा  मध्य  प्रदेश  सरकार  से  एकत्रित
 किया  जा  रहा  है  तथा  प्राप्त  होते  ही  उसमे  सभा-

 पटल  पर  रख  दिया  जायेगा

 Over-Bridge  at  Chorode  (Kerala)

 4620,  SHRI  P.  0.  ADICHAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  ¢

 (a)  whether  Government  have  received  any
 representation  from  the  Badagara  Municipal
 Council  in  Kerala  for  the  construction  of  an
 overbridge  at  Chorode  ;  and

 (0)  if  so,  Government's  reaction  thereto  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  No  proposal  has
 been  received  from  the  Badagara  Municipal
 Council  for  the  construction  of  an  overbridge
 at  Chorode.  There  is,  however,  a  tentative
 proposal  from  the  State  Government,  Kerala
 for  the  construction  of  road  overbridge  at
 Chorode  in  replacement  of  existing  level
 crossing  at  Km.  73/l0/l]  between  Badagara
 and  Nadapuram  Road  Stations  during  the
 Fourth  Plan  period.  The  proposal  has,  how-
 ever,  been  given  a  low  priority  by  the  ‘State
 Government.  As  and  when  the  State  Govern-
 ment  allocate  the  necessary  funds  to  meet
 their  share  of  the  cost  and  are  ina  position
 to  take  up  the  work  on  the  approaches  to  the
 bridge,  the  Railway  will  take  appropriate
 action  for  the  construction  of  the  bridge  struc-
 ture.
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 Laying  of  Railway  Lines  in  Kerala  During
 Fourth  Plan

 4621.  SHRI  P.C.  ADICHAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  details  of  the  proposals,  if  any,  for
 laying  new  broad  gauge  and  metre  gauge  lines
 in  Kerala  during  the  Fourth  Five  Year  Plan
 period  ;  and

 (b)  the  progress  made  so  far  in  pursuance
 thereof?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  Railway  develop-
 ment  isnot  envisaged  on  any  statewise  or
 regionwise  concepts,  but  on  overall  develop-
 ment  considerations  in  the  national  interest.
 The  Fourth  Five  Ycar  Plan  proposals  for  new
 lines  have  not  yet  been  finalised.  However,
 the  survey  reports  for  conversion  of  the  Erna-
 kulam-Quilon-Trivandrum  Metre  Gauge  sec-
 tioninto  Broad  Gauge  and  fora  new  line
 from  Trivandrum  to  Tirunelveli  via  Kanya-
 kumari  are,  at  present,  under  the  examination
 of  the  Railway  Board  and  a  decision  regarding
 these  projects  will  be  taken  after  the  examina-
 tion  is  completed.  A  traffic  survey  for  a  coastal
 broad  gauge  line  from  Ernakulam  to  Kayan-
 kulam  via  Alleppey  is  also  in  progress.

 खादी  ग्रामोद्योग  मवन,  नई.  दिल्‍ली  के  क्म-
 चारियों  के  वेतन  मान

 4622.  श्री  चन्द्रिका  प्रसाद  :  क्‍या
 ओऔद्योगिक  विकास  तथा  आंतरिक  व्यापार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  खादी  तथा  ग्रामोद्योग  आयोग  के
 कर्मचारियों  पर  लागू  नियम/विनियम  वेतनमान
 तथा  भत्ते  उक्त  आयोग  के  तत्वाधान  में  चलाये
 जा  रहे  खादो  ग्रामोद्योग  भवन  नई  दिल्‍ली  के
 कमंचारियों  पर  भी  लागू  होते  हैं;  और

 (ख)  यदि  नहीं,  तो  इसके  कारण  क्या  हैं  ?

 ओद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उप-मंत्रो  श्री  Ho  रं०  कृष्ण)  :

 (क)  जी,  नहीं  ।
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 (ख)  खादी  ग्रामोद्योग  भवन,  नई  दिल्‍ली
 नियमित  प्रतिष्ठान  से  भिन्‍न  हैं,  यह  खादी

 ग्रामोद्योग,  आयोग  द्वारा  प्रत्यक्ष  रूप  से  चलाई  गई
 वाणिज्यिक  गतिविधि  का  एक  अंश  है  और
 इसलिए  इसके  कमंचारियों  के  वेतन  आदि
 सामान्य  रूप  से  वाणिज्यिक  पहलुओं  पर  निर्भर
 करते  हैं  ।

 दिल्‍ली  चर्खा  मण्डल  को  ओर  बकाया  राशि

 4623.  श्री  चन्द्रिका  प्रसाद:  क्या  ओद्यो-
 गिक  विकास  तया  आंतरिक  व्यापार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  ;

 (क)  क्‍या  दिल्‍ली  चर्खा  मण्डल  की  ओर
 खादी  तथा  ग्रामोद्योग  आयोग  के  30,000
 रुपये  तथा  खादी  ग्रामोद्योग  भवन,  नई  दिल्ली
 के  8,000  रुपये  बकाया  है;  और

 (ख)  यदि  हां,  तो  इस  राशि  को  वसूल
 करने  के  लिए  सरकार  द्वारा  क्या  कायंवाही  की
 जा  रही  हैं  ?

 ओद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उप-संत्री  (श्री  मं०  रं०  कृष्ण)  :

 (क)  तथा  (ख).  सूचना  इकट्ठी  की  जा  रही
 है  तथा  यथा  समय  सभा-पटल  पर  रख  दी

 जाएगी  ।

 Standard  Drum  and  Barrel  Manufacturing
 Company  Bombay

 4624.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL  DEVE.
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  3068  on  the  I8th  August,  1970
 regarding  Standard  Drum  and  Barrel  Manu-
 facturing  Company,  Bombay  and  state  for
 how  many  years  the  records  in  the  Government
 Offices  relating  to  such  important  matters  are
 retained  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  There  are  general  instruc-
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 tions  about  the  period  of  retention  of  records
 laid  down  in  the  Manual  of  Office  Procedure.
 However,  the  position  in  regard  to  this  parti-
 cular  case  is  being  ascertained  and  will  be  laid
 on  the  Table  of  the  House.

 Allotment  of  Steel  Sheets  to  Standard
 Drum  and  Barrel  Manufacturing  Co.

 Bombay

 4625.  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  I3!5  onthe  4th  August,  970
 regarding  allotment  of  steel  sheets  to  Standard
 Drum  and  Barrel  Manufacturing  Co.,  Bombay
 and  state:

 (a)  whether  the  requisite  information  has
 since  been  collected  ;

 (b)  ifso,  the  details  thereof;  and

 (c)  if  not,  the  reasons  forthe  delay  and
 when  the  same  would  be  placed  on  the  Table
 of  House  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  The  infor-
 mation  since  ascertained  is  indicated  below  i

 (i)  From  1959-60  to  1969-70,  a  total
 quantity  of  47006.75  tonnes  of  8
 gauge  steel  shects  and  1102.62
 tonnes  of  24  gauge  steel  sheets  were
 allotted  by  the  DGTD  for  the
 manufacture  of  oil  barrels  and
 small  drums  respectively.  Besides
 they  were  also  given  quota  certifi-
 catein  January,  964  for  9.625
 tonnes  as  replenishment  quota  by
 the  Iron  and  Steel  Controller.

 (ii)  Information  about  import  licences
 issued  to  the  firm  for  manufacture
 of  oil  barrels  and  small  drums  on
 recommendations  of  the  DGTD
 since  959  is  furnished  in  statement
 ‘I’  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT—
 4575/70].
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 (iii)  Information  about  steel  sheets  recei-
 ved  from  Standard  Vacuum  Oil
 Refinery  Co.  for  manufacture  of
 Bitumen  drums  since  ‘1965,  is  furni-
 Shed  in  statement  ‘II’  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—4575/70].

 (iv)  Steel  sheets  received  from  Indian
 Oil  Corporation  for  manufacture
 of  Oil  barrels  on  their  account  are
 furnished  below

 1966-67  3533.04  tonnes
 ‘1967-68  1517.798  tonnes.
 1968-69  3856.256  tonnes,
 1969-70  Nil.

 (v)  Steel  sheets  received  by  the  firm
 from  other  sources  are  furnished  in
 statement  ‘III’  laid  on  the  Table  of
 the  House.  (Placed  in  Library.  See
 No.  LT—4575/70].

 Life  Span  of  Railway  Engines  on  Pathan-
 kot  Joginder  Nagar  Line  (Northern  Rail-

 way)

 4626.  SHRI  VIKRAM  CHAND  MAHA-
 JAN:  Willthe  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  inwhich  year  the  Railway  Engines
 running  on  Pathankot-Joginder  Nagar  line
 were  purchased  ;

 (b)  what  is  the  life  span  ofthese  engines
 according  to  the  manufacturers  ;  and

 (c)  what  steps  are  being  taken  to  introduce
 new  engines  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  A  statement  is  enclosed.

 (b)  Code  life  of  steam  engines  is  40  years
 but  engines  are  condemned  on  age-cum  condi-

 tion  basis.  Narrow  Gauge  engines  are  not
 utilised  as  intensively  as  Broad  and  Mctre
 Gauge  engines  and  as  such  their  economic  life
 is  more  than  the  code  life.

 (c)  Rehabilitation  of  Narrow  Gauge  loco-
 motives  is  being  undertaken  on  a_  phased  pro-
 gramme,
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 Statement

 Type  of  engines  Number  on  Year  placed line  in  service

 ZE  2  1928-29,
 9  1930-31.
 2  1931-32,
 2  95I-52
 2  ‘1953-54
 2  1954-55,
 2  ‘1955-56,

 Total  :  4  |

 ZF  4  ‘1935-36
 7  1  5  ‘1955-56
 K2  1904-05.

 Allocation  of  raw  Materials  for  Small
 Scale  Industries

 4627  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be
 pleased  to  state  the  State-wise  allocation  of
 the  quota  of  raw  materials  for  small  and
 medium  scale  industries,  year-wise  from
 1968-69  to  1970-71,  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  Information  regarding
 small  scale  industries  for  the  year  1970-71,  is
 given  in  statements  I  to  XI  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.  LT—
 4576/70).  The  system  of  making  allocations
 of  ‘Scarce’  items  of  steel  has  been  abolished
 under  the  new  steel  distribution  policy
 announced  by  the  Ministry  of  Steel  and  Heavy
 Engineering  on  the  22nd  May  1970,  Small
 Scale  units  are  free  to  place  their  indents  for
 steel  in  the  Joint  Plant  Committee.

 Figures  regarding  medium  scale  industries
 are  not  compiled  statewise,  as  allocation  of
 raw  materials  is  made  to  them  direct,  and  not
 through  the  Director  of  Industries  as  in  the
 case  of  small  scale  units.
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 Railway  accident  at  Ballygunge

 4628.  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  a  serious  accident  has  taken
 place  near  Ballygunge,  Calcutta  very  recently  ;

 (b)  if  so,  the  reasons  for  the  same  ;  and

 (c)  the  details  thereof  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (oe).  Presumably  the
 reference  is  to  the  derailment  of  Sealdah-
 Diamond  Harbour  Local  train  No.  I22  on
 17.11.1970  at  Ballygunge  station.  On  that  day
 this  train  was  waiting  for  the  connection  of
 train  No.  SG  35  Up  Budge-Budge  Local.  The
 departure  signal  was  in  the  ‘ON’  position.
 Suddenly  the  train  started  moving  and  after
 going  a  few  yards  the  leading  4  EMU  coaches
 derailed  over  trap  point  of  the  loop  line.

 (b)  The  cause  of  the  accident  is  under
 investigation.  However,  prima-facie  the
 accident  was  caused  as  a  result  of  some
 miscreants  overpowering  the  driver  and  starting
 the  engine.

 Free  Supply  of  Artificial  Limbs  and
 Orthopaedic  Appliances  to  Handicapped

 Persons

 4629.  SHRI  S.N.  MISRA:  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  the  State  of  Kerala  has  framed
 Rules  and  made  an  order  that  all  persons  who
 are  not  paying  Income-tax  will  gct  supply  and
 fittings  of  artificial  limbs  and  other  orthopaedic
 appliances  free  of  charge  at  the  cost  of  the
 State  ;

 (b)  whether  the  Central  Government  have
 considered  any  proposal  to  provide  facility  to
 the  poor  handicapped  persons  in  the  Union
 Territories,  if  so,  the  details  thereof  ;  and

 (c)  whether  the  Central  Government  pro-
 pose  to  issue  similar  directions  to  other  States
 also  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  Yes,  Sir.

 (b)  No  proposal  applicable  to  all  the  Union
 Territories  is  under  consideration.

 (c)  Since  this  is  a  State  subject,  it  will  not
 be  possible  for  the  Government  of  India  to
 issue  directive  to  the  States  in  this  regard.

 Broad  Gauge  Line  from  Purulia  to
 Kotshila  (South  Eastern  Railway)

 4630.  SHRI  HIMATSINGKA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  Government  have  taken  any
 decision  for  conversion  of  Purulia-Kotshila
 Railway  line  on  South  Eastern  Railway  into
 broad-gauge  line  ;

 (b)  ifso,  the  time  when  it  will  be  done  H and

 (c)  the  estimated  cost  of  the  work  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (c).  Based  on  the  recom-
 mendations  of  the  uneconomic  branch  lines
 Committee,  1969,  a  detailed  traffic  survey  for
 the  conversion  of  the  Purulia-Kotshila  N.  G.
 line  to  8.  6.  has  been  undertaken.  A  decision
 regarding  this  conversion  will  be  taken  when
 the  survey  is  completed  and  the  results  thereof
 become  known.

 Cc  pani  Mandf;  ing  Cigarettes

 4631,  SHRI  BENI  SHANKER  SHARMA:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state:

 (a)  the  names  of  indigenous  firms  and/or
 companies  which  took  to  manufacture  of
 cigarettes  and  which  were  forced  to  go  out
 of  existence  during  the  last  three  decades  ;

 (०)  the  capital  employed  by  them  ;  and

 (०)  the  reasons  for  their  failure  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA)  :  (a)  The  following  2
 Cigarette  Companies  were  reported  to  have
 closed  down  :—

 l.  M/s.  Hind  Tobacco  Co.  Ltd.,
 Hyderabad.

 2.  M/s.  Union  Tobacco  Company,
 Calcutta.

 (b)  and  (c).  Government  have  no  informa-
 tion.

 Survey  Report  on  Trivandrum—Kanyaku-
 mari—Tinnevelly  Railway  Line

 4632.  SHRI  P.  VISWAMBHARAN:  Will
 the  Minisser  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  received  the
 Survey  Report  on  the  Trivandrum—Kanyaku-
 mari—Tinnevelly  railway  line  and  if  so,  the
 action  taken  on  the  report  ;  and

 (b)  when  do  Government  propose  to  start
 the  construction  of  the  above  line?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  Yes.  The  survey
 reports  are,  at  present,  under  the  examina-
 tion  of  the  Railway  Board.  A  decision  re-
 garding  the  construction  of  this  project  will
 be  taken  after  the  examination  of  the  reports  is
 completed,

 रायबरेली  ओर  कानपुर  के  बीच  चल  रहो
 सवारी  गाड़ियों  के  मार्ग  को  बदलने  के  लिए

 सुझाव

 4633,  श्री  जगेशवर  यादव  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रायबरेली  और  कानपुर  के

 बीच  ऊंचाहार  और  डल्मान  होकर  चल  रही
 सवारी  गाड़ियों  के  मार्गों  को  बदलने  तथा  उन्हें
 रायबरेली  से  दर्यागंज  तथा  उवन्ती  से  होकर
 सीधी  डल्मान  तक  चलाने  के  बारे  में  सरकार
 को  गत  समय  में  कुछ  सुझाव  प्राप्त  हुए  है;
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 (ख)  यदि  हां,  तो  जनता  की  इस  महत्वपूर्ण
 मांग  को  अब  तक  पूरा  न  किये  जाने  के  क्‍या
 कारण  हैं;  और

 (ग)  क्‍या  सरकार  दर्यागंज  से  डल्मान  तक
 की  रेलवे  लाइनों  को  जो  कुछ  कारणों  से  युद्ध-
 काल  में  बन्द  कर  दी  गई  थीं  पुनः  चालू  करने  के
 उपरांत  रायबरेली-कानपुर  सवारी  गाड़ी  को
 डल्मान  होकर  सीधे  चलाकर  जनता  की  मांग
 को  पूरा  करेगी  ?

 रेलबे  मंत्री  (श्री  नन्दा):  (क)  से  (ग).
 डालमऊ-दरियापुर  उखाड़ी  गयी  लाइन  को
 फिर  से  बनाकर  रायबरेली  और  कानपुर  के
 बीच  अपेक्षाकृत  छोटे  रेल-सम्पर्क  की  व्यवस्था
 करने  के  लिए  अम्यावेदन  मिले  हैं।  इस  लाइन
 के  पुनः  स्थापन  के  सम्बन्ध  में  अतीत  में  समय-
 समय  पर  विचार  किया  गया  था  परन्तु  इसका
 मौचित्य  नहीं  पाया  गया  था  ।

 उत्तर  प्रदेश  में  झिनझक  रेलवे  स्टेशन  पर  डाकुओं
 द्वारा  यात्रियों  को  पीटा  जाना

 4634.  श्री  जगेश्वर  यादव  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  कुछ  दिन  पूर्व
 उत्तर  प्रदेश  में  झिनझक  रेलवे  स्टेशन  पर  डाकुओं
 द्वारा  कुछ  यात्रिभों  को  पीटा  गया  था  तथा
 उनका  सामान  छीन  लिया  गया  था;

 (ख)  क्‍या  पुलिस  द्वारा  इन  डाकुओं  को
 बन्दी  बना  लिया  गया  है  और  क्या  इस  मामले
 की  छानबीन  जी०  आर०  पी०  कानपुर  द्वारा
 की  जा  रही  है;  और

 (ग)  यदि  हां,  तो  उक्त  डाकुओं  के  विरुद्ध
 डकती  का  मामला  रजिस्टर  करने  में  जी ०  आर०
 पी०  कानपुर  द्वारा  विलम्ब  किये  जाने  के  क्‍या
 कारण  हैं  ?
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 रेलये  मंत्री  (श्री  नन्‍्दा)  :  (क)  से  (7).
 12-11-1970  को  कानपुर  जिले  के  भोगनीपुर
 थाने  में  एक  शिकायत  कर्ता  ने  एक  रिपोर्ट  दर्ज
 कराई  थी  जिसमें  उसने  यह  आरोप  लगाया  था  कि
 1-1  1-1970  को  भीमक  रेलवे  स्टेशन  पर  उसे

 और  उसके  साथी  को  9  व्यक्तियों  ने पीटा  और
 उसकी  साइकिल,  500  रुपये  नकद  तथा  दूसरी
 वस्तुएं  छीन  ली।  जिला  पुलिपम्त  से  कागजात
 मिलने  पर,  सरकारी  रेलवे  पुलिस,  कानपुर  ने
 13-11-1970  को  भारतीय  दंड  संहिता  के

 खंड  395/397  के  अधीन  एक  मामला  दर्ज
 किया  था,  जिसकी  जांच  करने  पर  पता  लगा
 कि  यह  मामला  डकैती  का  न  होकर  “मारपीट!
 का  था।  l8-l]-970  को  सरकारी  रेलवे

 पुलिस  ने  इस  मामले  का  खंड  बदलकर

 147/323  भा०  दं०  Fo/l20  रेलवे  अधि-
 नियम  कर  दिया  और  उसकी  जांच  कर  रही  है।

 Parcel  Service  on  the  Pattern  of  British
 Railways

 4635.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  in  orderto
 increase  the  Regional  Transport  Authorities’
 share  of  traffic,  Government  propose  to  ex-
 pand  further  the  container  service  rapidly  and
 also  to  offer  a  parcel  service  on  the  pattern  of
 the  British  Railways  to  collect  and  deliver
 smaller  packages  at  ease  from  customers  living
 near  a  railhead  ;  and

 (b)  if  so,  the  details  thereof  and  if  not,  the
 reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  No.  The  question  does  not
 arise  as  the  Regional  Transport  Authorities  are
 not  Transport  Operators  and  the  expansion  of
 container  and  parcel  services  is  solely  pursued
 to  increase  the  Railways’  traffic.

 (b)  Regional  Transport  Authorities  func-
 tion  under  the  State  Governments  and  not
 under  the  Railways.
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 New  Distribution  Procedure  of  Steel  from
 H.  S.  L.  Office  of  Calcutta  Stockyard

 4636.  SHRI  RABI  RAY:  Will  the  Minis-
 ter  of  STEEL  AND  HEAVY  ENGINEERING
 be  pleased  to  state:

 (a)  whether  Government  have  formulated
 the  new  distribution  procedure  of  Steel  from
 the  H.  S.  L.  Office  of  Calcutta  Stockyard  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  and  (b).  The  Joint  Plant
 Committee,  Calcutta,  has  evolved  a  uniform
 system  of  distribution  of  stee]  materials  by  the
 stockyards  of  allthe  main  producers,  includ-
 ing  Hindustan  Steel  Limited’s  stockyards  at
 Calcutta.  The  salient  features  of  the  new
 distribution  policy  from  stockyards,  which  has
 come  into  force  from  Ist  November,  970  are
 as  follows:

 (l)  20%  of  the  prime  materials  received
 in  the  stockyards  will  be  exclusively
 earmarked  for  small  scale  industries
 on  allotments  by  State  Directors  of
 Industries.

 (2)  30%  of  bars,  rods  and  light  structurals
 received  in  the  stockyards  will  be  re-
 served  for  the  customers  requiring  steel
 for  house-builduing  purposes.

 (3)  Remaining  prime  materials  will  be
 supplied  to  meet  Government  and  other
 urgent  requirements  as  perpriority  laid
 down  with  a  portion  of  the  material
 going  to  the  trade.

 Visits  abroad  by  Chairman,  H.  S.  L.

 4637.  SHRI  RABI  RAY  :  Will  the  Minister
 of  STEEL  AND  HEAVY  ENGINEERING
 be  pleased  to  state  :

 (a)  whether  the  Chairman,  Hindustan  Steel
 Limited  visited  several  foreign  countries  during
 the  current  year.
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 (b)  if  so,  the  purpose  of  these  visits  ;  and

 (c)  the  names  of  countries  visited  by  him
 during  current  year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  ENGI-
 NEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  Yes,  Sir.

 (b)  and  (co).  The  Chairman,  Hindustan
 Steel  Limited  undertook  two  business
 trips  abroad  during  the  current  year—one

 in  July,  970  to  attend  a  meeting  of  the
 Executive  Committee  of  the  International  Iron
 and  Steel  Institute  held  in  Sweden  as  represen-
 tative  from  India  and  the  other  in  October,
 970  to  attend  the  Fourth  Annual  Conference
 of  the  Institute  in  France.  He  utilised  this
 opportunity  to  visit  the  U.  K.,  Belgium,  Spain,
 West  Germany,  Austria,  U.S.  S.R.,  Poland
 and  U.S.  A.  in  connection  with  the  affairs  of
 the  Company  such  as  deputation  of  foreign
 technical  personnel  to  Durgapur  and  training
 of  Indian  technicians,  import  of  _  stcel,
 research  and  development  in  steel  industry,
 manufacture  of  tubes,  technical
 and  maintenance  problems  in  Rourkela  Steel
 Plant,  designing  and  fabrication  of  basic  oxygen
 plants  for  steel  making  and  continuous  casting,
 implementation  of  agreement  with  TIAZPROM-
 EXPORT  for  technical  collaboration  in  design-
 ing  and  project  engineering  of  major  units  of
 steel  plant  complex,  use  of  computor  for  con-
 trolling  processes  in  steel  plants,  manufacture
 of  grain  oriented  electrical  sheets,  manufacture
 of  rolling  mills  equipment  in  pursuance  of
 the  Company’s  agreement  with  the  United
 Engineering  and  Foundry  Company,  Pittsburg

 seamless

 etc.

 Promotion  of  Assistant  Station  Masters,
 Station  Masters  in  the  same  scale

 4638.  SHRI  RAJ  DEO  SINGH  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.  1380,
 on  3rd  March,  1970  regarding  lowest  percen-
 tage  cf  higher  grade  posts  for  Station  Masters
 and  Assistant  Station  Masters  and  state  :

 (a)  how  many  Assistant  Station  Masters  in
 grade  of  Rs.  l30—240  have  been  promoted  as
 Station  Masters  in  grade  of  Rs.  205—250  ;
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 (b)  whether  it  is  a  fact  that  Assistant
 Station  Masters  in  grade  of  Rs,  205—250  are
 Promoted  in  the  same  grade  as  Station  Masters  ;

 (c)  whether  such  a  promotion  is  in  existence
 in  other  categories  and  Departments  ;  and

 (d)  ifso,  the  monetary  benefit  the  person
 derives  out  of  such  promotion  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (d).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabha.

 Payment  of  overtime  allowance  to  Station
 Masters  for  working  beyond  Rostered

 hours  (Northern  Railway)

 4639.  SHRI  RAJ  DEO  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  the  Station  Masters  are  duty
 rostered  from  9.00  to  7.30,  hours  in  Northern
 Railway  and  other  Railways  ;

 (b)  whether  they  supervise  goods  working
 in  loading  and  unloading  etc.  from  6.00  to
 9.00  hours  and  7.30  to  .00  hrs.  where  Goods
 Clerks  are  not  posted  ;

 (c)  ifso,  whether  they  are  paid  overtime
 in  licu  of  their  working  beyond  rostered  hours  ;
 if  not,  the  reasons  therefor  ;  and

 (d)  whether  it  is  compulsory  for  the  Station
 Masters  to  do  this  job  ;  if  so,  the  reasons  why
 it  has  not  been  included  in  their  duty  roster  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (d).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabha.

 Station  Masters  and  Assi  Station
 Masters  who  failed  in  night  vision
 absorbed  in  Lower  grade  (Delhi  Division

 Northern  Railway)

 4640.  SHRI  RAJ  DEO  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  many  Station
 Masters  and  Assistant  Station  Masters  of  Delhi
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 Division,  Northern  Railway,  failed  in  night
 vision  and  have  been  absorbed  in  Lower
 grade  ;

 (b)  the  reasons  why  the  administration
 failed  to  provide  jobs  in  the  same  grade  because
 the  staff  lost  their  energy  and  health  in  Railway
 service  ;  and

 (c)  whether  the  said  staff  has  not  been
 absorbed  in  the  same  grade  when  vacancies
 are  available  subsequently,  ifso,  the  reasons
 therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  to  (c).  The  information  is
 being  collected  and  will  be  laid  onthe  Table
 of  the  Sabha.

 Higher  Grade  of  Pay  to  Assistant  Station
 Masters  of  Delhi  Division

 (Northern  Railway)

 4641.  SHRI  RAJ  DEO  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  at  Junction
 stations  of  Northern  Railway,  Delhi  Division,
 there  are  two  types  of  Assistant  Station  Masters
 at  a  time  ;  one  nominated  as  Train  Despatcher
 in  grade  of  Rs.  205—250  bearing  higher  respon-
 sibilities  in  train  working  which  are  prone  to
 accidents  and  the  other  called  as  outdoor
 Assistant  Station  Masters  in  scale  of  Rs.
 250—350  bearing  much  lesser  responsibilities  ;

 (b)  whether  such  grades  and  responsibilities
 are  not  inter-related  and  are  fixed  after  careful
 job  analysis  ;  and

 (c)  ifso,  the  reasons  for  giving  higher  pay
 to  outdoor  Assistant  Station  Masters  than
 Train  Despatchers  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  Yes;  there  are  two  types  of
 Assistant  Station  Mastersin  Grade  Rs.  205—280
 (AS)  and  Rs.  250—380  (AS)  (notin  Grade
 Rs.  205—250  and  Rs,  250—350  as  referred  to)
 at  the  Junction  stations  of  Delhi  Division  of
 Northern  Railway.  It  is  incorrect  to  say  that
 the  outdoor  Assistant  Station  Masters  in  Grade
 Rs.  250-380  (AS)  have  much  less  responsibili-
 ties  than  the  Assistant  Station  Masters  in  Grade
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 Rs,  205—280  (AS)  i.e.  Train  Despatchers.  The
 nature  oftheir  duties  differ  from  each  other
 and  as  such  their  responsibilities  are  not  com-
 parable.  The  grades  have  been  allotted  taking
 all  factors  into  consideration,

 (b)  The  grades  and  responsibilities  are
 inter-related  and  are  fixed  after  careful  exami-
 nation  of  the  nature  of  duties  performed  and
 responsibilities  shouldered  by  each  category
 of  staff.

 (c)  Does  not  arise.

 Drivers,  Stati  Mi  Assi  Stati
 Masters  and  Guards  held  responsible
 for  collision  and  for  averting  collision

 of  trains

 4642.  SHRI  RAJ  DEO  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  number  of  Drivers,  Station  Masters/
 Assistant  Station  Masters  and  Guards  held
 responsible  for  collisions  and  of  those  who  aver-
 ted  collisions  of  Mail,  Express,  Passenger  and
 goods  trains  during  the  last  three  years  ;

 (b)  which  category  is  holding  higher  and
 lesser  responsibilities  ;

 (c)  whether  their  pay  commensurates  with
 their  responsibilities  ;  and

 (d)  the  total  emoluments  (including  run-
 ning  allowances)  of  each  category  in  each
 grade  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 (b)  As  between  Station  Masters  and  Assis-
 tant  Station  Masters,  responsibilities  of  Station
 Masters  are  higher  than  those  of  Assistant
 Station  Masters.  As  the  duties  and  responsibi-
 lities  of  Station  Masters,  Assistant  Station
 Masters,  Drivers  and  Guards  are  different  from
 one  another,  it  is  not  correct  to  compare  as
 to  whose  responsibilities  are  higher  and  whose
 less,  in  relation  to  the  casual  of  accidents.

 (c)  The  scales  of  pay  allotted  to  these  staff
 are  those  that  have  been  specifically  recommen-
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 ded  by  the  Second  Pay  Commission,  who  took
 all  factors  into  consideration.  In  1964,  due  to
 increased  responsibilities  owing  to  increased
 tempo  of  traffic  the  scale  of  Rs.  30—225  appli-
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 cable  to  Assistant  Station  Masters  was  revised
 to  Rs.  30—240  with  a  minimum  start  of
 Rs.  150/-.

 (d)  A  statement  is  attached.

 Statement

 vmem [= YF  गा  गज

 Average Mean  pay  |  D.A.  appli-  Runnin
 Designation  Scale  in  the  cable  8  TOTAL

 Grade  thereto  Allowance
 per  month

 Rs.  Rs,  Rs.  Rs.
 Station  Masters  450-575  52.5  50.5  663

 —-do-  370-475  422.5  60  582.5
 Station  Masters/
 Asstt.  Station
 Masters  335-425  380  46  526

 —do-  250-380  35  46  46]

 —do-  205-280  242.5  46  388.5
 Asstt.  Station
 Masters  130-240,  95  22  37

 (with  a  minimum
 start  of  Rs.  50/-)

 Driver  Grade  ‘A’  335-425  380  46  324  850
 Driver  Grade  ‘B’  210-380  295  46  24  655
 Driver  Grade  ‘C’  150-240  95  22  480  497
 Guard  Grade  ‘A’  205-280  242.5  46  247  635.5
 Guard  Grade  ‘B’  150-240  95  22  70  487
 Guard  Grade  ‘C’  130-225,  77.5  22  55  454.5

 ग्वालियर  तथा  झांसो  के  बोच  दोहरी  रेलवे
 लाइन  बिछाना  ओर  ग्वालियर  तथा  उज्जन

 के  बीच  रेलवे  लाइन  का  निर्माण

 4643.  श्री  आत्म  दास  :  क्‍या  रेलवे  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  ग्वालियर  और
 झांसी  के  बीच  दोहरी  रेलवे  लाइन  त्रिछाने  का
 काम  पूरा  कर  लिया  गया  है;

 (ख)  यदि  नहीं,  तो  विलम्ब  के  क्या  कारण
 हैं;  और  यह  काम  कब  तक  पूरा  हो  जायेगा;

 (ग)  क्‍या  ग्वालियर-उज्जैन  रेलवे  लाइन
 बिछाने  के  काम  में  प्रगति  हो  रही  है;

 (घ)  यदि  हां,  तो  यह  काम  कब  तक  पूरा
 हो  जायेगा;  और

 (=)  यदि  लाइन  बिछाने  का  काम  बन्द
 कर  दिया  गया  है,  तो  किन  कारणों  से
 और  काम  के  कब  तक  पुनः  शुरू  होने  की
 सम्भावना  है  ?

 रेलवे  मंत्री  (श्री  नन्‍्दा):  (क)  ओर  (ख).
 ग्वालियर  और  झांसी  के  बीच  97  कि०  मी०
 लम्बी  लाइन  में  केवल  52  क्रि०  मी०  दोहरी
 लाइन  उपलब्ध  है।  शेष  भाग  में  दोहरी  लाइन
 बिछाने  का  काम  चल  रहा  है  और  आशा  है
 197  तक  यह  काम  पूरा  हो  जायेगा।
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 (7)  जी  नहीं  ।

 (घ)  और  (ड).  सवाल  नहीं  उठता  |

 यदि  सदस्य  महोदय  का  आशय  गुना-मक्रसी
 लाइन  से  है  तो  इस  सम्बन्ध  में  यह  उल्लेखनीय

 है  कि  इस  लाइन  पर  काम  हो  रहा  है  और
 आशा  है  1972  तक  यह  काम  पूरा  हो  जायेगा  |

 ग्वालियर  और  मिड  जिलों  के  बोच  बड़ी  लाइन

 4644.  श्री  आत्म  दास  :  क्या  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  मध्य  प्रदेश  के
 ग्वालियर  और  भिंड  जिलों  के  बीच  बड़ी
 लाइन  बिछाने  का  विचार  है;  और

 (ख)  यदि  हां,  तो  उक्त  प्रस्ताव  के  कब
 तक  क्रियान्वित  किये  जाने  की  सम्भावना  है  ?

 रेलवे  मंत्री  (श्री  नन्दा)  :  (क)  जी  नहीं  V

 (ख)  सवाल  नहीं  उठता।

 सिड-र्बालियर  छोटी  रेलवे  लाइन  पर  अधिक
 स्टेशन

 4645,  श्री  आत्म  दास  :  कया  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भिड-ग्वालियर  छोटी  रेलवे

 लाइन  पर  दो  नये  स्टेशन  स्थापित  करने  का
 सरकार  का  विचार  है;  और

 (ख)  यदि  हां,  तो  ये  दो  नए  स्टेशन  कब

 तक  स्थापित  कर  दिये  जायेंगे  ?

 रेलवे  मंत्री  (श्री  नन्‍्दा)  :  (क)  जी  नहीं  ।

 (@)  सवाल  नहीं  उठता  ।
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 सोनो  रेलवे  स्टेशन  (मध्य  रेलवे)  पर  प्रतीक्षा-
 कक्ष

 4646.  श्री  आत्म  दास  :  क्या  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सोनी  रेलवे  स्टेशन  पर  एक
 प्रतीक्षा-कक्ष  बनाने  का  सरकार  का  विचार
 है  ;  और

 (ख)  यदि  हां,  तो  प्रस्तावित  प्रतौक्षा-कक्ष
 का  निर्माण  कब  तक  हो  जाने  को  सम्भावना
 है  ?

 रेलवे  मंत्री  (श्रो  नन्वा)  :  जी  नहीं  1

 (ख)  सवाल  नहीं  उठता  ।

 मध्य  प्रदेश  में  नये  उद्योगों  को  स्थापना  हेतु
 लाइसेंस  देना

 4647.  श्री  आत्म  दास  :  क्‍या  ओद्योगिक
 विकास  तथा  आंतरिक  व्यापार  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  नये  उद्योगों  को
 स्थापना  हेतु  969-70  में  लाइसेंस  जारी  किये
 गये  हैं  ;

 (ख)  यदि  हां,  तो  उनमें  से  कितने
 लाइसेंस  ग्वालियर  के  लिये  दिये  गये  हैं  ;  और

 (ग)  क्‍या  ऐसे  व्यक्तियों  के  विरुद्ध,  जिनको
 ग्वालियर  में  उद्योगों  की  स्थापना  हेतु  लाइसेंस
 जारी  किये  गये  थे  परन्तु  जिन्होंने  इस  दिशा
 में  कोई  प्रगति  नहीं  की  है,  कोई  कार्यवाही  की
 गई  है  और  यदि  हां,  तो  इसके  क्‍या  परिणाम
 निकले  हैं  ?

 ओद्योगिक  विकास  तथा  आन्तरिक  व्यापार
 मंत्रालय  में  उप-मंत्रोी  (शनी  मं"  रं०  कृष्ण)
 (क)  औद्योगिक  लाइसेंस  से  सम्बन्धित
 जानकारी  कलेन्डर-वर्ष  के  आघार  पर  तैयार
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 की  जाती  है  ।  मध्य  प्रदेश  में  1969-70

 (अगस्त  तक)  की  अवधि  में  नए  ओद्योगिक
 उपक्रमों  की  स्थापना  के  लिये  उद्योग  (विकास
 तथा  विनियमन)  अधिनियम,  952  के
 आधीन  2  लाइसेंस  जारी  किये  गए  थे।  इसके
 अतिरिक्त,  उस  राज्य  में  नए  औद्योगिक  उपक्रम
 स्थापित  करने  के  लिये  उक्त  अवधि  में  5  आशय
 पत्र  भी  जारी  किए  गए  थे  1

 (ख)  ग्वालियर  में  नए  औद्योगिक  उपक्रमों
 की  स्थापना  हेतु  कोई  लाइसेंस  जारी  नहीं  किया
 गया  है  ।  फिर  भी,  इस  प्रयोजन  के  लिये  एक
 आशय  पत्र  जारी  किया  गया  है  1

 (ग)  प्रश्न  ही  नहीं  उठता

 झालावर  रोड  तथा  झालावर  सिटी  (पश्चिम
 रेलवे)  के  बीच  नयी  रेलवे  लाइन

 4648.  श्री  ओऑंकार  लाल  बरवा :  क्‍या
 रेलबे  मंत्री  यह  बताने  की  कपा  करेगे  कि  :

 (क)  क्‍या  सरकार  का  चालू  योजना  या
 अगली  योजना  में  झालावर  रोड  तथा  झालावर
 सिटी  के  बीच  6  मील  के  फासले  पर  एक
 नयी  रेलवे  लाइन  बिछाने  का  विचार  है  ;

 (ख)  क्‍या  यह  सच  है  कि  रेलवे  लाइन
 के  न  होने  स ेझालावर  जिला  आर्थिक  दृष्टि  से

 पिछड़ा  रहा  है  ;  और

 (ग)  यदि  हां,  तो  उनका  मंत्रालय  नई
 रेलवे  लाइने  बिछाने  के  मामले  में  पिछड़े  जिलों
 को  प्राथमिकता  देगी  ?

 रेलवे  मंत्रो  (श्री  नस्‍्वा)  :  (क)  जी  नहीं।

 (ख)  रेलों  को  इस  बात  का  पता  नहीं  है
 कि  इस  लाइन  की  व्यवस्था  न  होने  के  कारण

 इस  क्षेत्र  के  विकास  में  कोई  बाघा  पड़ी  है  1

 (ग)  रेलों  की  कठिन  वित्तीय  स्थिति  को
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 देखते  हुए  देश  के  पिछड़े  हुए  क्षेत्रों  में  नयी  रेलवे
 लाइनों  के  निर्माण  के  प्रश्न  पर  विचार  करने
 के  लिये  बेहतर  समय  की  प्रतीक्षा  करनी
 पड़ेगी  ।

 Manofacture  of  Harrows  and  Tillers  in
 Small  Sector

 4649.  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state;

 (a)  the  names  of  the  industries  which  have
 been  set  up  during  the  last  three  years  in
 small  scale  sector  for  manufacture  of  harrows
 and  tillers  for  agricultural  purposes,  in  each
 State  ;

 (b)  the  names  of  the  industries  which  have
 been  set  up  by  the  engineer  entrepreneurs
 during  the  above  period  in  each  State  ;

 (c)  whether  it  isa  fact  that  no  incentives
 are  given  to  the  engineer  entrepreneurs  for
 helping  them  in  the  sale  of  harrows  and  tillers
 through  Central  and  State
 agencies  ;

 Government

 (d)  if  so,  the  reasons  therefor  ;  and

 (८)  what  incentives  and  facilities  are  being
 provided  to  these  entrepreneurs  to  stabilise  their
 industries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  Information  avail-
 able  is  given  in  the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.  LT—~
 4577/70).

 (b)  No  information  is  available.

 (०)  to  (०).  There  is  no  special  incentive
 provided  for  agricultural  implements  manu-
 facturers  except  for  agricultural  discs.  This
 industry  has  been  categorised  as  a  priority
 industry  ;  hence  they  are  eligible  to  get
 priority  for  their  imported  requirements  as
 well  as  for  the  indigenous  quota  of  raw
 materials.
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 Payment  of  debt  by  Heavy  Electricals
 (India)  Ltd.

 4650.  SHRI  R.  K.  BIRLA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state:

 (a)  what  are  the  debts  of  Heavy  Electricals
 (India)  Limited  at  present  with  Government
 Departments  and  the  private  parties  separately  ;
 and

 (b)  the  steps  being  taken  to  pay  off  the
 debts  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  The  debts  of  Heavy
 Electricals  (India)  Limited  upto  30th  Septem>
 ber,  1970,  with  Government  Departments  and
 the  private  parties  are  as  under  :

 (i)  Government  De-
 partments  Rs.  7430.3  lakhs

 (ii)  Private  parties  Rs.  I75.45  lakhs

 (b)  The  debts  are  being  paid  as  they  fall
 due,  by  operating  on  the  loans  drawn  from
 Government  and  the  cash  credit  facilities
 available  with  the  State  Bank  of  India.

 रेलवे  प्रशिक्षण  केन्द्रों  में  शिक्षा  का  माध्यम

 4651.  श्री  ओम  प्रकाश  त्यागी:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  रेलवे  प्रशिक्षण  केन्द्रों  की
 संख्या  क्या  है  तथा  वे  किन-किन  स्थानों  पर  हैं  ;

 (ख)  उनमें  से  कितने  केन्द्रों  में  सरकार  के
 द्विभाषी  फार्मूले  के  अनुसार  अंग्रेजी  तथा  हिन्दी
 में  प्रशिक्षण  देने  की  व्यवस्था  है  ;

 (ग)  उनमें  ऐसे  केन्द्रों  की  संख्या  क्‍या  है
 जिनमें  केवल  अंग्रेजी  के  माध्यम  से  प्रशिक्षण
 दिया  जाता  है  ;

 (घ)  सरकार  इन  सब  केन्द्रों  में  कब  तक
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 दोनों  भाषाओं  में  प्रशिक्षण  देने  को  व्यवस्था
 करेगी  ;  और

 (=)  यदि  ऐसा  प्रबन्ध  करने  का  कोई
 प्रस्ताव  नहीं  है,  तो  इसके  क्या  क्रारण  हैं  ?

 रेलवे  मंत्री  थ्री  ननन्‍्दा)  :  (क)  से  (=).
 सूचना  इकट्ठी  की  जा  रही  है  और  सभा  पटल
 पर  रख  दी  जायेगी

 मुरादाबाद  में  चदोसो,  सम्मल  हातिम  सराय,

 अलोगढ़  के  मार्ग  में  पड़ने  वाले  चोराहों  पर
 उपरि  पुलों  का  निर्माण

 4652.  श्यो  ओम  प्रकाश  त्थागो:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  मुरादाबाद
 से  चन्दोसी,  सम्भल  हातिम  सराय  और  अलोगढ़
 के  मार्ग  में  पड़ने  वाले  चौराहों  पर,  यातायात
 की  कठिनाइयों  को  ध्यान  में  रखते  हुए,  उपरि

 पुल  निर्माण  करने  का  हैं  ;

 (ख)  यदि  हां,  तो  उक्त  पुल  का  निर्माण
 कब  तक  करने  का  विचार  है  ;  ओर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं?

 रेलवे  मंत्री  (श्री  नन्‍्दा)  :  (क)  से  (ग).
 उत्तर  प्रदेश  सरकार  के  जन  निर्माण  विभाग  ने

 मुरादाबाद  में  मुरादबाद-चंरौसी  सड़क  के
 क्रासिंग  पर  एक  सड़क  ऊपरी  पुल  बनाने  का  प्रस्ताव
 चलाया  है।  योजता  अभो  प्रारम्भिक  स्थिति  में

 है।  सड़क  ऊपरी  पुल  बनाने  का  कायंक्रम
 उत्तर  रेलवे  प्रशासन  द्वारा  राज्य  सरकार  के

 परामझशं  से  यथा  समय  बनाया  जायेगा  |

 सदन  मोहन  राव  के  छोटी  कार  सम्बन्धो  प्रस्ताव
 के  लिए  विदेशी  मुद्रा

 4653.  श्री  ओम  प्रकाश  त्यागी  :  क्‍या
 औद्योगिक  विकास  तथा  आंतरिक  व्यापार  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
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 मद्रास  के  श्री  मदन  मोहन  राव  को  उनके

 द्वारा  छोटी  कार  के  निर्माण  के  सम्बन्ध  में
 विदेशों  से  डिजाइन  प्राप्त  करने  हेतु  विदेशी

 मुद्रा  देने  से इन्कार  कर  दिया  है  ;  और

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 औद्योगिक  विकास  तथा  आंतरिक  व्यापार

 मंत्रालय  सें  उप-मंत्रो  (श्री  सं०  रं  कृष्ण)  :  (क)
 और  (ख).  मद्रास  के  श्री  एम०  मदन  मोहन
 राव  को  आशय  पत्र  अन्य  शर्तों  के  साथ-साथ

 इस  शर्तं  पर  जारी  किया  गया  है  कि  किसी  भी
 विदेशी  सहयोग  अथवा  विदेशी  परामर्श  की

 अनुमति  नहीं  होगी।  तद्ापि  उसने  12,000
 डालर  की  विदेशी  मुद्रा  दिये  जाने  का  अनुरोध
 किया  है  ताकि  वह  अपनी  कार  के  नमूने  को

 अमरीकी  परामशंदाता  से  जांच  करवा  ले।  उसके

 अनुरोध  पर  अभी  निर्णय  नहीं  लिया  गया  है।

 Railway  Employees  Travelling  without
 Tickets

 4654.  SHRI  RAM  KRISHAN  GUPTA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  ie  a  fact  that  most  of  the
 Railway  employees  as  also  the  staff  of  C.  R.  P.
 travel  without  ticket  or  proper  pass  ;  and

 (b)  if  so,  steps  taken  or  proposed  to  be  taken
 in  this  regard  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  No.  Railway  em-
 ployees  detected  travelling  without  proper
 tickets  or  passes  are  not  only  charged  like  other
 ticketless  passengers,  but  in  addition,  depart-
 mental  action  as  considered  fit  is  also  taken
 against  such  staff.

 In  the  case  of  police  personnel,  in  addition
 to  recovery  of  railway  dues,  the  matter  is
 brought  to  the  notice  of  the  State  Government
 concerned  for  suitable  departmental  action.
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 Quantity  of  Iron  Ore  supplied  to  Steel
 Plants

 4655.  SHRI  5.  K.  TAPURIAH  :  Will  the
 Minister  of  STEEL  AND  HEAVY  EN-
 GINEERING  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  our  steel  plants
 are  not  getting  rich  iron  ore  inadequate
 quantities  and  this  has  resulted  in  the  plants
 not  working  to  their  full  capacity  ;

 (b)  whether  this  under-utilisation  of  capa-
 city  has  caused  shortage  of  steel  in  the  country
 necessitating  huge  imports  ;  and

 (c)  whether  the  shortage  of  rich  iron  ore  is
 due  to  the  fact  that  India  is  exporting  the
 tichest  iron  ore  to  Japan  under  obligation  of
 a  long  term  agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  :  (a)  No,  Sir.

 (b)  Import  of  steel  is  necessitated  partly
 because  of  the  steel  plants  not  producing  to
 their  rated  capacity,  increasing  demands  for
 steel  and  also  because  some  categories  of  steel
 are  not  being  produced  in  the  country.  The
 shortfalls  in  production  are  due  to  a  veriety  of
 reasons,  such  as  disturbed  industrial  relations,
 particularly  at  Durgapur,  Burnpur  and
 Rourkela,  inadequate  availability  of  refrac-
 tories,  some  technical  constraints  etc.

 (c)  Does  not  arise.

 5  ina  on  Ind  rial  Devel  pment  in
 Delhi

 4656.  SHRI  Ss.  K.  TAPURIAH  :  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  five  import-
 ant  Secretaries  of  Government  looking  after  the
 Economic  Ministries  made  some  vital  announ-
 cements  in  connection  with  the  new  dimensions
 to  be  given  to  the  licensing  policy  to  boost  in-
 dustrial  growth,  while  speaking  at  the  “Indus-
 trial  Development—its  challenge  and  poten-
 tially”  Seminar  in  Delhi  ;
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 (०)  ifso,  what  were  those  pronouncements
 in  this  special  context  ;  and

 (c)  whether  the  problem  of  non-availability
 of  raw  material  for  the  industry  was  also  con-
 sidered  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  :  (a)  to  (c).  Five  Secre-
 taries  to  the  Government  of  India  participated
 in  the  discussions  in  the  Seminar  on  Industri-
 al  Development  arranged  by  Federation  of
 Indian  Chamber  of  Commerce,  and  Industry
 and  explained  the  scope  of  the  Governments’
 policies  and  gave  clarifications  wherever
 necessary  on  various  aspects  of  policies
 relating  to  industrial  growth  including  the
 availability  of  raw  materials.  No  new  policy
 announcements  were  made  by  the  Secretaries.

 in  Juvenile  Delinquency  in
 Children

 Increase

 4657.  SHRIS.K.  TAPURIAH:  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  the  juvenile  delinquency  is  in-
 creasing  in  the  country  because  of  the  fact  that
 the  children  once  apprehended  are  not  imme-
 diately  restored  to  the  parents  and  are  kept  in
 reforms  houses  for  longer  periods  and  some-
 times  parents  do  not  accept  children  ;  and

 (b)  whether  Government  propose  to  evolve
 a  better  code  of  reforms  in  this  respect  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  It  would
 not  be  correct  to  say  that  juvenile  delinquency
 is  increasing  in  the  country  because  of  the  fact
 that  children  are  not  immediately  restored  to
 their  parents  after  apprehension  or  that  child-
 ren  are  detained  in  correctional  institutions  for
 periods  longer  than  for  which  they  are  comit-
 ted.  There  is  no  information  available  to  the
 effect  that  sometimes  parents  do  not  accept
 children  on  release  from  institutions.
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 (b)  The  Children  Acts  passed  by  the  Cent-
 ral  and  the  State  Governments  already  in-
 clude  the  required  provisions  for  the  rehabili-
 tation  of  children  committed  to  the  Court

 Night  Shelters  in  Calcutta  for  Beggars
 and  Vagrants

 4658.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that,  at  night,  street
 platforms  and  street  shades  in  Calcatta  are
 used  by  thousands  of  beggars,  vagrants  and
 roving  incomers  to  the  city  as  night  shelters  ;

 (b)  whether  such  people  create  nuisance  in
 the  streets  causing  health  hazards  for  the  citi-
 zens  of  Calcutta  and  also  serve  as  source  of
 spreading  various  infectious  diseases  ;  and

 (c)  ifso,  whether  Government  propose  to
 set  up  night  shelters  houses  for  such  people  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DE-
 PARTMENT  OF  SOCIAL  WELFARE  (SHRI
 JAGANATH  RAO):  (a)  to  (c).  Information
 is  being  collected  from  the  State  Government
 and  will  be  laid  on  the  Table  of  the  House  as
 soon  as  received  from  them.

 Internal  Trade  in  West  Bengal

 4659.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 states

 (a)  whether  the  Government  of  West  Ben-
 gal  has  made  any  attempt  to  assess  the  scope
 for  expansion  of  internal  trade  in  West  Bengal
 and  also  outside  the  state  ;

 (b)  ifso,  the  details  about  the  scope  of  such
 expansion  as  drawn  up  by  the  State  Govern-
 ment  ;

 (c)  if  not,  whether  Government  propose
 to  set  up  a  Committee  of  Experts  to  chalk  out
 the  existing  possibilities  and  potential  of  small
 and  medium  scale  internal  trade  as  also  mar-
 kets  for  rural  crafts;  and
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 (d)  whether  Government  propose  to  set  up
 a  Corporation  for  developing  rural  and  handi-
 craft  industries  for  expansion  of  internal  trade?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R,  KRISHNA)  :  (a)  to  (d).  Information
 is  being  collected  and  will  be  laid  on  the  Table
 of  the  House.

 Tender  Submitted  by  Cement  Corporation
 of  India  for  Purchase  of  Molten  Slag

 4660.  SHRIS.  KUNDU:  Will  the  Minis-
 ter  of  INDUSTRIAL  DEVELOPMENT  AND
 INTERNAL  TRADE  be  pleased  to  state  :

 (a)  whether  the  Cement  Corporation  of
 India  had  submitted  tender  with  the  Hindus-
 tan  Steel  Limited  to  buy  molten  slag  for  mak-
 ing  granulated  Cement  ;  and

 (b)  if'so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  and  (b).  No  tender
 was  submitted.  An  enquiry  has  however,  been
 made  for  the  supply  of  slag  from  HSL  for  ma-
 nufacture  of  Cement  in  Mandhar  Factory
 which  has  been  agreed  to.

 Breakdowns  in  the  Fertiliser  Plant  of
 Rourkela  Steel  Plant

 4661.  SHRI  S.  KUNDU  :  Will  the  Minis-
 ter  of  STEEL  AND  HEAVY  ENGINEERING
 be  pleased  to  state:

 (a)  whether  the  Rourkela  Fertiliser  Plant
 of  Hindustan  Steel  Limited  had  frequent  break-
 downs  in  the  recent  past  ;

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  any  inquiry  was  instituted
 about  it  and  any  responsibility  fixed  for  lapses  ;
 and

 (d)  if  so,  the  details  thereof ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  MOHD.  SHAFI  QUR-
 RESHI):  (a)  to  (d).  There  have  not  been
 frequent  breakdowns  in  the  Rourkela  Fertili-
 zer  plant  in  the  recent  past.  However,  the
 Naphtha  Reforming  Unit  (installed  to  make
 up  the  deficiency  of  Coke  Oven  gas  supply  to
 the  Fertilizer  Plant)  which  was  commissioned  in
 August,  970,  after  renovation  work,  had  to  be
 shut  down  in  September,  970  due  to  failure
 of  the  Reformer  Outlet  Header  Pipes.  Since
 the  Naphtha  Plant  was  under  trial  operation, the  suppliers  are  working  on  its  repairs  to  rec-
 tify  the  deficiencies.

 Broad-Gauage  Line  from  Rupsa  to  Talband
 and  its  Extension  to  connect  Bombay—

 Howrah  line

 4662.  SHRI'S.  KUNDU:  Will  the  Minis-
 ter  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  an  estimate  for  the  survey  to
 convert  Rupsa-Talband  narrow-gauge  line  on
 the  South-Eastern  Railway  into  broad-gauge
 and  to  extend  the  line  to  connect  the  Bombay-
 Howrah  line  has  been  sanctioned  ;

 (b)  ifso,  the  amount  sanctioned  and  when
 the  work  is  to  begin  ;  and

 (c)  if  not,  when  the  estimate  is  likely  to  be
 sanctioned  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  A  traflic  survey  for
 the  conversion  of  the  Rupsa-alband  Narrow
 Gauge  section  into  Broad  Gauge  has  been
 sanctioned  on  !8th  September,  970  at  an  es-
 timated  cost  of  Rs.  70,029/-  and  this  survey  is
 in  progress.

 (c)  Does  not  arise.

 Stoppage  of  fast  trains  at  Govindpuri
 Station  at  Kanpur

 4663.  SHRIS.M.  BANERJEE:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  no  fast  train  stops
 at  Govindpuri  Station  at  Kanpur  ;

 (b)  whether  this  Station  was  constructed
 with  a  view  to  helping  the  citizens  living  in
 this  area  in  Kanpur  ;  and
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 (c)  ifso,  the  reasons  for  not  stopping  the
 fast  trains  at  Govindpuri  Station  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  Yes.

 (b)  Yes,  and  for  that  purpose  8  pairs  of
 passenger  trains  stop  at  this  station.

 (c)  Lack  of  justification.  Since  Kanpur
 where  all  Mail  and  Express  trains  stop  is  only  3
 Kms.  away  from  this  station.

 Survey  of  Talcher-Bimlagarh  Railway
 Line

 4664.  SHRI  6.  C.  NAIK:  Will  be  Minis-
 ter  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  survey  of  Talcher-Bimlagarh
 Railway  line  with  extension  upto  Koira  and
 Banspani  Railway  line  has  been  completed  ;
 and

 (b)  ifso,  the  details  thereof  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  Not  yet.

 (b)  Does  not  arise.

 Special  Construction  Contracts  awarded
 in  Danguapost  (South  Eastern  Railway)

 4665.  SHRI  6.  C.  NAIK:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  details  of  various  special  construc-
 tion  contracts  awarded  during  January,  967
 to  March,  970  in  Danguapost  Sub-division  of
 Chakradharpur  Division  (South  Eastern  Rail-
 way)  ;  and

 (b)  the  total  number  of  contracts  settled
 and  not  settled  andreasons  for  not  settling  these
 contracts  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  Sabha.
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 Supply  of  Steel  to  Steel  Tube  Manufactur-
 ing  Units  in  Small  Sector

 4666.  SHRI  HARDAYAL  DEVGUN :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state:

 (a)  the  total  number  of  steel-tube  manu-
 facturing  units  in  the  small  scale  sector  ;

 (b)  whether  it  is  a  fact  these  units  are  not
 getting  the  required  steel  in  sufficient  quanti-
 ties  ;

 (०)  if  so,  the  reasons  therefor  ;  and

 (d)  the  steps  taken  to  ensure  regular  supply
 of  steel  to  them  from  the  steel  plants  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 House.

 (b)  to  (d).  Since  August—September,  968
 Steel  shortages  have  started  developing  and
 are  still  continuing.  The  allocation  of  45,000
 tonnes  of  Steel  Strips  and  Skelps  to  the  small
 scale  sector  has  been  recently  reduced  to  23,000
 tonnes  to  meet  increased  export  obligations.

 ग्वालियर  में  इस्पात  तथा  लोहे  के  लिये  माल
 गोदाम  की  स्थापना  की  सांग

 4667.  श्री  रामावतार  ार्मा  :  क्‍या
 इस्पात  तथा  मारी  इंजोनियरिंग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  इस  समय  मध्य
 प्रदेश  में  इन्दौर  में  इस्पात,  लोहा  और  कच्चे

 लोहे  के  लिये  केवल  एक  माल  गोदाम  है  ;

 (ख)  क्‍या  उन्हें  मध्य  प्रदेश  वाणिज्यिक
 संघ  से  एक  अम्यावेदन  प्राप्त  हुआ  है  जिसमें
 राज्य  के  आधार  को  देखते  हुए  ग्वालियर  में

 एक  और  माल  गोदाम  की  स्थापना  की  मांग
 की  गयी  है  ;  और



 7  Written  Answers

 (7)  यदि  हां,  तो  सरकार  ने  इस  बारे
 में  क्या  निर्णय  किया  है  ?

 इस्पात  तथा  मारी  इंजीनियरिंग  मंत्रालय
 में  उप-संत्रो  (थ्री  मुहम्भव  ाफी  कुरेशी)  :

 (क)  से  (ग).  इस  समय  मध्य  प्रदेश  में

 हिन्दुस्तान  स्टील  लि०  का  केवल  एक  मालगोदाम

 है,  हाल  में  मध्य  प्रदेश  क ेवाणिज्यिक  और  उद्योग
 मण्डल  से  ग्वालियर  में  एक  और  माल  गोदाम
 खोलने  के  लिये  अम्यावेदन  प्राप्त  हुआ  है।
 हिन्दुस्तान  स्टील  लिमिटेड  राज्य  के  अधि-
 कारियों  से  परामर्श  करके  राज्य  में  किसी

 उपयुक्त  स्थान  पर  दूसरा  माल-गोदाम  खोलने
 के  प्रस्ताव  पर  विचार  कर  रही  है  1

 मध्य  रेलवे  पर  “काटन  किंग”  नामक  विशेष

 रेलगाड़ी  का  चलाया  जाना

 4668,  श्री  रामावतार  शर्मा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  रेलवे  के
 जनरल  मैनेजर  ने  कपड़ा  मिल  मालिकों  को

 हाल  ही  में  यह  आश्वासन  दिया  है  कि  कपड़े
 के  वहन  के  लिये  एक  विशेष  रेलगाड़ी  “काटन
 किंग”  चलाई  जायेगी  ;

 (ख)  यदि  हां,  तो  क्या  मध्य  प्रदेश  की

 कपड़ा  मिलों  को  कपड़ा  सप्लाई  करने  के

 उद्देश्य  से  “काटन  किंग”  मध्य  प्रदेश  से  नगरों
 से  भी  होकर  गुजरेगी  ;  और

 (ग)  यदि  हां,  तो  उन  नगरों  के  नाम

 क्या  हैं  और  इस  नई  गाड़ी  का  ब्यौरा  क्‍या  है  ?

 रेलबे  मंत्री  (ओ  नन्‍्दा):  (क)  जी,  हां  1

 (ख)  जो,  नहीं  |  मध्य  प्रदेश  में  इंदोर
 और  उज्जैन  में  स्थित  सूती-कपड़ा  मिलों  के
 लिये  मध्य  रेलवे  से  कपास  के  यातायात  का

 संचालन  पर्याप्त  रूप  से  नहीं  होता  और  अकोला
 तथा  खण्डवा  स्टेशनों  से  इसकी  ढुलाई  सामान्यतः
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 समूची  मीटर  लाइन  से  होती  है। 15  नवम्बर,
 970  से  चालू  की  गई  “काटन  किंग”  नामक

 स्पेशल  गाड़ी  बडनेरा-भुसावल  खण्ड  से  जिसमें
 अमरावती  शाखा  भी  शामिल  है,  बम्बई  को
 कपास  (कच्चा)  के  यातायात  की  ढुलाई  कर
 रही  है  क्‍योंकि  इस  क्षेत्र  में  काफी  परिमाण  में
 यातायात  ढुलाई  के  लिये  आता  है।

 (ग)  सवाल  नहीं  उठता  ।

 Allotment  of  Land  in  Faridabad  and
 Gurgaon  for  West  Bengal  Industrial  ists

 4669.  SHRI  ABDUL  GHANI  DAR:  Will
 the  Minitter  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased to  state:

 (a)  whether  some  industrialists  of  West
 Bengal  have  proposed  acquisition  of  fertile
 agricultural  lands  for  their  industrial  plants  in
 Tehsil  Faridabad  and  Gurgaon  ;

 (b)  whether  Government  Propose  to  allot
 them  the  lands  asked  for  ;  if  so,  the  reasons
 therefor  ;  and

 (c)  whether  Government  have  also  consi-
 dered  allotting  only  barren  lands  in  Faridabad
 and  Haryana  for  such  industrial  plants  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  No,  Sir.  Applica-
 tions  from  certain  parties  have,  however,  been
 received  for  allocation  of  industrial  plots  in
 areas  earmarked  for  industrial  purposes  by  the
 State  Government.

 (b)  Does  not  arise.

 (c)  While  acquiring  land  for  industrial  pur-
 poses,  efforts  are  made  by  the  State  Govern-
 ment  to  ensure  that  fertile  lands  are  not  ace
 quired  if  relatively  barren  lands  of  similar  loca-
 tion  and  other  advantages  are  available.
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 Distan:  Restriction  for  Travelling  by
 Trains

 4670.  SHRI  ABDUL  GHANI  D.\R  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  propose  to  permit
 travelling  only  by  local  trains  in  the  case  of
 passengers  who  have  to  travel  not  more  than
 one  hundred  miles  ;  and

 (b)  whether  speed  of  local  trains  is  also  pro-
 posed  to  be  increased,  and  if  so,  the  details
 thereof  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No  such  proposal  is  under
 consideration  at  present.

 (b)  Booked  speed  of  local  trains  is  in  con-
 formity  with  trafic  and  operational  needs.
 Specd  of  these  trains  cannot  be  increased  very
 much  because  these  stop  at  all  stations  and  it
 is  not  possible  to  achieve  any  higher  running
 speeds.

 Social  Welfare  Fortnight

 4671.  SHRI  N.  K.  SOMANI:  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  the  salient  features  of  the  ‘Social  Wel-
 fare  Fortnight’  celebrated  in  Delhi  recently
 and  its  aims  and  objects  ;  and

 (b)  who  were  the  participants  and  whether
 it  will  be  given  an  All  India  basis  and  charac-
 ter  and  organised  especially  in  the  backward
 regions  in  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  ‘Social
 Welfare  Fortnight’  was  celebrated  in  Delhi
 from  14-11-70  to  28-l!-70  and  its  aims  and
 objects  were  to  make  the  public  acquainted
 with  the  Social  Welfare  work  being  done  in
 the  Union  Territory  of  Delhi  so  that  they  may
 derive  greater  benefit  from  the  various  social
 welfare  services  available  and  greater  voluntary
 effort  is  forth-coming  to  assist  and  augment  the
 existing  services  in  this  area.  The  salient  fea-
 ture  were  as  under  :
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 (i)  Sports  and  games  of  inmates  of
 Social  Welfare  institutions  and
 agencies  in  Delhi  (I4-I-70  to
 20-11-70).

 (ii)  An  exhibition  of  Social  Welfare
 institutions  and  agencies  and  other
 related  departments  depicting  their
 actitivities  (2]-]l-70  to  27-l-70).

 (iii)  An  inter-state  seminar  on  Child
 Welfare  (25-I!-70  to  27-11-70).

 (iv)  Cultural  programme  by  the  inmates
 of  Social  Welfare  institutions  and
 agencies  on  28-I]-70.

 (d)  Social  Welfare  Institutions  and  _  ser-
 vices  run  by  the  Delhi  Administration  ;  Volun-
 tary  Social  Welfare  Organisations  ;  concerned
 Government  Departments  and  neighbouring
 States  participated  in  this  fortnight.  It  would
 be  for  the  State  Governments  to  organise  such
 functions  in  their  areas.

 Shortage  of  Paper

 4672.  SHRI  S.  A.  AGADI:  Will  the
 Minister  of  IDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  bce  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  paper  mills
 are  manufacturing  heavy  weight  paper  in
 larger  quantities,  whereas  the  light  type  is  in
 short  supply  and  has  to  be  paid  at  exorbitant
 rates  ;  and

 (b)  if  so,  the  reaction  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA)  :  (a)  and  (b).  A  certain
 scarcity  exists  in  respect  of  writing  and  print-
 ing  paper.  There  is  a  general  complaint  that
 the  paper  mills  manufacturing  writing  and
 printing  papers  are  producing  in  substances  of
 60  gsm.  and  above  whereas  papers  of  56  gsm.
 are  generally  used  in  the  p:oduction  of  exer-
 cise-books  and  text-books.  The  Ad  hoc  com-
 mittee  on  paper  constituted  by  the  Government
 have  given  a  direction  to  the  paper  mills  to
 adhere  to  the  968  pattern  of  production
 according  to  which  the  proportion  of  paper  for
 writing  and  printing  purposes  will  be  60%  of
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 the  total  production.  The  Committee  are  con-
 tinuously  looking  into  the  problems  relating  to
 shortages  and  increase  in  prices,  through  dis-
 cussions  with  the  Joint  Committee  of  the  paper
 industry.  Further,  in  order  to  meet  the  situa-
 tion  a  Crash  Programme  to  augment  the  pro-
 duction  of  existing  units  has  been  organised.
 The  Ad  hoc  Committee  is  also  trying  to  disci-
 pline  the  production  pattern,  prices  and  dis-
 tribution  of  paper.

 Persons  given  Free  Passes  to  Travel  on
 Indian  Railways

 4673.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  names  and  addresses  of  the  persons
 who  have  been  given  three  first  class  free
 passes  on  the  Railways  to  travel  anywhere  in
 India  ;

 (b)  the  reasons  for  giving  these  free  passes
 to  the  aforesaid  persons  ;

 (c)  the  names  and  addresses  of  persons  who
 have  been  given  free  Air-conditioned  passes  ;
 and

 (d)  the  total  number  of  persons  who  have
 been  given  free  second  and  third  class  passes
 by  the  Railways  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No  person  has  been  given
 three  I  Class  All  India  complimentary  passes.

 (b)  Does  not  arise.

 (c)  Kaka  Saheb  Kalelkar,  Rajghat,  New
 Delhi  is  the  only  person  who  has  been  given
 Ist  Class  with  authority  to  travel  in  A.  C.  ८.

 (d)  II  Class  हैं
 III  Class  4]

 Utilisation  of  Services  of  Sadhus  to  Check
 Pilferage  of  Wagons  at  some  Stations

 4674.  SHRI  KANWAR  LAL  GUPTA:
 SHRI  0.  N.  PATODIA:

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Government
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 had  taken  the  services  of  Sadhus  to  check
 pilferage  of  wagons  at  some  stations  i

 (b)  if  so,  the  number  of  such  Persons  and
 the  names  of  the  stations  ;  and

 (c)  how  much  money  has  been  spent  so  far
 on  these  Sadhus  and  what  isthe  effect  of  this
 on  pilferage  of  wagons  after  their  employ- ment  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Decision  taken  at  the  Conference  of  Gene-
 ral  Managers  of  Zonal  Railways

 4675.  SHRIR.  BARUA:  Will  the  Minis-
 ter  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  a  Conference  of  General  Mana-
 gers  of  Railways  took  place  recently  to  study
 problems  of  the  Railway  trains  and  em-
 ployees  ;

 (b)  whether  some  recommendations  have
 been  made  to  improve  travel  by  Railway  trains
 especially  for  the  III  class  passengers  and  if  80,
 the  details  thereof;  and

 (c)  what  are  the  main  recommendations  of
 the  Conference  and  decisions  taken  by  Govern-
 ment  thereon  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Yes.  A  meeting  of  the  Gene-
 ral  Managers  with  the  Railway  Board  was
 held  on  26th,  27th  and  28th  November’70.

 (b)  and  (c).  The  discussions  generally
 covered  matter  of  policy  as  well  as  those  relat-
 ing  to  the  day-to-day  functioning  of  the  Rail-
 ways.  The  specific  subjects  discussed  are
 indicated  in  the  attached.

 Such  meetings  provide  an  opportunity  to
 the  Gencral  Managers  to  exchange  ideas
 among  themselves  and  with  the  Members  of
 the  Railway  Board.  The  chief  objective  is  to
 bring  about  increased  efficiency  and  this  is
 pursued  by  the  General  Managers  in  the  light
 of  discussions  at  the  meeting,  with  due  regard
 to  local  conditions.
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 STATEMENT

 Subjects  discussed  in  the  meeting  of  General
 Managers  with  the  Railway  Board

 .  ]—Point  Programme,  with  particular
 references  to  Fuel  economy.

 2.  (a)  Review  of  Operating  performance  :

 (i)  Loading.
 (ii)  Interchange.
 (iii)  Transhipment.

 (b)  Punctuality  of  passenger-carrying
 trains.

 3.  Compensation  Claims.

 4.  Ways  and  means  of  attracting  more
 high-rated  traffic  to  the  Railways.

 5.  Ticketless  travel.
 6.  Maximising  earnings  from  commercial

 publicity  on  Railways.
 7,  Measures  to  be  adopted  for  economy

 in  expenditure.
 8.  Revised  traffic  targets  for  the  Fourth

 Plan—Review  of  investments.
 9,  Long-term  Corporation  Plan  for  the

 Railways.

 10.  Acute  shortage  of  steel.

 We  Proposal  to  reduce  the  weekly  hours  of
 employment  of  the  Loko  Shed  Staff
 classified  as  ‘Essentially  Intermittent’
 under  the  Hours  of  Employment  Regu-
 lations  from  75  to  48  with  split  shift
 duty  rosters  and  when  necessary,  pay
 such  staff  O/T  at  ry  times  the  normal
 rate  of  pay  beyond  48  hours  each  week.
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 13.  Inaccuracies  in  the  statistics  complied
 by  the  Railways.

 14,  Statistical  appraisal  of  Marketting  and
 Sales  activities  in  Railway  Zones  and
 Divisions.

 15.  Difficult  supply  position  of  Track  mate-
 rials.

 Request  from  State  Government  for
 Supply  of  Power  to  Run  Electric  Trains

 4676.  SHRI  SHANKARRAO  MANE:
 Will  the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal  under  the
 consideration  of  Government  to  run  more
 electric  trains  in  the  country  ;

 (b)  whether  the  Government  have  received
 any  representations  from  the  State  Governments
 with  regard  to  the  Supply  of  power  to  run  the
 electric  trains  ;  and

 (c)  ifso,  the  details  in  this  regard  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Yes.

 (b)  and  (c).  In  addition  to  the  electrifica-
 tion  of  Kanpur-Tundla  section,  which  is  al-
 ready  in  progress  and  where  U.  P.  State  Elec-
 tricity  Board  is  to  supply  power  for  electric
 traction,  the  following  schemes  are  also  either
 approved  or  being  considered  for  inclusion  in
 the  4th  Five  Year  Plan.  The  respective  State
 Electricity  Boards  as  indicated  below,  have
 assured  of  the  availability  of  adequate  electric

 12  Percentage  of  ineffective  coaching  power,  as  and  when  they  are  brought  under
 stock.  electric  traction  :

 Name  of  Scheme  Name  of  State  Electricity  Board  which  is  to
 supply  power

 (  lL  Virar-Sabarmati  Maharashtra  and  Gujarat  State  Electri-
 |  .  city  Boards.

 Already  <  2.  Panchkura-Haldia  West  Bengal  State  Electricity  Board.
 approved  |  3.  Waltair-Kirandul  Andhra  Pradesh,  Madhya  Pradesh  and

 L  Orissa  State  Electricity  Boards.
 4.  Tundla—Delhi
 5.  Madras-Vijaywada

 Uttar  Pradesh  State  Electricity  Board.
 Tamil  Nadu  and  Andhra  Pradesh  State
 Electricity  Boards.
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 Staff  Strength  of  Khadi  Udyog  in  various
 States

 4677.  SHRI  SHANKARRAO  MANI  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state  :

 (a)  the  number  of  persons  employed  at
 present  in  Khadi  Udyog,  State-wise  ;

 (b)  the  number  of  persons  who  got  em-
 ployment  in  this  industry  during  last  three
 years,  State-wise  ;  and

 (c)  the  steps  Government  have  taken  to
 popularise  Khadi  in  the  country  and  abroad  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  and  (b).  A  state-
 ment  showing  latest  available  information  is
 enclosed.
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 (c)  The  following  steps  have  been  taken  to
 popularise  Khadi  in  the  Country  and  abroad  :

 (i)  Participation  in  the  Trade  Fairs  in
 the  Country  and  abroad.

 (ii)  Grant  of  special  rebate  during
 Gandhi  Jayanti  celebrations.

 (iii)  Use  of  Khadi  for  the  uniforms  of
 Class  IV  employees  in  Government
 offices.

 (iv)  Sale  of  readymade  Khadi  garments
 of  latest  designs  and  likings  in  the
 Country  and  abroad  through  Khadi
 Bhandars/Bhawans.

 (v)  Appointment  of  a  Committee  by
 the  Khadi  and  Village  Industries
 Commission,  Bombay,  to  advise  on
 all  matters  relating  to  exports.

 Statement
 Persons  approximately  employed  in  Khadi  Industries  during  the  years  1966-67,  1967-68  and  1968-69

 (In  Lakh  persons)
 S.  No.  State  and  Union  Territories  ‘1966-67  ‘1967-68  1968-69

 l.  Andhra  Pradesh  0.95  0.79  0.79
 2.  Assam  0.IL  0.2]  0.i]
 3.  Bihar  3.81  2.48  2.48
 4.  Gujarat  0.3I  0.22  0.22
 5.  Haryana  0.73  0.73
 6.  Jammu  and  Kashmir  0.20  0.ll  O11
 7.  Kerala  0.22  0.I5  0.I5
 8.  Madhya  Pradesh  0.4  O.IL  O.iL
 a  Madras  3.38  2.45  2.45

 10.  Maharashtra  0.05  0.04  0.04
 I.  Mysore  0.53  0.36  0.35
 12  Orissa  0.43  0.03  0.03
 13.  Punjab  2.33  .6  .6
 14,  Rajasthan  0.84  0.60  0.60
 15.  Uttar  Pradesh  4.57  3.72  3.72
 16.  West  Bengal  0.29  0.2  0.2]
 VA  Goa  7  -
 18,  Himachal  Pradesh  O.ot  0.04
 i9.  Manipur  0.0I
 20.  Delhi  0.05  0.02  0.03
 2  N.  E.  F.  A.  0.02  0.0]
 22.  Pondicherry
 23.  Tripura
 24.  Nagaland  0.02
 25.  Deptt.  Schemes  etc.  0.36

 Tora.  8.60  3.35  3.35
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 Loss  to  Railways  due  to  increase  in
 Price  of  Coal

 4678.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Coal  Industry
 has  decided  to  raise  the  price  of  coal  despite
 resistance  of  his  Ministry  in  this  regard  ;

 (b)  if  so,  whether  the  decision  of  coal
 industry  will  lead  to  loss  to  the  Railways  ;

 (c)  to  what  extent  the  Railways  would
 suffer  a  loss  due  to  increase  in  the  price  of
 coal  ;  and

 (d)  what  steps  Government  propose  to  take
 to  meet  the  situation  arising  out  of  the  deci-
 sion  taken  by  the  coal  Industry  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NADNA):  (a)  In  their  tenders  for  supply  of
 coal  to  the  Railways  for  the  year  1971,
 majority  of  the  collieries  have  asked  for  price
 increases  of  about  Rs.  3/-  per  tonne.

 (b)  and  (c).  Price  increases  as  asked,  if
 allowed,  would  result  in  an  additional  ex-
 penditure  of  about  Rs.  4.8  crores  per  annum
 to  the  Railways.

 (d)  Negotiations  are  being  held  with  the
 tenderers.

 Effect  of  Industrial  Policy  on  Investment

 4679.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of  the
 remarks  made  by  the  Chairman  of  the  Indian
 Investment  Centre  that  Government’s  indus-
 trial  policy  has  been  impeding  the  industrial
 growth  ;  and

 (b)  ifso,  the  steps  taken  to  remove  the
 uncertainty  and  help  to  create  the  proper
 atmosphere  for  investment  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  and  (b).  While
 addressing  the  Annual  General  Meeting  of  the
 Indian  Investment  Centre  on  I9th  November,
 1970,  the  Chairman,  Indian  Investment  Centre
 made  some  observations  regarding  certain
 aspects  of  industrial  policy  and  need  for
 disposal  of  applications  for  industrial  licences
 and  foreign  collaborations.  Government  are
 of  the  view  that  the  existing  industrial  policy
 is  designed  to  secure  accelerated  and  broad-
 based  industrial  growth  consistent  with  social
 justice.  As  regards  procedural  delays,  Govern-
 ment  are  aware  of  the  need  for  expeditious
 disposal  of  applications  for  industrial  licences
 and  foreign  collaboration  and  a  number  of
 steps  have  been  taken  to  accelerate  the  rate  of
 disposal  and  clear  the  long-pending  cases.

 Allocation  of  Steel  to  Kerala

 46  0.  SHRI  E.  K.  NAYANAR:  Will  the
 Minister  of  |  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  Kerala  State  Public  Works  Department  is
 badly  affected,  as  works  are  being  stopped  due
 to  scarcity  of  steel  and  important  Projects  are
 at  a  stand  still  ;

 (b)  whether  it  is  a  fact  that  on  account  of
 the  delay  in  processing  indents  on  the  Joint
 Plant  Committee,  Kerala  State  Public  Works
 Department  could  not  reccive  any  priority
 allocation  of  steel  for  the  quarter  October-
 November,  1970  ;  and

 (c)  ifso,  whether  Government  propose  to
 meet  the  steel  requirement  of  Kerala  Public
 Works  Department  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  Representations  =  were
 received  from  Kerala  State  for  supply  of  steel
 to  Kerala  Public  Works  Department.

 (b)  and  (०).  Kerala  Government  did  not
 approach  the  Steel  Priority  Committee  in  time
 to  obtain  their  requirements  during  October-
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 december,  1970,  period.  However,  303  tonnes
 of  rounds  were  allocated  in  their  favour  out  of
 iron  and  Stecl  Controller’s  reserve  during  the
 same  period.  Priority  for  supply  of  a  further
 quantity  of  768  tonnes  of  rounds  has  been
 accorded  to  Kerala  Public  Works  Department
 for  the  period  January-March,  1971,

 Fast  Train  on  Calicut-Ernakulam  Line

 4681.  SHRI  E.  K.  NAYANAR:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  Government  propose  to  run  a
 fast  train  in  the  Calicut-Ernakulam  line  ;

 (b)  if  so,  when  the  decision  is  likely  to  be
 taken  ;  and

 (c)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  RAILWAYS  (SHRI

 NANDA)  :  (a)  No.

 (b)  Does  not  arise.

 (c)  The  proposal  is  not  operationally  feasi-
 ble  for  want  of  capacity  on  Alwye-Ernakulam
 Section.

 Double  Railway  Line  from  Kanjikode  to
 Olavakkot  (Southern  Railway)

 4682.  SHRI  E.  K.  NAYANAR:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 are  considering  to  double  the  Kanjikode-
 Olavakkot  Railway  line  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  when  the  work  is  likely  to  be  com-
 pleted  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  Proposals  to  include
 the  work  of  doubling  between  Kanjikode  and
 Olavakkot  in  the  Budget  for  ‘1971-72  are
 under  consideration.

 (c)  About  three  years,

 समस्तीपुर  रेलवे  अस्पताल  (पूर्वोत्तर  रेलवे)
 से  कम्बलों  की  चोरी

 4683,  श्री  रामावतार  शास्त्री  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
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 के  समस्तीपुर  रेलवे  अस्पताल  से  गत  जुलाई  के
 या  अगस्त  के  महीनों  में  38  नये  कम्बल  चुरा
 लिये  गये  थे  ;

 (ख)  यदि  हां,  तो  यह  चोरी  कैसे  हुई  ;
 ओर  उसके  लिये  कौन  व्यक्ति  उत्तरदायी  है  ;

 (ग)  क्या  उक्त  घटना  के  बारे  में  कोई
 जांच  की  गई  है,  और  यदि  हां,  तो  उसका
 क्या  परिणाम  निकला  ;  और

 (घ)  दोषी  पाये  गये  व्यक्तियों  के  विरुद्ध
 क्या  कायंवाही  की  गई  है  ?

 रेलवे  मंत्री  (श्री  नन्दा) :  (क)  जीहां।
 इस  चोरी  की  रिपोर्ट  2/3  सितम्बर,  970
 को  की  गई  थी  और  ऐसा  सन्देह  है  कि  चोरी
 विभिन्‍न  तारीखों  को  हुई  1

 (ख)  नौ  कम्बल  मर्दाना  वार्ड  से  और
 2  जनाना  वार्ड  से  चुराए  गए  थे  और  ऐसा  लगता
 है  कि  बाकी  27  कम्बल  जो  कम  पड़  गए  वे 15
 से  20  जुलाई,  970  की  अवधि  के  बीच  ड्यूटी
 रूम  में  रखे  हुए  लोहे  के  सन्दूक  में  से  चुरा
 लिए  गए  ।

 (ग)  और  (घ)  इस  मामले  की  रिपोर्ट
 सिविल  पुलिस  को  कर  दी  गई  है  जो  मामले  की
 जांच  कर  रहो  है।  मामले  की  विभागीय  जांच
 हो  रही  है  ।

 वरिष्ठता  के  आधार  पर  पूर्बो  रेलवे  के
 लेखा  बिमाग  में  लिपिक  ग्रेड  !  के  पद  पर

 पदोन्नति

 4684.  श्री  रामावतार  शास्त्री  :
 श्री  चन्द्रिका  प्रसाद  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वी  रेलवे  के
 लेखा  लिपिकों  की  पदोन्नति  के  लिये  वर्षों  के
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 पदचात  मार्च,  970  में  अनुबन्ध  ID  परीक्षा

 हुई  थी  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  लेखा
 विभाग  में  ग्रेड  ll  के  लिपिकों  की  ग्रेड  |  के
 लिपिकों  के  पद  पर  25  प्रतिशत  पदोन्‍नतियां
 वरिष्ठता  के  आधार  पर  की  जाती  हैं  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  उपयुक्त
 परीक्षा  से  पूर्व  पूर्वी  रेलवे  में  ग्रेड  यके  लिपिकों

 की  ग्रेड]  के  लिपिक  पद  पर  वरिष्ठता  के

 आधार  पर  पदोन्‍नति  नहीं  की  गई  है  ;

 घ)  क्‍या  इस  सम्बन्ध  में  रेलवे  बोर्ड  के

 पत्र  संख्या  ई०  838/|2/मिस्क|एकाउन्ट्स  पार्ट

 II,  दिनांक  4  फरवरी,  970  तथा  पत्र  संख्या

 ई०  (एन०  जी०)  70  पी०  एम०  भाई०-68,
 दिनांक  7  जुलाई,  970  के  अनुदेशों  को  पूर्वी
 रेलवे  में  क्रियान्वित  किया  गया  है  ;  और  यदि

 नहीं,  तो  इसके  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (श्री  नन्‍्दा)  :  (क)  जी  हां  a

 (ख)  जी  हां।

 (ग)  जी  नहीं

 (घ)  सवाल  नहीं  उठता।  वास्तव  में
 4-3-1970  (न  कि  4-2-70)  का  पत्र  संरूपा

 ई  839/2/मिस ०/एका उन्ट|पाटं-1 1  पूर्व॑  रेलवे

 द्वारा  रेलवे  बोर्ड  को  लिखा  गया  है  जिसमें  यह
 पछा  गया  है  कि  एक  मन्प  प्रहन  पर  उनके
 आदेश  क्या  हैं  ?  7-7-70  का  पत्र  संख्या  ई०

 (एन०  जी०)  70  पी०  एम०  1|रिलवे  बोर्ड

 द्वारा  पर्व  रेलवे_  को  लिखा  गया  है  जिसमें  कुछ
 स्पष्टीकरण  मांगा  गया  है।  रेलवे  का  प्रस्ताव

 विचाराधीन  है  |

 पूर्व  रेलवे  के  वित्तीय  सलाहकार  तथा  मुख्य
 लेखा  अधिकारो  द्वारा  लेखा  विभाग  के  लिपिकों

 की  शिकायतों  पर  विचार  करने  से  इन्कार

 4685,  श्री  रामावतार  शास्त्री  :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  यह  सच  है  कि  पूर्वी  रेलवे
 के  वित्तीय  सलाहकार  और  मुख्य  लेखा  अधिकारी
 ने  लेखा  विभाग  के  लिपिकों  के  अम्प्रावेदनों  पर
 अपने  पत्र  संख्या  vo/34l/53/née  ITI,
 दिनांक  8  जुलाई,  970  के  अनुसार  विचार
 करने  से  इन्कार  कर  दिया  है  ;  और

 (ख)  यदि  हां,  तो  उसके  क्या  कारण  हैं  ?

 रेलवे  मंत्री  (श्रो  नन्दा)  :  (क)  जी  नहीं  ।
 लेखा  कलक  की  प्राथंना  पर  समुचित  रूप  से
 विचार  किया  गया  और  उसे  स्वोकार  नहीं
 किया  गया

 (ख)  सवाल  नहीं  उठता  t

 Through-Comp:  ts  from  Coimb
 to  Cochin  in  West  Coast  Express  Train

 e

 4686.  SHRI  VISWANATHA  MENON  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  through  com-
 partments  from  Coimbatore  to  Cochin  in  the
 West  Coast  Express  Train  had  been  stopped
 without  any  prior  information  ;

 (b)  if  so,  the  reasons  for  the  same  ;

 (c)  whether  Government  propose  to  reconsi-
 der  their  decision  in  view  of  the  difficulties  the
 passengers  are  facing  ;  and

 (d)  ifnot,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  The  through  coach
 between  Coimbatore  and  Cochin  attached  by
 West  Coast  Express  was  temporarily  withdrawn
 owing  to  operational  difficulties  at  Shoranur
 in  performing  shunting  during  night  consequent
 on  difficulty  arising  in  the  matter  of  coupling
 the  Integral  Coach  Factory  built  coach  with
 diesel  loco  hauling  the  West  Coast  Express,

 (c)  and  (d).  The  coupling  hooks  of  the
 diese]  locomotives  working  these  trains  have
 since  been  modified  and  the  coach  reintro-
 duced.  |
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 Setting  up  of  H.M.T’s  Printing  Press
 unit  in  Kal:  y  (Ernakulam)

 4687.  SHRI  VISWANATH  MENON  :
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  INTERNAL  TRADE
 be  pleased  to  state  :

 (a)  whether  Government  propose  to  give
 sanction  to  Kerala  for  setting  up  of  H.  M.  T’s
 printing  press  unit  in  Kalamassery,  District
 Ernakulam  ;

 (b)  whether  Government  have  received  any
 representation  from  Kerala  on  the  subject  ;

 (c)  the  action  taken  on  the  same  ;  and

 (d)  if  no  action  has  been  taken,  the  reasons
 for  the  same  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  The  Government
 of  India  have  approved  of  the  terms  of
 collaboration  between  Hindustan  Machine
 Tools  Ltd.  and  M/s.  Societa  Nebiolo  of  Italy
 for  manufacture  of  different  [types  of  printing
 machinery.  While  a  final  decision  on  the
 project  and  its  location  can  be  taken  only  after
 the  Detailed  Project  Report  has  been  conside-
 red,  HMT  have  proposed  that  the  project  be
 located  at  Kalamassery.

 (b)  and  (c).  Letters  on  the  subject  of  locat-
 ing  HMT’s  Printing  Machinery  Project  at
 Kalamassery  were  received  from  the  Chief
 Minister,  Kerala  and  two  Members  of  Parlia-
 ment.  They  were  informed  that  while  an
 investment  decision  on  the  Project  was  yet  to
 be  taken,  the  spare  capacity  available  at  the
 Kalamassery  unit  of  HMT  would  be  kept  in
 mind  while  deciding  the  location  of  the  unit
 for  manufacture  of  printing  machinery.

 (d)  Does  not  arise.

 of  Ernakulam  Railawy
 Station.

 Modification

 4688.  SHRI  P.  GOPALAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  Government  propose  to  modify
 the  Ernakulam  Junction  Railway  Station  :
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 (b)  if  so,  the  details  thereof;  and

 (c)  when  the  work  is  likely  to  be  started  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)

 (a)  Yes.

 (b)  It  is  proposed  to  improve  the  frontage
 and  circulating  area,  construct  an  extention
 to  IIT  class  waiting  rooms,  six  additional  retir-
 ing  rooms  and  a  restaurant.

 (c)  The  work  is  proposed  to  be  taken  up
 during  the  current  year  i.  ८.  970-7I.

 स्वीडन  द्वारा  विकसित  लोहे  का  चूरा

 4689.  श्री  महाराज  सिह  भारती :
 क्या  इस्पात  तथा  मारो  इंजीनिर्यारिंग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  स्वीडन  द्वारा
 विकसित  लोह  का  चूरा  बनाने  के  नए  ढंग  का
 जो  'एशिया-स्टोर'  नाम  से  प्रसिद्ध  है,  अध्ययन
 किया  है;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  का  उक्त
 पद्धति  के  आधार  पर  इस्पात  मिलें  स्थापित
 करने  का  विचार  है  ?

 इस्पात  तथा  भारी  इंजीनिर्यारेग  मंत्रालय
 में  उप-मंत्री  (श्री  मुहम्मद  श्ाफी  कुरेशी)  :

 (क)  आयरन  पाउडर/स्टील  डस्ट  के  उत्पादन
 के  लिये  स्वीडन  और  अन्य  देशों  में  विकसित

 नई  प्रोद्योगिकी  के  बारे  में  सरकार  को

 मालूम  है।

 (ख)  नई  प्रौद्योगिकी  होने  के  कारण
 सरकार  परामशंदाताओं  की  सहायता  से  यह
 जांच  करेगी  कि  क्‍या  इस  प्रणाली  पर  आधारित
 उत्पादन  सुविधाएं  लगाना  आशिक  दृष्टि  से
 अधिक  उपयोगी  होगा  तथा  तकनीकी  तौर  पर

 सम्भव  होगा  ।
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 रेलवे  में  कोयले  को  खपत  में  बचत
 करने  में  सफलता

 4690.  श्री  महाराज  सिह  मारती  :  क्‍या
 रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कोयले  की  खपत  में  l0  करोड़
 रुपये  के  बचत  के  लक्ष्य  में  अमी  तक  कहां  तक
 सफलता  प्राप्त  हुई  है  और  क्या  लक्ष्य  प्राप्ति  की
 सम्भावना  है;  और

 (ख)  कोयले  की  चोरो  रोकने  में  अभो
 तक  कहां  तक  सफलता  मिली  है  ?

 रेलवे  मंत्री  (श्री  नन्दा)  :  (क)  कोयले
 के  बचत  अभियान  के  अब  तक  के  परिणाम

 उत्थाह-वद्धं  क  रहे  हैं।  लेकिन,  अभी  से  सम्भा-
 वित  बचत  का  मूल्यांकन  नहीं  किया  जा
 सकता  ।

 (ख)  कोयले  की  चोरी  की  रोक  थाम  के
 सम्बन्ध  में  अब  तक  जो  प्रगति  हुई  है  वह
 संतोषजनक  है  |

 वस्तुओं  का  सानकीकरण

 469l.  श्रो  रघुवीर  सिह  दञास्त्रो :  क्‍या
 ओद्योगिक  विकास  तथा  आंतरिक  श्यापार  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  अब  तक  भारतीय  मानक  संस्थान  ने
 किन-किन  वस्तुओं  के  मानक  निर्धारित  किये  हैं
 ओर  कितने  निर्माताओं  ने  उनका  उपयोग  किया

 है;  और

 (ख)  इस  सम्बन्ध  में  आगामी  तीन  वर्षों
 के  लिये  कार्यक्रम  का  ब्यौरा  क्‍या  है  ?

 ओद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उपमंत्री  (श्री  मं०  रं  कृष्ण)  :

 (क)  भारतीय  मानक  संस्था  ने  30  नवम्बर,
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 970  तक  वस्तु  विशिष्टयों  परीक्षण  के  तरीकों,
 प्रयोग  संहिताओं,  शब्दावली  आदि  सम्बन्धी
 6,054  मानक  प्रकाशित  किये  गये  हैं  जो
 सेक्शनल  लिस्ट्स  आफ  स्टेन्डड'स  “शीपाक  नौ
 छपी  सूचियों  में  दिये  गये  हैं  जिसकी  एक  प्रति
 संसद  के  पुस्तकालय  में  रख  दी  गई  है।  यद्यपि
 भारतीय  मानक  स्वेच्छा  से  तैयार  किये  गये  हैं
 फिर  भी  उनका  उपयोग  केवल  उत्पादकों  द्वारा
 ही  नहीं  अपितु  केन्द्रीय  और  राज्य  सरकारों,
 सरकारी  क्षेत्र  के  उपक्रमों  और  उपयोगिता
 सेवाओं  द्वारा  भीं  किया  जा  रहा  है।  नीचे  दी
 गई  जानकारी  से  यह  पता  चल  जायेगा  कि
 उनका  किस  हद  तक  उपयोग  किया  जा  रहा  है  :

 (L)  वस्तुओं,  उपकरणों  ओर  भण्डारों  के
 सभी  मानकों  को  केन्द्रीय  और
 राज्य  सरकारों  तथा  अधिकांश
 उपयोगिता  सेवाओं  द्वारा  अपना
 लिया  गया  है  1

 478  वस्तुओं  के  लिए  920  उत्पा-
 द्कों  द्वारा  भारतीय  मानक  संस्था

 (आई०  एस०  आई०)  चिन्हों  के
 प्रयोग  के  लिए  2477  लाइसेंस
 लिये  जा  चुके  हैं  |  यह  चिन्ह  वस्तुओं
 के  गुण  प्रकार  में  एक  रूपता  प्रकट
 करने  वाला  प्रचलित  भारतीय
 मानक  समझा  जाता  है  1

 1969-70  की  अवधि  में  आई०
 एस०  आई०  चिन्ह  के  अन्तगंत
 उगने  वाले  माल  की  कुल  कीमत
 420  करोड़  रुपये  थी  ;

 (3)

 आई०  एस०  आई०  लाइसेंसों  के
 अलावा  उनके  उत्पादक  भारतीय
 मानकों  के  साथ  अपने  उत्पाद  में

 एकरूपता  लाने  की  इच्छा  रखते  हैं

 (ख)  भाई०  एस०  आई०  ने  एक  विस्तृत
 चतुर्थ  गर्षीय  योजना  तैयार  की  है।  जिसमें
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 योजना  काल  में  अपनाये  जाने  वाले  विविध
 विकास  कार्यक्रम  बनाये  गये  हैं  इसके  अनुसार
 अगले  तीन  वर्षों  में  प्रकाशित  किये  जाने
 वाले  मानकों  का  अनुमानित  उत्पादन  इस
 प्रकार  हैं  :

 ब्  नये  सानकों  को  संख्या

 1971-72  840

 1972-73  880

 1973-74  920

 आगामी  तीन  वर्षो  में  आई०  एस०  आई०
 योजना  के  (चिन्ह  प्रमाणीकरण  योजना  के  )
 अन्तगंत  मानक  संस्था  की  योजना  के  अनुसार
 जारी  किये  जाने  वाले  लाइसेंसों  की  अनुमानित
 संख्या  निम्न  प्रकार  हो  जायगी  :

 वर्ष  लाइसेंसों  को  संख्या

 97I-72  2,730

 1972-73  3,010

 973.74  3,300

 Shifting  of  Industries  from  Calcutta

 4692,  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state:

 (a)  the  number,  names  and  other  details  of
 the  industries  and  big  industrial  houses  who
 have  been  adversely  affected  due  to  troubles
 in  Calcutta  ;

 (b)  the  number,  names  and  other  details
 of  the  industries  and  big  industrial  houses  in
 Calcutta  which  have  shifted  their  offices,  plants
 and  factories  from  there  and  set  up  at  some
 other  places  to  the  country  after  selling  their
 industries  and  properties  at  cheap  rates  ;

 (c)  whether  Government  have  also  pur-
 chased  some  of  these  industries  and  properties
 and  if  so,  the  details  thereof;  and
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 (d)  the  reaction  of  Government  thereto  and
 the  measures  adopted  or  proposed  to  be
 adopted  to  ensure  that  these  industries  are
 again  established  in  Calcutta  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (d).  A  statement
 islaid  on  the  Table  of  the  House.  [Pleced  in
 Library.  See  No.  L.  T.—4578  70]

 Production  in  Rourkela  Steel  Plant

 4693.  SHRI  SHASHI  SHUSHAN:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  production  at
 the  Rourkela  Steel  Plant  in  1970-71  is  ex-
 pected  to  be  below  the  target  ;

 (b)  ifso,  the  main  reasons  therefor  and  the
 measures  adopted  by  Government  to  ensure
 targetted  production  in  the  Plant  ;  and

 (c)  the  amount  of  profit  made  by  the  plant
 in  ‘1969-70  and  how  Government  propose  to
 wipe  off  the  balance  of  the  loss  of  Rs.  32.5
 crores  andthe  number  of  years  likely  to  be
 taken  to  wipe  off  the  loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  Yes,  Sir.

 (b)  The  main  reasons  for  anticipated  low
 production  during  the  year  970-7l  are  un-
 satisfactory  industrial  relations  and  technical
 and  operational  difficulties.

 Action  has  been  taken  by  the  plant  authori-
 ties  torenovate  the  Pickling  Line,  re-build
 the  Stripper  Yard  Crane,  overhaul  the  Soaker
 Crenes,  order  an  additional  Lime  Kiln,  re-
 move  back-log  of  maintenance,  speed  up  major
 capital  programme  required  to  correct  critical
 imbalances  in  production  facilities,  arrange  im-
 port  of  certain  spares,  refractories,  locos  and
 other  essential  raw  materials  etc.  ;  and  improve
 industrial  relations,

 (c)  The  amount  of  profit  made  by  the
 plant  during  1969-70  was  Rs.  7,83  crores  but
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 the  cumulative  loss  as  at  the  end  of  March,
 970  was  Rs.  32,1  crores  (the  figures  are  ex-
 clusive  of  the  Fertilizer  plant  of  Rourkela
 Steel  plant).  It  is  anticipated  that  with  im-
 provement  in  production,  the  balance  of  the
 accumulated  loss  would  also  be  wiped  off.  It
 is  not  possible  at  this  stage  to  indicate  the
 number  of  years  it  would  take  to  wipe  off
 the  loss.

 Introduction  of  a  new  Product  in  Rourkela
 Steel  Plant  for  Manufacture  of  Electrical

 Machinery

 4694.  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state:

 (a)  whether  Government  propose  to  intro-
 duce  in  Rourkela  Steel  planta  new  product
 called  ‘‘cold  rolled  grain-oriented  ‘sheets’,
 which  isa  high  grade  plate  needed  for  the
 manufacture  of  electrical  machinery  ;  and

 (b)  ifso,  the  name  of  the  country  with
 which  collaboration  talk  are  being  held  and
 the  progress  made  in  this  regard  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  Yes,  Sir.

 (b)  It  is  proposed  to  take  up  production  of
 ‘cold  rolled  grain  oriented  sheets’  at  Rourkela
 Steel  plant  with  foreign  collaboration.  It  will
 not  be  in  the  public  interest  to  disclose  further
 details  at  this  stage,  as  the  matter  is  still  at  the
 negotiation  stage.

 Recrui  and  Promo-
 tion  of  Temporary  Officers  on  Indian

 Railways

 t,  Confir  th

 4695.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  number  of  temporary  officers  recruit-
 ed  by  the  Railways  in  various  Departments
 uptill  967  ;

 (०)  whether  it  isafact  that  there  is  very
 little  scope  of  confirmation  and/or  promotion
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 for  these  temporary  officers  from  junior  scale
 to  senior  scale  and  from  senior  scale  to  the
 administrative  scales,  as  their  seniority  is
 reckoned  from  the  date  of  their  confirmation
 and  not  from  the  date  of  their  entry  in  service;

 (c)  the  percentage  of  the  temporary  officers
 Promoted  from  junior  scale  to  senior  scale  or
 to  the  administrative  scale,  and  the  percentage
 of such  officers  who  have  been  confirmed  ;

 (d)  whether  it  is  also  a  fact  that  both  the
 Kunzru  Committee  and  the  Administrative
 Reforms  Commission  have  recommended  the
 abolition  of  the  discrimination  between  the
 Class  I  Officers  and  the  temporary  officers  by
 designating  the  latter  as  extension  to  the
 permanent  cadre  ;  and

 (९)  if  so,  the  action  taken  by  this  Ministry
 on  this  recommendation  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  1089,

 (b)  Temporary  Assistant  Oliicers  are  eligible
 for  consideration  for  permanent  appointment
 to  Class  I  by  the  Departmental  Promotion
 Committee  of  the  Union  Public  Service  Com-
 mission  against  an  annual  quota  of  vacancies.
 On  permanent  appointment,  they  are  under
 extant  rules,  given  a  weightage  for  seniority
 to  the  extent  of  half  the  number  of  years  of
 service  rendered  by  them  in  a  working  post,
 subject  to  a  maximum  of  five  years.

 (०)  to  (०).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  Sabha.

 Special  Pay  to  Wireless  Operators  Work-
 ing  on  Radio  Teleprinters

 4696.  SHRI  6,  CHITTYBABU  ;  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  adjudicator
 has  invariably  classified  both  Wireless  Opera-
 tors  and  Signallers  working  on  heavy  circuits
 as  arduous  and  those  working  on  light  circuits
 as  less  arduous  taking  the  circuit  capacity  into
 account  without  any  discrimination  ;

 (b)  whether  it  is  also  a  fact  that  the
 Signallers  working  on  Teleprinters  are  paid
 special  pay  purely  for  their  additional  qualificae
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 tions  in  typing  and  not  otherwise  as  per  Board
 letter  No.  PC  69/SP  I/STS  dated  l6th  Decem-
 ber,  ‘1969  and  on  the  contrary  a  directly
 recruited  teleprinter  operator  is  not  eligible
 for  any  special  pay  since  he  does  not  possess
 additional  qualifications  in  more  working  ;

 (c)  whether  it  isa  fact  that  the  wireless
 operators  possess  requisite  additional  qualifica-
 tions  as  stated  in  Board  letter  No.  PC  69/SP
 I/STS  dated  l6th  December,  ‘1969  and  work
 on  Teleprinters  for  more  than  40  days  ina
 month  ;  and

 (d)  if  so,  the  reasons  for  not  granting  them
 Special  pay  for  working  on  Radio  Teleprin-
 ters?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No.

 (0)  No.  A  special  pay  of  Rs.  15/=  per
 month  is  granted  to  the  Signallers  when  em-
 ployed  as  Tele-printer  Operators  for  they  were
 not  recruited  to  work  as  teleprinter  operators.
 Type  writing  work  is  inherent  in  the  tele-
 printing  service.  The  Tele-printer  Operators
 recruited  directly  are  not  granted  any  special
 pay.

 (c)  and  (d).  Wireless  Operators  rendered
 surplus  due  to  installation  of  microwave  are
 utilised  as  Tele-printer  Operators.  Their  scale
 of  pay  is  Rs.  150-300,  which  is  considerably
 higher  than  those  of  the  Signallers  with  special
 pay,  namely  Rs.  I!0-200  or  150-240.  In  fact,
 their  existing  pay  as  Wireless  Operators  has
 been  protected  without  a  fall.

 Non-payment  of  special  pay  to  Signallers
 on  the  utilisation  of  Wireless  Operators
 on  Micr  Teleprinters  (Southern

 Railway)

 4697.  SHRI  C.  CHITTYBABU  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  how  many  wireless  operators  would  have
 been  rendered  surplus  if  they  were  not  deployed
 on  Microwave  Teleprinters  on  Southern
 Railway  ;

 (b)  whether  it  is  a  fact  that  the  Wireless
 Operators  on  Southern’  Railway  are  deployed
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 on  Microwave  Teleprinters  since  they  are  only
 competent  vide  GM/MAS  No.  P  (RT)  469/
 III/363  and  not  because  they  were  rendered
 surplus  to  requirements  ;

 (c)  how  many  Signallers  were  deprived  of
 special  pay  for  working  on  Teleprinters  con-
 sequent  on  the  utilisation  of  wireless  operators
 on  Microwave  Teleprinters  on  Southern
 Railway  ;

 (d)  whether  it  is  a  fact  that  Signallers  only
 operate  at  Hubli  and  Bezwada  on  Microwave
 Teleprinters  links  established  between  Hubli/
 Madras  and  Bezwada/Madras  :  and

 (८)  if  so,  the  reasons  for  not  following  similar
 procedure  on  Southern  Railway  also  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (e).  The  information  is
 being  collected  and  will  be  placed  on  the  Table
 of  the  Sabha.

 Special  pay  to  Signallers  ‘Working  on
 Teleprinters  on  Southern  Railway

 4698.  SHRI  ron  CHITTYBABU:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  isa  fact  that  the  Signallers
 working  on  Teleprinters  on  the  Central
 Railway  are  paid  10  per  cent  of  pay  as  special
 Pay  ;

 (b)  if  so,  what  are  the  reasons  for  reducing
 the  emoluments  of  the  Signallers  working  on
 Teleprinters  on  Southern  Railway  from  Ist
 February,  968  ;

 (c)  whether  it  is  a  also  fact  that  the  Signal-
 lers  working  on  Teleprinters  on  Southern
 Railway  were  paid  l0  percent  of  pay  as  Special
 Pay  vide  Board’s  letter  No.  E  (S)  !-57/TRB  30
 dated  3lst  December,  957  ;

 (d)  whether  Government  are  aware  that  by
 payment  of  Rs.  15/-  at  flat  rate  the  emoluments
 of  the  incumbents  enjoyed  over  l0  years  even
 after  the  implementation  of  Second  Pay  Com-

 reduced  ; mission’s  recommendations  were
 and
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 (९)  ifso;  what  action  has  been  taken  to
 restore  the  order  contained  in  Board’s  letter
 No.  E  (S)  !-57/TRB  30  dated  3lst  December,
 957  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  Although  a  special  pay  at  the
 rate  of  10%  of  pay  subject  to  a  minimum  of
 Rs.  AS/-  p.m.  was  revised  to  a  flat  rate  of
 Rs.  AS/=  p.  m.  under  Board’s  letters  No.  PC-60/
 PS-9B/7  dated  24.2.6l  and  No.  PC-6I/SP-I/
 TC-|  dated  18.5.62,,  due  to  a  misapprehension,
 the  Central  Railway  continued  to  pay  the
 special  pay  at  the  old  rate  of  10%  of  pay  upto
 30.11.70.  Instructions  have  since  been  issued
 to  the  Central  Railway  that  the  special  pay
 should  be  paid  to  these  staff at  the  flat  rate
 of  Rs.  15]=  p.  m.

 (b)  and  (c).  Similarly,due  to  a  misappre-
 hension,  the  Southern  Railway  were  also
 paying  special  pay  at  the  old  rateof  l0%  of
 pay  upto  5.3.68.  Thereafter,  they  have  been
 paying  the  special  pay  at  the  correct  rate  of
 Rs.  15/-  9.  m.  to  these  staff.

 (9)  and  (c).  Does  not  arise  in  view  of
 answer  to  parts  (a),  (b)  and  (c)  above.

 Linking  of  Nirmali  and  Bhabtiahi  bya
 Railway  Bridge

 4699.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  trains  have  resumed  running
 on  the  Railway  line  from  Bhabtiahi  and
 Barbhitha-Supaul  on  the  North  Eastern  Rail-
 way  5

 (b)  whether  it  is  proposed  to  link  Nirmali
 and  Bhabtiahi  by  a  Railway  bridge  over  river
 Koshito  enable  resumption  of  train  services  ;
 and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  With  effect  from  6-Il-70,
 two  out  of  three  pairs  of  passenger  trains  on
 Supaul—Thurbhita  Section  have  been  exten-
 ded  to  run  to  and  from  Bhaptiahi  station,
 since  renamed  Saraigarh.
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 (b)  and  (c).  An  appreciation  is  being  made
 by  the  North  Eastern  Railway  to  determine
 the  justification  for  the  linking  of  Nirmali  and
 Bhaptiahi  on  the  opposite  sides  of  the  Kosi
 river.  Further  consideration  to  this  proposal
 will  be  given  after  the  appreciation  report  is
 received  from  the  Railway.

 Automatic  Speed  and  Train  Stop  Equip-
 ment  for  Railway  Engines

 4700.  SHRI  LOBO  PRABHU:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  the  reasons  why  in  view  of  the  recent
 accidents  at  Perambur  and  elsewhere  automa-
 tic  speed  and  train  stop  equipment  has  not
 been  installed  on  Railway  engines  passing
 through  crowded  Stations  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  It  has  already  been  decided  to
 introduce  Automatic  Train  Control  on  Indian
 Railways.  Provision  of  this  facility  on
 Howrah-Delhi  trunk  route  has  been  approved
 and  the  work  has  been  taken  in  hand.  Based
 on  the  experience  gained,  availability  of
 resources  including  the  extent  of  indigenous
 manufacture,  Automatic  Train  Control  will
 progressively  be  installed  on  other  trunk  routes
 wheretraias  run  at  speeds  of  120,  km  per  hour
 or  above  and  suburban  section  of  Calcutta,
 Bombay  and  Madras.

 Utilisation  of  land  beyond  limits  required
 for  Railways

 4701,  SHRI  LOBO  PRABHU:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state
 the  area  of  land  beyond  limits  required  for
 the  Railway,  which  is  lying  idle  and  what
 arrangements  have  been  made  to  lease  it  and
 what  steps  have  been  taken  to  watch  progress  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  Presumably  the  information  requi-
 red  is  regarding  surplus  cultivable  railway
 land.  Ifso,  the  total  area  of  such  land  on
 Railways  was  ‘121  lakhs  acres  as  on  31-3-1968,
 upto  which  period  only  information  is  readily
 available.

 Where  there  is  demand,  surplus  cultivable
 railway  land  is  licensed  to  the  cultivators
 either  directly  or  thruugh  the  State  Govern-
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 ment  for  Grow  More  Food  purposes.  So  far
 44839  acres  of  land  has  been  handed  over  to
 the  State  Governments  and  30639  acres  airec-
 tly  licensed  by  the  Railways  for  this  purpose.
 Notices  are  issued  periodically  by  Railway
 administrations  inviting  applications  for  licen-
 sing  of  surplus  cultivable  land  and  every
 endeavour  is  made  to  allot  the  maximum
 extent  of  land  depending  on  the  actual
 demand.

 Use  of  Flourescent  Light  by  Railways

 4702.  SHRI  LOBO  PRABHU:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  considering  that  a  flourescent  light  of
 40  watts  is  equal  to  an  ordinary  light  of  100
 watts  and  gives  twice  its  luminosity  and  lasts
 five  times  as  long,  the  reason  why  the  Railways
 do  not  use  flourescent  lights  in  replacement
 both  in  coaches  and  in  stations  ;  and

 (b)  whether  these.  flourescent  lights  can  be
 an  answer  to  the  poor  lights  in  coaches  from
 weak  batteries  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  It  is  a  fact  that  floures-
 cent  light  have  several  advantages  over  incandes-
 cent  lights,  such  as  lower  electricity  consump-
 tion  for  a  given  illumination,  longer  life  etc.
 Railways  are  already  using  flourescent  lights
 extensively  at  their  stations.  The  use  of  such
 lights  in  passenger  coaches,  however,  where
 only  24  Volt  DC  is  available  through  axle
 driven  dynamos,  requires  a  suitable  invertor
 which  is  still  in  a  developmental  stage.

 टिकट  परीक्षक  फा  संगचल  कमंचारी
 भाना  जाना

 4703,  श्री  कण  मि०  मधुकर :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  कारण  है  कि  टिकट  परीक्षक

 को  संगचल  कर्मचारी  नहीं  माना  जाता  है

 जबकि  संमद्‌  सदस्यों  द्वारा  इस  सम्बन्ध  में  कई

 बार  कई  माध्यमों  से  प्रयत्न  किये  गये  थे  ;

 (ख)  भारतीय  रेलवे  में  कुल  कितने

 टिकट  परीक्षक  हैं  ;  और  *
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 (ग)  यदि  उन्हें  संगवतल  कर्मचारों  मान
 लिया  जाता  है  तो  सरकार  को  उनकी  सुविधाओं
 पर  फितना  धन  अधिक  व्यय  करना  पड़ेगा  ?

 रेलवे  मंत्री  (श्रो  नन्‍वा)  :  Or)  केवल
 उन्हीं  कोटि  के  कमंचारियों  को  रतिग  कमं  चारी
 के  रूप  में  माना  जाता  है  जो  सोधातीर  पर

 गाड़ियों  के  संचलन  के  इंचार्ज  और  इसके  लिये
 जिम्मंदार  होते  हैं  7  यद्यपि  चल  टिकट  परीक्षक
 चलती  गाड़ियों  में  टिकटों  की  जांच  करते  हैं
 फिर  भी  उनकी  ड्यूटी  गाड़ियों  के  संचलन  से
 सम्बन्धित  नहीं  होती  ।

 (ख)  7527

 (ग)  उपयुक्त  भाग  (क)  के  उत्तर  को
 देखते  हुए  सवाल  नहीं  उठता  ।

 रेलवे  में  बचत  योजना  लागू  करने  में
 वरिष्ठ  अधिकारियों  द्वारा  सहयोग

 4704.  श्री  क०  सि०  मधुकर:  क्‍या
 रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  के  वरिष्ठ
 अधिकारी  सरकार  द्वारा  रेलव  में  अपनाई  जा
 रही  बचत  योजनाओं  में  सहयोग  नहीं  दे

 रहे  ;

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  ;
 ओर

 (ग)  पिछले  दो  महीनों  में  रेलवे  में  बचत
 के  लिए  सरकार  ने  क्‍या  कायंवाही  की  है  और
 उसका  क्‍या  परिणाम  निकला  ?

 रेलवे  मंत्री  थ्री  नन्‍दा)  :  (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 (  ग)  भारतीय  रेलों  पर  किफायत  लाने  के

 लिए  लगातार  प्रयास  किये  जा  रहे  हैं।  समय-
 समय  पर  किये  जाने  वाले  उपायों  में  से  अधिक
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 महत्वपूर्ण  उपाय  जिन  पर  पिछले  दो  महीनों  के
 दौरान  सक्रिय  रूप  से  अमल  किया  जा  रहा  था

 इस  प्रकार  हैं  :  है

 (i)  ईंघन,  ईंघन  तेल,  बिजली  और
 भण्डार  की  खपत  में  किफायत
 करना  और  भण्डार  और  सामान
 को  फिर  से  उपयोगी  बनाना  या
 उसमें  सुधार  करना  ;

 चोरी  और  उठाईगीरी  की  रोक
 थाम--इस  सम्बन्ध  में  “आपरेशन

 मुगलसराय”  विशेष  रूप  से  उल्लेख
 नीय  है  ;

 (iii)  करमंचारियों  पर  होने  वाले  खर्च  में

 किफायत  ;

 (iv)  भाष  इंजनों  के  उपयोग  की  समीक्षा
 जिसके  फलस्वरूप  भाप  इंजनों  के
 बेकार  खड़े  रहने  में  कमी  हो
 गई  |

 (५)  सावधानी  पूर्वक  समीक्षा  और

 आधुनिक  सामग्री  प्रबन्ध  तकतीक
 द्वारा  भण्डार-सूचियों  में  कमी
 करना  I

 (vi)  बड़े-बड़े  विन्यास  यारों  को  गहन
 उपयोग  करने  तथा  माल  डिब्बों
 के  बेहतर  उपयोग  के  लिए  विशेष
 ब्लाक  गाड़ियों  को  चलाने  और

 गाड़ियों  को  रुके  रहने  से  बचाने
 के  लिये  विन्यास  व्यवस्था  की
 समीक्षा  करना  ;

 (vii)  स्वीकृत  निर्माण  कार्यों  के
 परिमाम  या  उनकी  उपयोगिता
 को  कम  किये  बिना  उनकी  लागत
 में  किफायत  करना  ;

 (viii)  अधिक  कार्य  कुशलता  के  लिये

 कार्यविधि  अध्ययन  तथा  कार्य
 अध्ययन  करना  ;
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 (ix)  रेल  कारखानों  में  प्रोत्साहन
 योजनाओं  का  विस्तार  करना  |

 यद्यपि  पिछले  दो  महीनों  की  विशिष्ट
 अवधि  में  सभी  रेलों  पर  इन  उपायों  का  जो
 प्रभाव  पड़ा  है उसका  निश्चित  रूप  से  मूल्यांकन
 करना  सम्भव  नहीं  है  तो  भी  जो  संकेत  मिले  हैं
 वे  उत्साहवर्धक  हैं  ।

 Recruitment  of  Judicial  Members  in  the
 All  India  Income  Tax  Tribunal

 4705.  SHRI  SARDAR  AMJAD  ALI:
 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  have  recruited
 Judicial  Members  in  the  All  India  Income
 Tax  Tribunal  from  amongst  the  candidates
 interviewed  in  the  year  970  ;

 (b)  if  so,  the  names  of  persons  who  have
 been  selected  ;

 (c)  whether  it  is  a  fact  that  the  decision  of
 the  Board  of  Selection  has  not  been  complied
 with  ;  and

 (9)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  to(d).  It
 isa  fact  that  a  Selection  Board  under  the
 Chairmanship  of  Shri  Justice  Shah,  Judge,
 Supreme  Court  of  India  was  appointed  to
 make  selections  inter  alia  to  certain  posts  of
 Judicial  Members  in  the  Income-tax  Appellate
 Tribunal.  The  Selection  Board  completed  the
 interviews  of  candidates  during  August,  ‘1970.
 The  recommendation  of  the  Selection  Board
 are  still  under  consideration  of  Government.

 Work  of  Double  Line  from  Barasat-
 Hi  bad  Sector  of  E  Railway

 4706.  SHRI  SARDAR  AMJAD  ALI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  propose  to  start
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 the  work  of  double  line  system  in  the  Barasat-
 Hasanabad  Sector  of  the  Eastern  Railway  ;

 (b)  whether  electrification  will  also  be
 immediately  introduced  in  the  same  sector  ;
 and

 (c)  if  so,  when  the  work  is  likely  to  be  com-
 pleted  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Fast  Janta  train  between  Tatanagar  and
 Amritsar

 4707.  SHRI  SHIV  CHANDIKA  PRASAD  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  repeated  demand  from  em-
 ployees  and  residents  of  Jamshedpur,  Rour-
 kela,  Ranchi  and  Bokaro  for  one  fast  Janta
 train  between  Tatanagar  and  Amritsar  via
 Asansol,  Patna,  Varanasi  at  least  twice  a  week
 both  ways  ;

 (b)  if  so,  the  decisions  Government  have
 taken  and  when  the  same  train  is  expected  to
 be  introduced  ;  and

 (c)  whether  there  is  any  proposal  to  divert
 the  present  Howrah-Varanasi-Lucknow  passen-
 ger  via  Kharagpur,  Tatanagar  and  Asansol  or
 to  get  its  starting  and  termination  changed
 from  Howrah  to  Kharagpur  or  Tatanagar  in
 the  interest  of  travelling  passengers  of  U.  P.
 and  Punjab  ;  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Yes.

 (b)  ‘The  demand  has  been  examined  but  has
 not  been  found  justified  on  considerations  of
 traffic.  The  passengers  can  avail  of  358  Up
 Tata-Asansol  Passenger  and  then  connected
 5  Up  Howrah-Amritsar  Mail.  Similarly,  io
 the  reverse  direction  6  Dn  Amritsar-Howrah
 Mail  is  connected  with  No.  357  Dn  Asansol-
 ‘Tata  Passenger  with  a  change  at  Asansol.

 (c)  No.  Howrah-Lugknow  Express  serves
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 the  passengers  mostly  originating  from
 Howrah-Asansol  Section.  The  diversion
 via  Kharagpur—Tata  will  entail  a  much
 longer  route  and  hence  longer  journey  time
 and  dearer  fares.  This  will  cause  inconvenience
 and  will  not  be  favoured  by  the  passengers
 availing  of  this  train.

 मुरादाबाद,  रामनगर  तथा  काशोपुर  जंक्शन

 (पूर्वोत्तर  रेलवे)  के  बोच  बड़ी  लाइन

 4708.  श्री  वंश  नारायण  सिंह :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यातायात  में  भारी  वृद्धि  इस
 सम्बन्ध  में  जनता  को  होने  वाली  परेशानियों  कों
 देखते  हुए  मुरादाबाद,  काशीपुर  और  रामनगर
 मंडी  के  बीच  बड़ी  लाइन  बिछाने  के  लिये  चौथी
 पंचवर्षीय  योजना  में  घत  की  व्यवस्था  की  गई
 है  ;  और

 (ख)  यदि  हां,  तो  कितने  धन  को  व्यवस्था
 की  गई  है  ?

 रेलवे  मंत्री  (श्री  नन्‍दा)  :  (क)  जी
 नहीं  ।

 (ख)  सवाल  नहों  उठता  1

 Reopening  of  Gumti  No.  72  at  Ghogardiha
 (North  Eastern  Railway)

 4709.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  people  have
 demanded  the  reopening  of  Gumti  No.  72  at
 Ghogardiha  station  (North  Eastern  Railway)  ;
 and

 (b)  ifso,  when  that  Gumti  is  going  to  be
 reopened  and  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  No;  the  level  crossing  No.  72
 “C”  class  at  the  western  end  of  Ghogardiha station  has  not  been  closed.

 (b)  Does  not  arise.
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 Price  of  Tractor

 4710.  SHRI  N.K.  SOMANI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state:

 (a)  whether  the  prices  of  Indian  tractors
 are  controlled  under  the  Essential  Commodi-
 ties  Act  ;

 (b)  whether  prices  of  raw  materials  and
 primary  items  which  are  required  for  producing
 tractors  are  also  controlled  under  the  Essential
 Commodities  Act,  if  not,  the  reasons  there-
 for  ;

 (c)  whether  tractor  manufacturers  are
 suffering  serious  financial  losses  due  to  this
 lacuna  in  the  tractor  price  control  and  if  so,
 the  steps  Government  propose  to  take  to  elimi-
 nate  this  problem  ;

 (d)  since  how  long  tractor  manufacturers
 are  complaining  about  prices  and  the  steps
 taken  by  Government  to  revise  the  prices;
 and

 (c)  if  tractors  are  an  essential  commodity,
 the  reasons  why  this  industry  is  not  declared
 as  an  ‘essential  services’  industry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  Yes,  Sir.

 (b)  No,  Sir.  Since  the  components  and
 raw  materials  required  for  the  manufacture  of
 tractors  cover  a  wide  range  and  are  being
 manutactuted  by  a  very  large  number  of  units
 in  the  small  scale,  medium  scale  and_  large
 scale  sectors,  it  is  considered  neither  necessary
 nor  feasibic  to  exercise  statutory  control  over
 the  prices  of  such  articles.

 (c)  and  (d).  The  ceiling  selling  prices  of
 indigenous  a:ricuitural  wheeled  tractors  which
 were  notiue!  uuder  tuc  Essential  Commodities
 Act  were  to  be  effective  till  the  3fst  March,
 1969.  In  June,  i609  represeiitations  were  made
 by  the  tractor  manufacturers  that  these  prices
 were  unremunerative  and  that  they  should  be
 revised.  A  cust  examination  was  accordingly
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 undertaken  by  the  Cost  Accounts  Branch  of
 the  Ministry  of  Finance  with  a  view  to  ascertain
 whether  an  increase  in  prices  of  agricultural
 tractors  on  account  of  changes  after  the  3lst
 March,  1969  were  called  forwithin  the  princi-
 ples  and  formula  laid  down  by  the  Tariff  Com-
 mission  in  its  Report  (1967)  on  the  Fixation
 of  prices  of  Agricultural  Tractors  which  were
 accepted  by  Government.  On  receipt  and
 examination  of  the  report  of  the  Cost  Accounts
 Branch,  it  was  found  that  there  was  no  case
 for  any  price  increases  within  the  principles
 and  formula  laid  down  by  the  Tariff  Commis-
 sion.  However,  asthe  manufacturers  conti-
 nued  to  press  for  increases  in  the  prices  of  their
 tractors,  the  Bureau  of  Cost  and  Prices  was
 requested  to  undertake  afresh  a  comprehensive
 cost  examination  of  each  of  the  tractor  manu-
 facturing  units.  Their  report  is  awaited.
 Further  action  on  the  requests  of  the  tractor
 manufacturers  for  price  increases  will  be  taken
 on  receipt  and  examination  of  the  report  of
 the  Bureau.

 (०)  Government  do  not  consider  it  neces-
 sary  to  declare  every  industry  relating  to  an
 essential  commodity  as  an  ‘essential  Services’
 industry.

 चित्तो  ड़-कोटा  रेलवे  लाइन  को  अलामप्रद
 घोषित  करना

 47l].  श्री  ओंकार  लाल  बेरवा:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  सरकार  ने  चित्तौड़-कोटा  रेलवे

 लाइन  को  अलाभप्रद  घोषित  कर  दिया  है  ;

 (@)  क्या  बूंदी  की  जनता  ने  केवल  कोटा
 से  बूंदी  तक  रेनवें  लाइन  बिछाने  को  मांग  की
 थी  जिसकी  लम्ब।ई  केवल  22  मील  है  ;  और

 (ग)  यदि.  हा,  तो  क्या  उक्त  22  मोल
 लम्बा  रेलवे  लाइन  का  बिछाने  की  योजता  पर
 सरकार  विचार  करेगी है

 रलवे  मंत्री  (श्री  नन्‍्दा)  :  (क)  इस  लाइन
 को  यातयात  सम्बन्ध  सम्भावताओं  का  पता
 लगाने  के  लिये  किये  गयनवानतम  मूल्यांकन  से
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 पता  चला  है  कि  कोटा-चित्तौड़गढ़  रेलवे  लाइन
 अलाभप्रद  रहेगी  |

 (ख)  जी  हां

 (ग)  यहां  तक  कि  इस  लाइन  के  कोटा  से

 बूंदी  तक  वाले  छोटे  से  भाग  की  भी  अलाभप्रद

 होने  की  सम्भावना  है।  अतः  इस  प्रस्ताव  पर
 अमल  नहीं  किया  जा  रहा  है  |

 Foreign  Investment  in  Industries

 SHRI  MEETHA  LAL  MEENA:
 SHRI  S.  K.  TAPURIAH:

 47L2.

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  have  decided  to
 reduce  the  foreign  participation  in  industries
 in  India  to  only  40  percent  from  now  on;
 and

 (b)  whether  it  would  inany  way  reduce
 inflow  of  foreign  private  capital  in  the  country
 and  if  so,  the  factors  responsible  for  Govern-
 ment  imposing  such  a  restriction  on  the  foreign
 capital  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  Government  conti-
 nues  to  recognise  the  necessity  for  inflow  of
 progressive  technology,  particularly  in  sophis-
 ticated  fields  where  Indian  ‘Technology  has  not
 adequately  developed  ;  it  also  welcomes  the
 association  of  foreign  capital,  wherever  it  is
 essential,  Wherever  foreign  capital  participa-
 tion  is  considered  necessary,  only  minority
 participation  is  normally  allowed.  Each  case
 is  considered  on  merits  and  it  would  be  difli-
 cult  to  lay  down  or  rigidly  adhere  to  any  fixed
 percentage.  The  usual  preference  is,  however,
 for  participauion  of  upto  0%  or  less.

 Government’s  policy  continues  to  be  the
 same  as  hitherto  and  no  decision  to  change  it
 has  been  annouuced  recently.

 (b)  Does  not  arise.  *
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 उद्योगों  को  स्थापना  हेतु  अनुसूचित  जाति  तथा

 अनुसूचित  जनजातियों  को  सुविधायें

 4713.  श्री  मीठा  लाल  मोना :  क्‍या
 ओद्योगिक  विकास  तथा  आंतरिक  व्यापार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अनुसूचित  जातियों  तथा

 अनुसूचित  जनजातियों  के  लोगों  की  लघु  उद्योग
 की  स्थापना  करने  अथवा  पुराने  उद्योगों  को

 पुनः  चालू  करने  के  लिये  कोई  विशेष  सुविधाएं
 नहीं  दी  जा  रही  हैं  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ;

 (ग)  क्‍या  सरकार  का  विचार  इस  बारे  में
 उन्हें  भविष्य  में  विशेष  सुविधाएं  प्रदान  करने

 काडे  ;  और

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है  ?

 ओद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उप-मंत्री  थ्री  मं०  रं०  कृष्ण )  :

 (क)  से  (घ).  सरकार  अनुसूचित  जातियों
 तथा  आदिम  जातियों  द्वारा  कुटीर  उद्योगों  की
 स्थापना  के  लिये  राज्य  सरकारें  ऋण  तथा
 उपदान  देती  हैं

 Export  Orders  received  by  Bhilai  Steel
 Plant

 4714,  SHRI  S.  K.  TAPURIAH:  Will
 the  Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  the  details  of  the  total  export  orders
 received  during  the  last  three  years  by  the
 Bhilai  Steel  Plant  ;

 (b)  the  total  foreign  exchange  earnings  to
 be  accrued  to  the  Exchequer  as  a  result  there-
 of?

 .

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  and  (b).  A  statement
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 showing  the  details  of  exports  made  and  foreign
 exchange  earned  by  Bhilai  Steel  Plant  during
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 the  last  three  years  is  attached.

 Statement

 Details  of  exports  made  and  Foreign  Exchange  carned  by  Bhilai  Steel  Plant  during  the
 years  ‘1967-68,  968-69,  and  1969-70.

 (Quantity  in+000  tonnes
 Value  in  Rs.  million)

 ‘1967-68  1969-70, Item  1968-69
 Quantity  Value  |  Quantity  Value  Quantity  Value

 Pig  Iron  394.9  3.9  369.7,  97.3  292.6  20.7
 Billets  66.4  3.8  62.6  27.4  33.4  4.6
 Bars  and  Rods  4.6  7.9  6.2  9.5  24.6  6.3

 Structurals  I5.2  67.5  252.7  50.6  202.8  ‘129.1
 Rails  40.7  25.5  52.9  34.9  92.4  69.0

 Total  Iron  &  Steel  63.8  246.6  754.l  39.7  645.8  349.7

 Bye-Products.  0.7  0.2  3.1  L.A

 Grand  Total  :  632.5  246.8  754.1  39.7  648.9  350.8

 Rates  of  Maintenance  Grants

 47i5.  SHRI  S.  A.  AGADI:  Will  the
 Minister  of  LAW  AND  SOCIAL  WELFARE
 be  pleased  to  state:

 (a)  whether  it  isa  fact  thatthe  rates  of
 maintenance  grants  were  fixed  some  15  years
 ago  and  that  they  have  not  yet  been  revised,
 even  though  living  costs  have  gone  up  steeply
 and  the  Scheduled  Castes  and  Scheduled
 Tribes  students  are  facing  difficulties  ;  and

 (b)  ifso,  the  reasons  for  not  revising  the
 maintenance  grant  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  पर  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  and  (b).
 The  value  of  scholarship  under  the  post-matric
 scholarships  scheme  includes  a  monthly  main-
 tenance  grant  and  other  concessions  like  pay-
 ment  of  all  non-refundable  compulsory  fees,
 study  tour  and  thesis  typing/printing  charges
 upto  a  prescribed  ceiling.

 Though  all  the  increases  in  fees  have  been
 met  by  the  Government,  it  has  not  so  far  been
 possible  to  increase  the  monthly  maintenance
 allowance  due  to  financial  constraints.  It  was
 considered  desirable  to  cover  as  many  students
 from  the  limited  resources  available  rather  than
 increase  the  maintenance  allowance  which
 may  result  in  the  restriction  ofthe  range  of
 coverage  under  the  scholarship  scheme.

 Rehabilitation  of  Tribals  by  Tripura
 Government

 4716,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Government  are  aware  of  the
 serious  lapses  on  the  part  of  Tripura  Govern-
 ment  officialsin  regard  to  rehabilitation  of
 Tribals,  if  so,  the  precise  nature  of  the  lapses
 and  the  extent  of  wasteful  expenditure  involved
 therein  ;  and

 (b)  the  amount  of  Central  aid  given  for
 implementation  of  the  sehemes  for  rehabilita-
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 tion  of  Tribals  and  the  steps  taken  to  ensure  its
 proper  utilisation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  and  (b).
 The  information  is  being  collected  from  the
 Government  of  Tripura  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  available.

 केरल  में  मध्यावधि  चुनाव  में  पररूपधारण  के
 मामले

 4717.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 विधि  तथा  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  सितम्बर,  970  इ  केरल  में

 हुये  मध्यावधि  चुनाव  में  पररूपधारण  के  अभि-
 योग  में  कितने  व्यक्तियों  को  गिरफ्तार  किया

 गया  है  और  उनके  विरुद्ध  क्‍या  कार्यवाई  की

 गई  है  !

 विधि  तथा  समाज  कल्याण  विभाग  में

 राज्य  मंत्री  (श्री  जगन्नाथ  राव)  :  इस  संबंध  में

 जानकारों  मुख्य  निर्वाचन  आफिसर,  केरल  से

 मंगाई  जा  रही  है  ।

 फोरोजपुर  मंडल  (उत्तर  रेलवे)  में  मुख्य  पासंल

 लिपिकों  के  पद  के  लिये  अनुसूचित  जातियों  तथा

 अनुसूचित  आविम  जातियों  के  अम्यर्थो

 4718.  श्री  प०  ला०  बारुपाल  :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  उत्तर  रेलवे  के  फोरोजपुर  मंडल  में

 ऐसे  कमंचारियों  की  संख्या  कितनी  है  जिनको

 967  से  970  तक  की  अवधि में  तदर्थ  आधार

 पर  अथवा  चयन  द्वारा  250--380  रुपये

 (ए  एस०)  के  ग्रेड  में  मुख्य  पासंल  लिपिकों

 के  पदों  पर  पदोन्‍नत  किया  गया  तथा  उनमें  से

 कितने  कर्मचारी  अनुसूचित  जाति  तथा  अनुसूचित
 आदिम  जाति  हैं  ;

 (ख)  वर्ष  969  में  उक्त  मंडल  द्वारा
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 उस  लिखित  परीक्षा  के  आधार  पर  मुख्य  पार्सल
 लिपिकों  के  ग्रेड  के  लिये  किये  गये  चयन  को
 रद्द  करने  के  क्या  आधार  हैं  जिसमें  अनुसूचित
 जातियों  के  चार  कमंचारी  भी  थे  ;  और

 (ग)  क्‍या  यह  सच  है  कि  970  में किये
 गये  चयन  के  आधार  पर  जिन  आठ  कमंचारियों
 को  ये  पद  दिये  गये  थे  उनमें  से  कोई  भी
 कमंचारी  अनुसूचित  जाति  तथा  अनुसूचित
 आदिम  जाति  का  नहीं  है  ?

 रेलवे  मंत्रो  (ओर  नन्‍दा)  :  (क)  से  (ग).
 सूचना  इक़ट्ठी  की  जा  रही  है  और  सभा-पटल
 पर  रख  दी  जायेगी  t

 उत्तर  रेलवे  के  बिल्ली  डिवीजन  में  सुपरवाइजर
 स्पेशल  टिकट  एकक्‍्जामिनर  के  पद  पर  अनुसूचित

 जातियों  तथा  अनुसूचित  आदिम  जातियों  के
 कर्मचारियों  को  पदोन्नति

 4719,  श्री  Go  ला०  बारुपाल  :  क्या
 रेलवे  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  रेलवे  के  दिल्ली  डिवीजन  में

 सुपरवाइजर  स्पेशल  टिकट  एक्जामिनर  के
 250—380  रुपये के  ग्रेड  के  पदों पर  वर्ष  967
 से  970  तक  के  दौरान  कितने  कमंचारियों  की
 पदोन्नति  तदर्थ  आधार  पर  अथवा  चयन  के
 आधार  पर  की  गई  तथा  उनमें  से  कितने
 कमंचारी  अनुसूचित  जातियों  तथा  अनुसूचित
 आदिम  जातियों  के  हैं;  और

 (ख)  दिनांक  6  दिसम्बर,  969  %
 रेलवे  बोर्ड  परिपत्र  संख्या  ई  /एस०  सी०  दीर)
 68  सी०  एम०  I/l3  के  पैरा  दो  (तदर्थ
 पदोन्नति  के  लिये)  को  किस  प्रकार  लागू  किया
 गया  तथा  क्या  अनुसूचित  जातियों  तथा

 अनुसूचित  आदिम  जातियों  के  कमंचारियों  की

 इस  परिपत्र  के  बहाने  उपेक्षा  नहीं  की  जा

 रही  है  ?
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 रेलवे  मंत्री  (श्री  नन्दा)  :  (क)  और  (ख).
 सूचना  इकट्ठी  की  जा  रही  है  और  सभा-पटल
 पर  रख  दी  जायेगी  ।

 अनुसूचित  जातियों  तथा  अनुसूचित  आदिम
 जातियों  के  लिए  आरक्षण  का  माडल  रोस्टर

 समाप्त  करना

 4720.  श्री  प  ला०  बारुपाल  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  बोर्ड  के
 परिपत्र  संख्या  ई  (एस०  सी०  टी०)  70

 सी०  एम०  आई०  5/l0  दिनांक  29  अप्रैल,
 197  के  अनुसार  सेवाओं  में  अनुसूचित  जातियों
 के  लिये  आरक्षण  हेतु  बनाये  गये  अनुसूचित
 जातियों  तथा  अनुसूचित  आदिम  जातियों  के
 लिये  आरक्षण  के  माडल  रोस्टर  में  संख्या  एक
 के  पद  को,  उसके  नीचे  एक  संक्षिप्त  नोट  दे  कर
 समाप्त  कर  दिया  गया  है  ;  और

 (ख)  यदि  हां,  तो  क्‍या  इस  मामले  में
 उपचारात्मक  कार्यवाही  की  जा  रही  है  ?

 रेलवे  मंत्रों  श्री  नन्दा)  :  (क)  जी

 नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 फिरोजपुर  मंडल  (उत्तर  रेलवे )  में  कंडकटरों
 का  तदर्थ  चयन

 4721.  श्री  To  ला०  बारुपाल  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या

 यह  सच  है  कि  गत  कुछ  वर्षो  से  उत्तर  रेलवे  के

 फीरोजपुर  मंडल  में  250-380  रुपये  के  ग्रेड
 में  कंडक्टरों  के  पदों  पर  नियुक्तियां  तक्यें
 आधार  पर  की  जा  रही  हैं  तथा  अब  तक  कोई
 चयन  नहीं  किया  गया  है  जिसके  परिणाम-
 स्वरूप  अनुसूचित  जातियों  तथा  अनुसूचित
 आदिम  जातियों  के  कमंचारियों  को  उनको
 मिलने  वाला  लाभ  प्राप्त  नहीं  हो  रहा  है  ?

 DECEMBER  15,  970  Written  Answers  60

 रेलवे  मंत्री  (श्रो  नन्दा)  :  सूचना  इकट्ठी
 की  जा  रही  है  और  सभा-पटल  पर  रख  दी
 जायेगी.

 टूंडला  रेलवे  स्टेशन  पर  निर्मित  पुल  पर  शेड

 4722.  श्री  शिव  चरण  लाल  :  क्या  रेलबे
 मंत्री  यह  बताने  को  कृपा  करेंगे  ॥:  :

 (क)  क्या  यह  सच  है  फ्  टूंडला  रेलवे
 स्टेशन  पर  निर्मित  पुल  पर  कोई  शेड  नहीं  है  ;

 (ख)  यदि  हां,  तो  सरकार  का  विचार

 उक्त  पुल  पर  शेड  कब  तक  निर्मित  कराने  का

 है  ;  और

 (ग)  टूंडला  जंकशन  पर  अब  तक  शेड
 का  निर्माण  न  करवाने  के  क्‍या  कारण  हैं  ?

 रेलवे  मंत्रो  (श्री  नन्दा)  :  (क)  जी  हां।

 (ख)  और  (ग).  फिलहाल  ऐसा
 प्रस्ताव  नहीं  है  ।  ऊपरी  पैदल  पुलों  पर  दोड़
 बनाने  जैसे  यात्री  सुविधा  के  कार्थों  की  व्यव-
 स्था  रेल  उपयोगकर्त्ता  सुविधा  समिति  के
 परामर्श  से  एक  निर्धारित  कार्यक्रम  के  आधार
 पर  की  जाती  है  जो  अन्य  स्टेशनों  पर  ऐसे  ही
 कार्यो  की  सापेक्ष  अग्रता  और  घन  की  उप-
 लब्घता  को  ध्यान  में  रखती  है  ।

 दनकौर-नई  दिल्‍ली  शटल  सेवाओं  को

 खुर्जा  तक  बढ़ाना

 4723.  श्री  राम  चरण  :  कया  रेलवे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खुर्जा  और
 दिल्ली  के  बीच  यात्रा  करने  वाले  यात्रियों  ने
 यह  मांग  की  है  कि  दनकौर-नई  दिल्लो  शटल
 सेवा  को  खुर्जा  तक  बढ़ाया  जाये  ;  और

 (ख)  यदि  हां,  तो  उस  पर  क्या  कार्यवाही
 की  गई  है  ?
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 रेलवे  मंत्री  (श्री  नन्वा) :  (क)  जी  हां।

 (ख)  खुर्जा  में  अपेक्षित  टर्मिनल  सुवि-
 धाओं  की  कमी  के  कारण  डी०  जी०  आर०

 दनको  र-रोहतक  दाटल  को  खुर्जा  तक  बढ़ाना  इस
 समय  परिचालन  की  दृष्टि  से  व्यावहारिक
 नहीं  है

 खुर्जा  जंकशन  पर  हुई  दुघंटना  में  मारे  गये

 हरिजनों  के  परिवारों  को  क्षति-पू्ति  देना

 4724,  श्री  राम  चरण  :  कया  रेलबे  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  ही  में

 खुर्जा  जंक्शन  पर  हुई  रेलवे  दुघंटना  में  मारे
 गये  तथा  घायल  हुए  व्यक्तियों  में  से  अधिकांश

 हरिजन  थे  ?

 (ख)  यदि  हां,  तो  प्रत्येक  मामले  में
 मतकों  के  परिवारों  को  कितनी  क्षतिपूर्ति  दी
 गई  अथवा  तत्काल  राहत  के  रूप  में  कितना
 घन  दिया  गया  ;  और

 (ग)  मृत  व्यक्यों  के  नाम  तथा  पते
 क्‍या  हैं?

 रेलवे  मंत्री  (श्री  नन्वा)  :  (क)  यह  सूचना
 नहीं  दी  जा  सकती  क्‍योंकि  रेल  दुघंटना  में  जो
 व्यक्ति  मरे  अथवा  घायल  हुए,  उनकी  जाति
 से  सम्बन्धित  विवरण  कहीं  दर्ज  नहीं  है

 (ख)  इस  दुर्घटना  में  मरे  2  रेल  कर्म-
 चारियों  सहित  6  व्यक्तियों  के  निकट  सम्ब-
 न्धियों  को  अनुग्रह  के  रूप  में  3,000/-रुपये
 का  भुगतान  किया  गया  है।  जिन  अन्य  तीन
 व्यक्तियों  को  घातक  चोटें  पहुंची,  उनके  मामले
 में  अनुग्रह  के  रूप  में  कोई  भुगतान  नहीं  किया
 जा  सका  क्योंकि  भुगतान  लेने  के  लिये  उनका
 कोई  निकट  सम्बन्धी  नहीं  आया  1  कर्मकार
 प्रतिकर  अधिनियम  के  »  अन्तर्गत  मृत  रेल
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 कमंचारियों  और  भारतीय  रेल  अधिनियम
 की  घारा  82-ए  के  अधीन  और  इसके  अन्त-
 गंत  निर्मित  रेल  दुघंटना  (प्रतिकर)  नियमों
 के  अन्तर्गत  अन्य  व्यक्तियों  को  क्षतिपूर्ति  का
 भुगतान  करने  के  प्रश्न  पर  अलग  से  विचार
 किया  जा  रहा  है

 (ग)  (1)  श्री  चौधरी,  नं०  !  ए०  जे०
 डी०  सवारी  गाड़ी  का  ड्राइवर  ।

 (2)  श्र  हरवंश  सिंह,  नंग्1  ए०्जे०
 डी०  सवारी  गाड़ी  का  फायर-
 मैन  ।

 (3)  श्रीमती  घनवन्ती,  पत्नी  श्री
 महीलाल,  ग्राम  नमसा,  जिला-
 अलीगढ़  ।

 (4)  श्री  रत्त  लाल,  सुपुत्र  श्री
 भूदेव,  ग्राम  नमसा,  जिला-
 अलीगढ़  ।

 (5)  कुमारी  नेक्सी,  सुपुत्री  श्री
 महाबीर,  ग्राम  तलवार,  जिला-

 बुलन्दशहर  |

 (6)  पप्पू,  सुपुत्र  श्री  गियासी  राम,
 ग्राम  नमसा,  जिला-अली  गढ़  !

 (7)  श्रीमती  बिशा,  पत्नी  श्री
 गियासी  राम,  ग्राम  नमसा,
 जिला  अलीगढ़  |

 (8)  श्री  दिनेश  कुमार,  सुपुत्र  श्री
 रमश  चन्द्र,  मकान  नं०  340,
 मोहल्ला  माहाराम,  शाहदरा,
 दिल्ली  ।

 (9)  श्री  भूदेव,  सुपुत्र  श्री  कुन्दन,
 ग्राम  नमसा,  जिला  अलांगढ़

 Schemes  for  the  uplift  of  Scheduled  Castes
 and  Scheduled  Tribes

 4725.  SHRI  RAMACHANDRA  VEER-
 APPA:  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  the  particulars  of  schemes  which  are
 under  consideration  of  Government  for  the
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 uplift  of  Scheduled  Castes  and  Scheduled
 Tribes  ;  and

 (b)  which  of  these  schemes  are  likely  to  be
 completed  during  the  years  1970-71,  and
 1971-72  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO)  :  (a)  The  follow-
 ing  new  Schemes  are  at  present  under  consi-
 deration  of  this  Department  :—

 a)  Pilot  Project  for  disbursement  of
 Post-matric  scholarships  to  inter-
 State  Scheduled  Castes  and  Sche-
 duled  Tribes  students  at  Delhi.

 (2  Merit  Scholarships  to  Scheduled
 Castes  and  Scheduled  Tribes
 students  for  post-matric  studies.

 (b)  Decisions  in  both  the  cases  are  likely
 to  be  taken  in  the  near  future.

 Allotment  of  Lands  to  Harijans  of  Orissa
 and  Mysore

 4726.  SHRI  RAMACHANDRA  VEER-
 APPA:  Will  the  Minister  of  LAW  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  the  amount  of  land  provided  to  Harijans
 in  Orissa  and  Mysore  during  the  current
 financial  year  ;

 (b)  the  number  of  landless  Harijans  in
 those  States  ;  and

 (c)  by  what  time  Government  will  be  able
 to  provide  land  to  all  the  Harijans  in  those
 States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE  DEPART-
 MENT  OF  SOCIAL  WELFARE  (SHRI
 JAGANATH  RAO):  (a)  to  (c).  The  infor-
 mation  is  being  collected  from  the  Governments
 of  Orissa  and  Mysore  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  it  is  received.
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 Running  of  Passenger  Trains  between
 Mukerian  and  Talwara  (Northern

 Railway)

 4727,  SHRI  JAI  SINGH:  Will  the  Minister
 of  RAILWAYS  be  pleased  to  state  :

 (a)  the  reasons  for  not  running  passenger
 trains  between  Mukerian  and  Talwara  Town-
 ship  Railway  Stations  of  Northern  Railway  ;
 and

 (b)  whether  there  is  any  proposal  under
 consideration  to  run  passenger  trains  between
 the  above  two  railway  stations  and  if  so,  by
 when  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  The  Railway  line  between
 Mukerian  and  Talwara  is  only  8  siding  owned
 by  Pong  Dam  authorities  and  is  not  open  for
 passenger  traffic.

 (b)  No.

 मंडलोय  अधीक्षक,  समस्तोपुर  (पूर्वोत्तर  रेलवे)
 के  समक्ष  शांतिपूर्ण  प्रदर्शन

 4728,  श्री  क०  सि०  सधुकर:  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
 में  समस्तीपुर  मंडल  के  मंडलीय  अधीक्षक  द्वारा
 2  नवम्बर,  970  को  नरकटियागंज  के
 निरीक्षण  दौरे  के  दौरान  वहां  के  रेलवे  कमं-
 चारियों  ने  अपनी  मांगों  के  समर्थन  में  उनके
 समक्ष  एक  शांतिपूर्ण  प्रदर्शन  किया  था  तथा
 उनको  एक  मांग  पत्र  भी  दिया  था  और  उनको
 अपनी  कालोनी  में  दिखाने  ले  गये  थे  ;

 (ख)  यदि  हां,  तो  नरकटियागंज  के
 रेलवे  कर्मचारियों  ने  मंडलीय  अधीक्षक  का
 ध्यान  किन-किन  मामलों  की  ओर  दिलाया  था
 तथा  सरकार  ने  उन  समस्याओं  को  सुलझाने
 के  लिग्ने  क्‍या  का्यंवाही  की  है  ;  और

 (ग)  उस  पर  क्या  कार्यवाही  की  गई  है  ?
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 रेलवे  मंत्रो  (श्री  नन्दा):  (क)  से  (7).

 सूचना  इकट्ठी  की  जा  रही  है  और  सभा-पटल
 पर  रख  दी  जायेगी  ।

 पूर्वोत्तर  रेलबे  मजबूर  समा  के  तत्वावधान  में
 कर्मचारियों  द्वारा  किया  गया  “सत्याग्रह”

 और  भूख  हड़ताल

 4729.  श्री  क०  सि०  सघुकर  :  क्या  रेलवे

 मंत्र  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे

 के  समस्तीपुर  मंडल  के  रेलवे  कमंचारियों  ने

 पूर्वोत्तर  रेलवे  मजदूर  सभा  के  तत्वावधान  में

 अपने  58  सूत्रीय  न्‍्यायोचित  मांगों  को  पूरा
 करवाने  के  लिये  i5  अक्तूबर,  970  से
 ]  नवम्बर,  970  तक  समस्तीपुर  के  मंडलीय

 अधीक्षक  के  समक्ष  बड़े  पैमाने  पर  सत्याग्रह
 तथा  भूख  हड़ताल  की  थी  ;

 (ख)  क्‍या  यह  भो  सच  है  कि  लगभग

 6  हजार  रेलवे  कमंचारियों  ने  23  अक्तूबर
 को  समस्तीपुर  के  मंडलीय  अधीक्षक  के  समक्ष

 अपनी  मांगों  के  समर्थन  में  शांतिपूर्ण  श्रदर्शन

 किया  था  ;

 (ग)  यदि  उपरोक्त  भाग  (क)  और  (ख)
 का  उत्तर  हां  है,  तो  क्या  रेलवे  कर्मचारियों

 को  उक्त  मांगा  को  पूरा  करने  के  लिये  सरकार

 ने  कोई  कार्यवाही  की  है  ;  और

 (घ)  यदि  हां,  तो  तत्सम्बन्धो  ब्यौरा  क्‍या

 है?

 रेलवे  मंत्री  ष्  नन्‍्दा)  :  (क)  से  (घ).

 सूचना  इकट्ठो  की  जा  रही  है  और  सभा-पटल

 पर  रख  दी  जायेगो।

 नरकटियागंज  जंकदान  (पूर्वोत्तर  रेलवे)  पर

 उपरिपुल  का  निर्माण

 4730.  श्री  क०  भि०  मधुकर  :  क्‍या  रेलवे
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 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच है  कि  पूर्वोत्तर  रेलवे
 के  नरकटियागंज  जंकशन  पर  निर्मित  उपरिपुल
 या  तथा  लोको-शेड  के  लिये  पृर्णतया  उप-
 योगी  नहीं  है  ;  और

 (ख)  क्या  सरकार  का  विचार  इसका
 पुनर्निर्माण  करवाने  का  है  और  यदि  हां,  तो
 इसका  पुनर्निर्माण  कब  करवाया  जायेगा  ?

 रेलवे  संत्रो  (श्री  नन्‍्दा):  (क)  और  (ख).
 नरकटियागंज  स्टेशन  पर  मौजूदा  ऊपरी  पैदल

 पुल  वास्तविक  यात्रियों  के  उपयोग  के  लिये
 दोनों  प्लेटफार्मों  को  मिलाता  है  ।

 जनता  करे  उपयोग  के  लिये  यदि  रेल-पथ
 के  आर-पार  किसी  नये  ऊपरी  पैदल  पुल  की
 आवश्यकता  है  तो  सम्बन्धित  स्थानीय  सिविल
 प्राधिकारी  की  मांग  पर  ऐसी  सुविधा  की
 व्यवस्था  यदि  अन्यथा  व्यावहारिक  हो,  “निक्षेप
 कार्य”  के  रूप  में  स्थानीय  सिविनर  प्राबिकारी
 की  लागत  पर  की  जा  सकती  है  |

 |

 Staff  for  Parcel  and  Booking  Offices  at
 Bulsar  (Western  Railway)

 473l.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No,  2362  on  I]th  August,  970
 regarding  staff  for  Parcel  and  Booking  Offices
 at  Bulsar  (Western  Railway)  and  state  :

 (a)  whether  the  necessary  staff  at  Bulsar
 has  been  provided  so  far  ;  and

 (b)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No.

 (b)  The  necessary  staff  will  be  posted  at
 Bulsar  station  after  candidates,  now  being
 recruited  through  the  Railway  Service  Commi-
 ssion,  are  available  for  posting.
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 R  dati  of  Enquiry  Co:  i  Complai  of  corruption  in  Establish-
 ssion  on  causes  of  delay  in  settling

 public  claims

 4732.  SHRI  CHANDRIKA  PRASAD:
 SHRI  P.  L.  BARUPAL  :
 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  8596  on  the  Sth  May,  970  regarding
 the  recommendations  of  the  Enquiry  Commi-
 ssion  oncauses  of  delay  in  settling  public
 claims  and  state  :

 (a)  whether  all  the  recommendations  made
 by  the  Committee  in  the  Report  have  been
 examined  by  the  Railway  Board  so  far  ;

 (b)  ifso,  the  decisions  taken  by  Govern-
 ment  oneach  of  the  recommendations  examined
 80  far  ;

 (c)  the  action  taken  by  the  Administration
 to  implement  the  recommendations  ;

 (d)  the  procedure  adopted  by  the  Railways
 to  ensure  prompt  implementation  of  the  same  ;
 and

 (e)  whether  these  recommendations  have
 been  published  by  the  Railway  Board  so  far  ;
 if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  30  out  of  33]  recommen-
 dations  have  been  examined  so  far.  The  rest
 are  only  observations.

 (b)  The  attached  statement  gives  particulars
 of  recommendations  accepted  in  full  or  in  part
 or  in  modified  form  and  those  not  accepted  as
 well  as  those  still  under  examination  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.  See
 No.  LT—4579/70]

 (c)  and  (d).  Instructions  have  been  issued
 to  the  Zonal  Railways  to  implement  the  accep-
 ted  recommendations.  The  Railways  have  been
 asked  to  set  up  a  suitable  machinery  to  watch
 implementation  of  the  accepted  recommen-
 dations.

 (९)  No,  because  the  Committee  was  in  the
 nature  ofa  Departmental  Committee  and  its
 Report  is  for  official  use.

 ment  Section  of  Divisional  Superi  dent
 Office,  Ajmer  (Western  Railway)

 4733.  SHRI  ONKAR  LAL  BERWA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Western
 Railway  Mazdoor  Sangh  has  issued  several
 Bulletins  in  regard  to  the  corruption  in  the
 Establishment  Section  of  Divisional  Superin- tendent’s  Office  of  Ajmer  Division  ;

 (b)  whether  it  is  alsoa  fact  that  an  open letter  was  also  issued  to  the  General  Manager,
 Western  Railway  and  also  to  the  Divisional
 Superintendent,  Ajmer,  giving  individual
 names  of  the  persons  involved  in  these  cases  ;

 (c)  if  so,  the  details  thereof  ;  and

 (d)  the  action  taken  by  Government  in  the
 matter  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (d).  An  anonymous  open
 letter  dated  4-I!-70  was  received  by  the
 General  Manager,  Western  Railway,  contain-
 ing  certain  allegations  of  malpractices  and
 inefficiency  against  certain  officers  and  emp-
 loyees  of  Ajmer  Division.  The  letter  being
 anonymous,  no  action  was  taken.

 मध्य  प्रदेश  में  भमूमिहोन  व्यक्तियों  के  लिये
 ओद्योगिक  बस्तियां

 4734.  श्री  गं०  @o  दीक्षित  :  क्या  औद्यो-
 गिक  विकास  तथा  आंतरिक  व्यापार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  मध्य  प्रदेश
 में  भूमिहीन  व्यक्तियों  के  लिये  औद्योगिक  बस्ती
 स्थापित  करने  का  है;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है?

 ओऔद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उप-संत्री  मं०  रं०  कृष्ण)  :  (क)
 जी  नहीं  1  .
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 (a)  sea  नहीं  उठता  ।

 मध्य  प्रदेश  में  छात्रवुत्तियों  के  लिए  धन
 आवंटित  करना

 4735.  श्री  गं०  च०  दीक्षित  :  क्‍या  विधि
 तथा  समाज  कल्याण  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  ने  कालेजों  में  अध्ययन
 कर  रहे  आदिम  जातियों  के  विद्यार्थियों  को

 छात्रवृत्तियां  देने  के  लिये  चालू  वित्तीय  वर्ष  में
 मध्य  प्रदेश  को  कितना  घन  आवंटित  क्रिया  है;

 (ख)  क्‍या  यह  सच  है  कि  वर्तमान  अदेशों
 के  अनुसार  छात्रवृत्तियां  केवल  उन्हीं  विद्यार्थियों
 को  दी  गई  हैं  जो  अनुसूचित  आदिम  जातियों  के

 हैं;  और

 (ग)  यदि  हां,  तो  उसके  क्या  कारण  हैं
 ओर  इस  सम्बन्ध  में  ब्यौरा  क्‍या  है  ?

 विधि  मंत्रालय  तथा  समाज  कल्याण  विमाग
 में  राज्य  मंत्री  (श्रो  जगन्नाथ  राव) :  (क)
 राज्य  सरकार  द्वारा  व्यवस्थित  वचनबद्ध  खर्च
 के  अतिरिक्त  2.84  लाख  रुपए  |

 (ख)  और  (ग).  भारत  सरकार  की

 मैट्रिक-उपरान्त  छात्रवृत्ति  योजना  के  विनियमों
 के  अधीन  केवल  अनुसूचित  जातियों  तथा

 अनुसूचित  आदिम  जातियों  के  उम्मोदवार  ही
 इसके  लिए  पात्र  हैं।  इसलिए  अनुसूचित  आदिम
 जातियों  के  लिए  निश्चित  छात्रवृत्तियों  को  इस
 वर्ग  से  असम्बंधित  विद्याधियों  को  देने  का  प्रइन

 नहीं  उठता  है

 Appointment  of  sole  distributor  by
 Hindustan  Photo  Films  Manufacturing  Co.

 4736.  SHRI  H.  AJMAL  KHAN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state  :

 (a)  whether  the  Hindustan  Photo  Films
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 Manufacturing  Co.,  Ootacamund  had  appoin-
 ted  a  sole  distributor  for  the  entire  country  for
 cine  film  positive  ;

 (b)  whether  the  term  of  the  said  distributor
 has  been  extended  and  if  so,  the  reasons  there-
 of  ;  and

 (c)  the  steps  Government  propose  to  take
 to  end  the  monopoly  in  the  distributorship  of
 cine  film  positive  produced  by  the  Hindustan
 Photo  Films  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  Yes,  Sir.

 (b)  The  contract  with  the  distributor  has
 been  given  an  extension  by  the  Company  at  a
 time  when  it  had  been  felt  that  there  was  a
 need  to  maintain  continuity  of  arrangements
 for  distribution  as  the  product  was  compara-
 tively  new.  Yet  another  reason  for  giving  the
 extension  was  that  it  was  felt  that  the  volume
 of  business  had  not  yet  grown  sufficiently  large
 to  justify  the  appointment  of  new  or  more
 distributors.  It  has  also  been  felt  that  such
 an  extension  at  that  juncture  would  enable
 the  Company  to  concentrate  its  attention  more
 on  production  rather  than  in  having  to  get
 involved  in  problems  of  distribution  through
 new  and  inexperienced  agencies.

 (c)  The  contract  as  extended  with  the
 present  distributor  is  for  the  period  upto  3lst
 December,  ‘1972.  The  question  of  appointing
 new  or  more  distributors  will  be  taken  up  well
 in  time  before  the  expiry  of  the  extended  con-
 tract,  having  due  regard  to  the  overall  strategy
 for  the  distribution  of  the  various  products  of
 this  undertaking.

 Report  by  Railway  Intelligence  about
 black  marketing  in  Reservation  on

 Northern  Railway

 4737.  SHRI  BALGOVIND  VERMA  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  isa  fact  that  the  Railway
 Intelligence  of  Delhi  Main  Railway  Station
 have  sent  a  report  of  Black-Marketing  in  reser-
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 vation  to  Divisional  Superintendent,  General
 Manager,  Northern  Railway  and  Railway
 Board,  New  Delhi  ;

 (b)  ifso,  how  many  persons  are  involved
 in  this  racket  and  what  are  their  designations  ;
 and

 (c)  the  action  Railway  authorities  have
 taken  so  far  and  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  No.

 (b)  Does  not  arise.
 (c)  Does  not  arise.

 Lowering  of  the  Age  for  Franchise

 4738,  SHRI  GEORGE  FERNANDES  :
 SHRI  P.  C.  ADICHAN  :
 SHRI  0.  AMAT:

 Will  the  Minister  of  LAW  AND  SOCIAL
 WELFARE  be  pleased  to  state  ;

 (a)  whether  Government  have  considered
 the  representations  from  various  political
 parties  and  youth  organisations  to  lower  the
 voting  age  to  18  years  ;  and

 (b)  if  so,  Government’s  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  JAGANATH  RAO):  (a)  A  memo-
 randum  dated  the  6th  April,  970,  containing
 inter  alia  a  demand  for  lowering  the  age  of
 franchise  from  2]  years  to  18  years  was  presen-
 ted  to  the  President  on  the  30th  April,  1970,
 by  Shri  George  Fernandes,  M.  P.,  on  behalf
 of  the  Samyukt  Socialist  Party.  A  few  other
 similar  representations  on  behalf  of  certain
 Youth  Organisations  were  also  received.

 (b)  On  a  consideration  of  these,  the
 Government  feel  that  no  change  in  this  behalf
 is  necessary  for  the  present.

 Corporation  for  Engineering  Products

 4739,  SHRI  S.  KUNDU  :  Will  the  Minister
 of  INDUSTRIAL  DEVELOPMENT  AND
 INTERNAL  TRADE  be  pleased  to  state  :

 (a)  whether  Government  propose  to  set  up
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 a  Corporation  to  deal  with  enginecring  pro-
 ducts  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  in  what  particular  engineering  goods
 the  new  Corporation  will  deal  with  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (०).  It  has  been
 decided  to  set  up  a  Projects  and  Equipment
 Corporation  of  India  as  a  wholly-owned  subsi-
 diary  of  the  State  Trading  Corporation.  This
 export-oriented  unit  will  primarily  deal  with
 large  projects  and  turn-key  schemes  abroad
 and  will  concentrate  its  on  (i)  Railway  systems
 including  locomotive  and  other  rolling  stock,
 track  and  signal  equipment,  etc.  (ii)  complete
 industrial  plants  and  projects  ;  (iii)  public
 utilities  ;  (iv)  castings,  forgings  and  ancillary
 equipment  and  items.

 Assault  on  an  Official  of  Durgapur  Steel
 Plant

 4740.  SHRIS.  KUNDU  :  Will  the  Minister
 of  STEEL  AND  HEAVY  ENGINEERING  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Adminis-
 trative  Officer  of  Durgapur  Steel  Plant  was
 stabbed  on  22nd  November,  970  while  retur-
 ning  from  duty  ;

 (०)  ifso,  the  details  thereof  ;  and

 (c)  the  steps  taken  for  the  safety  of  the
 officials  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  :  (a)  and  (b).  Shri  G.  Qa  Mukher-
 jee,  Administrative  Officer  of  Durgapur  Steel
 Plant,  was  stabbed  by  some  miscreants  at
 about  8  P.  M.  on  22,  I].  70  at  the  Steel  Market
 near  Benachiti.

 (c)  Security  arrangements  are  being  further
 tightened  up  by  the  Plant  Authorities  and  the
 Government  of  West  Bengal  are  taking  suitable
 steps  to  deal  with  the  antisocial  elements.
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 Manufacture  of  Scooters  in  Public  Sector
 with  Foreign  Collaboration

 4AT41,  SHRI  D.N.  PATODIA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state  :

 (a)  whether  Government  have  been  able
 to  choose  a  model/models  for  the  scooter
 proposed  to  be  manufactured  in  the  public
 sector  ;

 (b)  ifso,  the  name  of  the  country  and  firm
 which  has  provided  the  model  ;  and

 (c)  whether  the  team  of  collaboration  with
 the  firm  have  been  finalised  and  if so,  the  details
 thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  :  (a).  Not  yet,  Sir.

 (b)  and  (c).  Do  not  arise.

 Fall  in  Investment

 4742.  SHRI  D.N.  PATODIA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  Chairman
 of  India  Investment  Centre  is  reported  to  have
 stated  that  measures  like  the  Monopolies  and
 Patents  Acts  have  tended  to  impede  decisions
 and  have  created  uncertainty  and  misgivings
 among  entrepreneurs,  both  Indian  and
 foreign  ;

 (b)  whether  there  has  been  fall  in  invest-
 ment  from  both  these  sections  ;  and

 (c)  how  far  they  are  relatable  to  the  posi-
 tion  at  above?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  The  speech
 delivered  by  the  Chairman,  Indian  Investment
 Centre,  at  the  Annual  Meeting  of  the  Indian
 Investment  Centre  on  J9th  November,  1970
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 has  come  to  the  notice  of  the  Government.
 Government  are,  however,  of  the  view  that
 within  the  legal  and  policy  framework  at
 present  obtaining  in  India,  there  is  sufficient
 scope  for  investment  both  by  Indian  and
 foreign  investors  and  that  the  climate  for  such
 investment  is  quite  favourable.  The  new
 licensing  policy  was  announced  only  afew
 months  back  and  itis  too  early  to  assess  its
 impact  at  this  stage.

 Expansion  of  Bhilai  Steel  Plant

 4743,  SHRID.  N.  PATODIA:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGINE-
 ERING  be  pleased  to  state  :

 (a)  whether  Government  are  having  a
 second  thought  over  the  question  of  expan-
 sion  of  the  Bhilai  Steel  plant  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  whether  it  is  due  to  any  objection  from
 the  planning  Commission  and  if  so,  the  parti-
 culars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  &  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Paper  Mill  in  Kagaz  Nagar  (A  P.)

 4744.  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state:

 (a)  whether  the  Prime  Minister  has  re-
 ceived  a  memorandum  regarding  the  faunction-
 ing  of  Paper  Mill  at  Kagaz  Nagar,  district:
 Adilabad  (Andhra  Pradesh)  ;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  action  taken  thereon  ?

 THE  DEPUTY  MINISER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA).  (a)  to  (०).  No  memo-
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 randum  regarding  functioning  of  paper  mill  at
 Kagaz  Nagar  ha:  been  received.  However,
 three  letters  have  been  received  in  Prime
 Minister's  Secretariat  from  one  Shri  Abdul
 Rasool  on  behalf  of  workers  of  certain  factories
 at  Kagaz  Nagar,  Distt.  Adilabad,  containing
 certain  complaints  against  the  management  of
 the  factories,  a  demand  for  setting  up  of  a
 wage  board  and  a  threat  of  strike.  These  have
 been  forwarded  to  the  Ministry  of  Labour,
 Employment  and  Rehabilitation  (Department
 of  Labour  and  Employment).

 Panctuality  of  Shuttle  and  Local  Trains

 4745.  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister-  of  RAILWAYS  be  pleased  to
 state  the  steps  Government  are  contemplating
 to  take  toimprove  the  punctuality  of  shuttle
 and  local  trains  in  the  country,  particularly
 those  trains  by  which  a  large  number  of  office
 goers  travel  daily  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  The  Railways  have  always  attached
 very  great  importance  to  punctual  running  of
 Passenger  carrying  trains.  Suburban  trains
 are  given  more  importance  than  even  Mail/
 Express  trains  inasmuch  as  in  running  sub-
 urban  trains  preference  is  given  to  these
 trains  even  over  Mail  and  Express  trains.  As
 aresult  the  punctuality  of  suburban  trains
 on  different  railways  has  been  as  high  as
 90%  in  case  of  Electric  trains  and  about  80%
 in  case  of  steam  trains.

 DECEMBER  15,  970

 Railway  Punctuality  of  suburban  trains

 Electric.  Non-electric.

 Eastern  89.9  8.3
 South  Eastern  93.6  90.8
 Western  94.3
 Central  9.3
 Southern  95.2  85.1

 All  detentions  to  passenger  trains  are  daily
 analysed  in  detail  by  the  Divisional  Officers,
 and  in  case  of  avoidable  detentions,  corrective/
 punitive  measures  are  initiated  soon  after  the
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 occurence.  Detentions  are  also  scrutinised
 daily  at  the  zonal  Headquarters  of  the
 Railways.

 So  far  as  unavoidable  detentions  are  con-
 cerned,  preventive  steps  are  rather  difficult,
 if  not  impossible.  However,  whatever  is  practi-
 cally  possible  is  done  to  mitigate  factors,  for
 example  :

 (i)  to  fight  the  evil  of  alarm  chain  pulling
 educative  propaganda  is  undertaken
 with  the  help  of  the  heads  of  educ-
 ational  institution,  and  surprise  raids
 are  made  with  the  help  of  theR.  P.
 F.  and  Police;

 (ii)  to  reduce  the  incidence  of  thefts  of
 communication  wires,  the  copper
 wires  are  being  replaccd  by  _  stecl
 wires  and  microwave  and  radio-
 telephones  are  being  provided  ;

 (iii)  to  reduce  the  incidence  of  thefts  of  over-
 head  electric  wires,  intensive
 patrolling  is  arranged  as  and  when
 possible.

 Application  for  Tyre  and  Tube  Factory
 in  Tamil  Nadu

 4746.  SHRI  MURASOLI  MARAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be  pleased
 to  state:

 (a)  whether  the  Government  of  Tamil
 Nadu  has  applied  for  a  Tyre  and  Tube
 Factory  in  Tamil  Nadu  ;  and

 (b)  ifso,  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  and  (b).  The  Tamil
 Nadu  Industrial  Corporation  had  applied  for
 grant  ofan  industrial  licence  for  setting  up
 an  automobile  tyre  and  tube  factory  in  Tamil
 Nadu.  It  has  been  decided  to  issue  a  letter  of
 intent  to  them  for  manufacture  of  3  lakh  nos,
 of  automobile  tyres  and  tubes  cach  per
 annum.
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 Sale  of  Khadi  to  Central  Government
 Employees  in  Tamil  Nada

 4747.  SHRI  MURASOLI  MARAN:  Will
 the  Minister  of  INDUSTRIAL  DE  VELOP-
 MENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  the  Government  of  Tamil  Nadu
 has  sought  the  approval  of  the  Central  Govern-
 ment  for  ion  of  the  sch  of  selling
 Khadi  on  credit  basis  to  the  employees  of  the
 Central  Government  offices  in  the  State  of
 Tamil  Nadu  ;  and

 (b)  ‘if'so,  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA)  :  (a)  Yes  ;  Sir.

 (b)  The  proposal  is  under  consideration  in
 consultation  with  the  Khadi  and  Village
 Industries  Commission.

 Withdrawal  of  Posts  of  Commercial
 Clerks  from  Madara  Division  (Southern

 Railway)

 4748.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  isa  fact  that  the  posts  of
 Commercial  Clerks  have  been  withdrawn  from
 certain  stations  of  Madura  Division  of  Southern
 Railway  ;

 (b)  if  so,  the  details  of  the  posts  withdrawn
 and  the  reasons  therefor  ;  and

 (c)  whether  it  isalso  a  fact  that  the  All-
 India  Railway  Commercial  Clerks  Association,
 Madura,  has  submitted  a  Memorandum  to  the
 General  Manager,  Southern  Railway  as  well
 as  to  the  Divisional  Superintendent,  Madura
 in  this  connection;  if  so,  the  details  thereof
 and  the  action  taken  by  Government  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (०).  The  information  is
 being  collected  and  will  be  laid  on  the  Table
 of  the  Sabha.  ‘i
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 Impact  of  Dutt  Panel  Report  on  Foreign
 Inv  t  in  Industry

 4749.  SHRI  LOBO  PRABHU:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 AND  INTERNAL  TRADE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  foreign  capital
 has  struck  because  of  the  implications  of  the
 Dutt  Panel  report  ;

 (b)  whether  the  inclusion  of  20  larger
 industrial  houses  and  60  large  independent
 companies  in  the  Sarkar  Commission’s  list  is
 responsible  for  the  end  of  foreign  interest  in
 our  industry,  if  not,  whether  there  are  any
 other  reasons  therefor  ;

 (c)  whether  Government  expect  to  develop
 industry  on  the  most  up-to-date  know-how  and
 thereby  toimprove  production  and  increase
 employment,  without  foreign  collaboration  ;
 and

 (d)  the  number  of applications  received  by
 the  Monopolies  and  Restrictive  Trade  Practices
 Commission  so  far  ;  if  none,  the  justification
 for  continuing  the  existence  of  the  Commis-
 sion  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  ,TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  No,  Sir.
 Government  are  of  the  view  that  within  the
 legal  and  policy  framework  obtaining  in  India,
 there  is  sufficient  scope  for  private  investment
 in  India.  The  problem  of  flow  of technical
 know-how  or  capital  to  India  has  necessarily
 to  be  viewed  in  the  context  of  the  overall
 economic  policies  and  social  objectives  of  the
 Government  and  the  development  that  has
 already  taken  place  in  India.

 Government  continues  to  recognise  the
 value  and  necessity  of  foreign  technical  and
 financial  collaboration,  particularly  in  sophisti-
 cated  fields  of  manufacture.  A  selective
 approach  in  the  matter  of  foreign  investment
 and  collaboration  has  been  adopted  so  that,
 on  the  one  hand,  the  import  of  technical  know-
 how  and  foreign  capital  in  essential  and
 sophisticated  industries  continues  to  take  place
 and  on  the  other  hand,  greater  emphasis  is
 placed  on  indigenous  research  and  develop-
 ment.
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 (d)  Under  Chapter  III  of  the  Monopolies
 and  Restrictive  Trade  Practices  Act,  969,  the
 Monopolies  and  Restrictive  Trade  Practices
 Commission  is  expected  to  advise  Government
 on  such  applications  for  expansions,  setting  up
 of  new  undertakings  or  amalgamation  of  under-
 takings  to  which  Section  20  applies,  as  may  be
 referred  to  it  for  inquiry  and  report.  Only  a
 few  such  applications  have  been  received  by
 the  Department  of  Company  Affairs  till  now
 and  these  are  under  consideration  of  Govern-
 ment  in  consultation  with  the  concerned
 Ministries.  Government  have  the  discretion
 either  to  dispose  of  these  applications  directly
 or  to  refer  them  to  the  Commission  for  further
 inquiry  in  which  case  the  Commission  will,
 after  such  hearing  as  it  thinks  fit,  report  to  the
 Government  its  opinion  in  respect  of  the
 application.  The  Government  may  then  pass
 such  orders  as  it  may  think  fit  on  the  applica-
 tion.  The  advice  of  the  Commission  has  not
 been  sought  in  any  of  the  cases  which  have
 been  examined  so  far.  As  regards  restrictive
 trade  agreements  coming  under  Chapter  V  of
 the  Act,  the  Commission  may  make  inquiries
 in  respect  of  such  trade  agreements  cither  on
 private  complaints  or  on  reference  by  the
 Registrar  or  by  Central  or  State  Government
 or  on  the  Commission’s  own  knowledge  and
 information  and  pass  appropriate  orders
 thereon.  Similarly,  the  Commission  may
 inquire  into  any  monopolistic  trade  practice  as
 defined  in  the  Act  either  upon  a  reference  by
 the  Central  Government  or  upon  its  own
 knowledge  and  information  and  report  to  the
 Central  Government  its  findings  thereon.  The
 Monopolies  and  Restrictive  Trade  Practices
 Commission  is  thus  an  essential  and  standing
 machinery  in  the  scheme  of  the  Act.

 Scheduled  Caste  Clerical  Staff  in  the  Divi-
 sional  Office,  Sholapur  Division  (South

 Central  Railway)

 4750.  SHRI  SONAVANE:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  number  of  clerical  staff  belonging  to
 the  Schedule  Caste  at  present  on  the  rolls  of
 the  Establishment  of  the  Divisional  office  of
 the  Sholapur  Division  Head-quarters  of  the
 South  Central  Railway  ;

 (b)  whether  this  number  fulfills  the  reserv-
 ed  quota  of  the  Scheduled  Caste  employees  ;
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 (c)  if  not,  the  reasons  therefor  ;  and

 (d)  the  steps  being  taken  to  fill  this  quota  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Ten.

 (b)  No.

 (c)  Owing  to  ban  on  recruitment.

 (d)  The  ban  has  been  partially  lifted  in
 respect  of  recruitment  of  clerks  and  an  indent has  been  placed  on  the  Railway  Service  Com-
 mission.

 Non-fulfilment  of  Quota  of  Scheduled Castes  in  Sholapur  Division  (South  Cen.
 tral  Railway)

 4751,  SHRI  SONAVANE:  Will  the Minister  of  RAILWAYS  be  Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  at  present  there are  no  Loco-Inspectors,  Assistant  Loco-Fore-
 men,  Foreman,  Controllers  and  Commercial
 Inspectors  in  the  Sholapur  Division  of  the South  Central  Railway  from  among  the  Sche- duled  Castes  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  being  taken  to  fill  the  requisite quota  of  Scheduled  Caste  employees  in  these
 categories  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  to  (c).  Information  is  being collected  and  will  be  laid  on  the  Table  of  the
 Sabha.

 Broad  Gauge  Line  from  Latur  to  Miraj
 4752.  SHRI  SONAVANE:  Will  the

 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  detailed  surveys,  traffic,  engi-
 neering  and  technical,  have  been  completed earlier  (prior  to  the  report  of  the  Uneconomic
 Branch  Lines  Committee)  on  the  conversion  of
 Narrow  Gauge  line  into  Broad  Gauge  from
 Latur  to  Miraj;

 (b)  if'so,  the  reasons  for  incurring  expendi-
 ture  over  the  same  works  in  1970-71  ;  and
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 (c)  whether  any  fresh  surveys  for  conversion
 have  been  completed  in  1970-71  and  whether
 reports  have  been  received  from  the  South
 Central  Zonal  Railway  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  and  (b).  Engineering  and
 traffic  surveys  for  the  conversion  of  the  Miraj-
 Kurduwadi-Latur  N.  G.  section  to  8.  G.  had
 been  carried  out  in  ‘1956-57,  and  the  project
 was  found  to  be  unremunerative.  Based  on
 the  recommendations  of  the  Uneconomic
 Branch  Lines  Committee,  1969,  a  traffic  sur-
 vey  for  assessing  the  present  day  traffic  pros-
 pects  and  justification  for  the  conversion  of
 only  the  Kurduwadi-Pandharpur  N.  G.  section
 to  B.  G.  has  now  been  undertaken.

 (c)  The  traffic  survey  of  Kurduwadi-Pan-
 dharpur  section  has  not  yet  been  completed.

 Absorption  of  Casual  Labourers  Work-
 ing  in  Andul-Calcutta  Chord  Link  Project

 (Eastern  Railway)

 4753.  SHRI  BHAGABAN  DAS:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  all  casual
 labourers  who  were  working  since  964  in  the
 Andul-Calcutta  Chord  Link  Project,  Calcutta
 have  been  retrenched  ;

 (b)  the  reasons  and  the  details  thereof  ;

 (c)  whether  it  isa  fact  that  the  General
 Manager,  Eastern  Railway  had  assured  the
 casual  labourers  that  they  will  be  absorbed  in
 open  line  maintenance  job  and  in  other  pro-
 jects  ;

 (d)  if  so,  the  details  thereof  and  the  reasons
 for  the  non-implementation  of  the  assurance  ;
 and

 (e)  whether  Government  propose  to  take
 urgent  steps  to  reinstate  the  dismissed  workers
 by  absorbing  them  in  other  jobs;  ifso,  the
 time  by  which  they  will  be  absorbed  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  to  (e).  The  information  is
 being  collected  and  will  pe  laid  on  the  Table
 of  the  Sabha.
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 Publication  of  Inquiry  Report  relating  to
 Train  Accid  at  Perambur  near  Mad:

 4754.  SHRI  A.  K.  GOPALAN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Additional
 Commissioner  for  Railway  Safety  conducted
 an  enquiry  into  the  accidents  to  the  9  Madras
 Cochin  Mail  at  Perambur  near  Madras  on
 3lst  October,  1970,  ;

 (b)  if  so,  the  findings  of  the  inquiry  ;  and

 (c)  the  reasons  for  not  publishing  the  same  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  Yes.

 (b)  and  (c).  The  report  of  the  Additional
 Commissioner  of  Railway  Safety  detailing  the
 cause  of  the  accident  and  responsibility  there-
 for  is  awaited.

 Shortage  of  Wheel  Sets

 4755.  SHRI  ए,  RAMAMURTI:  Will  the
 Minister  of  STEEL  AND  HEAVY  ENGI-
 NEERING  be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  news  item  published  in
 the  Calcutta  edition  of  Statesman  dated  the
 23rd  September,  970  under  the  caption
 “Wagon  Builders  Facing  Crists”’  ;

 (b)  if  so,  the  steps  taken  to  meet  the  shor-
 tage  of  wheel  sets  ;

 (c)  the  reasons  for  shortage  of  five  and  six
 M.  M.  steel  plates  ;

 (d)  whether  these  steel  plates  are  available
 in  the  open  market  at  exorbitant  price  ;  and

 (८)  ifso,  how  these  steel  plates  find  their
 way  to  the  open  market  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY  EN-
 GINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  :  (a)  Yes,  Sir.

 (b)  Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.
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 (c)  There  has  been  a  shortfall  in  the  pro-
 duction  of  these  categories  compared  to  the
 increase  in  demand.

 (d)  and  (e).  Such  plates  are  reported  to  be
 available  in  the  open  market.  Limited  sup-
 plies  are  made  to  traders  by  the  Steel  Plants
 and  their  stockyards.  Government  have  taken
 additional  steps  to  reduce  the  possibility  of
 such  materials  supplied  to  actual  users  finding
 their  way  to  the  open  market.

 Absorption  of  Retrenched  Workers  of
 Andul-Calcutta  Link  Project  on  Bangaon-

 Barasat  Doubling  Scheme

 4756.  SHRI  P.  RAMAMURTI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Eastern  Rail-
 way  administration  has  decided  to  start  the
 construction  work  of  Bangaon-Barasat  Doub-
 ling  scheme  immediately  ;

 (०)  if  so,  the  details  thereof  ;

 (c)  whether  Government  propose  to  absorb
 the  retrenched  workers  of  Andul-Calcutta
 Chord  Link  Project  in  this  work  ;  if  so,  the
 details  thereof  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Clarification  of  Duties  of  Teleprinter
 Operators  on  Southern  Railway

 4757.  SHRI  2.  CHITTYBABU  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  on  all  Zonal
 Railways  except  on  Southern  Railway;  the
 messages  received  on  Teleprinters  are  num-
 bered  and  dealt  with  by  separate  staff  (Signa-
 lers/Senior  Signallers  on  table  duties)  ;

 (b)  whether  it  is  also  a  fact  that  on  the
 Southern  Railway  alone,  the  Teleprinter
 Operators  are  made  to  number  and  register
 (TC  numbering  and  registering  in  TC  number
 book)  the  messages  received  by  them  which
 isnot  done  by  the  Teleprinter  Operators  in
 other  Zonal  Railways  ;
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 (c)  ifso,  whether  suitable  instructions  are
 Proposed  to  be  issued  to  the  Southern  Railway
 in  this  regard  ;  and

 (d)  if  not,  whether  the  duties  of  the  Tele-
 printer  Operators  on  Southern  Railway  will  be
 classified  as  intensive  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  to  (d).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabha.

 Vacant  Posts  of  Senior  Wireless  Opera-
 tors/Wireless  Traffic  Supervisors

 (Southern  Railway)

 4758.  SHRI  ron  CHITTYBABU  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  posts  of
 Senior  Wireless  Operators/Wireless  Traffic
 Supervisers  in  the  scale  of  Rs.  210-380,  have
 remained  still  unfilled  since  a  long  time  on  the
 Southern  Railway  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No.

 (b)  Does  not  arise.

 Inferior  Quality  of  Tea  served  at  Delhi
 ‘and  New  Delhi  Stations

 4759.  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State  :

 (a)  whether  Government  are  aware  that
 tea  sold  by  vendors  at  New  Delhi  and  Delhi
 stations  is  of  very  inferior  quality  and  is  just
 hot  water  without  other  ingredients  of  tea;
 and

 (b)  if  so,  the  action  proposed  to  be  taken
 in  this  regard  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  It  is  not  a  fact  that  tea  sold
 at  New  Delhi  and  Delhi  stations  is  of  very  in-
 ferior  quality.  This  is  evident  from  the  fact
 that  only  one  complaint  of  bad  quality  tea
 being  sold  at  Dellx  main  station  has  been
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 received  by  the  Railway  Administration  during
 the  period  from  !-l-970  to  5-I!-970.

 (b)  On  this  sole  complaint  the  vendor
 found  at  fault  was  suitably  taken  up.  Sur-
 prise  inspections  are  being  made  regularly  to
 ensure  good  quality  of  tea  being  sold  at  Delhi
 and  New  Delhi  stations.

 Electric  Train  from  Delhi  to  Nagpur

 4760.  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Government  have  any  propo-
 sal  under  consideration  to  run  electric  train
 from  Delhi  to  Nagpur  ;

 (b)  if  so,  the  details  of  the  proposal  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA):  (a)  No.

 (b)  Does  not  arise.

 (c)  Electrification  Projects  require  very
 large  initial  investment  including  substantial
 foreign  exchange  and  are  justified  only  on  sec-
 tions  carrying  high  densities  of  traffic  which
 cannot  be  managed  by  steam  traction  due  to
 grades  etc.  and  where  the  alternative  of  elec-
 trification  is  cheaper  than  dieselisation,  Ways
 and  Means  position  regarding  funds  and
 foreign  exchange  being  limited,  execution  of
 electrification  works  has  necessarily  to  be
 suitably  phased.  As  per  current  indications,
 electrification  of  Delhi-Nagpur  (route  kms.
 094)  which  would  entail  huge  initial  invest-
 ment  of  funds  and  foreign  exchange  may  not
 come  up  for  consideration  in  the  near  future.

 Shortage  of  Printing  Paper

 4761.  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  an
 acute  shortage  of  printing  paper  for  the  text-
 books  and  as  a  result  thereof  serious  shortage
 of  text-books  is  feared  ;  ?
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 (b)  ifso,  what  are  the  reasons  for  the
 shortage  of  paper  ;  and

 (c)  the  steps  being  taken  to  overcome  the
 shortage  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  to  (c).  A  certain
 scarcity  does  exist  in  respect  of  writing  and
 printing  paper.  The  paper  Mills  manufactur-
 ing  these  papers  are  reported  to  be  producing
 in  substances  of  60  gsm.  and  above  whereas
 papers  of  56  gsm.  are  generally  used  in  the
 production  of  exercise-books  and  text-books.
 The  Ad  hoc  Committee  on  Paper  constituted
 by  the  Government  are  looking  into  the
 problems  of  developing  shortages  of  writing
 and  printing  papers  in  particular  and  have,
 through  discussions  with  the  Joint  Committee
 of  the  paper  industry,  arranged  for  production
 and  supply  of  an  additional  quantity  of  5000
 tonnes  of  writing  and  printing  paper  in
 substance  of  56  gsm.  during  May  to  July,  970.
 Further,  in  order  to  meet  the  situation  a  Crash
 Programme  to  augment  the  production  of
 existing  units  has  been  organised.  Licences  for
 expansion  of  existing  capacities  have  also  been
 granted.  New  capacities  both  in  public  and
 private  sectors  have  been  approved.  The  Ad
 hoc  Committee  on  paper  industry  is  also
 trying  to  discipline  the  production  pattern,
 prices  and  distribution  of  paper.

 रेलवे  द्वारा  संचालित  स्कूलों  में  शिक्षा  पर  व्यय

 4762.  श्री  ओंकार  लाल  बेरवा  :  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  रेलवे  स्कूलों  में
 किया  जाने  वाला  प्रति  छात्र  व्यय  अन्य  सरकारी
 स्कूलों  की  तुलना  में  अधिक  है;

 (ख)  यदि  हां,  तो  रेलवे  स्कलों  में  प्रति
 छात्र  कितना  अतिरिक्त  व्यय  किया  जाता  है;

 (ग)  सभी  रेलवे  स्कूलों  में  व्यय  भिन्‍नता
 के  कारण  अनुमानत:  कुल  कितना  अधिक  व्यय
 होता  है;  और
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 (घ)  क्‍या  सरकार  का  विचार  इन  स्क्लों
 को  शिक्षा  मंत्रालय  का  सौपने  का  है;  और  यदि
 नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 रेलवे  मंत्रो  (श्री  नन्‍दा)  :  (क)  जी  नहीं  ।

 (ख)  से  (घ).  सवाल  नहीं  उठता  ।

 lndustrial  Growth

 4763.  SHRI  S.  K.  SAMBANDHAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  be
 pleased  to  state  :

 (a)  whether  Industrial  growth  has  been
 hampered  due  to  shortage  of  trained  person-
 nel  ;

 (b)  ifso,  the  extent  to  which  it  has  been
 hampered  ;  and

 (c)  the  steps  taken  by  Government  to  over-
 come  such  handicaps  in  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  (a)  to  (c).  While  the
 country  has  technical  personnel  including
 engincers  and  skilled  man-power  and  there  has
 been  considerable  growth  of  expertise  in  the
 various  industrial  sectors,  initial  shortages  of
 trained  personnel  arise  in  certain  industries
 where  highly  specialised  knowledge  is  required
 for  the  first  time.  However,  it  will  not  be
 correct  to  say  that  industrial  growth  has  been
 hampered  on  that  account.

 Assistance  to  Khadi  Industry

 4764.  SHRI  S.  K.  SAMBANDHAN :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  _  be
 pleased  to  state  :

 (a)  the  present  pattern  of  assistance  for
 Khadi  Industry  ;

 (b)  the  amount  spent  during  the  last  3
 years  for  that  industry  ;  and

 (c)  whether  there  is  any  proposal  for  chang-
 ing  the  pattern  of  assistance  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  (a)  The  relevant  infor-
 mation  is  available  in  a  booklet  of  the  Khadi
 and  Village  Industries  Commission  entitled
 “Patterns  of  Assistance  for  Khadi  and  Village
 Industries”,  copies  of  which  have  been  made
 available  to  the  Parliament  Library  for  reference
 purposes,

 (b)  The  following  amounts  were  released
 by  the  Government  during  the  last  3  years  :

 Year  Rs.  crores
 ‘1967-68  .4
 ‘1968-69,  9.55
 1969-70,  9.86

 (c)  A  proposal  for  revising  the  pattern  for
 working  capital  assistance  is  under  considera-
 tion.

 Representation  from  Kerala  Government
 for  Supply  of  M.  5.  Rods

 4765.  SHRI  MANGALATHUMADAM  :
 Will  the  Minister  of  STEEL  AND  HEAVY
 ENGINEERING  be  pleased  to  state  :

 (a)  whether  Central  Government  have
 received  any  representation  from  the  Kerala
 Government  to  effect  that  its  construction  works
 have  been  jeopardised  due  to  the  shortage  of
 M.  S.  Rods;  and

 (b)  if  so,  the  steps  Government  have  taken
 for  the  supply  of  adequate  quantity  of  M.  S.
 Rods  to  the  Kerala  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  HEAVY
 ENGINEERING  (SHRI  MOHD.  SHAFI
 QURESHI)  :  (a)  Yes,  Sir.

 (b)  Kerala  Government  did  not  approach
 the  Steel  Priority  Committee  in  time  to  obtain
 their  requirements  during  October-December,
 970  period.  However,  303  tonnes  of  Rounds
 were  allocated  in  their  favour  out  of  Iron  and
 Steel  Controller’s  reserve  during  the  same
 period.  Priority  for  supply  of  a  further  quantity
 of  768  tonnes  of  Rounds  has  been  accorded  to
 Kerala  Public  Works  Department  for  the
 period  January-March,  4971,
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 Stoppage  of  Mail  Trains  at  Khanna  Rail-
 way  Station  and  Railway  link  between

 Khanna  and  Chandigarh

 4766.  SHRI  BUTA  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  the  Khanna  Area  Residents
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 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  No.  A  low  level  pucca  plat-
 form  exists  already.

 (b)  Does  not  arise.

 (c)  No.

 Scheduled  Castes  and  Scheduled  Tribes Association  (Regd.)  Delhi,  made  a  repre:
 tion  regarding  stoppage  of  Railway  Mail
 Trains  at  Khanna  Railway  Station  and  Rail-
 way  link  between  Khanna  and  Chandigarh  ;

 (b)  whether  it  is  a  fact  that  Government
 have  conducted  the  survey  of  the  area  for  the
 purpose  ;  and

 (c)  if  so,  the  action  taken  thereon  ?

 RAILWAYS
 representation

 THE  MINISTER  OF
 {SHRI  NANDA):  (a)  A
 dated  8.7.69  from  Khanna  Area  Residents
 Association,  New  Delhi  regarding  provision  of
 stoppages  of  27  Up/28  Dn  Flying  Mails  at
 Khanna  was  fowarded  by  the  M.  P.  himself.

 (b)  No  survey  for  Khanna-Chandigarh  rail
 link  has  been  carried  out.  However,  a  final
 location  survey  to  fix  the  alignment  of  a  rail-
 way  line  from  Jagadhari  to  Ludhiana  via
 Chandigarh  has  just  been  started  and  is  in
 progress.

 (c)  Provision  of  stoppages  of  27  Up/28  Dn
 Flying  Mails  at  Khanna  has  not  been  found
 justified  having  regard  to  the  volume  of  traffic
 offering  and  the  availability  of  services  there.

 Platform  at  Govindgarh  Khokbar  Railway
 Station

 4767.  SHRI  BUTA  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  with  the
 Government  to  construct  a  suitable  Railway
 Platform  at  Govindgarh  Khokhar  Railway
 Station  in  Punjab  ;

 (b)  if  so,  the  progress  made  in  this  respect  ;
 and

 (c)  whether  there  are  increasing  pilferage
 and  theft  cases  for  want  of  adequate  accom-
 modation  on  platform  बट,  at  this  station  ?

 employed  in  Medical  Department  of
 Eastern  Railway

 4768.  SHRI  NIHAL  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  the  number  of  Health  Inspectors  from
 Scheduled  Castes  and  Scheduled  Tribes  given
 Promotion  in  the  selection  post  in  scale  of
 Rs.  250-380  in  the  Medical  Department  of
 Eastern  Railway  in  the  last  three  years  ;  and

 (b)  the  percentage  of  seats  reserved  for
 Scheduled  Castes  and  Scheduled  Tribes  in  the
 Medical  Department,  Eastern  Railway  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  None.

 (b)  Reservation  of  posts  to  the  extent  of
 15%  and  74%  for  Scheduled  Castes  and
 Scheduled  Tribes,  respectively,  is  admissible
 for  promotion  to  selection  posts  in  Class  III,
 where  the  element  of  direct  recruitment  does
 not  exceed  50%.

 Avenues  of  Promotion  of  Railway  Doctors

 4769.  SHRI  MASURIYA  DIN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  spite  of  the
 financial  position  of  the  Railways  and  the
 setting  up  of  the  Third  Pay  Commission,  Rail-
 ways  have  in  the  last  month  done  upward
 revision  of  pay  of  Divisional  Superintendents
 and  Heads  of  Departments  ;  and

 (b)  ifso,  the  reasons  for  not  improving
 Railway  Doctors’  avenues  of  promotion  when
 their  case  is  pending  before  the  Administration
 since  1964,  ?

 THE  MINISTER  OF  RAILWAYS  (SHRI
 NANDA)  :  (a)  and  (b).  Yes  Along  with  the
 revision  of  the  scales  of  pay  of Divisional
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 Superintendents  and  Heads  of  Departments,
 the  pay  scale  of  the  Chief  Medical  Officers  on
 the  Railways  has  also  been  revised  upward
 from  Rs.  8U0-00-2000  to  Rs.  -1800-100-2000-
 125-2250  with  effect  from  110.1970.  After
 1964,  the  following  improvements  have  been
 made  in  the  promotion  prospects  and  service
 conditions  of  Railway  Doctors  :

 (i)  In  conformity  with  what  had  been
 done  for  the  Central  Health  Services,
 all  posts  of  Assistant  Surgeons  held  by
 medical  graduates  have  been  upgraded
 from  Class  III  scale  of  Rs.  335-650  to
 Class  II  scale  of  Rs.  350-900.

 (ii)  Provision  has  been  made  in  the
 Recruitment  Rules  for  Assistant  Medi-
 cal  Officers  in  grade  Rs.  350-900
 (Class  II)  that  25%  of  vacancies  in
 this  grade  should  be  filled  by  promo-
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 tion  of  the  existing  Licentiate  Assistant
 Surgeons  in  scale  Rs.  335-650  (Class
 III).

 (iii)  Anew  category  of  Medical  Superinten-
 dents,  some  in  the  Intermediate  Ad-
 ministrative  grade  Rs.  1600-1800,  and
 the  rest  in  the  Junior  Administrative
 grade  Rs.  1300-1600.  which  was  not  in
 exi!  in  the  Medical  Department
 has  been  introduced.

 (iv)  The  promotion  quota  of  333%  for
 Assistant  Medical  Officers  in  grade
 Rs.  350-900  (Class  II)  for  their  promo-
 tion  to  the  posts  of  Divisional  Medical
 Officers  in  grade  Rs.  700-1300  (Class
 I)  has  been  increased  to  50%.

 (v)  The  rate  of  non-practising  allowance
 has  been  improved  as  under  :

 Restricted  non-practising  allowance

 Designation
 Revised  ७.  ८.  f. Existing  prior  to

 1.1.66  1.1.66,

 Director,  Health  Railway  Board  Nil  Rs.  500  per  month

 Chief  Medical  Officer  Nil  do.

 Medical  Superintendent  Nil  35%  of  pay  subject  to  a
 maximum  of  Rs.  500  per month.

 Divisional  Medical  Officer  20%  of  pay  35%  of  pay  subject  to  a
 maximum  of  Rs.  400  per
 month.

 Assistant  Medical  Officer  20%  of  pay  aubjcet  to  a  334%  of  pay  subject  to  a
 minimum  of  Rs.  25  per  minimum  of  Rs.  50  per
 month,  month.

 Assistant  Surgeons*  do.  do.

 *Applicable  to  the  existing  Licentiate  Assistant  Surgeons  only  which  is  a  diminishing
 category.

 Economy  Drive  in  Coal  Consumption  in
 Jabalpur  Division  (Central  Railway)

 4770.  SHRI  VIDYA  DHAR_  BAJPAI:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  he  has  launched

 an  economy  drive  in  Coal  consumption  in
 Jabalpur  division  of  the  Central  Railway  ;  and

 (b)  if  so,  the  result  thereof?
 THE  MINISTER  OF  RAILWAYS  (SHRI

 NANDA):  (a)  Yes.

 (b)  Economy  in  consumption  of  coal  has
 been  achieved.  *
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 बाल  विवाह  रोक  अधिनियम  का  उल्लंघन  कर

 विवाहों  का  सम्पन्न  होना

 4771.  श्री  ओम  प्रकाश  त्यागी:  क्‍या
 विधि  तथा  समाज  कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  इस  बात  की  जान-
 कारी  है  कि  भारत  में  बाल  विवाह  अधिनियम
 का  उल्लंघन  कर  अनेक  विवाह  सम्पन्न  कराये
 जा  रहे  हैं;  और

 (ख)  यदि  हां,  इस  सम्बन्ध  में  सरकार  का
 क्या  काय्यंवाही  करने  का  विचार  है  ?

 विधि  मंत्रालय  तथा  समाज  कल्याण  विमाग
 में  राज्य  मंत्री  (श्री  जगन्नाथ  राव)  :  (क)  इस
 विषय  में  सरकार  के  पास  कोई  अधिप्रमाणित
 जानकारी  नहीं  है  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 पूर्वोत्तर  प्रदेश  के विकास  के  लिये  समिति

 4772.  श्री  मोलहू  प्रसाद:  क्‍या  ओच्यो-
 गिक  विकास  तथा  आंतरिक  व्यापार  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  श्री  पी०  डी०  दुबे  की  अध्यक्षता
 में  उत्तर  प्रदेश  के  पूर्वी  जिलों  के  औद्योगिक
 विकास  के  लिए  एक  समिति  का  गठन  क्रिया
 गया  है,  जिसमें  यह  निर्णय  किया  गया  है  कि
 उक्त  समिति  की  शाखाएं  पूर्व  क्षेत्र  के  पंद्रह
 जिलों  में  स्थापित  की  जायेंगी  और  समिति  को
 केन्द्र  तथा  राज्य  सरकरों  से  मान्यता  प्राप्त  होगी,
 जैसा  कि  l8  अक्तूबर,  l970  के  आज  में

 "पूर्वांचल  औद्योगिक  विकास  समिति'  शीषंक्र  के
 अंतर्गत  समाचार  प्रकाशित  हुआ  है;  और

 (ख)  यदि  हां,  तो  उक्त  समिति  के  निदेश
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 पद  क्‍या  हैं  और  इस  संबंध  में  क्या  कायंवाहो
 की  जा  रहो  है  ?

 औद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उप-पंत्री  (थी  मं०  रं०  कृष्ण)  :
 (क)  और  (ख).  जानकारी  इकट्ठी  की  जा
 रही  है।

 उत्तर  प्रदेश  के  पूर्वों  जिलों  का  बहुप्र  योजनीय
 सर्वेक्षण

 4773.  श्री  मोलहू  प्रसाद  :  क्या  ओद्योगिक
 विकास  तथा  आंतरिक  व्यापार  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  घ्यान  I8  अक्तूबर,
 970  के  “आज”  में  “विकास  कार्यों  का  सर्वेक्षण!
 शीषंक  के  अन्तगंत  प्रकाशित  इस  समाचार  की
 ओर  दिलाया  गया  है  कि  भारत  के  सर्वक्षण
 विभाग  द्वारा  गोरखपुर,  देवारिया,  फैजाबाद,
 आजमगढ़  और  बस्ती  जैसे  उत्तर  भारत  के
 अनेक  जिलों  में  भारतीय  सर्वेक्षण  विभाग  द्वारा

 बहु-प्रयो  जनोय  सर्वेक्षण  किया  जा  रहा  है,  और

 (ख)  यदि  हां,  तो  इस  सर्वेक्षण  के  संबंध  में
 अब  तक  क्या  प्रगति  हुई  है  ?

 औद्योगिक  विकास  तथा  आंतरिक  व्यापार
 मंत्रालय  में  उप-मंत्री  (श्रोमं०  रं०  कृष्ण)  :
 (क)  इन  जिलों  में  भारतीय  सर्वेक्षण  द्वारा  कोई
 विकास  सर्वेक्षण  नहीं  क्रिया  जा  रहा  है।
 गोरखपुर  देवरिया  तथा  बस्ती  जिलों  में  इस  विभाग
 द्वारा  केवल  सामान्य  भौगोलिक  सर्वेक्षण  किया
 जा  रहा  है  1  आजमगढ़  जिले  में  अग्रेतर
 भौगालिक  सर्वेक्षण  के  लिए  व्यवस्थित  बार्य:  #
 प्रगति  हो  रही  है  ।  अभी  फैजाबाद  जिले  में  कोई
 भौगोलिक  सर्वेक्षण  कार्य  नहीं  किया  जा  रहा  है

 (ख)  प्रइन  हो  नहीं  उठता  ।
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 2.00  brs.

 RE:  SUPREME  COURT’S  JUDGMENT
 ON  DERECOGNITION  OF  PRINCES

 ORDER

 MR.  SPEAKER  :  We  now  take  up  the  Call
 Attention  Notice.

 श्री  अटल  बिहारी  वाजपेयो  (बलरामपुर):
 अभी  अभो  खबर  मिली  है.  (Jnterruptions)

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  I  have  written  to  you.  The
 Supreme  Court  has  delivered  the  judgment
 striking  down.  (Interruptions)

 MR.  SPEAKER  :  After  the  Call  Attention
 is'over.  (Interruptions)  All  of  you  sit  down.
 Nothing  will  go  on  record.  (Jnterruptions)**  I
 have  received  a  number  of  chits  just  informing
 me  that  the  Supreme  Court  has  held  the
 derecognition  of  princes’  Order  as  ultra  vires.

 SOME  HON.  MEMBERS  :  Shame,  shame  !
 (Interruptions)

 MR.  SPEAKER:  Order,  order.  Will  you
 gain  anything  by  shouting  like  this.

 SHRI  RANDHIR  SINGH  :  (Rohtak)  :  We
 will  pass  it  again.  ne  Intérruptions)

 MR.  SPEAKER  :  I  am  not  allowing  any-
 body.  After  all,  I  have  to  regulate  the  debate.
 Are  you  going  to  gain  anything  by  such  shout-
 ings?  Some  Members,  starting  with  Shri
 Surendranath  Dwivedy,  have  sent  chits  to  me
 saying  that  they  want  to  raise  this  matter  in
 the  House.  It  could  have  been  much  better
 if  some  regular  motion  under  some  rule  had
 been  given.

 श्री  अटल  बिहारों  वाजपेयों:  अध्यक्ष

 महोदय,  क्षमा  करें,  यह  जो  सुप्रीम  कोर्ट  का

 फैसला  है  उस  पर  अपनी  बात  कहने  का  हमें
 मौका  दिया  जाये,  बस  बात  खत्म  हो  जायेगी  ।

 इस  पर  मोशन  कंसे  आ  जायेगा?  (व्यवधान  )

 SHRI  SURENDRANATH  DWIVEDY  :
 Whether  there  will  be  a  regular  motion  or
 not,  we  shall  discuss  that  later  on.  But  the
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 whole  question  is  this.  We  are  all  concerned,
 specially  the  Parliament,  because  the  Parlia-
 ment  and  the  people  of  this  country  want  the
 abolition  of  the  privy  purses.  (Interruptions)

 SHRI  RANJEET  SINGH  (Khalilabad)  :
 Absolute  nonsence.

 SHRI  SURENDRANATH  DWIVEDY:
 The  Supreme  Court  in  its  wisdom  has  held
 ultra  vires  the  de-recognition  order  issued  by
 the  President.  This  has  created  a  new  situa-
 tion  because  only  on  technical  grounds  the
 Supreme  Court  has  come  into  the  picture.
 The  Parliament  has  to  discharge  its  duty  to  the
 people  whatever  the  Supreme  Court  may  hold.
 Therefore,  Sir,  I  would  urge  upon  the  Govern-
 ment  that  before  Parliament  adjourns.

 SHRI  RANGA  (Srikakulam)  :  Resign.

 SHRI  SURENDRANATH  DWIVEDY  :..
 let  them  bring  the  Privy  Purses  Abolition  Bill
 and  the  House  would  pass  the  Billin  one  day
 and  I  am  sure  that  a  large  majority  and  the
 requirements  of  the  Constitution  would  be
 fulfilled  and  the  support  of  both  Houses  of
 Parliament  will  be  received  for  such  a  Bill.
 This  will  be  quite  a  legal,  constitutional  and
 democratic  procedure.  I  want  that  the

 should  make  a  statement  that
 they  are  going  to  introduce  the  Bill  this  after-
 noon  in  this  House.

 Government

 MR.  SPEAKER  :  Mr.  Vajpayee.

 SHRI  RANDHIR_  SINGH:
 Benches  also,  Sir.

 Congress

 श्री  अटल  बिहारो  वाजपेयो  :  अध्यक्ष
 महोदय,  सरकार  ने  राजाओं  के  जेब  खर्च  और
 विशेषाधिकार  समाप्त  करने  के  लिये  संसद्‌  में

 एक  विधेयक  पेश  किया  था।  वह  विधेयक
 राज्य  सभा  में  पारित  नहीं  हुआ  ।  होना  यह
 चाहिये  था  कि  सरकार  6  महीने  तक  रुकती
 और  उस  विधेयक  को  फिर  से  संसद  के  सामने
 लाती  लेकिन  संविधान  की  अवहेलना  करके,

 संसद्‌  की  मर्यादा  को  ठुकराकर  सरकार  ने

 एग्जिक्यूटिव  आडर  के  द्वारा  राजाओं  के  जेब
 खर्च  और  प्रिविलेज  समाप्त  करना  चाहा।  मुझे

 **  Not  recorded



 97  Re.  Supreme  Court’s

 खुशी  है  कि  सुप्रीम  कोर्ट  ने  सरकार  के  मुंह
 पर  एक  तमाचा  मारा  है:'  (व्यवधान)
 अगर  सरकार  में  कुछ  भो  शर्म  है  तो  उसे
 इस्तीफा  दे  देना  चाहिये  i...  (व्यवधान)

 श्री  स०  मो०  बनर्जों  (कानपुर)  :  **

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :
 अध्यक्ष  महोदय,  मि०  बनर्जी  को  ये  शब्द  वापिस
 लेने  चाहिये  ।...  (व्यवधान)

 SHRI  PILOO  MODY  (Godhra):  Sir,  I
 move  that  Shri  S.  M.  Banerjee  be  expelled
 from  this  House.

 श्री  कंबर  लाल  गुप्त:  *वापिस  होना
 चाहिए

 SHRI  H.  N.  MUKERJEE  (Calcutta
 “North  East)  :  This  House  should  have  freedom

 of  speech.  (Interruptions)

 MR.  SPEAKER :  If  you  go  on  interrupting
 like  this,  nothing  will  go  on  record.

 श्री  अटल  बिहारी  वाजपेयी  :  आप  निर्णय
 दोजिए।  **

 MR.  SPEAKER:  No,  no.  This  is  very
 untair.  Please  be  careful  about  your  observa.
 tions.  They  are  also  an  august  body  as  this
 House  and  we  must  respect  each  other.  I  will
 not  allow  any  remarks.

 SHRI  H.  N.  MUKERJEE  :  That  is  not
 the  point.

 MR.  SPEAKER:  Mr.  Mukerjee,  please
 sit  down,

 sit  अटल  बिहारी  वाजपेयी  8  आप  मुझे
 पूरा  करने  दीजिए  ।

 सुप्रीम  कोर्ट  का  फैसला  ठीक  है  या  गलत-
 इस  विवाद  में  यह  सदन  नहीं  जा  सकता  बल्कि
 जो  फैपला  है  उसको  मानना  पड़ेगा।  अगर
 फैसला  हमारे  खिलाफ  गया  हैक
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 इससे  इस  देश  में  लोकतन्त्र  नहीं  चलाया
 जा  सकता  है।

 अध्यक्ष  महोदय,  मेरा  निवेदन  है
 (व्यवधान)  ;  मेरी  मांग  है'*****  (व्यवधान)

 SHRI  SURENDRANATH  DWIVEDY:
 Are  we  discussing  the  Supreme  Court's  judg- ments  ?  (Interruption)

 MR.  SPEAKER  :
 remarks.

 I  don’t  allow  such

 शनी  अटल  बिहारो  वाजपेयो:  सरकार
 विफल  रही  है  सरकार  का  विधि  मंत्रालय
 सरकार  को  सलाह  देने  में  गलत  साबित  हुआ
 है  ।  अब  इस  सदन  में  तो  इसी  सत्र  में  विधेयक
 लाने  का  सवाल  पैदा  नहीं  होता  (व्यवधान  )

 एक  माननीय  सदस्य  :  जरूर  लाया  जाना
 चाहिए  1

 SHRI  SURENDRANATH  DWIVEDY  :
 We  can  have  night  session  if  necessary.

 श्री  अटल  बिहारो  वाजपेयी  :  नया  विधेयक
 लाने  के  बजाय  सरकार  को  त्याग्रपत्र  दें  देना
 चाहिए।

 श्री  इन्द्रजीत  यादव  (आजमगढ़)  :  अध्यक्ष
 महोदय,  यह  सारा  देश  जानता  है  क्रि  पिछले
 कुछ  महीनों  में  सरकार  ने  जो  दो  महत्वपूर्ण
 कदम  उठाये  थे,  बेंकों  का  राष्ट्रीयकरण  करने
 और  प्रिवी  पर्सेज  का  समाप्त  करना,  देश  की
 करोड़ों  जनता  ने  उसका  दिल  खोल  कर  स्वागत
 किया  है  (ब्यवधान)  देश  में  एक  नई
 आशा,  एक  नई  लहर  और  एक  नया  विश्वास
 पैदा  हुआ  था  |  देश  की  जनता  ने  समझा  था
 कि  वह  जो  एक  स्टेट्स  की  स्थिति  थी  उससे
 उसको  मुक्ति  मिलेगी।  देश  में  से  पिछड़ापन
 और  जो  वीकर  संक्‍्शन  है  वह  आगे  बढ़ेगा  ऐसी
 एक  आशा  उठी  थी  (व्यवधान  )
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 [  श्री  इन्द्रजीत  यादव  ]
 श्रीमन्‌,  श्री  अटल  बिहारी  बाजपेयी  ने

 अभी  कहा  था  क्रि  सुप्रीम  कोर्ट  क ेआज  के  इस
 निर्णय  से  सरकार  के  मुंह  पर  एक  तमाचा  पड़ा
 है  1  में  कहना  चाहता  हूं  कि  सुप्रीम  कोर्ट  का
 जो  निर्णय  है,  मैं  बहुत  सम्मानपूवंक  कहना
 चाहता  हुं  कि  देश  अपनी  न्यायिक  व्यवस्था  का,

 सुप्रीम  कोर्ट  का  आदर  करना  चाहता  है  हम
 उसके  प्रति  सम्मान  व्यक्त  करते  हैं  लेकिन  यह
 कहे  बगैर  नहीं  रह  सकता  कि  सुप्रीम  कोर्ट  के
 आज  के  इस  निर्णय  से  आघात  लगा  है,  निराशा
 पैदा  हुई  है  और  हमको  जो  यह  गम्भीर  स्थिति
 पैदा  हुई  है  उसके  लिये  सोचना  पड़ेगा  कि  हम
 उसका  प्रजातांत्रिक  तरीके  से  निराकरण  करने

 का  कोई  एक  प्रजातांत्रिक  तरीका  निकालें।

 इसीलिये  मैं  आपके  माध्यम  से  सदन  के  नेता

 से  इस  बात  का  अनुरोध  करना  चाहता  हूं  कि

 हमारे  सदन  की  नेता  प्रधान  मंत्री  जी  उन  तमाम

 दलों  के  नेताओं  की  जिन्होंने  इस  बारे  में

 सरकार  का  समर्थन  किया  था  उनकी  एक
 मीटिंग  बुलायें  और  इस  बात  का  निर्णय  करें

 कि  इसी  सदन  के  अन्दर  इस  प्रिवी  पर्सेज  को

 सुप्रीम  कोर्ट  के आज  के  जजमेंट  की  रोशनी  में

 प्रजातांत्रिक  तरीकों  से  कैसे  समाप्त  कर  सकते

 हैं  -  हमको  प्रजातांत्रिक  कदम  उठा  कर  भ्रिवी-

 पर्सेज  को  समाप्त  करना  चाहिए  यह  देश  की

 जनता  हमसे  चाहती  है।

 SHRI  RANGA  :  Mr.  Speaker,  Sir,  we  in
 this  House  are  functioning  under  our  democra-
 tic  Constitution  and  we  are  expected  to  be
 true  democrats  and  we  have  got  to  be  loyal
 to  our  Constitution.  It  is  improper  for  any-
 body  under  the  Constitution  to  cavil  at  any
 decision  or  judgment  that  may  be  made  by
 this  House,  more  so,  by  the  Supreme  Court.
 Now,  the  question  that  is  under  dispute  is  not
 the  Privy  Purses  Bill.  My  hon.  friend  from
 there  said,  this  was  passed  by  overwhelming
 majority  of  this  House,  and  the  other  House  is
 in  favour  of  it.  Overwhelming  majority  is
 only  when  this  House  acts  as  Parliament.
 But  when  the  House  takes  upon  itself  the
 responsibility  of  a  Constituent  Assembly,  of
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 discharging  its  functions  in  relation  to  the
 Constitution,  it  has  got  to  be  passed  by  the
 special  procedure  that  is  incorporated  in
 our  Constitution.  According  to  that  procedure
 no  one  who  is  a  true  democratic  can  dare
 Say  with  any  sense  of  impartiality  or  justice
 that  Parliament  has  passed  the  Privy  Purses
 Bill.  It  has  not  passed  it.  (Interruption)  It  was
 defeated  ;  it  was  not  passed  but  it  was  defea-
 ted.  Ifthe  Government  were  really  keen  on
 democracy  and  on  observing  democratic  con-
 ventions,  then  and  there  they  should  have
 resigned,  but  they  did  not,  because  they  have
 No  sense  of  propriety.

 Then,  what  happened?  They  wanted  to
 be  contemptuous  of  this  Parliament,  and  there-
 fore,  in  an  under-hand  manner,  in  an  undemo-
 cratic  manner  according  to  me,  they  got  that
 order  passed  through  the  President  ;  it  was
 not  a  parliamentary  order  ;  it  was  not  approv-
 ed  by  Parliament.  It  had  no  sanction  so  far
 as  this  Parliament  was  concerned.  Government
 by  an  executive  fiat  passed  that  order.  It  has
 now  been  struck  down  by  the  Supreme  Court.
 If  this  Government  has  any  respect  at  all  for
 democracy.

 SHRI  SURENDRANATH  DWIVEDY  :
 They  must  bring  the  Bill.

 SHRI  RANGA:  ..then  they  must  resign,
 and  in  all  propriety  and  decency,  they  ought
 resign  and  then  go  to  the  people.

 SHRI  SURENDRANATH  DWIVEDY  :
 I  agree,  if  they  have  any  respect  for  Constitu-
 tion  and  democracy,  they  must  bring  the  Bill.

 SHRI  RANGA:  My  hon.  friend  is  a
 socialist  and  at  the  same  time  he  is  a  democ-
 rate  also,  but  now  he  is  behaving  in  an  un-
 democratic  manner  ;  my  hon.  friend  as  well
 as  others  and  their  allies  are  behaving  in  an
 undemocratic  manner.  Let  them  go  to  the
 people,  and  get  a  fresh  mandate  on  that  basis
 as  well  as  other  basis.

 SHRI  SURENDRANATH  DIWVEDY  :
 This  House  is  sovereign  and  it  can  pass  the  Bill
 now.

 SHRI  RANGA :  and  then  come  here  and
 pass  this  Bill  or  any  other  Bill  in  which  ever
 form  they  would  like  to  have  it,  in  the  proper
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 democratic  and  constitutional  manner  as  pro-
 vided  in  the  Constitution.

 Here  and  now,  since  for  the  last  few  days
 therc  has  been  so  much  of  furore  and  an
 atmosphere  has  been  created  in  this  country
 by  the  uncertain  attitude  of  the  Prime  Minis-
 ter  and  the  ruling  party  whether  there  is  going
 to  be  a  mid-term  poll  or  not,  now  the  Prime
 Minister  is  being  asked  by  us  to  say  ‘Yes’  or
 ‘No’.  Now,  a  very  good  opportunity  has  come
 for  the  country,  and  here  is  an  inescapable
 challenge  facing  the  Prime  Minister,  and  let
 her  say  that  she  would  go  to  the  people  on  this
 as  well  as  other  issues  ;  and  we  will  face  the
 Government,  and  we  shall  see  whether  the
 people  would  like  to  keep  this.  government
 which  is  behaving  in  this  undemocratic  and
 unparliamentary  and  dictatorial  manner  as  it
 has  done  by  the  passing  this  order  behind  the
 back  of  Parliament,  or  whether  they  would
 like  to  dismiss  this  government  and  instal  in  its
 place  an  alternative  government.

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 Due  to  the  incompetence,  inefficiency  and
 impatiency  of  the  Government,  even  good
 ideas  become  highly  controversial.

 SHRI  VASUDEVAN  NAIR  (Peermade)  :
 He  is  for  the  abolition  of  the  privy  purses.  Is
 he  not  ?

 DR.  RAM  SUBHAG  SINGH:  As_  you
 know,  Government  had  lost  that  Bill.  This
 House,had  passed  that  Bill  but  the  Rajya  Sabha
 had  let  it  down.  On  that  round,  the  Govern-
 ment  should  have  waited  and  __intro-
 duced  a  Bill  after  the  expiry  of  six  months  and
 then  taken  the  verdict  of  the  Parliament,  but
 they  did  not  do  that,  and  in  hot  haste  and  in
 impatience  they  got  the  rulers  derecognised.
 But  now,  the  Supreme  Court  has  derecognised
 the  action  of  the  Government  and  has  upheld
 the  Constitution.  I  congratulate  the  Supreme
 Court,  and  the  Government  should  now  resign,
 if  the  Government  has  any  sense  of  prestige.
 They  should  immediately  quit,  if  the  Govern-
 ment  possesses  even  an  iota  of  prestige.  But  it
 does  not  have  any  prestige  at  the  moment,  and,
 therefore,  it  should  nesign  immediately  and
 go  to  the  people  and  take  the  verdict  of  the
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 people.  I  wish  that  the  Prime  Minister  mus-
 ters  courage  and  resigns  and  goes  to  the
 people.  As  you  know,  we  belonged  to  the
 United  Congress  before,  and  as  I  said  earlier,
 even  good  ideas  are  made  bad  by  the
 callousness,  inefliciency,  incompetence  and  im-
 patience  of  this  Government.

 Therefore,  I  again  congratulate  the  Supreme
 Court  and  I  wish  that  this  Government  imme-
 diately  resign.

 SHRI  H.  N.  MUKERJEE::  It  seems  some-
 what  strange  that  as_  members  of  Parliament
 some  of  us  are  taking  up  an  attitude  which
 does  not  show  that  we  havea  lively  sense  of
 our  responsibility  towards  the  people  and  to
 the  institution  of  Parliament.  What  has  hap-
 pened  is  that  the  Supreme  Court  has  taken  a
 certain  decision  which  we  are  not,  at  the
 moment,  discussing,  but  there  is  no  getting
 away  from  the  fact  that  the  wish  of  this  Parlia-
 ment,  as  represented,  above  all,  by  the  Lok
 Sabha,  in  regard  to  the  princes  and  their  privy
 purses  has  happened  to  have  been  flouted  by
 what  the  Supreme  Court  has  done  (Jnterruption)

 MR.  SPEAKER  :  That  is  not  under  discus
 sion  now.

 SHRI  H.  N.  MUKERJEE:  No  doubt,  the
 Supreme  Court  hasa  place  of  honourin  the
 present  set-up,  but  as  far  as.  Parliament  is
 concerned,  Parliament  will  never  agree  in  this
 country  to  be  overshadowed  bya  judicial
 body  in  so  far  as  the  wishes  of  the  people  are
 concerned.  In  every  country  with  a  Constitu-
 tion,  like  the  USA,  occasions  arise  when  the
 Supreme  Court  has  to  be  filled  up  with  Judges
 who  would  act  in  conformity  with  the  wishes
 of  the  people  (Jnterruptions).

 SHRI  BAL  RAJ  MADHOK  (South  Delhi):
 The  cat  is  out  of  the  bag  (Interruptions).

 SHRI  H.N.  MUKERJEE:  If  the  House
 of  Lords  stands  in  the  way  of  a  decision  of  the
 House  of  Commons,  the  House  of  Lords  can  be
 disciplined  in  a  manner  which  is  known  to
 everybody  (Interruptions).  Let  them  see  what
 they  can  do  in  the  UK  in  this  matter.

 MR.  SPEAKER:  There  should  be  no
 aspersion  on  the  Supreme  Court  (Interruptions).
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 SHRI  H.  N.  MUKERJEE:  Iam  not
 making  any  aspersion  on  the  Supreme  Court.
 I  am  making  historical,  constitutional  state-
 ment  that  in  the  USA  and  inthe  UK,  where
 we  have  constitutions  comparable  to  ours,  the
 wishes  of  the  popular  House  corresponding  to
 the  Lok  Sabha  here  are  supreme.  That  is  the
 law  of  the  land  in  every  country  with  a  Parlia-
 ment.  Here  what  has  happened?  I  am  not
 contesting  the  Supreme  Court  decision  because
 that  is  not  in  my  jurisdiction.  But  what  I  say
 is  that  the  Supreme  Court  having  given  this
 kind  of  decision,  it  is  incumbent  on  Govern-
 ment  to  take  certain  steps....

 SHRI  ATAL  BIHARI  VAJPAYEE:  To
 resign.

 SHRI  H.N.  MUKERJEE:  I  shall  be
 very  happy  if  Shri  Ranga’s  suggestion  is  accep-
 ted  because  if  there  is  a  poll,  Shri  Ranga  and
 his  ilk  will  not  come  back  to  this  House  (Jnetr-
 ruptions).  But  it  is  for  Government  to  say.  I
 am  not  concerned  with  who  comes  back  or
 who  does  not.  But  I  make  my  anticipation,
 my  prognostication,  that  those  who  stand  by
 vested  interests,  those  who  stand  by  the  princes
 and  every  other  miserable  vested  interest  in
 this  country,  will  not  come  back  to  this  House.
 As  far  as  the  people  of  this  country  are  concer-
 ned,  Government  will  take  its  decision  either
 to  appeal  to  the  country  or  to  come  forward,
 as  soon  as  ever  it  is  possible,  even  by  relaxing
 the  rules....

 SOME  HON.  MEMBERS:  No,  no.

 SHRI  H.  N.  MUKERJEE:  ..With  this
 measure  before  the  House.  Therefore,  I  sup-
 port  the  proposition  that  Shri  Dwivedy  has  put
 forward.

 SHRI  HEM  BARUA  (Mangaldai):  Let
 us  hear  the  Prime  Minister,  whether  she  is
 bringing  a  Billor  notto  abolish  the  Privy
 Purses.

 SHRI  TENNETI  VISWANATHAM  (Visa-
 khapatnam):  As  J  sec  it,  this  is  not  a  matter
 on  which  so  much  of  emotion  need  _  be  spent.
 Parliament  passed  a  Bill  and  the  Supreme
 Court  set  it  aside.

 SHRI  PILOO  MODY  (Godhra):  No.
 What  are  you  talking?
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 SHRI  TENNETI  VISWANATHAM:  I
 stand  corrected.  The  President  passed  an
 order  and  the  Supreme  Court  set  it  aside.  It
 isnot  a  strange  or  unusual  thing.  It  often
 happens  that  Parliament  passes  a_  Bill  or  the
 President  passes  an  order,  andthe  Supreme
 Court  sets  it  aside.  What  is  there  in  this  that
 we  should  all  be  upset?  The  Government,  if
 it  represents  the  wishes  of  the  majority,  will
 naturally  bring  a  fresh  Bill  before  the  House.

 SHRI  PILOO  MODY:  As  per  rules.

 SHRI  TENNETI  VISWANATHAM:  As
 per  rules,  as  per  law,asper  the  wishes  of
 Parliament,  as  per  the  wishes  of  the  people,
 and  in  harmony  with  the  changing  times.

 SHRI  PILOO  MODY:  Who  knows  about
 that  ?

 SHRI  TENNETI  VISWANATHAM:
 When  a  fresh  Bill  is  brought  before  the  Parlia-
 ment  Shri  Piloo  Mody  will  know  something
 about  it.  Sofar  asI  can  see,  the  majority  of
 the  people  in  this  country  want  such  a  Bill,  and
 T  trust  the  Government  will  not  make  delay  in
 bringing  forward  such  a  Bill.

 SHRI  A.  K.  GOPALAN  (Kasergod)  :
 What  has  happened  is  what  is  expected.  For
 the  last  one  year,  in  the  States  as  well  as  in  the
 Centre,  where  legislations  have  been  passed  in
 the  interests  ofthe  people  and  giving  some
 relief  to  the  people,  they  have  been  struck
 down  by  the  Courts  on  the  question  of  funda-
 mental  rights.

 SHRI  RANGA:  Fundamental  rights  are
 for  the  people.

 SHRI  A.  K.  GOPALAN:  Fundamental
 rights  are  for  the  people,  butin  the  people
 Birlas,  Tatas  and  others  are  also  included.  So,
 fundamental  rights  for  the  capitalists  is  diffe-
 rent  from  the  fundamental  rights  for  the  toiling
 masses  of  the  country.  I  do  not  want  to  argue
 with  him,  that  is  my  opinion.  Accordingto  the
 courts,  it  is  not  the  fundamental  right  of  the
 toiling  masses  but  the  fundamental  right  of  the
 vested  interests.  The  University  Act  passed
 by  the  Kerala  Government  has  been  struck
 down.  The  Land  Reforms  Act  has  been  struck
 down.  ‘The  hutment  dwellers  were  given
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 ten  cents  of  land,  and  ithas  been  struck  down.
 There  is  something  very  wrong.  The  Consti-
 tution  must  be  changed.

 SHRI  KANWAR  LAL  GUPTA:  Shri
 Dange  was  also  released  by  the  Supreme
 Court.

 SHRI  A.  K.  GOPALAN:  Better  change
 the  Constitution.  I  request  that  the  Govern-
 ment  should  immediately  bring  forward  the
 legislation,  and  it  will  have  the  support  not
 only  of  the  Lok  Sabha  but  also  ofthe  Rajya
 Sabha  this  time.  It  must  be  passed  immedia-
 tely.  I  request  the  Government  to  see  that  the
 Bill  is  brought  forward  immediately.

 SHRI  AMRIT  NAHATA  (Barmer):  The
 Supreme  Court  has  done  its  duty,  and  we  all
 have  respect  for  the  Supreme  Court.  The
 hon.  Member,  Shri  Atal  Bihari  Vajpayee  has
 expressed  his  jubilation  over  the  judgement.
 May  I  point  out  to  him  that  the  people  of  India
 will  see  to  it  that  his  jubilation  is  converted
 into  sorrow  and  gloom?  The  hon.  Leader  of
 Opposition  says  that  this  is  the  result  of  doing
 things  in  haste,  hurry  and  impatience.  But  the
 people  of  India  are  ina  hurry,  they  are  impa-
 tient,  they  want  things  to  be  done  ina  hurry.
 They  want  to  know  whether  the  Government
 is  prepared  to  bring  back  the  Bill  for  abolition
 of  Privy  Purses  before  this  House  and  the  Rajya
 Sabha.

 SOME  HON.  MEMBERS  :  Today,  today.

 SHRI  AMRIT  NAHATA:  It  is  not  this
 Parliament  which  is  sovereign,  nor  even  the
 Constitution,  nor  even  the  Supreme  Court
 which  is  sovereign.  The  people  of  India  are
 sovercign.  If  necessary,  let  us  go  back  to  the
 people  ;  let  us  amend  the  Constitution......
 (Interruption).

 SHRI  J.  B.  KRIPALANI  (Guna)  :  I  do  not
 understand  all  this  emotional  talk.  The  fact  is
 that  none  of  us  have  read  the  judgment  yet  ;
 the  judgment  is  not  out.  We  are  already  try-
 ing  to  passa  judgement  upon  the  Supreme
 Court.

 SHRI  VASUDEVAN  NAIR:  Why  not?

 SHRI  J.  B,  KRIPALANT:  I  did  not  inter-
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 rupt  anybody  when  he  spoke  and  I  want  to
 be  listened  to  now.  The  judgment  of  the  court
 is  not  yet  out.  Wedo  not  know  on  what
 grounds  they  have  come  to  this  judgment.
 The  mere  decision  is  nota  judgment.  The
 judgment  must  be  studied  by  the  Government,
 by  the  Opposition  parties,  by  all  concerned.

 AN  HON.  MEMBER  :
 you  are  a  lawyer.

 You  speak  as  if

 SHRI  J.  B.  KRIPALANI:  I  am  not  a  law-
 yer.  I  say  it  is  non-sense  to  judge  a  judgment
 because  a  decision,  which  some  people  do  not
 like,  has  been  given.  Decision  is  not  judgment  ;
 a  judgment  is  well  documented  ;  it  analyses
 evidence  on  both  sides  ;  it  gives  cogent  reasons;
 you  can  study  them  when  the  judgment  is
 out.

 SHRI  SURENDRANATH  DWIVEDI:
 We  shall  have  our  own  Bill.

 SHRI  J.  B.  KRIPLANI:  He  will  have  his
 chance  to  say  what  he  wants.  Why  does  he
 not  allow  me  to  speak.  I  say  that  we  must
 remember  that  the  Supreme  Court  and  the
 High  Courts  are  our  guarantee  of  freedom....
 (Interruptions).

 SOME  HON.  MEMBERS:  No.

 SHRI  J.  B.  KRIPALANI:  What  is  the
 good  of  shouting  ?  The  opposition  legislators
 who  have  been  imprisoned  often  by  the  execu-
 tive  have  been  released  by  the  Supreme  Court
 and  the  High  Courts.  Even  the  Communists
 have  been  released  by  the  High  Courts.

 SHRI  VASUDEVAN  NAIR:  Why  should
 you  say  ‘even  the  communists’  ?

 SHRI  J.  B.  KRIPALANI:  Because  they
 minimise  the  importance  of  the  judiciary.  I
 say  even  why  should  they  get  annoyed  because
 they  do  not  pay  proper  respect  to  the  Supreme Court  and  the  High  Courts...  .(dnterruptions)
 I  withdraw  the  word  even;  there  should  be
 no  quarrel  about  it....  (Interruptions)  Do  you
 mean  to  say  thatI  should  withdraw  all  my
 speech  ?  I  did  not  interrupt  his  speech
 and  he  has  not  the  courtesy  to  reciprocate....
 (Interruptions)

 MR.  SPEAKER  :
 ted.

 Please  do  not  get  exci-
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 SHRI  J.  B.  KRIPALANI  :  I  am  not  gett-
 ing  excited.  (Interruptions).  Sir,  if  you  cannot
 keep  order,  I  cannot  speak.  (Jnterruptions).

 SHRI  BAL  RAJ  MADHOK:  Can’t  the
 Prime  Minister  appeal  at  least  to  her  followers
 not  to  interrupt  such  an  elder  statesman  ?
 (Interruption)

 SHRI  J.  8.  KRIPALANI:  If  you  cannot
 keep  order  in  the  House  I  cannot  speak.

 SHRI  SURENDRANATH  DWIVEDY  :
 Let  him  sit  and  speak.  (Interruption)

 SHRI  SAMAR  GUHA  (Contai)  :  Everyone
 has  a  right  to  speak.  This  sort  of  interruption
 cannot  be  allowed.  Everyone  has  the  right  to
 speak.  What  is  this  ?

 SHRI  NATH  PAI  (Rajapur)  :  We  want  to
 hear  Acharya  Kripalani.

 THE  PRIME  MINISTER,  MINISTER  OF
 ATOMIC  ENERGY,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  PLANNING
 (SHRIMATI  INDIRA  GANDHI):  May  I
 add  that  I  would  certainly  appeal  to  the  hon.
 Members  to  listen  to  Acharya  Kripalani
 quietly.  But  I  should  like  to  remind  Shri
 Madhok  and  others  who  got  up  just  now  that
 they  themselves  did  not  allow  other  Members
 to  speak  in  the  House.  (Jnterruption)  I  just  want
 them  to  remember  that.  Let  Acharya  Kripa-
 lani  speak.

 SHRI  P.  RAMAMURTI  (Madurai)  :  Let
 them  not  go  into  that  controversy.  Let  Acharya
 Kripalani  speak  now.

 MR.  SPEAKER  :  Yes.

 SHRI  J.  B.  KRIPALANI  :  May  I  humbly
 submit  to  the  Prime  Minister  that  other  people
 are  not  myself.  Ido  not  stand  guarantee  for
 anybody  who  shouts  down  any  speaker,
 whether  he  belongs  to  this  part  of  the  House
 or  that  part  of  the  House.  I  have  never  joined
 in  any  shouting.  I  have  never  joined  in  any
 walk-out.  I  have  never  asked  any  questions.
 I  make  my  speeches  and  goaway.  Sol  must
 be  heard  at  least  with  patience.  It  is  not  right
 that  I  be  judged  by  the  standards  which  they
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 apply  to  others.  (Interruption)  Everyone  has  a
 right  to  speak,  but  I  hope  you  will  use  your
 authority  to  keep  some  order  in  this  House.
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 I  was  saying  that  we  have  not  received  the
 details  of  the  judgement  yet.  And  itis  prema-
 ture  to  give  opinion  upon  only  the  verdict.
 The  verdict  has  been  announced.  I  also  say
 that  the  judiciary  is  the  gurantee  of  our  liber-
 ties.  Where  else  can  we  find  that  guarantee  ?
 Can  we  find  it  among  the  people,  in  the  mar-
 ket-place  ?  We  cannot  find  it  even  among  the
 representatives  of  the  people.  Otherwise,  the
 representatives  of  the  people  would  have  been
 made  judge  and  there  might  have  been  no
 separate  judiciary.  There  might  have  been
 some  committees  of  the  House  to  go  into  com-
 plicated  legal  matters.  This  has  not  been  done,
 and  this  is  not  possible  even  and  this  has  not
 been  done  in  any  country.  I  have  very  great
 regard  for  my  friend  Shri  H.  N.  Mukerjee,  but
 I  think  he  is  perverting  history  when  he  talks
 of  England  and  so  on.

 So,  I  would  submit  that  I  have  no  advice  to
 give  to  the  Government.  I  think  it  would  be
 decent  ifthe  things  were  done  in  a  more
 leisurely  way  than  what  is  proposed  by  some
 of  our  friends  here  that  is  here  and  now,  today
 I  do  not  know  if  the  Government  would  agree
 with  me.  I  hope  it  will  agree  with  me  that
 this  is  not  a  thing  that  is  going  to  be  done  in
 a  hurry.  I  hope  the  Prime  Minister  will
 understand  that  such  things  ought  to  be  done
 in  a  particular  manner  and  not  in  this  manner.
 After  all,  what  are  the  privy  purses?  It  is  a
 question  of  (Interruption)  Allright.  I  leave  the
 privy  purses.  Though  it  is  only  a  question  of
 a  few  rupees,  I  leave  it.  But  I  do  feel  that  this
 requires  more  mature  consideration  than  has
 been  done  by  some  people  asking  that  at  once,
 today  or  tomorrow,  or  by  abrogating  the  rules,
 this  should  be  done.  That  is  all  I  have  to  say.

 st  मघ  लिसये  (मुंगेर)  :  अध्यक्ष  महोदय,
 सर्वोच्च  न्यायालय  की  इज्जत  और  प्रतिष्ठा  को
 ठेस  लगे,  ऐसी  कोई  बात  मैं  नहीं  कहना  चाहता
 हूं  '  सुप्रीम  कोर्ट  के  निर्णययों  से  अक्सर  मेरा
 मतभेद  होता  है।  लेकिन  आज  उस  संस्था  के
 अलावा  नागरिकों  के  स्वतंत्रता  के  अधिकारों  की
 रक्षा  करने  वाला  और'  कोई  पीठ  इस  देश  में
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 [  श्री  मधु  लिमये  ]
 नहीं  है  ।  आप  जानते  हैं  कि  दो  वर्षों  में  तीन
 दफा  सुप्रीम  कोर्ट  ने  मेरी  आजादी  को
 बचाया  है  1

 अभी  जो  यहां  पर  कहा  गया  कि  सुप्रीम
 कोर्ट  ने  पालियामेंट  के  किसी  निर्णय  को  ठुकरा
 दिया  है,  यह  बात  सही  नहीं  है  ।  बात  यह  है
 कि  का्यंपालिका  ने  एक  आदेश  जारी  किया-

 राष्ट्रपति  मे  आदेश  जारी  किया,  उस  की
 संवधानिकता  को  चुनौती  दी  गई  और  जो
 समाचार  प्राप्त  हुआ  है,  उससे  पता  चलता  है
 कि  सुप्रीम  कोर्ट  ने  उस  को  असंवेबानिक
 करार  दिया  है।  राष्ट्रपति  का  आदेश  जारी
 करने  का  यह  काम  जिन  लोगों  ने  किया-प्रधान
 मंत्री  और  उन  के  सलाहकार,  वे  इस  की  जिम्मे-
 दारी  लें  और  कुछ  प्रायश्चित  भो  करें  ।  संसद्‌
 इस  विषय  में  जिम्मेदार  नहीं  है  ।  (व्यवधान)
 मैं  प्रधान  मंत्री  या  सरकार  को  सलाह  देने  नहीं
 गया  था  ।  मैं  ने  उन  को  यह  सलाह  नहीं  दी  थी।
 में  माननीय  सदस्यों  को  चुनौती  देता  हूं  क्रि  वे
 मेरे  भाषण  मे  दिखायें  कि  मैंने  यह  सलाह  दो
 थी  |  इस  संसद  का  इस  में  कोई  दायित्व  नहीं
 है  और  इस  वक्त  सुप्रीम  कोर्ट  बनाम  संसद,  यह
 विवाद  उपस्थित  नहीं  होता  है।  वह  उपस्थित
 हो  सकता  है,  लेकिन  इस  वक्‍त  नहीं  हुआ  है  ।

 कुछ  लोगों  की  राय  है  कि  सरकार  के  विधेयक
 के  पारित  होने  के  बाद  भी  सुप्रीम  कोर्ट  अपने
 गोलकनाथ  केस  सम्बन्धी  निर्णय  के  आधार  पर
 इस  संवेधानिक  सम्बोधन  को  भी  खत्म  कर
 देगी  ।  तब  सुप्रीम  कोर्ट  बनाम  संसद्‌  का  मामला
 उपस्थित  हो  सकता  है  |

 क्या  प्रधान  मंत्री  इस  बात  से  इन्कार  कर
 सकती  हैं  कि  इस  विधेयक  को  पास  करने  से

 पहले  मैंने  उनसे  प्रार्थना  की  थी  कि  पहले  संसद्‌
 के  नियमों  में  परिवर्तन  किया  जाये  ?  लेकिन
 मेरी  बात  की  ओर  उन्होंने  कोई  ध्यान  नहीं
 दिया  ।

 !
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 श्री  अटल  बिहारो  बाजपेयी  :  कभी  नहीं
 देती  हैं  ।

 थ्री  मधु  लिसये  :  वह  न  दें।  जनता  उसकी
 ओर  ध्यान  दे  ।  प्रधान  मंत्री  के  ध्यान  पर  मैं
 अपनी  जिन्दगी  नहीं  बिता  रहा  हूं  ।

 राज्य  सभा  में  एक  से  भी  कम  वोट  से  इस
 विधेयक  पर  विचार  करने  सम्बन्धो  प्रस्ताव  फेल

 हुआ  है  ।  मेरी  राय  में  तो  बह  फेल  हुआ  ही
 नहीं  है  ।  हमारे  कुछ  दोस्तों  ने  चेयरमैन  के
 रूलिंग  के  बाद  एक  प्रस्ताव  देना  चाहा  an  मैं
 चेयरमेन  की  आलोचना  नहीं  करूंगा,  क्योंकि
 वह  दूसरा  सदन  है  ।  लेकिन  उन्होंने  उस
 प्रस्ताव  पर  बहस  करने  की  इजाजत  नहीं  दी
 है,  ऐसा  मुझ  अखबारों  से  पता  लगा  है  ny

 अभी  श्री  बाजपेयी  ने  कहा  कि  छः  महीने
 के  बाद  इस  विधेयक  को  लाया  जाये  |  यह  ्
 महीने  वाला  नियम  उन्होंने  कहां  से  ढूंढ
 निका  ना  है,  यह  मुझे  पता  नहीं  है,  क्योंकि  जब
 मेरा  आई०  सो०  एस०  अफसरों  सम्बन्धी
 विधेयक  फेल  हुआ,  तो  दूसरे  सत्र  में  मैंन  एक
 नया  विधेयक  पेश  किया  और  इस  सदन  ने  उस
 को  अपनी  सम्मति  भी  दी  इस  लिए  जहां  मैं

 कहुंगा  कि  प्रधान  मंत्री  को  जो  भी  प्रायश्चित
 करना  है,  वह  जरूर  करें,

 श्री  अटल  बिहारी  वाजपेयी  :  उन  से
 इस्तीफा  मांगें  |

 श्री  मधु  लिमये  :  क्‍या  माननीय  सदस्य  के

 कहने  पर  वह  इस्तीफा  देने  वाली  हैं  ?

 श्री  अटल  जिहारी  बाजपेयी  :  तो  क्‍या
 माननीय  सदस्य  के  कहने  पर  वह  प्रायश्चित
 करने  वाली  हैं  ?

 श्री  मधु  लिमये :  यह  मैं  उन  पर  छोड़
 रहा  हूं
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 हमारा  नियम  338  इस  प्रकार  है:

 “A  motion  shall  not  raise  a  question
 substantially  identical  with  one  on  which
 the  House  has  given  a  decision  in  the  same
 session.”

 यह  नया  सत्र  चल  रहा  है।  क्‍या  माननीय
 सदस्य  इस  बात  को  मानते  हैं  ?  हम  तो  पहले
 से  ही  शुक्रवार  को  इस  बात  को  उठाते  रहे  हैं
 कि  सुप्रीम  कोर्ट  के  निर्णय  का  इन्तजार  करने
 की  जरूरत  नहीं  है,  क्योंकि  जब  एक  दिन  मैं
 अपने  केस  के  बारे  में  वहां  गया  था,  तो  उसी
 दिन  मुझे  पता  चल  गया  था  कि  सुप्रीम  कोर्ट

 इस  आदेश  को  खत्म  करने  वाली  है  1  लेकिन
 मेरी  समझ  में  नहीं  आता  है  क्रि  सरकार  ने  यह
 पूरा  समय  क्यों  बर्बाद  किया  -  अगर  सरकार

 इससे  पहले  हो  विधेयक  को  यहां  लाती,  उसको

 यहां  पास  करवाती,  राज्य  सभा  में  भो  वह
 जरूर  पास  हो  जाता,  तो  यह  नौबत  न  आती  1

 अभी  भी  समय  खत्म  नहीं  हुआ  है।  सरकार
 इस  सत्र  को  कुछ  दिन  और  बढ़ाये  और
 प्रायश्चित  करने  के  पश्चात्‌  तत्काल  इस  विधेयक
 को  ले  आये  |  हम  लोग  फिर  एक  बार  दलीय
 राजनीति  वाली  बात  को  छोड़  कर,  सिद्धान्तों
 के  आधार  पर,  जैसे  हम  ने  पहले  उस  का
 समर्थन  किया  था,  वैसे  ही  इस  बार  भी  करेंगे  1
 लेकिन  मैं  प्रधान  मंत्री  जी  से  एक  विनती
 करूंगा  |  बहुत  से  लोगों  की  राय  थी  कि  यह
 एक्सीक्यूटिव  आर्डर  केरल  के  चुनावों  को  महें-
 नजर  रखते  हुए  जारी  किया  गया  था।  (व्यवधान)
 मैं  राजनीति  को  नहीं  ला  रहा  हूं  a  मैंने  कह
 दिया  है  कि  अगर  सरकार  ईमानदारी  से  सामन्त-
 वाद  को  खत्म  करने  के  लिए  विधेयक  को  जल्दी
 ले  आती  है,  तो  हम  उस  का  समर्थन  करेंगे  a

 मुआवजे  के  बारे  में  हमारी  राय  बिल्कुल  साफ

 है।  इस  बारे  में  सरकार  को  उसी  समय  बयान
 देना  चाहिए  ।  जैसे  गोल-मोल  बयान  पहली
 बार  दिया  गया  था,  वैसे  नहीं  किया  जाना
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 चाहिए  ।  जो  गरीब  राजा  हैं,  (व्यवधान )
 हैं  बहुत  से,  जिन  को  पचास  या  सौ  रुपये  ही
 मिलते  हैं।  ऐसे  लोगों  को  सरकार  जरूर
 मुआवजा  दे  ।  हम  इन्सानियत  के  खिलाफ  नहीं
 हैं।  लेकिन  ग्वालियर,  बड़ौदा  और  जयपुर
 जेसे  जो  बड़े-बड़े  राजा  हैं,  उन  को  मुआवजा
 देने  की  आवश्यकता  है,  ऐसा  मुझे  नहीं  लगता
 है--श्री  बाजपेयी  की  जो  भी  राय  हो  ।  इस
 तरह  का  विधेयक  आये  और  इसी  सत्र  में  पास
 किया  जाये,  तो  देश  के  लिए  अच्छा  होगा  t

 SHRI  P.  RAMAMURTI  rose.

 MR.  SPEAKER  :  I  find  that  your  leader
 has  already  spoken.  So,  ifI  now  permit  you
 also  to  speak,  it  will  put  me  in  a  difficult  posi-
 tion...  (Interruptions)

 SHRI  J.  M.  BISWAS  (Bankura)  :  We  have
 heard  enough.  Let  us  now  hear  the  Prime
 Minister.  (Interruptions)

 MR.  SPEAKER  :  I  tried  to  accommodate
 only  the  leaders  of  parties.  If  I  now  accede  the
 request  of  Shri  Ramamurti  I  will  be  in  a  tight
 spot.  So,  please  do  not  put  me  in  an  awkward
 position.  If  I  allow  you,  I  will  have  to  allow
 other  members  of  the  various  parties....

 SHRI  P.  RAMAMURTI:  If  you  do  not
 want  to  hear  me....

 MR.  SPEAKER  :  Your  leader  has  already
 spoken,

 SHRI  P.  RAMAMURTI  :  I  was  _  not  pre-
 sent  here  then.  Unfortunately,  I  have  got
 another  point  of  view.  That  is  all.

 MR.  SPEAKER  :  We  will  hear  your  views
 later  on,  when  something  comes.

 SHRI  P.  RAMAMURTI  :  All  right.

 MR.  SPEAKER  :  Besides  the  slips  I  got
 earlier,  I  am  only  allowing  the  leaders.  Shri
 Anbazhagan,  Leader  of  the  DMK.

 SHRI  ANBAZHAGAN  (Tiruchengode)  :
 Mr.  Speaker,  Sir,  according  to  me,  the  heat
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 that  is  produced  on  this  decision  of  the
 Supreme  Court  is  not  natural  and  is  very
 unnecessary.  Whatever  may  be  the  decision  of
 the  Supreme  Court,  the  decision  is  to  be  taken
 as  a  decision  on  the  basis  of  the  law  of  ‘the
 land.  It  is  on  the  administration  that  it  may
 have  some  reflection  but  it  has  no  reflection
 whatsoever  on  Parliament  or  on  the  Lok
 Sabha.  The  Lok  Sabha’s  decision  was  Given
 in  this  House  and  the  moral  sanction  of  the
 Lok  Sabha  is  already  there  for  that  Bill  and
 for  the  abolition  of  privy  purses  as  well  as  the
 privileges.

 SHRI  RANGA  :  No,  Sir.

 SHRI  ANBAZHAGAN  :  Anyhow,  because
 of  any  lacuna  it  was  not  passed  in  the  Rajya
 Sabha  to  the  full  extent  and,  therefore,  the
 final  sanction  of  Parliament  as  a  whole  was
 not  taken  for  it.  It  may  be  on  that  ground
 that  the  Supreme  Court  on  the  appeal  to  the
 Supreme  Court  might  have  come  into  the  pic-
 ture  and  might  have  struck  down  the  Presi-
 dent’s  order  and  the  administrative  order.

 According  to  me,  the  sanction  of  the  people
 to  the  Parliament  and  the  direct  sanction  of
 the  Parliament  to  the  principle  is  there.  The
 Supreme  Court  has  nothing  to  intervene  on  the
 principle  that  is  advocated  by  Parliament.  If
 at  all  it  is  passed  in  this  Parliament,  the
 Supreme  Court  does  not  come  in.  If  it  is
 against  the  fundamental  rights  of  the  people,
 the  Supreme  Court  may  come  in  and  give  any
 decision,  But  then  Parliament  gets  some  more
 rights  even  to  go  to  the  extent  of  amending  the
 fundamental  rights  in  the  Constitution.  There-
 fore  the  ultimate  right  rests  with  the  people
 represented  by  this  Parliament.  The  Supreme
 Court’s  decision—I  do  not  know  the  version—
 is  not  against  this  Parliament’s  attitude  or  this
 Parliament’s  decision,  whatever  it  is.

 In  the  meanwhile,  let  the  parties,  because
 we  differ  on  our  principles  and  approach,  not
 fight  on  this  issue,  as  Dada  Kripalani  has
 expressed  here.  The  Supreme  Court  or  the
 High  Courts  have  come  very  often  and  struck
 down  so  many  Acts  of  State  Legislatures  and

 As  such,  [  take  it  for
 granted  that  the  Supreme  Court  has  got  every
 right  to  pass  orders,  but  Parliament  also  has
 got  more  rights  to  express  the  people’s  wish.

 even  of  Parliament.
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 Therefore,  I  hope,  we  will  take  up  the  issue
 again  in  this  House  and  will  be  able  to  pass  it
 in  this  House  as  well  as  in  the  Rajya  Sabha.

 SHRI  ATAL  BIHARI  VAJPAYEE:  Next
 session.

 SHRI  ANBAZHAGAN  :  Shri  Vajpayee
 wants  it  to  be  passed  in  the  next  session  but
 we  people,  who  are  more  progressive,  want  it
 to  be  passed  in  this  session  itself.  I  hope,  we
 have  got  every  right  to  doso.  But  in  order  to
 facilitate  Shri.  Vajpayee  to  support  that  Bill,  I
 do  not  mind  even  if  it  is  postponed  to  the
 next  session.  I  hope  that  Shri  Vajpayee  and
 other  leaders  of  the  Opposition  partics  who
 had  opposed  the  Bill  would  come  round  and
 support  the  Bill,  I  wishthat  it  is  taken  up  by
 this  Parliament  again.

 SOME  HON.  MEMBERS  mose.

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Kozhikode)  :  My  party’s  view  has  not  becn
 expressed.

 MR.  SPEAKER:  The
 should  speak  now.

 Prime  Minister

 SHRI  SRIRAJ  MEGHRAJJI  DHRANGA-
 DHRA  (Surendranagar)  rose

 SHRIMATI  INDIRA  GANDHI:  If  the
 representative  of  the  princes  wishes  to  speak,  I
 have  no  objection.  (Interruption)

 SHRI  SRIRAJ  MEGHRAJJI  DHRANGA-
 DHRA:  Mr.  Speaker,  Sir,  so  far  as  I  am
 aware,  the  judgment  of  the  Supreme  Court  is
 still  in  the  process  of  being  pronounced.  To
 that  extent,  the  matter  is  still  sub  judice.

 The  House  is  aware  that  in  the  last  three
 years,  ever  since  this  issue  was  raised  and  come
 before  the  House,  the  princes  on  thcir  part
 have  made  certain  public  statements  and  com-
 mitments.  I  myself  have  made  certain  state-
 ments  and  commitments  to  this  honourable
 House.  I  should  like  to  say  that  regardless  of
 what  the  judgement  may  be,  we  shall  stand  by
 those  commitments  that  we  have  made,  shall
 be  true  to  our  obligations  and  shall  be  quite
 amenable  to  discuss  matters  in  any  way  that
 may  conduce  the  common  goal  and  the  honour
 of  this  country.
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 SHRI  5.  KUNDU  (Balasore)  :  I  would  like
 to  seek  two  clarifications.  Article  366,  item
 (22)  under  which  the  Executive  Order  was
 issued  says.

 “,,..and  includes  any  person  who  for
 the  time  being  is  recognised  by  the  Presi-
 dent  as  the  successor  of  such  Ruler.”

 I  would  like  to  know  whether  under  this
 provision,  the  Government  have  earlier  also
 derecognised  any  successor  of  such  Ruler.

 Then,  I  would  like  to  know  from  the
 Government  whether  the  Supreme  Court  has
 held  that  the  right  to  privy  purse  is  also  a
 right  to  property  which  is  a  fundamental  right.
 If  that  isso,  a  Constitution  Amendment  Bill
 deleting  the  provision  of  right  to  property  as  a
 fundamental  right  is  also  necessary.  Therefore,
 unless  the  two  Bills  are  brought  forward
 simultaneously,  privy  purses  may  not  get
 abolished  I  would  like  the  Government  to
 clarify  that.

 श्री  शिव  चंद्र  झा  (मधुबनो)  :  अध्यक्ष

 महोदय,  यहां  पर  बात  उठाई  गई  है  सुप्रीम
 कोर्ट  के  फैसले  के  बारे  में  कि  जो  यह  फैसला

 सुप्रीम  कोर्ट  का  हुआ  है  उसकी  शायद  हम
 इज्जत  नहीं  करते  हैं  जब  कि  ऐसी  कोई  बात

 है  i  हम  सुप्रीम  कोर्ट  की  पूरी  इज्जत  करते  हैं  ।

 यहां  जो  विधेयक  आया  था  वहू  संविधान  की
 धाराओं  के  मुताबिक  था  |  संविधान  की  जिन
 धाराओं  से  प्रिवी  पर्स  सुरक्षित  होते  हैं  उन
 धाराओं  को  खत्म  करने  के  लिए  विधेयक  आया
 था  ।  इस  सदन  ने  उसे  पास  किया  लेकिन  राज्य
 सभा  से  वह  विधेयक्र  पास  न  हो  सका  और
 आखिर  में  फिर  संविधान  की  22वीं  धारा
 के  मुताबिक  राजाओं  को  डो-रेकग्नाइज  किय्रा
 गया  ।  लेकिन  राजाओं  के  नेताओं  ने  और
 राजाओं  ने  सुप्रीम  कोर्ट  में  मुकदमा  किया  जिस
 के  ऊपर  यह  फैसला  हुआ  कि  जो  डी-रेकग्नीशन
 किया  गया  वह  गलत  था  t  इस  तरह  की  बात

 सुप्रीम  कोर्ट  के  द्वारा  पहली  बार  ही  नहीं

 हुई  है  ।
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 बेकों  के  राष्ट्रीयकरण  का  विधेयक  पास
 किया  गया,  सुप्रीम  कोर्ट  ने  उस  को  रह  किया,
 हम  लोगों  ने  फिर  उसको  पास  किया।  इस
 लिये  मैं  सरकार  से  दरख्वास्त  करूंगा  कि  वह
 विधेयक्र  लाये  और  जिस  तरह  से  सदन  ने  पहले
 पास  किया,  उसी  तरह  से  यह  सदन  फिर  पास
 करेगा

 अध्यक्ष  महोदय,  आप  जानते  हैं--  77५८  ten
 that  shook  the  world  अभी  तो

 तोन  दिन  हैं,  तीन  दिनों  भें  हम  इन  राजाओं
 और  उनको  परिपाटों  को  हिन्दुस्तान  के
 इतिहास  से  हमेशा  के  लिये  खत्म  कर  देंगे  1

 days

 3.00  hrs.

 SHRI  EBRAHIM  SULAIMAN  SAIT  ;
 Mr.  Speaker,  Sir,  we  all  have  all  respect  for
 the  judiciary.  But,  it  has  to  be  said  that  the
 present  decision  of  the  Supreme  Court  has
 gone  against  the  feelings  of  the  common  people
 of  this  country...  (Interruptions)

 Mr.  Speaker,  I  would  urge  upon  the  Govern-
 ment  under  the  circumstances  to  intruduce  the
 legislation  once  again  in  the  present  session
 of  the  House  together  with  a  comprehensive
 scheme  of  compensation.  If  they  bring  forward
 the  Bill  again  with  a  complete  scheme  of  com-
 pensation,  it  will  have  the  support  of  my
 Group  in  this  House,  as  we  have  done  before.

 Thank  you,  Sir.

 श्री  प्रकाशवीर  शास्त्री  (हापुड़)  :  अब्यक्ष
 जी,  सर्वोच्च  न्यायालय  में  लांक  सभा  के  इस
 विधयक  की  क्या  स्थिति  बनी  या  राज्य  सभा
 के  विधेयक  की  क्‍या  स्थिति  बनी-यह  प्रइन

 विचा  राधीन  नहीं  था  ।  सर्वोच्च  न्यायालय  के
 विचाराधीन  केवल  यह  प्रइन  था  कि  जिस  ढंग
 स  राष्ट्रपति  के  अध्यादेश  द्वारा  राजाओं  की
 मान्यता  समाप्त  की  गई--वह  कहां  तक  संगत
 है,  उस  पर  सर्वोच्च  न्यायालय  ने  अपना  निर्णय
 दिया  ।  जेकिन  हम  यहां  कुछ  भी  कहते  समय
 एक  बात  न  भूल  जायं  कि  संविधान  की  जिन
 घाराओं  के  अधीन  हम  व्यहां  संसद  के  रूप  में
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 बेठे  हैं,  संविधान  की  उन्हीं  घाराओं  के  अनुसार
 सुप्रीम  कोर्ट  या  सर्वोच्च  न्यायालय  का  निर्माण

 हुआ  है  इस  लिये  सर्वोच्च  न्यायालय  के  किसी
 निर्णय  पर  कुछ  भी  कहते  समय  हम  इस  बात
 को  न  भूल  जायं  कि  सर्वोच्च  न्यायालय  का
 निर्माण  करने  में  या  उसी  तरह  के  संगठन
 बनाने  में  इस  संसद्‌  या  इस  संसद  की  पूव॑वर्ती
 जो  संविधान  सभा  थी,  उस  का  बहुत  बड़ा  हाथ
 था  |  मैं  केवल  इतना  ही  कहना  चाहता  हूं  कि
 सर्वोच्च  न्यायालय  के  निर्णयों  स ेसरकार  कुछ
 शिक्षा  ग्रहण  करें  कि  किस  प्रकार  भागा-दोड़ो
 में  सरकार  कुछ  निर्णय  ले  लेती  है  जो  सर्वोच्च
 न्यायालय  में  जाकर  वैध  नहीं  ठहरते,  लेकिन
 सर्वोच्च  न्यायालय  की  आलोचना  इस  प्रदन  पर
 करना  लोकतन्त्र  पर  आघात  करना  है--ऐसी
 मेरा  मान्यता  है  ।

 SHRIMATI  INDIRA  GANDHI:  Mr.
 Speaker,  Sir,  as  has  been  pointed  out,  the
 judgment  is....

 SHRI  S.M.  BANERJEE  (Kanpur):  You
 Say  one  sentence  that  you  are  bringing  the
 Bill  immediately.

 SHRIMATI  INDIRA  GANDHI:  ....The
 judgement  is  being  delivered.  Eight  out  of
 the  eleven  Judges,  have  spoken  but  the  other
 three  still  remain.  Even  when  the  entire
 judgment  is  available,  I  am  sure  the  House
 will  appreciate  that  it  may  raise  many  impor-
 tant  points  and  these  will  have  to  be  studied
 very  carefully.

 I  have  listened  to  hon.  Members.  Even
 before  I  came  to  the  House,  I  was  listening  to
 what  the  hon.  Members  were  saying.  I  have
 noted  their  views.

 SHRI  PILOO  MODY:  All  of  them,  I
 hope.

 SHRIMATI  INDIRA  GANDHI:  All  of
 them,  including  the  views  of  the  hon.  Members,
 Shri  Ram  Subhag  Singh  and  Prof.  Ranga,  that
 elections  should  be  held  immediately....
 (Interruptions)  and  also  the  views  of  other
 Members  that  we  should  bring  the  Constitution
 Amendment  Bill  immediatly.
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 T  can  only  assure  the  House  that  the  Govern-
 ment  remains  committed  to  its  policy  of  the
 abolition  of  privy  purses  and  privileges  by
 appropriate  constitutional  means.

 MR.  SPEAKER  :  Next—Call  Attention.

 Mr.  Rajendranath  Barua—not  here.

 Mr.  Mectha  Lal  Meena.

 Order,  Please.  We  will  try  to  make  up  the
 time.  I  am  not  going  to  allow  the  lunch  hour
 to-day.  Let  us  go  through  the  business.

 Mr.  Meetha  Lal  Meena.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Reportep  Serious  Power  Crisis  Duz  To
 Streep  Fart  In  Tue  GENERATION  Or

 PoweER  AT  BHAKRA

 att  मीठा  लाल  मोना  (सवाई  माधोपुर)  :
 अध्यक्ष  महोदय,  मैं  अविलम्बनीय  लोक  महत्व
 के  निम्नलिखित  विषय  की  ओर  सिंचाई  तथा

 विद्युत  मंत्री  का  ध्यान  दिलाता  हूं  और  प्रार्थना
 करता  हूं  कि  वे  इस  पर  एक  वक्तव्य  दें--

 “भाखड़ा  में  बिजली  का  उत्पादन  तेजी  से  बहुत
 घट  जाने  के  कारण  उत्तर  भारत  के  राज्यों  में
 उत्पन्न  हो  रहे  गम्भीर  संकट  के  समाचार  तथा
 बिजली  की  कमी  के  इस  संकट  को  टालने  के
 लिये  की  गई  कार्यवाही  a

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  POWER
 (SHRI  SIDDHESHWAR  PRASAD):  Due  to
 poor  in-flows  into  the  Bhakra  Reservoir,  the
 reservoir  has  filled  up  only  to  65%  of  the  nor-
 mal  fully  capacity.  The  level  of  the  reservoir
 on  4th  December,  970  was  588.36  feet  as
 compared  to  633.9]  feet  on  the  same  day
 last  year.  With  the  present  low  level  of  the
 reservoir,  the  water  releases  have  to  be  adjusted
 during  the  depletion  period  beginning  from
 5th  December,  970  upto  June,  1971  50  as  to
 provide  for  Rabi  irrigation  requirements  and
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 to  maintain  a  sustained  power  output  during
 this  period.  Therefore,  the  outflow  of  water
 from  Bhakra  reservoir  has  been  reduced  from
 5000  cusecs  to  000  cusecs  from  midnight
 of  l4th  December,  1970.  In  consequence,  the
 generation  from  Bhakra  Complex  would  be
 reduccd  from  3.5  million  units  per  day  to
 0.4  million  units  per  day.  This  shortage  of
 about  3  million  units  per  day  would  result  in
 reduction  in  power  availability  from  Bhakra
 to  the  beneficiary  States.

 In  order  to  make  up  the  power  shortage  to
 the  extent  possible,  the  following  measures
 have  been  taken:  °

 (i)  Power  supply  from  Bhakra  to  the
 Nangal  Fertiliser  Factory  has  been
 reduced  from  about  3.00  million
 units  per  day  to  2.3  million  units
 per  day.

 (ii)  The  off-take  by  DESU  from  Bhakra
 has  been  reduced  from  .03  million
 units  per  day  to  0.85  million  units
 per  day.

 (iii)  Arrangements  have  been  made  for
 DESU  and  Chambal-Satpura  Sys-
 tems  to  provide  relief  to  the  extent
 of  ne  million  units  per  day.

 The  above  measures  would  reduce  the  shortage
 of  3  million  units  per  day  to  about  1.0  million
 units  per  day,  As  Haryana  and  Rajasthan  get
 power  from  other  sources  also,  the  shortage
 duc  to  Bhakra  in  these  States  will  not  be  signi-
 ficant.  In  Punjab  the  shortage  will  result  in
 a  power  cutof  22%.  To  make  up  this,  steps
 are  being  taken.  Additional  diesel  generating
 sets  both  indigenous  and  imported  are  being
 procured  and  these  sets  are  expected  to  be
 progressively  commissioned  from  April,  97
 onwards  to  give  a  bencfit  of  about  0.5  million
 units  per  day.  Besides,  steps  are  being  taken
 to  accelerate  the  commission  of  the  Fifth  Unit
 of  55  MW  at  the  Indraprastha  Power  Station
 in  Delhi  to  increase  the  availability  of  power
 to  the  extent  of  .0  million  units  per  day  in
 the  first  quarter  of  O71.

 The  restrictions  imposed  on  power  supply
 to  Nangal  Fertiliser  would  not  result  in  its
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 closure.  The  output,  however,  at  the  Nangal
 Fertiliser  Factory  will  be  reduced  to  about
 2/3rd  of  its  normal  production  capacity  so  that
 power  availability  to  other  consumers  in  the
 Bhakra  Service  Area  is  increased  while  at  the
 same  time  maintaining  essential  production
 in  the  Nangal  Factory  to  the  extent  practicable.

 att  diet  लाल  मीना  :  अध्यक्ष  महोदय,
 भाखड़ा  में  पानी  की  कमी  होने  के  कारण
 बिजली  की  कमी  होने  का  यह  पहला  उदाहरण
 नहीं  है,  इससे  पहले  भी  दो-तीन  बार  ऐसा  हो
 चुका  है,  लेकिन  सरकार  ने  इस  पर  अभी  तक
 कोई  ऐसी  कार्यवाही  नहीं  की,  जिससे  यह
 समस्या  हल  हो  सके  |  बदरपुर,  व्यास,  कोटा
 योजतायें,  जिन  पर  सरकार  ने  पहले  निर्णय
 किया  था  कि  उन  का  जल्दी  ही  विकास  किया
 जायगा,  लेकिन  आज  तक  कोई  अधिक  विकास

 नहीं  किया  गया  ।  पंजाब  पर  इस  का  जो  असर
 पड़ेगा,  उस  के  सम्बन्ध  में  मंत्री  महोदय  ने
 बताया  कि  20-22  परसेन्ट  कटौती  होगी,
 लेकिन  l0  परसेन्ट  की  कटौती  पंजाब  में  पहले
 हो  चुकी  है  और  L5  ato  से  20  परसेन्ट  की
 कटौती  और  हो  गई  है,  इस  तरह  से  30  परसेन्ट
 की  कटोती  हो  गई  है  ।

 दूसरी  ओर  नंगल  फर्टिलाइजर  के  लिए
 अगर  60-70  हजार  किलोवाट  की  कटौती
 कर  दी  जाये  तो  दो  महीने  में  लगभग  52  लाख
 रुपए  का  नुक्सान  होता  है  जबकि  पंजाब
 सरकार  को  I5  या  20  करोड़  का  घाटा  तो
 उद्योगों  में  हो  जायेगा  ओर  20  से  लेकर  30

 करोड़  का  घाटा  कृषि  में  हो  जायेगा  ।  इसलिए
 मैं  पूछना  चाहता  हुं  क्‍या  आप  नंगल  फर्डिलाइजर
 की  जिजली  में  कटोतो  करेंगे  ?  इस  सम्बन्ध  में
 आप  पंजाब  स्टेट  एलेक्ट्रिसिटी  बोर्ड  से  समझौता
 कर  सकते  हैं  कि  इस  घाटे  के  लिए  कुछ  मुआ-
 बिजा.  पंजाब  स्टेट  एलेक्ट्रिस्िटी  बोर्ड  भी  दे
 इस  प्रकार  से  कया  आप  नंगल  फटिलाइज  की
 बिजली  में  कटोती  करके  उसे  आप  पंजाब  के
 उद्योगों  और  कृषि  के  लिए  देने  को  तंयार  हैं  ?
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 राजस्थान  के  सम्बन्ध  में  जैसा  आपने

 फर्माया  कि  वहां  पर  कोई  ज्यादा  कटौती  नहीं
 की  जायेगी  ।  राजस्थान  में  इस  समय  भाखड़ा
 से  करीब  0  लाख  यूनिट  बिजली  जा  रही  है
 जिसमें  से  एक  लाख  यूनिट  तो  रास्ते  में  लाइन

 खराब  होने  की  वजह  सेवेकार  चली  जाती.  3...

 MR.  SPEAKER  :  The  hon.  Member  may
 kindly  excuse  me  for  interrupting  him.

 Those  Members  who  are  waiting  to  speak
 on  the  West  Bengal  Acts  can  have  their  chance
 immediately  after  lunch.  I  think  only  Shri-
 mati  Sharda  Mukerjec  has  been  left  out,  and
 all  others  have  finished.  She  can  speak  after
 lunch.  I  do  not  know  at  what  time  we  shall
 re-assemble  after  lunch.  The  hon.  Member
 may  find  that  out  herself.

 श्री  मीठा  लाल  सीना  :  राजस्थान  की

 5  लाख  यूनिट  बिजली  गंगा  नगर  इलाके

 में  जाती  है  गंगा  नगर  में  कोटा  योजना

 या  और  कहीं  से  भी  बिजली  नहीं  आता  है।

 वहां  पर  सारी  बिजली  की  लाइन  भाखड़ा  से

 ही  आती  है  ।  बाकी  चार  लाख  यूनिट  सीकर

 और  झुंझनूं  इलाके  में  जाती  है।  वहां  पर  भी

 कोटा  योजना  से  बिजली  आने  में  टेकेनिकर्ल

 खामी  है  i  मान  लोजिए  राजस्थान  में  सीकर

 और  गंगानगर  के  इलाके  में  बिजली  की  कटोती

 की  जातो  है  तो  चूंकि  वहां  पर  दूसरे  इलाके  से

 बिजली  आने  में  कठिनाई  है  इसलिए  उस  स्थिति

 में  या  तो  मध्य  प्रदेश  से  राजस्थान  को  ज्यादा

 बिजली  दिलाई  जाये  या  फिर  उसमें  और  आगे

 कटौती  न  की  जाये  -  इसलिए  क्‍या  सरकार

 आश्वासन  देगी  कि  राजस्थान  में  बिजली  की

 कोई  कटौती  नहीं  की  जायेगी  ?  और  क्या

 पंजाब  को  उसके  उद्योगों  और  खेती  के  लिए
 नंगल  फर्टिलाइजर  में  कटौती  करके  बिजली  दी

 जायेगी  ?

 तीसरी  बात  यह  है  कि  दिल्‍ली  वालों  को

 बिजली  सस्ती  और  ज्यादा  मिलती  है  बनिस्बत

 पंजाब  और  हरियाणा  के  जहां  पर  कि  बिजली
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 पैदा  होती  है  तो  यह  एक  प्रकार  से  जो  भेदभाव
 की  बात  है  क्‍या  उसको  समाप्त  किया  जायेगा  ?

 चौथी  बात  मैं  यह  जानना  चाहता  हुं  कि  उत्तर
 भारत  में  पश्चिमी  उत्तर  प्रदेश,  दिल्ली,  पंजाब
 ओर  हरियाणा  में  जो  बिजली  की  एक  खास
 समस्या  है  उसको  हल  करने  के  लिए  क्‍या  आप

 यहां  एक  एटामिक  पावर  स्टेशन  स्थापित  करेंगे  ?

 THE  MINISTER  OF  IRRIGATION  AND
 POWER  (DR.  K.  L.  RAO)  :  It  is  not  correct
 to  say  that  there  is  a  cut  of  30  per  centin
 Punjab.  The  cut  in  Punjab  is  0  per  cent,  and
 today,  because  we  have  reduced  the  water
 flow  from  Bhakra,  it  will  be  further  increased
 to  22  percent.  To  say  that  Government  have
 not  taken  any  steps  is  not  correct.  We  have
 sanctioned  a  large  number  of  projects.  What
 is  happening  is  that  the  load  demand  is  increa-
 sing  very  greatly  in  the  northern  region.  This
 increase  is  of  the  order  of  30  per  cent,  and  it  is
 much  more  than  what  we  had  anticipated.
 The  whole  trouble  is  due  to  that.  Therefore,
 the  Bhakra  dam  is  being  overloaded.  Even  if
 the  Bhakra  dam  had  enough  water,  it  would
 not  have  been  possible  to  meet  the  extremely
 large  load  demand  which  is  there  in  that  region
 We  have  sanctioned  a  large  number  of  projects,
 and  they  are  expected  to  come  up  within  the
 next  two  or  three  years.  So,  there  is  a  period
 of  shortage  now,  and  we  have  got  to  pass
 through  this  period  of  shortage.

 In  regard  to  Rajasthan,  we  have  gone  into
 the  problem  very  carefully.  There  has  not  been
 any  appreciable  shortage  in  Rajasthan.  The
 only  State  which  will  suffer  and  which  will
 have  a  bit  of  shortage  is  Punjab.

 With  regard  to  the  closing  down  of  the  fer-
 tiliser  factory,  it  isa  very  major  decision.  As
 it  is,  we  have  reduced  the  power  intake  into
 that  from  64  MW  to  96  MV.  To  go  further
 would  create  more  difficulty.  I  am  happy  to
 inform  the  House  that  I  am  going  to  have
 discussions  on  this  matter  with  Dr.  Triguna
 Sen,  the  Minister  of  Petroleum  and  Chemicals
 today  in  order  to  see  what  we  can  do  in  the
 matter.  The  Punjab  Minister  will  also  be
 there,  and  we  shall  see  whether  the  proper
 solution  would  be  to  close  down  or  shut  down
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 the  fertiliser  unit  altogether  or  to  go  about  in
 any  other  way  to  meet  the  shortage.  That  is
 a  problem  which  has  to  be  looked  into,  and
 that  is  what  we  are  going  to  discuss  this  after-
 noon  at  four  O'clock.

 SHRI  MEETHA  LAL  MEENA:  What
 about  Rajasthan  ?

 DR.  K.  L.  RAO:  There  is  no  shortage
 there.

 श्री  ओम  प्रकाश  त्यागी  (मुरादाबाद)  :
 अध्यक्ष  महोदय,  मुझे  इस  सरकार  की  बुद्धि  पर

 दया  आती  है।  इन्होंने  भाखड़ा  प्रोजेक्ट  जो

 बनाया,  जिस  पर  कि  देहली,  पंजाब,  हरियाणा,
 राजस्थान  का  भाग्य  निर्भर  करता  है,  उसको

 बनाने  में  वर्षा  के  सम्बन्ध  में  साधारण  ज्ञान  को

 भी  ध्यान  में  नहीं  रखा  जोकि  एक  प्राइमरी  का

 विद्यार्थी  भी  जानता  है  कि  भारतवर्ष  में  हर
 साल  वर्षा  कहीं  तो  कम  होती  है  और  कहीं
 ज्यादा  होती  है,  सूखे  भी  पड़ते  रहते  हैं  1  इन्होंने

 यह  अनुमान  लगा  लिया  कि  भाखड़ा  डैम  भरा

 रहेगा  पानी  से  और  इतनी  बिजली  पैदा  होगी
 और  उसी  के  आधार  पर  इन्होंने  आंख,  कान,
 नाक  बन्द  करके  बिजली  देना  शुरू  कर  दिया।

 उसका  परिणाम  क्‍या  निकला  ?  इस  वक्‍त  जो

 पोजीशन  है,  जैसा  कि  ये  भी  स्वीकार  करते  हैं
 कि  भाखड़ा  में  बिजली  का  उत्पादन  35  लाख

 यूनिट  से  घटकर  04  लाख  यूनिट  रह  जायगा

 यानी  30  लाख  यूनिट  की  क्रमी  हो  जाएगी  |

 अब  सवाल  यह  है  कि  अगर  अगले  साल  भी

 सूखा  पड़  गया,  बारिश  नहीं  हुई  तो  फिर  क्‍या

 स्थिति  होगी  ?  (व्यवधान)

 अध्यक्ष  महोंदय,  अनाज  के  मानले  में

 भआरतवर्ष  एक  भिखारी  बना  हुआ  था।  अकेला

 पंजाब  हो  भारतवर्ष  में  ऐसा  प्रदेश  है  जिसने

 कि  एक  आदर  पेश  किया  हैं।  उसने  अन्न  पैदा

 करके  भंडार  भर  दिए  हैं।  इसका  सारा  श्रेय

 जाता  है  ट्यूबवेल्स  को  और  ट्यूबवेल्स  का

 आधार  है  बिजली  ।  (व्यवधान)''  इन्होंने
 अपने  स्टेटमेंट  में  कहा  है  :
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 “In  Punjab,  the  shortage  will  result  in
 a  power  cut  of  22  per  cent’’.

 तो  दस  परसेन्ट  की  कमी  करने  से  10-15
 करोड़  को  हानि  तो  इन्डस्ट्रीज  में  होगो  ओर
 उससे  ज्यादा  दूनी  हानि  खेती  में  होगी  क्योंकि
 पानी  का  अभाव  रहेगा  |  और  अब  ये  22
 परसेन्ट  करने  जा  रहे  हैं  लेकिन  मैं  तो  कहता
 हूं  इतना  ही  नहीं  रहेगा  बल्कि  इनको  और  भो
 कमी  करनी  पड़ेगी  ।  इससे  लगभग  40  करोड़
 की  खेतो  में  हानि  होगी  और  30  करोड़  की
 उद्योगों  में  होगो  ।  इस  प्रकार  से  इन्होंने  पंजाब
 के  सामने  एक  खतरा  उत्पन्न  कर  दिया  है।
 अब  मुख्य  चोज  यह  है  कि  इसका  समाधान
 कैसे  हो  ?

 आपने  बताया  है  कि  हमने  इतना  तो
 फरथिलाइजर  को  कम  कर  दिया  है,  इतना  डेसू
 को  कम  कर  दिया  है  और  l0l  लाख

 यूनिट  पर  डें  का  अरेन्जमेंट  कर  रहे  हैं
 डेसू  के  साथ  में  ।  (व्यवधान)  लेकिन
 इनके  भरेन्जमेंट  थोते  हैं।  (व्यवधान)  अब
 मैं  डायरेक्ट  प्रइन  पूछना  चाहता  हुं  कि  अगर
 अगली  बार  भी  सूखा  पड़  गया  तो  उस  खतरे
 का  मुकाबला  आप  कैसे  करेंगे?  भाखड़ा  में
 क्या  आपका  इस  प्रकार  का  कोई  विशेष
 अरेंजमेंट  है  (व्यवधान)  इन्होंने  कुछ
 भरेंजमेंट  तो  किए  हैं  जैसे  डीजिल  इन्जिन
 मंगाये  हैं।  (व्यवधान)  मेरा  सीधा  सवाल

 है  कि  अगर  नंगल  फर्टिलाइजर  कुछ  दिलों
 के  लिए  बन्द  हो  जाये  क्‍योंकि  भारत  में
 और  भो  फर्टिलाइजसं  हैं  ओर  यहां  का  लाभ
 केवल  पंजाब  या  हरियाणा  के  लिए  नहीं  ही
 बल्कि  सारे  भारतवर्ष  के  लिए  है  और  उसको
 इस्तेमाल  पंजाब  के  उद्योगों  और  कृषि  के  लिए
 किया  जाये  क्‍या  इस  पर  गवनेमेंट  ध्यान  देगी

 दूसरी  बात  यह  है  कि  जो  व्यास  प्रोजेक्ट  बन

 रही  है,  जिसके  बन  जाने  के  परचात्‌  भाखरा
 का  खतरा  हमेशा  के  लिए  दूर  हो  जायेगा,  उस
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 व्यास  प्रोजेक्ट  के  कब  तक  पूरे  हो  जाने  की
 आशा  है  ?  आपके  स्टेटमेंट  के  अनुसार  तो
 974  तक  खतरा  है।  मैं  जानना  चाहता  हूं

 कि  क्या  व्यास  प्रोजेक्ट  को  L973  से  पहले  भी
 कम्पलीट  करने  की  कोई  कोशिश  गवर्नेमेंट  की
 ओर  से  हैया  नहीं  ?

 तोसरी  चीज  यह  है  कि आज  भी  जब  बिजलो
 का  खतरा  है  तब  बिजली  आपने  गांवों  को  दी

 हुई  है  और  शहरों  में  चौराहों  पर  चारों  तरफ
 जो  बिजली  खर्च  हो  रही  है  क्या  उसके  बारे  में
 आप  यह  निर्णय  करेंगे  कि  जब  तक  खतरा  रहे
 तब  तक  विजली  प्रोडक्टिव  कार्मों  के  लिये  खर्च
 की  जाये  ?  लग्जरोज  पर  विद्युत  के  प्रयोग  पर
 प्रतिबन्ध  लगाने  का  निर्णय  क्या  गवर्नमेंट  लेगी  ?

 DR.  K.  L.  RAO:  I  will  say  that  we  should
 not  wish  for  a  drought  next  year.  If  a  drought
 in  the  Bhakra  area,  occurs,  it  is  not  a  question
 so  much  of  power,  because  there  is  a  vast
 amount  of  land  which  is  dependent  on  Bhakra
 for  irrigation,  and  there  will  be  much  more
 disaster  if  anything  like  that  happens.  I  hope
 it  will  not  happen.  Power  is  a  very  secondary
 thing,  if  you  consider  what  will  happen  to  the
 vast  areas  of  land.  I  am  very  happy  that  this
 year,  by  careful  manipulation,  we  have  been
 able  to  save  most  ofthe  kharif  crop,  and  in
 the  rabi  crop  also,  we  are  hoping  there  will  be
 ashortage  in  respect  of  only  a  few  lakhs  of
 acres.

 About  the  Nangal  fertiliser  factory,  I  have
 already  said  in  answer  toa  question  that  we
 have  already  reduced  the  power  to  a  consider-
 able  extent,  and  the  further  question  will  be
 whether  we  should  close  it  for  the  next  two
 or  three  months  till  we  pick  up  some  more
 power,  or  whether  we  should  continue  it.  That
 I  will  discuss  this  afternoon  with  the  hon.
 Minister  of  Petroleum  and  the  Punjab  Minister.

 from MR.  SPEAKER:  Also  Members
 Punjab.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.  R.  KRISHNA):  The  Speaker  and  Mem-
 bers  of  Punjab.  ‘
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 MR.  SPEAKER  :  No,  no,  not  the  Speaker.
 May  I  request  you  that  you  may  call  the
 Members  of  both  Rajasthan  and  Punjab?  be-
 cause  they  are  sending  so  many  things  ?
 Rather  than  discuss  it  in  the  House,  you  dis-
 cuss  with  them.

 DR.  K.  L.  RAO:  There  is  no  shortage in  Rajasthan,  we  have  made  arrangements  for
 it.  It  is  only  a  question  of  Punjab.  The  Pun-
 jab  Minister  will  be  there.  The  question  is
 who  is  to  bear  the  losses  in  case  the  fertiliser
 factory  is  closed,  that  is  the  major  thing.  For
 that  the  Minister  will  be  there.  And  if  hon.
 Members  want  to  discuss,  we  will  discuss  it
 later  on.

 ‘The  other  question  is  about  the  Beas  Project. As  I  said,  a  number  of  projects  have  been  taken
 up  in  this  area,  because  there  is  continual
 growth  of  load.  I  want  to  say  once  again  that
 it  is  not  that  Bhakra  has  failed  in  any  of  these
 years.  The  system  is  designed  only  for  4,000
 units.  Even  last  year  we  produced  4,900  units.
 It  is  being  over-loaded,  because  the  other
 Stages  which  have  been  sanctioned  are  delayed
 and  they  are  in  various  processes  of  comple-
 tion.  Beas  project  will  be  completed  in  1973,
 and  before  that  I  expect  Badarpur  and  some
 other  power  stations  will  also  come  up.

 lam  very  glad  in  one  way  that  the  growth
 ofthe  load  in  the  northern  region  is  very
 heavy,  but  the  shortage  occurs  not  only  here.
 In  U.  P.,  for  example,  it  is  much  more  diffi-
 cult  thanin  the  Punjab.  In  the  Punjab  the
 shortage  is  only  one  million  Kwhrs.  daily
 whereas  it  is  5  million  in  U.P.  We  have  got
 shortage  all  over  the  country  because  of  deve-
 lopment,  and  we  must  have  a  much  bigger
 programme  for  power  in  this  country.

 About  restrictions  on  power  in  Delhi  we
 have  already  taken  steps.  Last  night  I  have
 requested  the  Delhi  Corporation  and  the
 NDMC  to  close  down  all  their  fountains  and
 all  the  other  unnecessary  things  that  are
 there  and  also  to  see  what  further  loads  can  be
 cut  down,  Already  I  have  taken  steps  and
 we  are  doing  our  maximum  in  this.  But  such
 situations  do  arise  when  we  cannot  plan  care.
 fully  in  a  broad  and  big  way  ;  I  hope  that  we
 shall  be  able  to  do  it  in  future.
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 SHRI  JYOTIRMOY  BASU:  (Diamond
 Harbour)  :  Ona  point  of  clarification.  It  is
 clear  that  we  are  interested  because  West
 Bengal  had  been  importing  cereals  worth
 Rs.  300  crores  a  year  trom  Punjab.

 MR.  SPEAKER  :  No,  no  please.

 SHRI  JYOTIRMOY  BASU:  Punjab  will
 be  losing  Rs.  50  crores  a  year.  If  Nangal
 plant  is  closed  for  three  months  a  year,  losing
 Rs.  52  lakhs,  you  gain  Rs.  50  crores.  Nangal
 plant  is  an  old  plant.  One  third  of  power
 consumed  there  could  produce  twice  the  ferti-
 liser.  Let  the  Minister  clarify  why  they  are  not
 closing  down  the  Nangal  plant  for  three
 months  a  year  ;  they  may  lose  Rs.  52  lakhs
 but  there  is  a  saving  of  Rs.  50  crores  for
 Punjab  which  is  making  a  precious  contribu-
 tion  to  the  country’s  economy.  Kindly  ask
 the  Minister  to  reply  ?

 MR.  SPEAKER:  Will  you  please  sit
 down.

 SHRI  GURCHARAN  SINGH:  (Feroze-
 pur):  I  gavea  call  attention  but  it  cannot
 get  through  the  ballot.  I  come  from  Punjab.

 MR.  SPEAKER:  I  have  requested  the
 hon.  Minister  to  discuss  it  with  hon.  Members
 coming  from  Punjab.  I  am  very  much  bound
 by  the  rules  and  cannot  call  Members  whose
 names  are  not  here.  The  Minister  can  discuss
 with  you  all  right.

 श्री  गुरचरण  सिंह  :  मेरा  प्वाइन्ट  आफ
 आर्डर  है  ।  मिनिस्टर  साहब  ने  जो  जवाब
 दिया  है  कि  दो  साल  बाद  वहां  से  मिलेगी,  वहां
 से  मिलेगी  उसके  बारे  में  मैं  कहना  चाहता  हूं
 कि  इससे  पहले  40  फीसदी  कट  लाया  गया,
 इस  40  फीसदी  कट  के  लाने  से  पंजाब  को,
 जो  एग्रीकल्चर  का  सूबा  है,  40  करोड़  का

 नुकसान  हुआ,  जमीदारों  को  4  करोड़  का

 नुकसान  हुआ  और  उनके  ऊपर  कट  लाया  गया
 था  l0  फीसदी  का  ।  आज  फिर  20  फीसदी  का
 कट  लगा  रहे  हैं  |  मैं  कहता  हूं  कि इस  30  परसेंट
 कट  से  लाखों  आदमियों  में  अनरेस्ट  पैदा  हो
 जायेगा।
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 MR.  SPEAKER  :  Thatis  not  a  point  of
 order  ;  you  may  discuss  it  with  the  Minister  3
 I  am  passing  on  to  the  next  item,

 श्री  गुरचरण  सिंह  :  रबी  की  फसल  खत्म
 हो  जायेगी,  लाखों  ट्यूबबेल  बन्द  हो  जायेंगे  1
 मैं  एक  और  बात  बतलाना  चाहता  हूं  कि  आज
 भी  इस  कट  के बाद  48  घंटों  में  से 21  घंटे
 बिजलो  बन्द  रहेगी  और  कोई  कारघाना  नहीं
 चलेगा  |

 श्री  यज्ञदत्त  शर्मा  (अमृतसर)  :  क्या  सरकार
 पंजाब  सरकार  के  इस  सुझाव  को  मानेगी
 कि  नांगल  फर्टिलाइजर  फैक्टरी  जो  आजकल
 2.28  मिलियन  यूनिट्स  बिजली  प्रति  दिन  खर्च
 कर  रही  है  उसमें  जो  राहत  सतपुड़ा  डेसू
 बिजली  योजनाओं  के  द्वारा  मिलने  वाली  है
 उसमें  I.28  मिलियन  यूनिट  प्रति  दिन  ही
 बिजली  मिले  ।  इस  स्थिति  में  निश्चय  है  फंक्ट्री
 के  उत्पादन  में  दो  महीनों  के लिये  52  लाख
 रु०  का  घाटा  रहेगा,  लेकिन  इसके  विपरीत
 पंजाब  की  खेती  तथा  उद्योग  उत्पादन  में  कटौती
 से  दो  महीनों  में  40  करोड़  रु०  का  घाटा
 हागा  |  कया  आप  52  लाख  की  तुलना  में  40
 करोड़  के  घाटे  को  तथा  पंजाब  के  जन-जीवन  की
 कठिनाई  को  अनुभव  करते  हुए  पंजाब  के  लिये
 इस  कटौती  को  बन्द  करने  के  पंजाब  सरकार  के
 इस  सुझाव  को  मानेंगे  ?

 DR.  K.  L.  RAO:  At  5  O'clock,  I  am
 requesting  the  hon.  Members  from  Punjab  to
 mect  me.

 3.30  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  Report  or  Deve.opment  CouNcIL
 AND  STATEMENT  ABOUT  KHADI  AND  VILLAGE

 Inpustrizs  Commission

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOp-
 MENT  AND  INTERNAL  TRADE  (SHRI
 M.R.  KRISHNA):  I  beg  to  lay  on  the
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 Table—
 (ly  A  copy  of  the  Annual  Report  (Hindi

 and  English  versions)  of  the  Develop-
 ment  Council  for  Automobiles,  Auto-
 mobile  Ancillary  Industries  Tarnsport
 Vehicles  Industries,  Tractors,  Earth-
 moving  Equipment  and  Internal  Com-
 bustion  Engines  for  the  year  969-70,
 under  sub-section.  (4)  of  section  7  of
 the  Industries  (Development  and
 Regulation)  act,  I95].  [Placed  in
 Library  See.  No.  LT—457/70]

 (2)  A  statement  (Hindi  version)  showing
 reasons  for  delay  in  laying  the  Certi-
 fied  Accounts  of  the  Khadi  and  Vil-
 lage  Industries  Commission  for  the
 year  ‘1966-67,  and  the  Audit  Report
 thereon.  [Placed  in  Library.  See  No.
 LT—4572/70]

 3.3  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY :  Sir,  I  have  to  report  the
 following  message  received  from  the  Secretary
 of  Rajya  Sabha  :—

 ‘I  am  directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha  at  its  sitting  held  on
 Tuesday,  the  8th  December,  1970,  adopted
 the  following  motion  in  regard  to  the  Joint
 Committee  on  Offices  of  Profit  :—

 “That  this  House  concurs  in  the  recom-
 mendation  of  the  Lok  Sabha  that  the  Rajya
 Sabha  do  elect  one  member  to  the  Joint
 Committee  on  Offices  of  Profit  in  the
 vacancy  caused  by  the  retirement  of  Shri
 Narayan  Patra  from  the  membership  of  the
 Rajya  Sabha  on  the  2nd  April,  1970,  and
 resolves  that  the  House  do  proceed  to  elect,
 in  accordance  with  system  of  proportional
 representation  by  means  of  the  single  trans-
 ferable  vote,  one  member  from  among  the
 members  of  the  House  to  the  said  Joint
 Committee  to  fill  the  vacancy.”
 I  am  further  to  inform  the  Lok  Sabha  that

 in  pursuance  of  the  above  motion,  Shri  Veni-
 galla  Satyanarayna,  Member  of  Rajya  Sabha,
 has  been  duly  elected  to  thg  said  Joint  Com-
 mittee.
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 SHRI  HEM  BARUA  (Mangaldai)  :  May
 Idraw  your  kind  attention  to  the  fact  that
 I  have  submitted  an  Adjournment  Motion  on
 the  dastardly  attack  on  the  wife  and  son  of
 Mr.  Parimal  Ghosh,  a  Member  of  this  House,
 and  a  Minister  of  State.

 MR.  SPEAKER  :  I  have  allowed  the  Call
 Attention  Motion  on  that.  We  were  shocked
 at  the  news.

 SHRI  HEM  BARUA:  Thank  you.

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 Tentu  Report

 SHRI  ANBAZHAGAN  (Tiruchengode)  :
 I  beg  to  present  the  Tenth  Report  of  the  Com-
 mittee  on  Government  Assurances.

 3.32  hrs.

 COMMITTEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHEDULED

 TRIBES

 THIRTEENTH  AND  FIFTEENTH  REPORTS

 SHRI  SADHU  RAM  (Phillur):  I  beg  to
 present  the  following  Reports  of  the  Com-
 mittee  on  the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  :—

 ()  Thirteenth  Report  (Hindi  and  Eng-
 lish  versions)  on  the  Ministry  of  Steel
 and  Heavy  Engineering—Reserva-
 tions  for  Scheduled  Castes  and  Sche-
 duled  Tribes  in  Heavy  Engineering
 Corporation  Limited.

 Fifteenth  Report  on  the  Ministry  of
 Railways  (Railway  Board)—Reserva-
 tions  for  Scheduled  Castes  and  Sche-
 duled  Tribes  in  Indian  Railways.

 LS (2

 MR.  SPEAKER:  Now,  on  the  next  item,
 you  have  only  Shrimati  Sharda  Mukerjee  for
 J0  minutes,  The  Minister  will  reply  after  that.
 We  want  to  hurry  up  now.
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 3.33  hrs.

 (The  Lok  Sabha  adjourned for  luuch  till  Half  Past
 Fourteen  of  the  Clock)

 (The  Lok  Sabha  re-assembled  after  lunch  at  thirty-
 five  minutes  past  fourteen  of  the  Clock)

 [Suet  Prakasu  Vir  SHAsTR  in  the  Chair]

 STATUTORY  RESOLUTIONS  RE  :  WEST
 BENGAL  (PREVENTION  OF  VIOLENT
 ACTIVITIES)  ACT,  970  AND  WEST
 BENGAL  MAINTENANCE  OF  PUBLIC

 ORDER  ACT,  !970—Contd.

 Sharda MR.  CHAIRMAN:  _  Shrimati
 Mukerjce.

 श्री  स०  मो०  बनर्जी  (कानपुर)  :  सभापति

 महोदय,  मैं  नियम  340  के  मातहत  एक
 प्रस्ताव  रखना  चाहता  हूं  ।

 समापति  महोदय  :  अभी  तो  सदन  की

 कार्यवाही  प्रारम्भ  नहीं  हुई  है।  पहले  श्रोमती
 शारदा  मुकर्जी  का  भाषण  हो  जाने  दीजिए  ।

 SHRIMATI  SHARDA  MUKERJEE:  Mr.
 Chairman,  undoubtedly  this  isa  bad  law,  a
 vicious  law,  even  more  vicious  than  the  Row-
 latt  Act,  enacted  50  years  ago.

 SHRI  S.  M.  BANERJEE:  Rule  340  says:

 “At  any  time  after  a  motion  has  been
 made,  a  member  may  move  that  the  debate
 on  the  motion  be  adjourned.”

 There  are  two  motions  before  the  House,  one
 by  Shri  Ganesh  Ghosh  and  another  by  Shri
 Jyotirmoy  Basu,  recommending  to  the  Presi-
 dent  the  repeal  of  two  enactments.  I  want  this
 discussion  to  be  adjourned  in  order  to  discuss
 the  serious  situation  obtaining  in  the  textile
 industry  because  thc  House  is  going  to  be
 adjourned  on  the  l8th.  There  is  lock-out  in  many
 mills  in  Kanpur.  The  industrialists,  on  the
 strength  of  their  government,  have  declared  a
 lock  out  and  l0,000  workers  are  in  the  streets  in
 Kanpur  alone.  I  would  request  that  the
 Labour  Minister  or  the  Minister  of  Foreign
 Trade  should  make  a  statement  on  the  strike
 and  lock-out.
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 समापति  महोदय  :  माननीय  सदस्य
 कृपा  करके  अपने  स्थान  पर  बैठ  जायें  जो
 कुछ  वह  चाहते  हैं,  उसका  काफी  अंश  वह  कह
 चुके  हैं।  इस  प्रकार  के  प्रइनों  को  उठाने  के  बारे
 में  कुछ  नियम  हैं  ;  माननीय  सदस्य  इस  सदन  के
 एक  पुराने  सदस्य  हैं  i  इसलिए  वह  उनसे  अच्छी
 तरह  परिचित  हैं  1

 श्री  स>  मो०  बनर्जो  :  सभापति  महोदय,
 एक  तरफ  यह  सरकार  है  और  दूसरी  तरफ
 जे०  के०  इन्डस्ट्री  है।  मिल  मालिकों  ने  इल्लीगल
 लाक-आउट  कर  रखा  है  और  कानपुर  में  आम
 हड़ताल  होने  जा  रही  है  1  आप  मंत्री  महोदय  से
 कहें  कि  वह  इस  बारे  में  एक  स्टेटमेंट  दें  t

 सभापति  महोदय  :  श्रीमती  शारदा  मुकर्जी

 SHRIMATI  SHARDA  MUKERJEE:  As
 I  was  saying,  this  is  undoubtedly  a  bad  law,
 which  is  more  vicious  than  even  the  Rowlatt
 Act  passed  50  years  ago.  The  law,  as  enacted,
 has  got  the  formal  sanction  of  the  Consultative
 Committee  and  it  has  now  come  to  Parliament
 for  an  equally  formal  sanction.  Unfortunately, the  situation  in  Bengal  is  so  grave  that  one
 cannot  afford  to  oppose  it,  because  the  first
 thing  that  must  be  done  is  that  peace  must  be
 restored  and  anarchy  and  insurrection  which
 are  a  threat  to  our  national  security  have  to
 be  put  down.  The  position  there  is  such  that
 the  life  of  nobody  is  safe  and  all  assumptions
 of  democratic  life  have  been  upset.  We  have
 been  shocked  to  hear  the  ghastly  news  of  the
 brutal  stabbing  of  the  wife  and  son  of  Shri
 Parimal  Ghosh.  Therefore,  we  have  to  give
 this  extreme  power  to  the  Government.

 I  only  hope  that  this  will  be  only  a  tempo-
 rary  measure  and  not  a  permanent  measure.  It
 cannot  be  an  all-time  answer  because  of
 certain  things  which  have  grown  over  the  past
 few  years  and  which  were  not  controlled  merely
 because  the  way  in  which  the  law  was  adminis-
 tered  wasitself  defective.  When  those,  who
 have  the  responsibility  of  administering  the  law
 and  of  giving  to  the  people  the  guarantee  of
 the  rule  of  law,  themselves  fail,  a  stage  comes
 when  things  have  gone  too  far  and  you  have  to
 take  this  extreme  measure.
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 I  am  very  sorry  to  say  that  the  Govern-
 ment’s  actions  elsewhere  do  not  somehow
 create  the  confidence  that  when  you  give  them
 the  power,  the  power  will  be  utilised  properly
 and  will  not  be  misused  against  innocent
 people,  that  it  will  be  used  where  it  should  be
 used  to  catch  the  guilty  people.  This  is  what
 one  fears  because  we  have  had  President’s
 rule  in  Bengal  and  things  have  not  grown  bet-
 ter.  After  all,  one  could  have  said  that  vio-
 lence  and  disruption  was  duc  to  inter-party
 rivalry,  but  when  you  had  President’s  rule,
 why  is  it  that  peace  has  not  been  brought  to
 that  unfortunate  province  ?

 I  want  to  bring  to  your  notice  some  of  the
 cases  which  have  happend  outside  Bengal.  I
 will  leave  Bengal  aside,  because  Bengal  has  a
 peculiar  history  on  which  there  has  been
 enough  said  in  this  House.  I  want  to  know
 why  even  when  they  have  the  full  power,  they
 do  not  use  it.  For  instance,  a  casc  has  been
 brought  to  my  notice  that  in  Bombay  in  June
 970  or  thereabouts  the  Enforcement  Directo-
 rate  carried  out  a  raid  on  the  premises  of  an
 advocate  by  the  name  of  M.  J.  Mistry  and  his
 family.  The  incriminating  documents,  which
 were  found  in  the  possession  of  this  man,  show-
 ed  the  transfer  of  something  like  Rs.  90  crores
 of  black  market  money  to.a  Swiss  bank.

 How  is  this  done  ?  Black  market  moncy  is
 collected,  silver  is  purchased,  that  silver  is
 smuggled  out  to  Dubai,  in  Dubai  it  js  con-
 verted  into  foreign  exchange  and  then  that
 foreign  exchange  is  transferred  through  official
 ways,  through  a  bank,  to  a  Swiss  bank.

 SHRI  JYOTIRMOY  BASU
 Harbour):  No  PD  Act  for  them.

 (Diamond

 SHRIMATI  SHARDA  MUKERJEE  :  This
 is  the  customary  way  of  doing  it.  This  is  not
 done  just  in  one  transaction.  Many  people  are
 involved  in  it  and  everybody  along  the  way  is
 paid,  from  the  last  man  to  the  topmost  man.
 On  this  Rs.  90  crores,  which  amounts  to  about
 £50  million  sterling,  this  man  has  been  given
 3  per  cent  commission  by  the  Swiss  bank  for
 transferring  this  money.  This  amounts  to
 something  like  £.5  million.  By  official  rate  it
 comes  to  about  Rs.  24  crores  ;  by  market  rate
 it  comes  to  Rs.  5crores.  (Interruption)
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 SHRI  K.  NARAYANA  RAO  (Bobbili)  :
 This  debate  is  about  West  Bengal  and  the  talk-
 ing  about  Maharashtra.

 SHRIMATI  SHARDA  MUKERJEE:  I
 want  to  prove  to  you  that  when  the  Govern-
 ment  has  the  power,  the  Government  does  not
 act  and  if  the  Government  does  not  act,  the
 people  will  rise.  I  have  here  a  photostat  copy
 which  I  am  prepared  to  lay  on  the  Table  of
 the  House.  I  want  to  know  when  the  Govern-
 ment  has  the  power,  why  it  does  not  act  against
 guilty  people.  That  is  the  question.  If  the
 Government  does  not  act,  the  people  will  rise
 and  will  take  the  law  into  their  hands  and  will
 see  that  justice  is  given  to  them.  No  amount
 of  this  kind  of  passing  the  Preventive  Detention
 Act  is  going  to  improve  matters.  I  tell  you
 that  if  you  put  0  military  men  to  every  citizen
 in  Bengal,  you  will  not  be  able  to  restore  order
 unless  you  give  them  justice.  This  is  exactly
 what  I  wanted  to  prove  and  this  is  why  I  have
 brought  these  photostat  copies.  Have  they  in-
 vestigated  ?  Those  of  you  who  are  sitting  on
 the  Government  side  should  not  protect  these
 people  because  on  the  Rs.  90  crores  deal  there
 are  many  people  who  have  got  money.  Do  you
 know  that  unless  people  in  high  places  are  cor-
 rupt,  the  people  at  the  bottom  will  not  be  cor-
 rupt?  I  know  today  there  is  corruption  in
 every  branch  of  administration  and  there  is
 corruption  in  cvery  branch  of  armed  forces.
 How  is  it  possible  that  Government  officers  and
 military  officers  and  Ministers  are  able  to  have
 these  enormous  houses  ?  I  was  also  the  wife  of
 a  military  officer.  I  did  not  have  a  house  in
 my  name  when  my  husband  died.  How  is  it
 possible  that  people  with  small  salary  grow
 rich  ?  When  you  talk  of  giving  justice  to  the
 poor  man,  is  it  that  by  taking  more  and  more
 powers  you  will  ensure  justice  to  the  poor  man?

 I  would  like  to  read  out  to  you  what  has
 been  written  in  this  letter.  Here  is  a  letter
 written  by  Mr.  Mistry—it  is  a  photostat  copy—
 to  the  Foreign  Commerce  Bank  Inc.,  Switzer-
 land,  which  says  :

 “Please  transfer  £40,000/-  from  my  a/c
 No.  705336  to  Mr.  D.S.  Gardi  a/c  No.
 706529  in  your  Bank.”

 These  are  the  documents  which  were  confiscat-
 ed.  Here  is  another  letter  from  the  Swiss  Bank
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 [Shrimati  Sharda  Mukerjee]
 guarantecing  .5  million  pounds  sterling.  I
 want  all  sections  of  the  House  to  get  together
 and  ask  the  Government  what  action  the
 Government  has  taken  on  this.  This  is  an  im-
 portant  thing.  Many  things  come  to  our
 notice.

 Sir,  I  have  to  support  this  Act,  I  only  hope
 that  the  Government  will  use  this  Act  wisely.
 You  have  to  give  them  powers.  If  they  misuse
 powers,  let  us  go  against  them.  You  must  res-
 tore  peace  in  Bengal.  I  know  what  you  will
 say  that  if  you  givea  match  box,  it  will  be
 misused.  A  mad  man  will  misuse  the  match
 box  and  he  will  set  fire.  But  wise  man  will  not
 misuse  it.  That  does  not  mean  that  nobody
 should  be  given  a  match  box.  Let  the  Govern-
 ment  have  powers.  I  hope  the  Government
 have  powers.  I  hope,  the  Government  will  use
 them  properly.

 With  your  permission,  Sir,  I  would  like
 to  lay  on  the  Table  of  the  House...  (Jnterrup-
 tions).

 श्री  मधु  लिमये  (मुंगेर)  :  अध्यक्ष  महोदय,

 यह  होना  चाहिय्रे।

 श्री  रवि  राय  (पुरी):  हम  लोग  मांग
 करते  हैं  कि  यह  सभा  पटल  पर  रखा  जाय  ।

 श्री  मधु  लिमये  :  इनको  कुछ  समय  और

 दिया  जाय  ।  इन्होंने  जो  दस्तावेज  रखना

 चाहते  हैं  उसकी  पृष्ठभूमि  हम  जानना

 चाहते  हैं  ny

 SHRIMATI  SHARDA  MUKERJEE:  It
 has  been  brought  to  my  notice  that  there  are
 certain  people  who  are  carrying  on  a  regular
 business  in  the  transfer  of  black  money.  You
 know,  some  days  back,  there  was  the  case  of  a
 certain  Maharashtra  Minister  who  went  toa
 travel  agent,  produccd  a  certain  draft  and  the
 draft  was  found  illegal  because  he  did  not  have
 sanction...  (Interruptions).

 SHRI  N.  K.  P.  SALVE  (Betul):  Ona
 point  of  order,  Sir.

 SHRIMATI  SHARDA  MUKERJEE:
 What  point  of  order?  This  was  reported  in  the
 newspaper...  (Interruptions).
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 SHRI  N.K.  P.  SALVE:  Sir,  you  are  the
 sole  arbiter  to  determine  whether  or  not  what
 the  hon.  lady  is  saying  is  relevant  or  not.  That
 is  entirely  in  your  discretion.  If  you  think  she
 is  relevant,  she  must  go  on.  But  the  whole
 nation  is  critical  of  the  way  in  which  we  are
 conducting  ourselves  in  Parliament...  .(Jnter-
 ruptions)  Please  listen  ;  sit  down.  (Interruptions)

 SHRI  N.  K.  P.  SAEVE:  I  am  not  yield-
 ing  for  a  moment.  I  do  not  want  to  be  brow-
 beaten.

 श्री  समापति  महोदय  :  किसी  सदस्य  को
 बैठने  के  लिये  कहना  या  न  कहना  अध्यक्ष  के
 आसन  का  काम  है  मेरा  अनुमान  है  क्रि  आपको
 ऐसा  नहीं  कहना  चाहिए  था

 SHRI  PILOO  MODY  (Godhra)  :  Mr.
 Salve,  I  think  an  apology  is  called  for.

 SHRI  N.  K.  P.  SALVE:  But  the  fact  re-
 mains,  Sir,  that  I  for  one  would  want  people
 found  guilty  to  be  brought  to  book.  The  qucs-
 tion  is  about  the  procedure.  In  view  of  the
 incrimination  nature  of  the  document  the  hon.
 Lady  Member  has  referred  to,  she  should  at
 least  state  that  the  matter  is  not  sub  judice  be-
 fore  she  lays  it  here.

 SHRI  P.  G.  SEN  (Purnea):  She  is  putting
 the  document,  Did  Mr.  Shashi  Bhushan  make
 sure  before  making  allegation  against  Morarji
 Bhai  ?

 SHRI  N.  K.  P.  SALVE  :  I  am  not  yielding.
 This  is  a  matter  of  procedure.

 SHRI  Ss.  KUNDU  (Balasore)  :  On  a  point
 of  order,  Sir.

 श्री  समापति  महोदय  :  अगर  आपको  यह
 पता  था  कि  मामला  सब-जू-डिस  है,  तो  आपको
 उसी  समय  आपत्ति  उठानी  चाहिये  थी,  लेकिन
 आपको  भी  पता  नहीं  है  कि  मामला  सबजुडिस
 है  या  नहीं  है  ।  इसको  सदन  के  पटल  पर  रखने
 की  अनुमति  दूंगा,  या  नहीं  दू  गा,  इसको  देखने
 के  बाद  निर्णय  करूंगा  ।
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 SHRI  N.  K.  P.  SALVE:  If  the  matter  is
 sub  judice,  under  the  Rules  of  Procedure  the
 matter  cannot  be  referred  to  here.  If  it  is  not

 sub  judice,  let  the  gracious  lady  say  so  that  the
 matter  is  not  sub  judice.

 SHRI  5.  KUNDU:  On  a  point  of  order.
 It  isa  wrong  assertion  that  ifsome  matter  is
 sub  judice,  it  cannot  be  discussed.  Sir,  at  least
 the  facts  can  be  stated  in  the  House.  Nobody
 is  commenting  on  the  judgement.  As  a  point
 of  fact.  the  hon.  lady  Member  is  producing  a
 photostat  document  and  it  has  nothing  to  do
 with  sub  judice  case.  (Interruptions)  I  do  not  know
 what  is  actually  wrong  with  these  lawyers.

 SHRI  RANDHIK  SINGH  (Rohtak)  :  Your
 ruling  must  be  accepted.  Sir,  the  hon.  Membe
 is  calling  lawyers  as  ‘funny  lawyers’.

 SHRI  S.  KUNDU:  The  country  is  criti-
 cal  of  the  functioning  of  this  Housse  that  it  is
 not  going  to  expose  the  black-marketeers.  Sir,
 Parliament  cannot  be  some  sort  of  an  annexe
 to  the  judiciary.

 श्री  समापति  महोदय  :  मैं  आपसे  अनुरोध
 करूगा  कि  आप  पहले  इन्हें  अपना  भाषण  समाप्त
 कर  लेने  दें  ।  उसमें  अगर  कोई  आपत्तिजनक
 बात  होगी  तो  मंत्री  महोदय  उत्तर  देने  वाले
 हैं,  उसमें  वे उसका  स्पष्टीकरण  कर  देंगे  ।  आप
 बीच  में  क्‍यों  समय  लते  हैं  ?

 गह-कार्य  मंत्रालय  में  और  इलेक्ट्रोनिक्स  और
 वेज्ञानिक  तथा  ओद्योगिक  अनुसंधान  विभागों
 में  राज्य  मंत्री  (श्री  कृष्ण  चन्द्र  पन्त):  सभापति

 महोदय  आपने  मेरे  ऊपर  जिम्मेदारी  डाली  है
 कि  में  इसका  स्पष्टीकरण  कर  दूं  यह  महाराष्ट्र
 का  मामला  है,  इस  समय  चर्चा  बंगाल  की  हो
 रही  है,  मैं  कसे  स्पष्टीकरण  करूंगा  ?

 श्री  कण  ना०  तिवारी  (बेतिया):  सभापति

 महोदय,  मैं  रूल  8  के  अन्तर्गत  प्वाइन्ट  आफ
 आडेर  उठाना  चाहता  हूं ाा

 क्री  शिव  चन्द्र  झा  (मधुबनी)  :  सभापति

 महोदय,  मेरा  भी  प्वाइन्ट  आफ  आड्डर  है।  जब

 आपने  एक  रूलिंग  दे,  दिया  है  तो  उसको
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 कार्यान्वित  कराइये,  उनको  बोलने  के  लिये

 कहिये  ।

 समापति  महोदय  :  प्वाइन्ट  आफ  आडेर  पर
 प्वाइन्ट  आफ  आर्डर  कभी  नहीं  होता  है।  अगर
 इनका  प्वाइन्ट  आफ  आडंर  ठीक  नहीं  है  तो
 मैं  व्यवस्था  दे  दूंगा,  लेकिन  पहले  मुझे  सुनने
 तोदें।

 श्री  कट  ना०  तिवारी  :  डायरक्शन  8
 में  लिखा  है  :

 “If  a  private  member  desires  to  lay  a
 paper  or  document  on  the  Table  of  the
 House,  he  shall  supply  a  copy  thereof  to  the
 Speaker  in  advance  so  as  to  enable  him  to
 decide  whether  permission  should  be  given
 to  lay  the  paper  or  document  on  the  Table.
 If  the  Speaker  permits  the  member  to  lay
 the  paper  or  document  on  the  Table,  the
 member  may  at  the  appropriate  time  lay  it
 on  the  Table.”

 इस  डायरैक्शन  के  अन्तगंत  अगर  कोई  मेम्बर
 कोई  चीज  ले-डाउन  करना  चाहता  है,  तो  वह
 पहले  उस  चीज  को  स्पीकर  को  भेजे

 समापति  महोदय  :  इसीलिये  मैंने  उनको

 अनुमति  नहीं  दी  है  |

 SHRIMATI  SHARDA  MUKERJEE:  I
 don’t  want  to  take  up  much  time  of  the  House.
 I  will  certainly  write  to  the  Speaker  as  the
 cases  are  very  few  and  there  won’t  be  enough
 time  to  discuss  this  matter  in  detail.  These
 papers  have  just  now  come  tome.  My  whole
 point  in  bringing  up  was  this:  You  are  giving
 wide  powers  to  the  Government  by  the  Act.
 And,  therefore,  the  Government  must  under-
 stand  the  responsibility,  which  it  has  not  under-
 stood.  Otherwise  things  would  not  have  come
 to  such  a  pass  in  Bengal.  That  is  the  point.
 You  knock  at  the  door  of  the  Government  for
 justice  when  you  do  not  get  justice.  If  you
 cannot  even  get  justice  in  this  House  where
 can  you  get  it  ?  This  letter  isin  French,  from
 the  Swiss  Bank.  It  is  a  photostat  letter.  It  is
 in  French  and  in  small  letters.  Ido  not  know
 enough  French,  but  one  point  I  will  give.
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 [{Shrimati  Sharda  Mukerjee]
 Sir,  5  million  pounds  in  sterling  were  given

 to  Mr.  Mistry.  All  I  want  to  know  from  the
 Minister  is  this.  The  Enforcement  Directorate
 is  part  of  the  Home  Ministry.  The  Enforce-
 ment  Directorate  is  under  them.  That  is  the
 reason  why  I  have  brought  this  up.  The  hon.
 Minister  must  say  that  he  will  look  into  it  and  I
 hope  he  will  come  to  the  House  in  the  next  ses-
 sion,  if  Parliament  meets  in  the  next  session,
 and  tell  us  about  the  position.

 As  far  as  we  know,  in  June,  1970,  after  the
 raid  was  carried  out,  no  action  was  taken.  To-
 morrow  yOu  may  carry  out  a  raid  in  my  house
 and  give  a  big  heading,—Raid  in  Sharda
 Mukerjee’s  House—as  if  Government  is  doing
 avery  big  thing.  In  this  case  a  raid  was  car-
 ried  out  and  no  action  was  taken.  When  I  am
 quoting  something,  some  are  doubting  my  word.
 That  is  the  whole  point,  Sir.  This  appeared  in
 the  newspaper;  this  is  not  something  which  I
 am  saying  out  of  my  own  imagination.  I  want
 to  know  how  it  is  possible.  The  Minister  of  the
 Government  goes  and  take  a  bank  draft  without
 taking  the  sanction  from  the  R.  B.  I.  and  with-
 out  getting  the  sanction  from  the  Government.
 How  is  it  possible  ?  The  Minister  continuous  to
 be  in  office.  That  is  the  point.

 at  अटल  बिहारी  वाजपेयी  :  सभापति

 महोदय,  इससे  पहले  कि  मंत्री  जा  जवाब  दें,  मैं
 आपके  माध्यम  से  एक  बात  उनके  ध्यान  में  लाना
 चाहता  हूं  -  इस  चर्चा  में  यह  मांग  निरन्तर

 उठाई  गई  है  कि  अगर  सरकार  पश्चिमी  बंगाल
 की  स्थिति  पर  वस्तुतः  नियन्त्रण  लाना  चाहती
 है  तो  उसका  ठोस  प्रमाण  दे  और  ठोस  प्रमाण
 में  यह  कहे  कि  राज्यपाल  धवन  को  वापस

 बुलाया  जायगा  1  मैं  चाहता  कि  पंत  जो  इस
 प्रश्न  के  बारे  में  स्पष्ट  उत्तर  दें,  क्योंकि  उनके
 उत्तर  पर  मिर  करता  है  कि  इस  सवाल  पर

 हम  सरकार  के  साथ  मतदान  करें  या  न  करें।

 5.00  hrs.

 श्री  तुलसी  दास  जाधव  (बारामती)  :  मेरा
 प्वाइन्ट  आफ  आर्डर  है

 °°
 (व्यवधान)
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 SHRI  JYOTIRMOY  BASU:  Shri  Bakar
 Ali  Mirza  had  been  to  Calcutta  and  he  had
 seen  things  for  himself.  So,  kindly  give  him  a
 few  minutes.  It  is  only  fair  that  you  should
 give  him  507९  time.

 समापति  महोदय  :  मैं  खुद  सोच  लूंगा  कि
 किसको  समय  देना  है  और  किसको  नहीं
 देना  है।

 श्री  पंत  ।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  C.  PANT):  Mr.  Chairman,  Sir,  yet  an-
 other  occasion  has  been  provided  to  the  House
 for  discussing  the  law  and  order  situation  in
 West  Bengal,  and  Members  on  all  sides  of  the
 House  have  expressed  anxiety  about  the  situa-
 tion  there;  though  the  appreciation  of  this  situ-
 ation  has  differed,  depending  upon  the  section
 of  the  House  from  which  the  Member  spoke.

 So  far  as  Shrimati  Sharda  Mukerjee’s
 speech  is  concerned,  one  part  with  which  I
 whole  heartedly  agree,  is  that  the  Government
 have  shown  wisdom  in  bringing  forward  this
 measure.  I  accept  that  gracious  comment.  She
 has  asked  a  question  about  the  period  for
 which  these  Acts  will  apply,  and  she  said  that
 these  Acts  should  not  for  ever  remain  on  the
 statute-book.  I  would  like  her  and  the  House
 to  note  that  these  Acts  will  be  valid  for  the
 duration  of  the  President’s  rule  and  for  one
 year  thereafter,  unless  repealed  by  the  State
 Government.  This  position  has  to  be  under-
 stood,  because  the  time  element  is  an  import-
 ant  one  in  regard  to  these  measures.

 Some  hon.  Members,  notably  Shrimati
 Sucheta  Kripalani  and  Shri  Samar  Guha,  both
 of  whom  I  do  not  find  in  the  House  now,
 painted  a  graphic  picture  of  what  is  happening
 in  West  Bengal.  Others  also  have  expressed
 their  concern.  I  do  not  want  to  repeat  all
 that.  But  I  would  like  to  give  a  few  figures
 only  to  paintthe  background  against  which
 we  are  considering  these  measures.
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 Over  500  incidents  of  varying  degrees  of
 violence  have  come  to  notice  in  the  last  few
 months.  Not  less  than  100  persons  have  lost
 their  lives,  and  as  many  as  45  members  of
 the  police  forces,  persons  discharging  their
 duties  under  law,  have  been  killed  and  a  large
 number  has  been  injured.  I  have  emphasised
 that  they  were  discharging  their  duties  under
 law,  because,  after  hearing  some  of  the  hon.
 Members’  speeches,  it  seems  as  though  the
 only  crime  which  is  unforgivable  in  West
 Bengal  has  been  to  stop  the  crimes  of  others.

 Educational  institutions  have  been  subjected
 to  acts  of  utter  vandalism.  Objects  of  public
 veneration  have  been  deliberately  desecrated,
 and  while  one  may  respect  Lenin,  one  would
 have  expected  Shri  Jyotirmoy  Basu  to  have
 shown  some  concern  for  the  other  objects  of
 veneration  there  which  have  been  desecrated.
 All  these  have  happened.  I  am  only  giving
 the  bare  bones  of  the  situation,  and  yet  the
 irony  is  that  the  Government  are  asked  to
 explain  why  they  are  bringing  forward  these
 measures.

 Another  irony  is  that  we  are  attacked  from
 both  sides.  Some  hon.  friends  say  that  we  have
 been  very  soft  and  that  we  have  delayed  in
 bringing  forward  these  measures....

 SHRI  PILOO  MODY  :  He  is  also  suppor-
 ted  from  both  sides.

 SHRI  K.  0.  PANT:....and  that  the  whole
 problem  isa  pure  and  simple  law  and  order
 problem.  On  the  other  hand,  and  surprisingly
 enough,  those  who  say  this  are  to  the  left  of
 my  friends  in  the  geographical  or  topographi-
 cal  sense,  who  complain  that  we  are  over-acting
 to  the  situation  or  over-reacting  and  that  we
 are  giving  too  many  powers  to  the  police  and
 that  we  are  unleashing  the  forces  of  repression.
 These  are  two  extreme  views.  I  would  only
 urge  on  the  House  to  take  a  mature  and
 balanced  view  of  the  situation  and  appreciate
 that  Government  are  trying  to  tackle  a  difficult
 situation  with  firmness,  with  the  necessary
 restraint  and  with  due  consideration  for  the
 deeper  malaise  that  has  to  be  attended  to  in
 West  Bengal  if  the  situation  is  to  be  brought
 fully  under  control.  The  problem  has  deep
 roots.  It  is  nota  problem  of  today,  yesterday
 or  the  day  before.  It  has  longer  roots.  As  we
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 tackle  it,  it  will  take  time  but  we  are  tackling
 it,  and  sometime  the  rigorousness  of  the  reac-
 tions  one  secs  isa  measure  of  the  success  we
 are  achieving  in  tackling  the  situation.

 My  hon.  friend,  Shri  Madhu  Limaye,  with
 his  usual  cloquence  argued  that  the  adminis-
 tration  had  adequate  powers  under  the  existing
 laws,  the  IPC  and  the  Cr.  P.  C.  to  deal  with
 the  situation.  Even  he  will  accept  that  the
 situation  in  the  State  is  extraordinary.  It  is
 not  an  ordinary  situation.  This  fact  cannot
 be  ignored.  My  hon.  friend,  Shri  Krishna
 Menon,  said  that  there  is  violence  in  the
 whole  country,  in  West  Bengal  as  well  as  in
 other  parts  of  the  country,  but  one  hears  more
 of  violence  in  West  Bengal.

 SHRI  JYOTIRMOY  BASU  :  ‘True.

 SHRI  K.  ८.  PANT:  True.  It  is  because,
 the  fact  is  behind  it,  the  fact  of  greater  violence
 in  West  Bengal.  ‘Chat  is  why  one  hears  more
 of  it.  Ifthis  basic  fact  of  the  extraordinary
 Situation  in  West  Bengal  is  kept  in  view,  then
 alone  can  one  see  the  need  for  these  laws  in
 its  true  perspective,  It  is  not  as  though  the
 West  Bengal  Government  did  not  try  to  deal
 with  the  situation  without  these  measures,  The
 House  knows  well  cnough  that  for  months  to-
 gether,  the  West  Bengal  administration  tried
 to  deal  with  the  situation  and  it  was  only  after
 several  months  that  they  began  to  say  that
 they  would  nced  some  kind  of  preventive  law
 to  deal  with  the  situation.  In  the  House  we
 were  asked  again  and  again  what  the  Govern-
 ment  were  going  todo  aobut  this,  how  the
 Situation  was  to  be  controlled.  We  were
 accused  of  g.nerally  brutalising  the  atmosphere
 that  was  therc,  the  killings  that  were  going  on,
 the  brutal  murders  that  were  going  on,  the
 inter-party  clashes  that  were  going  on  and
 soon.  In  viewof  allthese,  at  least  in  the
 last  for  weeks  or  month,  the  demand  for  a
 preventive  detention  measure  of  some  kind
 began  to  gather  support,  and  it  is  because  the
 situation  there  took  a  certain  shape  that  one
 found  hon.  members  in  this  House  also  react-
 ing  to  that  situation.

 ‘There  was  reference  to  the  rule  of  law  and
 why  it  was  not  sufficient.  ‘The  assential  condi-
 tion  for  maintaining  the  rule  of  law  is  that  pco-
 ple,  the  witnesses  and  the  aggrieved  should  be
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 able  to  come  forward  without  a  sense  of  fear
 and  insecurity  to  depose  before  the  courts.
 That  is  basic.  If  that  is  missing,  you  cannot
 enforce  therule  of  law.  In  Bengal,  it  is  not
 at  all  easy  to  secure  any  reliable  evidence  in
 regard  to  the  murderous  violence  carried  out
 by  the  Naxalites  and  other  antisocial  ele-
 ments.

 There  were  instances  quoted  in  the  House
 where  perhaps  in  daylight  a  murder  was  com-
 mitted,  many  people  were  watching  it,  but
 when  it  came  to  giving  evidence,  there  was  a
 sense  of  terror  and  nobody  came  forward  to
 give  evidence.  This  is  a  matter  of  fact.  Also
 there  were  the  hit-and-run  tactics  of  the
 Naxalites  which  made  it  difficult  to  intercept
 or  apprehend  them.  Nevertheless,  a  large
 number  of  arrests  were  made.  I  have  given
 the  figures  several  times  in  the  House  and  will
 not  repeat  them.  It  is  also  a  fact-and  we
 were  asked  in  this  House  on  various  occasions
 why  it  happened—that  a  large  number  of
 those  arrested  were  set  at  large  on  bail.  You
 know  that  there  is  separation  of  the  judiciary
 and  the  executive  in  West  Bengal.  These
 people  were  released  on  bail.  It  was  for  the
 courts
 could  not  do  anything  in  the  absence  of  evi-
 dence.  Once  they  were  granted  bail  and  came
 back  into  circulation,  they  went  back  to  their
 provocative  acts  uf  violence  and  tried  to  demo-
 ralise  the  forces  of  law  and  order  and  the
 public  at  large.  So,  all  considered,  it  was  felt
 that  powers  of  preventive  detention  would
 really  make  for  a  more  humane  and  less  brutal
 handling  of  this  problem.

 to  release  them.  but  the  courts  also

 Some  hon.  Members,  Shri  Madhok  and
 Shrimati  Sucheta  Kripalani  in  particular  I
 think,  referred  tothe  fact  that  this  Act  was
 not  brought  forward  earlier.  Shri  Madhok
 seemed  tobe  alittle  jealous  of  the  fact  that
 our  party  and  the  CPI  are  able  to  co-operate
 in  various  areas.  He  madea  complaint  of  it,
 and  he  said  that  we  have  been  soft  because  of
 this  co-operation.  It  is  true  that  we  try  to  co-
 operate  with  all  the  parties  who  agree  with  our
 programmes.  Iam  glad  you  find  it  amusing
 because  you  seem  to  co-operate  with  people
 who  do  not  agree  with  your  programme.  Do
 not  make  me  give  instances.  There  is  the
 recent  instance  of  Kerala,  and  many  of  my
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 hon.  friends  in  that  corner  of  the  House  come
 from  that  part  of  the  country.

 Here  is  a  case  in  point  where  we  do  differ
 in  our  attitude  to  this  Bill.  The  Government
 thinks  that  it  is  necessary  in  the  conditions  in
 West  Bengal  to  bring  the  Bill.  Some  hon.
 Members  do  not  agree.  But  we  have  brought
 forward  this  Bill  in  the  larger  interests  of
 Bengal  and  the  country.

 We  do  realise  that  even  now  many  hon.
 Members  and  parties  who  have  supported  this
 measure  have  done  so  not  because  they  support
 preventive  detention  as  such,  but  because  of
 the  situation  that  prevails  in  West  Bengal  and
 because  they  appreciate  the  need  for  dealing
 with  this  extra-ordinary  situation,  and  they
 feel  that  they  should  support  this  measure  for
 dealing  with  this  extra-ordinary  situation  in
 the  absence  of  any  other  way  out.  Governmeat
 welcomes  this  sopport  from  the  different
 sections  of  the  House.  I  would  only  like
 to  assure  my  hon.  friend  Shri  Krishna  Menon.
 who  again  is  not  here,  who  spoke  of  the  possible
 encroachment  on  the  fundamental  rights  of
 our  Citizens,  that  we  on  this  side  of  the  House
 are  equally  jealous  of  these  rights,  and  there
 is  no  question  at  all  ofour  being  unmindful
 of  these  rights.  The  trouble  is  that  in  this  case
 those  who  want  to  destroy  laws  and  democracy
 are  using  the  liberties  which  the  law  assures
 as  tools  of  destruction.  That  is  the  sum  and
 substance  of  the  dilemma  and  the  problem,
 and  these  measures  are  directed  only  against
 these  elements  which  are  out  to  destroy  every-
 thing  that  this  House  cherishes  and  has  cheri-
 shed.  It  is  the  qualitative  change  in  the
 Naxalite  activities,  gruesome  in  its  nature,
 which  had  made  it  necessary  for  Government
 to  bring  these  extraordinary  measures,  which
 have  also  mustered  support  in  this  House  and
 outside.

 One  of  the  points  urged,  and  even  where  it
 was  not  urged  perhaps  it  was  the  unspoken
 thought  in  many  minds,  was  the  possibility  of
 the  abuse  of  this  measure  against  political
 adversaries.  The  House  is  aware  that  when  the
 original  measure  was  brought  forward  in  June,
 preventive  detention  of  any  person  was  envisa-
 ged  for  reasons  connected  with  the  security  of
 the  State  or  the  mainttnance  of  public  order.
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 The  scope  of  these  two  terms  was  not  defined
 or  delimited,  and  as  such  it  aroused  apprehen-
 sions  in  the  minds  of  many,  or  at  least  some,
 regarding  the  possibility  of  misuse  of  the  law.
 Care  has,  therefore,  been  taken  to  spell  out
 clearly  the  violent  activities  to  prevent  which
 only  the  powers  of  preventive  detention  can  be
 invoked  in  the  present  measure.  My  friend
 Mr.  Salve  has  already  explained  the  statutory
 safeguards  provided  in  the  legislation  against
 possible  misuse.  He  went  into  them  at  great
 length.  I  congratulate  him  for  his  studious
 contribution  to  this  debate.  My  Hon.  friend
 Mr.  Basu  need  not  laugh  at  studiousness  ;  it
 only  exposes  him.

 5.5  hrs.

 [Mr.  Speaker  tn  the  Chair}

 In  view  of  Shri  Salve’s  exposition,  I  need
 not  go  into  that  aspect  of  the  matter.  I  do  not
 know  if  my  Hon.  friend  Prof.  Mukerjee  really
 took  note  of  the  specific  provisions  of  the  present
 law  and  the  restrictions  within  which  the  laws
 would  operate.  If  one  goes  through  these
 provisions  it  will  be  abundantly  clear  that  they
 are  pointedly  directed  against  the  outrageous
 activities  of  the  Naxalites  and  other  anti-social
 elements  operating  with  them  in  West  Bengal.
 Recourse  to  preventive  detention  can  be  had
 only  against  persons  who  are  likely  to  indulge
 in  one  or  more  of  the  activities  enumerated  in
 Section  3  of  the  Act.  Maintenance  of  public
 order  or  security  of  the  State  can  be  prejudiced
 by  other  activities  also.  But  here  the  area  has
 been  deliberately  limited.  I  may  further  say
 that  the  State  Government  have  in  their
 instructions  ample  brought  out  these  points  so
 that  the  scope  of  the  Act  is  clearly  understood
 by  all  concerned.  I  would  therefore  urge  that
 this  Act  has  been  brought  into  being  only  when
 it  became  absolutely  necessary  to  do  so  and  it
 has  been  brought  ina  form  which  mitigates  if
 not  eliminates  all  possibilities  of  abuse.

 My  hon.  friend  Shri  Madhu  Limaye  seems
 to  have  had  the  impression  that  persons  could
 be  detained  for  the  mere  propagation  of  any
 views  or  any  causes  or  any  ideas.  This  is  not
 so.  I  think  when  my  Hon.  friend  Mr.  Salve
 interrupted  him  yesterday,  he  himself  conceded
 that  this  was  not  so.  The,  essential  ingredient
 in  the  Act  is  the  need  for  preventing  the  use
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 of  any  lethal  weapon  or  any  instigation  to  use
 any  lethal  weapon.  This  is  the  operative  part.
 As  my  friend  Mr.  Limaye  knows,  the  law  does
 not  penalise  propagation  of  any  ideology.  The
 provisions  of  the  Act  have  been  carefully
 drafted  to  restrict  its  scope  to  those  who  resort
 to  the  use  of  lethal  weapons  in  the  propagation
 of  ideologies  in  the  manner  the  Naxalites  have
 been  doing.  I  am  confident  that  Shri  Limaye
 does  not  agree  with  those  methods.

 Some  hon.  Members  have  spoken  of  police
 excesses.  I  have  often  been  asked  as  to  why
 we  did  not  give  some  response  to  the  allegations
 that  are  made.  I  shall  try  to  go  into  a  few
 cases  which  we  have  enquired  into  ;  the  list  is
 long  and  I  have  selected  a  few  of  them.  The
 allegations  generally  are  cither  that  deaths  of
 Naxalites  in  police  custody  have  been  caused
 by  the  police  or  that  suspected  Naxalites  have
 been  shot  dead  without  provocation  and  shown
 as  having  been  killed  in  encounters.  As  far  as
 I  can  understand  these  are  the  two  types  of
 allegations  that  are  made.  Government  have
 made  their  stand  clear  in  this  matter.  All
 specific  complaints  will  be  enquired  into  and
 persons  found  at  fault  punished.  I  have  said  so
 in  this  House  ;  the  Prime  Minister  has  said  so
 and  we  have  said  so  in  the  other  House  also  ;
 we  have  repeated  it  time  and  again.  There
 need  be  absolutely  no  doubt  on  this  score.  In
 fact  a  number  of  these  complaints  have  already
 been  looked  into.  I  may  mention  that  in  at
 last  two  instances  cases  had  been  registered
 according  to  law  and  investigations  are  in
 progress.  Disciplinary  action  has  also  been
 taken  against  some  policemen.  The  House  is
 also  aware  of  the  Government's  decision  to
 appoint  a  commission  of  enquiry  or  rather  a
 judicial  commission  under  the  Commission  of
 Enquiries  Act  to  go  into  the  discovery  of  eight
 dead  bodies  in  mysterious  circumstances  in
 Barasat.  The  police  authorities  have  reiterated
 their  instructions  to  their  subordinates  to  deal
 with  the  problem  with  the  requisite  firmness
 tempered  by  the  utmost  restraint.  Wein  turn
 have  been  advising  them  on  this  score.  What
 I  wish  to  urge  on  this  occasion  is  that  tbe
 police  are  performing  an  extremely  difficult
 task  under  exceedingly  trying  circumstances.
 They  have  been  subjected  to  murderous  and
 inhuman  provocations.  But  even  so,  the
 police  force  asa  whole  have  functioned  with
 patience  and  restraint.  Nothing  could  be
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 more  demoralising  at  this  juncture  than  the
 wholesale  condemnation  of  an  agency  discharg-
 ing  unenviable  duties  cast  upon  it.  We  should
 never  forget  that  whereas  there  can  always  be
 an  erring  policeman  or  two,  when  we  chastise
 the  whole  force  and  when  we  seek  to  denigrate
 the  force  as  a  whole—let  us  not  forget  that
 tomorrow  or  yesterday  for  that  matter—many  of
 my—hon.  friends  opposite  ‘do  require  police
 help  in  interparty  clashes,  when  one  party
 attacks  another  ;  there  are  numcrous  instances
 where  their  leaders  are  exposed  to  danger
 police  help  is  required,  and  it  is  the  duty  of
 the  State  to  provide  that  help,  whether  it  is
 the  Mayor  of  Calcutta  or  the  SSP  workers  in
 the  coalbelt,  or  whether  it  is  the  other  side-I
 do  not  want  to  name  them.  On  various
 occasions  I  have  been  asked  by  Members  from
 various  parts  of  this  House  as  to  why  we  are
 not  doing  more  to  provide  protection  to  their
 partymen  in  various  circumstances.  I  wholly
 appreciate  their  concern,  and  it  is  the  duty  of
 the  Government  to  provide  whatever  assistance
 itcan.  But  that  assistance  can  only  come
 through  the  lawful  agency  which  is  charged  by
 this  house,  by  the  laws  of  the  land  and  by
 Government  to  maintain  law  and  order.  How
 isthat  agency  going  to  maintain  law  and
 order  if  an  impression  is  created  that  it  is
 indulging  all  the  time  in  criminal  activities  and
 that  the  faults  of  a  few  are  generalised  into
 faults  of  the  whole  force?  I  would  only
 request  that  a  sense  of  perspective  be  main-
 tained  in  this  matter  so  that  we  do  not  blunt
 the  only  agency  we  have  to  maintain  law  and
 order  under  trying  circumstances.

 SHRI  SHIVA  CHANDRA  JHA  :  Why  not
 the  police  force  be  democratised  ?  (Jnter-
 ruption).

 SHRI  K.  C.  PANT:  Let  us  by  all  means
 democratise  it,  whatever  that  means.  (Jnter-
 ruption).  While  we  are  doing  it,  let  us  not
 forget  that  the  police  force  is  required  today,
 tomorrow  and  the  day  after.  This  process  of
 ‘democratisation’  may  take  sometime,  or  to
 understand  what  it  means.’  (Interruption).

 The  CRP—the  much-maligned  CRP-is  a  pet
 target  of  some  hon.  members.  We  had
 received  some  28  specific  complaints  about
 excesses  of  the  CRP;  all  of  them  were  en-
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 quired  into.  In  at  least  26  of  them,  the
 allegation  has  turned  out  to  be  baseless.  In
 fact,  in  seven  or  eight  cases,  it  was  found
 that  the  CRP  was  not  at  all  deployed  in  that
 area.  For  instance,  it  was  alleged  that  the
 CRP  had  committed  several  atrocities  on
 women  in  Chelna  and  Bojitpur  villages  of
 District  Hooghly.  On  enquiry  it  was  found
 that  the  CRP  was  never  deployed  in  those
 villages.  It  was  reported  in  the  Neu  Age  that
 the  CRP  killed  a  pregnant  woman  by  firing  at
 Homnipota  in  Nadia  district,  on  17-4-1970.
 The  enquiry  revealed  that  the  CRP  was  not
 deployed  in  that  area  on  that  date.  It  was
 alleged  that  the  CRP  beat  up  some  newspaper
 hawkers  of  Durgapur.  The  enquiry  revealed
 that  the  CRP  was  never  posted  any
 where  near  the  place  where  the  incident
 is  alleged  to  have  taken  place.  On
 12-7,1970,  it  was  alleged  that  the  CRP  had
 opened  fire  at  Bon  Hooghly  and  one  person
 had  been  injured  in  the  firing.  On  enquiry,
 it  was  found  that  the  local  police  had  opened
 fire;  the  CRP  was  not  present  during  the
 firing  incident.  In  the  New  Age  dated  June
 28th,  it  was  alleged  that  the  CRP  posted  in
 Jharmajgram,  Jalpaiguri  district,  was  indulging
 in  assault,  rape,  etc.  The  enquiry,  showcd
 that  CRP  was  neither  deployed  nor  posted
 in  Jharmajgram.

 My  Hon.  friend  Shri  Ganesh  Ghosh  alleged
 with  great  feeling  that  woman  were  being
 molested  and  raped.  He  proceeded  to  give
 graphic  details  of  what  CRP  _  had
 done  at  Basanti  police  station  in  24
 Parganasand  at  Dapa.  He  did  not  give  any
 dates,  In  regard  to  Basanti,  a  similar,  allega-
 tion  was  made  in  a  memo  presented  by  a
 women’s  organisation,  Paschim  Bang  Mahila
 Samiti  and  an  immediate  enquiry  was  made.
 It  was  found  that  CRP  was  not  at  all  deployed
 in  that  area.  May  be  some  other  policemen
 did  something  at  some  time.  But  so  far  as  the
 specific  charges  made  against  the  CRP  are
 concerned,  we  have  enquired  into  them  and
 these  are  the  facts  as  I  know.

 I  would  like  to  give  some  details  about  what
 happened  at  Dapa.  Presumably  Shri  Ganesh
 Ghosh  was  referring  tg  an  incident  which  had
 taken  flace  on  Ist  June.  At  about  9  PM  on
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 that  day,  there  was  an  inter-party  clash  where
 bombs  and  crackers  were  freely  used.  The
 local  police  party  which  went  to  intervene  was
 attacked.  Two  constables  were  injured  and
 a  police  vehicle  was  damaged.  The  police
 trie  to  disperse  the  rioters  with  tear  gas,  but
 it  was  not  effective.  Hence  some  rounds  of

 fired.  The  crowd  started
 dispersing  but  one  section  of  the  crowd  went
 on  to  attack  the  district  police  camp.  Bombs,
 pipe  guns,  crackers,  bows  and  arrows  were
 freely  used.  The  local  police  inspector  was
 injured.  The  police  resorted  to  firing,  asa
 result  of  which  one  woman  unfortunately  was
 killed  and  another  girl  of  l2  years  received
 bullet  injuries.  But  the  CRP  was  not  in  the
 picture  at  all  until  then.  It  was  called  in  to  patrol
 the  area  in  view  of  the  serious  disturbance
 which  had  occurred.  The  CRP  was  not
 involved  in  any  firing  or  in  any  act  of misbe-

 muskets  were

 haviour.

 We  will  not  hesitate  to  take  strong  action,
 wherever  it  may  be  called  for,  whether  it  is
 CRP  or  local  police.  In  fact,  in  one  case,  we
 came  to  the  conclusion  that  a  particular  unit
 of  CRP  acted  without  necessary  restraint.  The
 case  related  to  searches  of  the  houses  of  some
 respectable  citizens  in  Nartala  area.  The
 searches  followed  the  bombing  of  a  CRP
 vehicle.  Because  we  came  to  the  conclusion
 that  the  necessary  restraint  was  lacking,  the
 company  was  immediately  transferred  from
 that  area  and  proper  action  initiated  against
 the  specific  individuals  involved  in  this
 incident.

 This  House,  I  am  sure,  can  now  judge  for
 itself  the  political  motivation  behind  many  of
 the  complaints  levelled  against  the  CRP,  a
 force  which  is  performing  its  difficult  duties
 against  heavy  odds  in  West  Bengal.  Some  of
 my  friends  opposite  have  the  habit  of  quoting
 instances  from  the  Calcutta  newspaper  Jugantar.
 May  I  return  the  compliment  and  invite
 attention  to  the  article  appearing  in  the  issue
 of  Jugantar  dated  23rd  November  1970,  which
 sets  out  in  bold  reliefthe  factors  which  have
 precipitated  the  situation  in  West  Bengal  ?
 My  hon.  friend,  Shrimati  Kripalani,  dealt  with
 all  these  factors  at  some  length  and  I  do  not
 want  to  go  into  them  myself.  But  I  am  sure
 the  House  by  now  is  aware  of  the  concrete
 instances  of  the  permissiveness  of  the  UF
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 Government  and  the  steady  and  systematic
 erosion  of  all  the  processes  of  law  in  West
 Bengal  while  they  were  in  power.

 Some  members  are  not  tired  of  singing  the
 hymn  of  hate  against  the  police.  But  I  wish
 they  took  a  very  objective  view  of  the  situation.
 We  are  having  this  debate  in  the  shadow  of  the
 brutal  attack  by  some  persons  on  the  wife  and
 sons  of  a  calleague  of  ours,  Shri  Parimal
 Ghosh,  a  respected,  popular  member  of  this
 House  whom  all  sections  of  the  House  like  and
 respect.  Both  his  wife  and  son  were  in  their
 house.  She  was  preparing  the  table  for
 breakfast  and  he  was  having  his  exercise.
 These  young  men  came  in  and  first  attacked
 the  mother  and  later  on  went  on  to  attack  the
 son.

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 Have  the  culprits  been  apprehended  ?

 SHRI  K.  C.  PANT:  I  do  not  know  the
 latest  position.  But  every  nerve  will  be  strained
 to  apprehend  the  culprits.  All  I  can  say  is  that
 this  brings  home  to  all  of  us,  because  of  its
 nearness  and  closeness  to  one  of  our  colleagues,
 the  tragedy  of  what  is  happening  there.  It  is
 not  a  matter  of  finding  fault  with  the  govern-
 ment  in  this  matter.  It  isa  human  problem.

 SHRIMATI  SHARDA  MUKERJEE:  All
 of  us  have  been  asking  for  the  change  of  the
 Governor.  I  have  mentioned  it  in  the  beginn-
 ing  of  my  speech.  Why  don’t  you  at  least
 change  the  Governor  ?  Why  insist  on  hanging
 on  to  the  Governor  ?

 SHRI  K.  C.  PANT:  It  is  very  difficult
 not  to  yield  to  a  lady.  But  she  must  not
 disturb  me  at  the  moment  when  an  important
 point  is  before  the  House.  I  again  want  to
 repeat  that  this  tragedy,  this  brutal  assault  on
 the  wife  and  son  of  Shri  Parimal  Ghosh  is
 some  thing  which  immediately  brings  to  the
 mind  of  every  member  of  this  House  the  situa-
 tion  obtaining  in  West  Bengal.  So  many  others
 have  also  lost  their  lives.  We  do  not  know
 them,  their  faces  and  names,  and  we  only  read
 about  them  in  the  newspapers.  But  what  a
 targedy  is  it  that  every  day  four  or  five  young
 men  should  die,  many  of  them  in  the  streets  of
 Bengal,  that  every  day  people  should  be  killed.
 It  is  this  violence  in  Bengal  which  all  of  us
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 have  to  fight,  it  is  this  violence  which  we  are
 all  determined  to  suppress,  and  I  hope  that
 with  the  help  of  all  sections  of  the  House  it
 would  be  poasible.

 DR.  RAM  SUBHAG  SINGH:  Withdraw
 the  repressive  measure.

 SHRI  K.  C.  PANT:  From  this  remark  of
 Dr.  Ram  Subhag  Singh  I  feel  that  the  effect  of
 whatever  I  have  said  has  been  lost  on  him.

 I  would  point  out  that  according  to  the
 information  with  us  during  the  last  ten  or
 twelve  days  there  have  been  about  26  incidents
 where  people  have  been  victims  of  violence  in
 West  Bengal.  Six  are  reported  to  have  died  in
 inter-party  clashes  and  the  Naxelites  have
 accounted  for  the  remaining  twenty.  The
 victims  included  four  policemen.  No  one  has
 been  killed  in  police  firing  during  this  period.
 These  are  important  facts,  these  are  significant
 facts  because  they  show  that  once  the  police
 has  got  some  confidence,  has  got  this  power
 under  this  law,  then  the  police  acted  with
 renewed  confidence  and  greater  restraint.  This
 is  a  fact  which  I  would  like  the  House  to
 appreciate.

 We  were  all  pleading  for  this  on  the  ground
 that  we  do  not  like  punitive  measures  and
 these  preventive  measures  would  be  more
 effective  in  making  it  possible  to  control  the
 situation  without  punitive  measures,  without
 resorting  to  police  violence.  I  do  not  know
 how  much  one  can  read  into  these  figures  but
 at  least  during  these  last  ten  or  twelve  days  the
 fact  that  of  the  26  people  that  have  died  no
 one  has  been  killed  by  the  police  is  indicative,
 is  significant  in  the  context  of  what  we  have
 been  saying  and  expecting,  and  this  was  the
 whole  logic  of  the  measure  which  the  President
 has  enactcd  in  consultation  with  the  West
 Bengal  Consultative  Committee.

 Again,  I  would  like  to  refer  to  some  of  the
 allegations  that  have  been  made.  Paschim
 Bang  Mahila  Samiti  presented  a  memorandum
 to  the  Prime  Minister,  alleging  police  at-
 rocities  against  women  in  five  districts.  We
 directed  the  State  Government  to  make  an
 enquiry  into  every  specific  allegations  made
 in  that  memorandum,  Ihave  received  a  re-
 port  from  tne  District  Magistrate,  Malda.  One
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 of  the  allegations  was  that  a  fourteen  year
 old  girl  was  raped  and  left  unconscious  in  a
 nearby  bush  and  that  no  action  was  taken
 against  the  police  even  after  they  had  been
 identified.  On  receipt  of  this  complaint,  the
 sub-divisional  magistrate  held  a  local  inquiry.
 The  girl  as  well  as  her  grandmother  com-
 pletely  denied  the  allegtions.

 There  was  also  an  allegation  that  on  22nd
 April  the  house  of  a  worker  of  the  local
 peasants’  union  wasraided  in  Kharba  police
 station  area  and  that  his  daughter,  again  a
 l4-year  old,  was  molested.  It  was  also  alleged
 that  the  same  night  another  house  was  raided
 and  an  old  mother  was  assaulted.  On
 inquiry  it  was  found  that  there  was  no  raid
 at  night.  The  police  went  to  the  houses  and
 questioned  in  broad  daylight.  The  father  as
 well  as  the  ]4-year  old  victim  denied  the
 allegation  of  molestation  ;  so  did  the  mother
 and  her  son.

 SHRIMATI  SUSEELA  GOPALAN
 (Ambalapuzha):  Are  you  prepared  to  have  a
 judicial  inquiry  on  these  points  ?

 SHRI  K.C,  PANT:  Are  you  not  prepered
 to  accept  anything  at  any  time  ?

 SHRIMATI  SUSEELA  GOPALAN  :  These
 are  grave  charges.

 SHRI  K.C.  PANT:  I  can  multiply  the
 incidents  but  I  would  not  like  to  take  more
 time  of  the  House.  I  have  a  few  other  inci-
 dents  but  I  find  that  I  have  takena  lot  of
 time.  I  may,  however,  assure  the  House  that
 we  will  not  shield  any  police  official  who  may
 be  found  toindulge  in  any  excess.  But  police
 baiting  can  also  be  a  double-edged  weapon.

 I  would  like  to  remind  Professor  Mukerjee
 of  a  recent  resolution  passed  by  the  State
 Conference  of  the  CP  (M)  which  says  inter
 alia  :—

 “The  CP  (M)  is  not  against  any
 stringent  action  to  curb  Naxalite  activitives
 but  inthe  name  of  suppressing  Naxalites
 the  police  are  engaged  in  suppressing  CP
 (M)  workers.  There  are  several  instances
 of  party  workers  being  taken  by  the  police
 and  treating  them  as  Naxalites.  CPI  and
 other  enemies  of  the  party  gave  tips  to
 the  police  about  their  arrests.”
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 Our  friends  in  the  CPI  may  be  interested
 to  know  that  the  Resolution  does  not  relate  to
 West  Bengal  but  to  Kerala.

 As  the  House  is  aware,  there  were  some
 gruesome  murders  around  Trivandrum.  The
 State  Government  spared  no  efforts  in  pur-
 suing  these  cases  vigorously.  The  House,  I
 am  sure,  will  appreciate  how  firm  action
 under  the  law  to  deal  with  the  practitioners  of
 violence  strangely  evokes  politically  motivated
 allegations.  To  the  extent  that  the  Kerala
 Government  has  been  successful  in  suppres-
 sing  violince,  I  would  like  to  congratulate
 them  over  it.

 SHRI  E.  K.  NAYANAR  :  In  regard  to  the
 Nagalur  incident,  the  Youth  Congress  people
 were  arrested.  They  were  your  men.  Can
 you  deny  it?  I  challenge  you.

 SHRI  P.  GOPALAN  (Tellicherry):  In
 those  murders  how  many  Youth  Congress
 people  were  arrested  ?

 SHRI  kK.  C.  PANT:  Itis  heartening  to
 note  from  this  resolution  which  I  just  now
 quoted  that  the  CPM  are  ‘“‘not  against  any
 stringent  actionto  curb  Naxalite  activitics’’.
 This  is  your  own  resolution.

 SHRI  E.  K.  NAYANAR:  Weagrec.

 SHRI  K.  C.  PANT:  So,  it  is  never  too  late
 to  learn.

 Many  hon.  Members  referred  to  the  fact
 that  there  are  two  sides  to  this  question.  There
 is  the  question  of  law  and  order  and  there
 is  the  question  of  development.  I  entirely  agree
 that  we  have  to  pay  attention  to  the  develop-
 mental  aspect  as  well  as  to  the  law  and  order
 aspect.  Asthe  House  is  aware,  I  have  men-
 tioned  it  before  also,  the  allocation  for  the
 Fourth  Plan,  specially  in  the  current  year,  has
 been  substantially  increased  for  West  Bengal.
 A  crash  programme  to  improve  the  living  con-
 ditions  of  the  bustee  dwellers  has  been  sanc-
 tioned  and  an  outright  grant  of  Rs.  8
 crores  has  been  sanctioned.  This  project  is
 expected  to  improve  the  lives  of  the
 bustee  dwellers.  There  is  a  large  number  of
 bustee  dwellers,  I  think  about  I]  lakhs  of  them,
 in  3,000  bustees  around  Galcutta.
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 SHRI  S.S.  KOTHARI  (Mandsaur):  All
 your  schemes  are  on  papers.  Why  do  you  not
 implement  them?  You  have  been  saying
 this  for  the  last  eight  months.  Why  not
 implement  the  schemes  expeditiously.

 SHRI  K.  C.  PANT:  After  man  has  become
 literate,  all  his  schemes  have  come  on  paper
 first.

 I  have  been
 again  and

 SHRI  S.  S.  KOTHARI:
 insisting  upon  implementation
 again.

 SHRI  K.  C.  PANT  :  Implementation  is
 being  done.

 SHRIS.S.  KOTHARI:  It  is  not  being
 done.  That  is  my  complaint.

 SHRI  K.C.  PANT:  If  my  hon.  friend  now
 goes  to  Calutta.,  he  will  find  an  improve-
 ment......

 SHRI  5.  5.  KOTHARI:  I  have  been  to
 Calcutta.

 SHRI  K.C.  PANT:  You  have  been  away
 from  Calcutta......  (Interruption).

 SHRI  5.  S.  KOTHARI:  You  have  selected
 a  wrong  expert.  Mr.  Salve  is  an  expert  on
 accounts  and  taxatiOn,  not  on  Calcutta.

 SHRI  K.C.  PANT:  I  do  not  trust  any
 expert  on  accounts.

 SHRI  5,  5.  KOTHARI:  That  is  why  you
 are  in  the  present  condition.

 SHRIK.C.  PANT:  Then,  Sir,  we  are
 seeking  to  provide  better  drainage  facilities,
 drinking  water  facilities,  lights,  roads.  etc.  in
 these  bustees  under  this  crash  programme.
 A  good  beginning  has  been  made  in  resource
 mobilsation  through  octroi.

 Then,  my  hon.  friend,  Shri  Jyotirmoy
 Basu,  referred  to  the  fact  in  one  of  his  colour
 ful  sentences  that  we  have  scraped  land  re-
 forms,  Land  reforms  are  being  pursued  wiih
 great  vigour  and  speed.  But  they  are  being
 pursued  under  the  law.  On  July  3  last,  the
 Presidential  legislation  was  enacted  providing
 measures  for  greater  protection  to  bargadars
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 and  improving  their  conditions.  He  knows
 about  it  because  he  isa  member  of  the  Con-
 sultative  Committee.

 SHRI  JYOTIRMOY  BASU:  I  am  not.

 SHRI  K.  C.  PANT:  Then  you  should
 know  it.  It  is  all  the  more  necessary  that  you
 should  know  about  it.  I  think,  some  of the
 edges  would  have  been  rubbed  off  if  he  had
 been  a  member  of  the  Consultative  Com.
 mittee,

 SHRI  JYOTIRMOY  BASU:  I  feel  sorry
 how  misinformed  you  are.

 SHRI  K.  C.  PANT:  A  legislation  to  fix
 ceiling  on  holdings  on  the  basis  of  family  was
 placed  before  the  Consultative  Committee  on
 the  l3th  of  this  month.  The  drive  to  detect
 benami  lands  and  to  distribute  the  same
 amongst  the  eligible  persons  is  in  full  swing.
 Till  30th  September,  6.2  lakh  acres  of  agricul-
 tural  land  has  been  taken  possession  of  and
 3.47  lakh  acres  have  been  distributed.  It  is
 perhaps  because  of  these  steps  that  in  the
 month  of  November  during  the  harvest  season
 there  were  only  73  instances  of  agrerian  law-
 lessness  whereas  during  the  corresponding  pe-
 riod  last  year  there  were  as  many  as  202  ins-
 tances.

 Areference  has  been  made  for  a  political
 approach  to  this  problem.  About  the  need  for
 political  education  and  for  a  well-planned  pro-
 gramme  to  wean  away  impressionable  youth
 from  the  path  of  violence,  nobody  can  deny  the
 need  for  it.  But  it  would  call  for  an  unequi-
 vocal  commitment,  an  unequivocal  declaration,
 on  the  part  of  those  who  seek  to  wean  the  youth
 away  from  the  path  of  violence  to  declare
 themselves  that  they  will  not  resort  to  violence
 or  that  they  will  themselves  not  take  to  violent
 methods.  That  is  the  very  minimum  to  really
 free  politics  of  violence  or  to  reduce  its  inten-
 sity.  Unless  this  is  done,  unless  the  votaries  of
 violence  are  constantly  isolated,  it  will  be
 difficult  to  establish  lasting  normalcy  in  West
 Bengal.

 It  isthe  duty  of  all  democratic  parties,  all
 leaders  of  public  opinion,  to  organise  resis-
 tance  to  the  kind  of  thoughtless  anti-social  cle-
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 ments  that  mar  the  life  of  West  Bengal.  Even
 now  there  are  heartening  instances  one  of  which
 I  think,  was  referred  to  by  my  hon.  friend
 Shri  Bal  Raj  Madhok  about  popular  resistance
 or  public  resistance  to  the  incidents  of  violence.
 The  other  day,  there  was  a  news  item  about  an
 8  year  old  girl  who  jumped  into  the  fray  when
 the  bus  was  being  burnt.  She  went  to  the  res-
 cue  of  the  driver,  she  took  away  the  bottle  of
 kerosene  from  the  hands  of  the  miscreant  and
 she  saved  the  situation.  This  kind  of  thing  is
 heartening  and  the  House  should  take  note  of
 it.  It  is  heartening  to  hear  of  such  heroic  ins-
 tances  amongst  different  sections  of  the  people.

 The  basic  question,  however,  is  that  even
 the  people  should  feel  confident  before  they
 could  be  mobilised  to  resist  the  forces  of  evil.
 ‘The  political  climate  has  to  be  re-vitalised  and
 there  cannot  be  any  normal  political  function-
 ing  so  long  as  those  wedded  to  violence,  mur-
 der  and  treason  are  not  isolated.  These  mea-
 sures  are  intended  only  to  isolate  such  elements.
 The  Government  are  determined  to  isolate
 these  lawless  elements  and  put  them  out  of  cir-
 culation  strictly  according  to  law.  At  least
 some  of  the  Members  who  have  favoured  the
 Resolutions  under  consideration  would  like  to
 dea]  with  them  on  the  streets  for  their  own  rea-
 sons.  The  Government  cannot  be  a  party  to
 such  settlement  of  old  scores.  It  is  only  because
 we  are  anxious  to  find  a  humane  and  civilised
 way  of  dealing  with  this  danger  of  violence  and
 anarchy  that  we  have  brought  these  measures
 into  force.  It  is  not  to  stifle  dissent.  Some  hon.
 Member  mentioned  that  it  is  to  stifle  dissent.
 We  respect  dissent.  Our  whole  system  of  de-
 mocracy  is  based  on  that  and  I  can  assure  the
 House  that  it  would  only  be  the  absence  of
 legal  measures  such  as  these  which  would  ulti-
 mately  make  a  mockery  of  freedom,  dissent  and
 democracy  in  this  country.

 I  am  sure  the  House  will  reject  the  two
 Resolutions.  ‘Thank  you.

 at  अब्दुल  गनी  दार  :  एक  बात  बताएंगे
 कि  मिस्टर  धवन  आपके  पेट  हैं  या  प्राइम
 मिनिस्टर  के  ?

 SHRIMATI  SHARDA  MUKERJEE:  Sir,
 I  had  raised  a  point  when  you  were  not  there
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 in  the  Chair,  I  drew  attention  regarding  cer-
 tain  smuggling  cascs  which  were  brought  to
 the  notice  of  the  House.  I  would  like  the  Mi-
 nister  to  give  an  assurance  that  he  will  let  the
 House  know  what  action  he  is  taking  in  the
 matter  as  the  Enforcement  Directorate  is  part
 of  his  Ministry.

 Secondly,  Sir,  on  this  side  of  the  House  we
 feel  that  things  have  not  improved  at  all  since
 President’s  rule  has  come  in  West  Bengal.
 Unless  Government  can  assure  us  that  they
 will  consider  the  question  of  changing  the
 Governor,  we  shall  be  forced  to  abstain  from
 voting.

 श्री  प्रकाश  बोर  शास्त्री  (हापुड़):  इममें
 इतना  जरूर  कर  दीजिये  कि  आप  कम  से  कम
 मंत्री  महोदय  को  यह  कह  दें  कि  जहां  तक
 राज्यपाल  का  सम्बन्ध  हैया  सरकारी  कमें-
 चारियों  का  संबंध  है  जिनके  कारण  बंगाल  में
 हिसा  बढ़  रही  हे  उनके  लिये  सरूती  से  इस
 प्रकार  के  निर्णय  लें  कि  जिससे  उन  लोगों  की

 दुर्बलता  से  भविष्य  में  बंगाल  में  इप्त  प्रकार  की
 कठिनाई  न  बढ़े  ।

 SHRI  K.  6.  PANT:  On  the  general  ques-
 tion  raised  by  Shri  Prakash  Vir  Shastri—about
 taking  administrative  steps  to  tone  up  the  ad-
 ministration—Government  are  duty  bound  to
 take  all  such  steps.  If  it  includes  the  removal
 of  the  Governor,  that  is  a  different  matter.
 You  cannot  just  simplify  the  whole  thing  into
 one  of  removing  the  Governor.  It  is  not  just  as
 simple  as  that.  I  would  beg  of  the  House  not
 to  minimise  the  seriousness  of  the  situation.
 Some  Members  feel  strongly  about  certain
 points  ;  I  have  noted  what  all  they  have  said.
 I  will  convey  them  to  the  proper  quarters.
 That  is  all  that  should  be  hoped  for  at  this
 stage.

 श्रो  प्रेम  चन्द  वर्मा  (हमीरपुर)  :  मेरा

 कहना  यह  है  कि  जो  राजनैतिक  लोग  वहां  पर
 गड़बड़  करते  है  उसके  बारे  में  क्या  कोई  ऐक्शन
 लेंगे  ?  वहां  के  जो  राजनेतिक  लोग  हैं,  ऐसी
 पार्टियां  हैं  जो  सारे  गड़बड़  के  लिये  जिम्मेदार

 हैं,  ता  मैं  जानना  चाहता  हूं  कि  क्या  आप  उसके
 सिलसिले  में  कोई  ठोस  कक्र्म  उठाएंगे  ?
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 SHRIMATI.  ILA  PALCHOUDHURI
 (Krishnagar)  :  I  have  just  received  a  letter
 from  my  constituency  where  a  press  worker
 has  been  beaten  and  stabbed  to  death  because
 he  refused  to  print  Mao  Tse-tung’s  literature.
 The  people  of  Krishnagar  are  asking  for  the
 CRP  to  be  posted  there  to  control  such
 violence.  The  hon.  Minister  should  say  some-
 thing  about  this.

 SHRI  BAKAR  ALI  MIRZA  (Secundera-
 bad)  :  Is  it  not  a  fact  that  one  Mr.  Sen,  who
 is  a  solicitor,  who  is  the  head  of  a  huge  family and  who  has  a  high  status,  said  to  the  Gover-
 nor,in  the  presence  of  the  IG,  the  Home
 Secretary  and  the  Police  Commissioner  and  all
 others,  after  describing  the  incident  that  he
 and  his  nephew  saw  about  a  particular  mur-
 der,  and  asked  the  Governor  with  folded  hands
 to  give  him  protection  and  said  ‘Kindly  see
 that  Iam  not  harassed  in  the  significance  of
 the  reign  of  terror  by  the  police  which  is
 existing  there’?  He  isa  solicitor,  a  man  of
 law,  and  a  man  with  a  great  standing  ;  he  has
 got  a  four-storeyed  house  there,  and  he  lives  in
 a  joint  family,  the  biggest  joint  family  in
 Calcutta.  I  would  like  to  know  whether  this
 is  a  fact  or  not.

 SHRI  KUCHELAR  (Vellore):  I  would
 like  toknow  from  the  hon.  Minister  what
 active  measures  have  been  taken  by  the  Crime
 Branch  of  the  Central  Government  in  regard
 to  the  detec'ion  and  investigation  of  certain
 incidents  which  have  been  left  so  far  without
 any  investigation  in  the  recent  West  Bengal
 incidents.

 SHRI  JYOTIRMOY  BASU  :  I  would  beg
 of  this  House  to  treat  this  matter  with  great
 seriousness,  because  these  measures  will  mean
 the  greatest  encroachment  on  human  rights  if
 they  are  brought  into  force.

 SHRI  N.K.P.  SALVE:  He  is  quoting  scrip-
 tures.

 SHRI  JYOTIRMOY  BASU  :  Let  us  take
 one  by  one  the  points  covered  by  the  hon.
 Minister  as  also  the  other  Members.  If  we  talk
 about  Naxalites,  then  Iet  us  see  who  they  are,
 They  are  mostly  desperate  youths.  But  today
 there  is  a  greater  number  of  police-engaged
 agent  provocateurs  and  hardened  criminals.
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 {  Shri  Jyotirmoy  Basu  ]
 Let  me  give  you  a  very  simple  example.  The
 other  day,  a  truck  was  detected  carrying  6500
 k.  ro  of  potassium  chloride.  Will  you  expect
 us  to  believe  that  this  supply  of  explosives  to
 Calcutta  in  West  Bengal  was  going  on  without
 the  knowledge  of  the  police  ?  If  you  ask  me,
 Ido  not.  Now,  the  police  cannot  control  all
 the  deployed  hardened  criminals.  That  is  why
 our  dear  friend  Shri  Parimal  Ghosh’s  wife
 and  son  havc  been  stabbed  and  we  are  all  very
 sorry  for  him,  and  we  are  anxious  to  know  how
 they  are  progressing.  But  do  you  know  that
 only  the  other  day,  the  CRP  _  trespassed
 forcibly,  entered  into  his  residence  and  ransac-
 ked  the  whole  house  ?  Are  you  aware  of  this
 fact  that  the  CRP  trespassed  forcibly  into  his
 house,  entered  into  the  house  of  a  Minister  of
 the  Central  Government  and  ransacked  the
 whole  house  ?  Let  the  hon.  Minister  say  whe-
 ther  it  is  true  or  not.  Who  created  this  situa-
 tion?  Who  created  these  criminals?  Who
 created  these  criminals  who  have  been  dep-
 loyed  and  utilised  ?  It  is  20  years  of  Congress
 rule  in  West  Bengal,  which  had  crcated  these
 criminals.  (Interruption)  I  respect  the  Dada
 for  his  age  but  not  for  his  utterances.  A  pro-
 minent  and  very  senior  editor  of  Calcutta  had
 told  me  that  hc  wanted  to  write  an  article
 criticising  the  extremist  action.  He  was  told
 by  his  owner  who  is  a  Congressman  not  to
 write  such  articles,  because  that  was  going  to
 be  a  thorn  in  the  flesh  of  the  CPM.

 As  for  Shri  Bal  Raj  Madhok,  may  I  ask  him
 one  question  ?  They  had  contested  44  scats  in
 West  Bengal  last  time.  May  I  ask  him  in  how
 many  cases  his  party  had  recovered  their
 deposit  money  ?  MayI  ask  him  how  many
 did  his  party  win  ?

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  In  Delhi,  they  dare  not  even  stand.
 How  many  did  they  have  in  Delhi  ?

 SHRI  JYOTIRMOY  BASU:  We  do  not
 come  where  we  are  not  wanted  by  the  people.

 Shrimati  Sucheta  Kripalani  talked  about
 the  UF  regime.

 Now  thc  CPI  (M)  and  UF  never  wanted  to
 be  a  tool  for  the  jotedars  and  capitalists  like
 its  Congress  predecessors.  That  was  why  there
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 was  so  much  of  hue  and  cry.  As  for  Shrimati
 Ila  Palchoudhuri,  may  I  tell  her  that  her
 great  leader,  Atulya  Ghosh,  whom  she  almost
 called  a  ‘God  on  earth’  had  engineered  riots
 between  the  Oriyas  and  Bengalis,  between
 Sikhs  and  Bengalis,  between  South  Indians
 and  Bengalis  -  On  enquiry  it  was  found  that
 the  leaflet  inciting  this  was  printed  in  the
 Pradesh  Congress  Bhavan  (Interruption).

 SHRIMATI  ILA  PALCHOUDHURI  :
 Why  should  he  bring  in  the  name  of  a  person
 who  is  not  present  here  ?

 SHRI  JYOTIRMOY  BASU  :  As  regards
 Rabindra  Sarovar,  this  has  been  repeated  time
 and  again.

 Where  is  Shri  Samar  Guha  ?  This  is  a  false-
 hood  that  has  been  propagated  about  the
 Rabindra  Sarovar  incident.  The  proof  of  the
 pudding  is  in  the  eating.  We  went  there,  a
 litmus  test  was  taken.  Then  there  was  a  Cor-
 poration  election  for  100  seats  and  we  swept
 the  polls.  Shri  Krishna  Menon  is  sitting  here.
 T  have  the  pleasure  to  sit  next  to  him.  He  was
 there  and  he  is  here  as  a  result  of  the  people’s
 verdict.  All  these  concocted  stories  were
 thrown  into  the  waste  paper  basket.  So  let
 them  not  talk  about  these  bogus  stories  which
 they  manufacture  with  the  help  and  _co-opera-
 tion  of  the  jute  press  which  they  favour  by
 allowing  them  to  do  blackmarketing  in  news-
 print  and  by  feeding  them  with  advertisements.
 Even  now,  I  tell  them:  do  not  depend  upon
 the  jute  press  and  the  police  80  much  ;  other-
 wise,  you  will  be  digging  your  grave  deeper.

 In  West  Bengal,  fascism  has  risen.  The
 police  has  been  made  to  run  amuck,  Imagine  :
 it  is  now  25  days,  going  toa  month,  since  JI
 bullet-ridden  dead  bodies  of  young  boys  bet-
 ween  15  and  25  two  were  above  30  were  found.
 The  policemen  have  tried  all  sorts  of  eye-
 catching  drills.  The  CBI  was  there,  the  great
 confidant  of  many  here.  25  days  have  passed.
 What  has  happened.  Not  a  word  has  come
 out,  because  we  know  it  for  certain  that  the
 Police  had  committed  the  murders.  So  another
 policeman  cannot  be  expected  to  expose  them,
 I  have  written  letter  after  letter  to  the  Prime
 Minister  asking  her  to  give  me  a  copy  of  the
 autopsy  report.  Even  the  is  not  willing  to  give
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 it.  She  is  not  willing  to  utter  a  word.  That  is
 because  the  Government  is  hand  in  glove  with
 the  murderous  policemen  in  Bengal  who  are
 conducting  a  mass  annihilation  campaign  to
 devour  the  young  flowers  of  West  Bengal.
 They  should  hang  their  head  in  shame  for  that.

 The  Deputy  Commissioner,  North,  Shri
 Chakraborty,  was  seen  shooting  by  eye-wit-
 nesses  including  the  mother  and  brother  of  the
 deceased,  shooting  at  the  children  and  killing
 them.  Has  the  DC  been  prosecuted.  No,
 because  the  moment  they  do  it,  he  will  turn
 round  and  say:  ‘You  wanted  me  to  do  it.
 Now  you  want  to  prosecute  me.  I  will  expose
 everything.  So  all  right,  keep  quict.  Do  not
 doit’.  That  is  the  whole  thing.

 Then  the  shooting  of  a  boy  opposite  Calcutta
 University,  Krishna  Kanta  Misra,  a  5th  year
 student.  Imagine,  many  of  you  have  children
 studying  in  colleges.  The  Commissioner  of
 Police  and  the  Governor  told  us—Shri  Bakar
 Ali  Mirza  and  Shri  Badrudujja  were  with  us
 —that  it  was  a  killing  by  mistaken  identity.
 What  happened?  If  I  am  asked  to  shoot  Shri
 Pant  and  instead  I  shoot  Shri  Khadilkar,  I
 escape  the  murder  charge!  I  put  it  to  you,
 Sir,  as  a  lawyer.  Tell  us  whether  the  shooters
 should  be  prosecuted  or  not  under  302  or  any
 other  provision.  But  no,  it  cannot  be  done.

 The  police  vindictiveness  has  known  no
 limit.  Take  the  case  of  an  MLA  who  was
 caught  on  suspicion,  Shri  Vinay  Konar  of
 Burdwan.  He  was  humiliated,  beaten  and
 dragged  in  the  public  street,  never  granted
 bail.  This  is  sheer  shameful  conduct  of  vindic-
 tiveness  that  they  are  perpetrating  in  West
 Bengal  today.

 Under  what  sense  of  democracy,  under  what
 sense  of  their  socialism,  can  they  tell  the  police
 to  take  the  law  into  their  own  hands?  They
 can  shoot  and  get  away.  How  can  they  do
 that?  And  they  have  done  so  in  hundreds  of
 cases.

 The  question  hasbeen  brought  here  by
 another  gentleman  that  the  United  Front
 supported  the  P.  D.  Act.  If  they  had  suppor-
 ted,  they  should  have  made  it  public  and  clear.
 They  opposed  it,  they  still  oppose  it  in  principle.
 If  they  come  to  power  again,  they  will  oppose
 it.  They  will  not  have  this  sort  of  undemocratic
 and  draconian  Act  in  existence.
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 They  detained  thousands  of  people,  and
 they  released  whom  ?  Smugglers,  food  adulte-
 rers,  wagon  breakers,  _  black-marketeers,
 habitual  criminals  and  the  variety  which
 Mrs,  Mukerjee  has  just  now  mentioned,  which
 is  ruining  the  country’s  economy.  You  cannot
 touch  them.  You  are  only  anxious  to  touch
 and  kill  and  annhilate  your  political  oppo-
 nents,

 On  28th/29th  October  a  decision  was  taken
 by  the  Bengal  Government  under  instructions
 from  the  Centre.  A  meeting  of  the  Advisers
 presided  over  by  the  Governor  took  a_  decision
 that  the  provisions  under  the  Police  Regulations
 that  every  police  firing  should  be  enquired  into
 be  kept  in  abeyance  for  three  months.  I  wrote
 to  the  Prime  Minister  the  next  day,  and  she
 replied  :

 “T  have  your  letter  of  the  Ist  November,
 regarding  the  reported  decision  of  the  West
 Bengal  Government  notto  hold  enquiries
 into  police  firings.  I  myselfhave  no  fur-
 there  knowledge  beyond  what  has  been
 stated  in  the  Press.  We  are  finding  out  the
 facts  from  the  West  Bengal  Government,
 after  which  I  will  write  to  you  again.  With
 good  wishes,....””

 She  said  that  she  would  write  to  me  again.
 That  was  on  7th  November  and  today  is  5th
 December.  Nothing  has  happened.

 But  the  most  interesting  part  is  that  the  very
 next  day  a  report  appeared  inthe  jugantar
 owned  by  Congress  (R).  They  did  not  know
 what  they  were  doing.  I  will  produce  it  later.
 The  jugantar  has  clearly  said  that  the  Centre
 was  not  informed  about  the  decision  which  I
 say  again,  J  have  done  it  before,  is  untrue.
 They  said  clearly  that  the  Centre  was  kept
 posted  with  the  development.

 I  say  this  is  one  of  the  greatest  encroach
 ments  on  human  rights.  Bureaucrats  are  given
 freedom  to  take  a  decision  of  this  nature  with-
 out  the  consent  and  concurrence  of  the  Home
 Minister.  I  want  to  ask  the  House,  can  that
 be  done?  So,  Isay:  God  help  this  country
 where  the  Prime  Minister,  on  such  an  impor-
 tant  and  vital  issue,  could  dare  tell  something
 wholly  untrue.  Mr,  Pant  may  take  note  of
 what  I  have  said  just  now.
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 SHRI  K.  0.  PANT  rose—

 SHRI  JYOTIRMOY  BASU:
 yielding.

 Tam  not

 Truth,  fairplay  and  justice  cannot  be  expec-
 ted  from  these  people  who  are  subservient  to
 money  bags.  That  is  their  only  object.

 I  will  come  to  the  points  raised  by  the
 Minister.  It  is  a  reign  of  terror  which  you  have
 let  loose  to  curb  political  opponents  and  to  get
 better  results  in  the  next  election.  You  are
 trying  to  tackle  Bengal’s  problems  through
 die-hard,  superannuated  stooges  of  the  Prime
 Minister.  You  are  only  aggravating  the  situa-
 tion.

 Only  an  elected  Government  of  the  people
 can  face  the  problems.  You  tried  to  get  the
 P.  D.  Act,  not  today  but  on  Ist  January,  ‘1970.
 The  nation,  the  country  and  this  House  had
 rejected  it.  So,  you  dared  not  touch  it.  You
 always  manage  to  survive  and  get  protected  by
 such  draconian  Acts.  ‘The  administration  has
 enough  powers  as  it  is  now,  but  they  are  not
 enough  perhaps  to  your  mind  to  serve  your
 political  purposes.  You  want  to  detain  the
 working  cadre  of  your  political  opponents  so
 that  youcan  hoodwink  the  people  and  gét
 elected  and  stick  on  to  power.  Mr.  Pant,  I  am
 sorry  to  say,  is  either  ignorant  or  has  misled
 this  House.  Judiciary  in  West  Bengal  is  not
 separated  in  all  the  districts;  it  has  been  done
 only  in  a  few.  Even  after  the  separation  of  the
 judiciary,  chapter  VIII  trials  are  under  the
 executive  and  there  could  hardly  be  any
 fairness.  Mr.  Pant  should  not  tell  cock  and
 bull  stories  here.  “he  accused  or  his  co-service-
 mnen  are  asked  (०  enquire.  What  justice  can
 you  get  out  of  that?  I  wish  the  Minister  and
 his  policemen  were  one  per  cent  as  pious  as  he
 tried  to  create  an  image  of.  Do  you  expect
 that  victims  of  police  atrocitics  will  ever  come
 forward  to  tell  you  the  truth  of  the  matter?  A
 mother  who  had  lost  two  of  her  sons  in  Shahan-
 pukar,  they  were  shot  under  her  very  nose  by
 the  Deputy  Cornmissioner  of  police  and  she
 broke  down  when  she  narrated  it,
 the  tap  reccrding—she  says  that  evea  today
 policemen  are  coming  to  her  house  and  kicking
 at  the  door  and  threatening:  if  you  complain
 to  anybody,  you  will  lose  your  third  son  also.
 Who  will  dare  to  report  your  murderor  police-

 I  have  got
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 men  to  any  police  station?  They  want  to
 take  political  dividend  out  of  this  advantage.
 They  have  created  the  CMDO  to  obstruct  the
 Calcutta  Corporation  because  the  CPM_  is  in
 it  for  the  last  one  year  or  a  little  over.  You
 can  never  go  in  for  real  land  reforms  because
 it  involves  liquidation  of  jotedars,  which  in
 turn  means  the  liquidation  of  the  Congress.
 Congrrss  (R)  and  those  who  are  near  them
 mean  monopolists  in  urban  areas  and  jotedars
 in  rural  areas,
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 I  shall  in  conclusion  cite  only  one  example  of
 the  PD  Act  from  a  letter  which  I  have  received
 yesterday.  It  is  signed  by  District  Magis-
 trate,  5.  Banerjee.  I  can  assure  you  that  this
 officer  has  never  read  what  is  in  the  charge
 sheet  and  I  shall  read  it  out;  it  isin  Bengali.
 I  have  to  translate  it.  The  letter  is  from  the
 Government  of  West  Bengal,  D.M’s  office,
 Burdwan,  Memo  No.  6/PV/dated  10.12.1970,
 that  is  to  say,  issued  just  five  days  ago.  Accord-
 ing  to  the  new  Detention  Act,  the  person  held
 is  Kali  Bada  Das.  Among  the  other  charges
 are:  On  7.10.1969  with  our  followers  you
 illegally  detained  one  Rana  Pada  Das;  you
 have  forcibly  taken  paddy  from  Government
 land  standing  in  the  name  of  Gopal  Mandal  ;
 on  216.1970  (six  months  ago)  you  threatened
 and  asked  Mr.  K.  N.  Singh  Roy  to  leave  the
 village  within  three  hours....

 MR.  SPEAKER  :  You  time  is  up.

 SHRI  JYOTIRMOY  BASU:  On2.I]I.
 970  in  the  evening  you  threatened  8,  P.  Singh
 Roy  I  am  reading  from  that  chargesheet—near
 Jaugram  railway  station  and  told  him  that  you
 would  get  his  people  arrested  by  the  police  in
 the  Dimakali  dacoity  case.

 I  ask
 Mr.  Salve:  May  I  present  to  you  these  docu-
 ments  if  you  have  any  suspicion?  I  again
 caution:  this  Government  has  nothing  todo
 with  the  people  that  are  outside  who  are  groa-
 ning  under  the  pressure  of  severe  rise  in  prices
 and  living  conditions.  You  drop  this  draconian
 Act  ;  or  else  this  will  be  the  last  nailon  your
 coffin,

 These  were  enough  for  his  detention.

 SHRI  K.C,  PANT  :  There  was  one  just
 small  point  to  which  Shri  Jyotirmoy  Basu
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 referred  ;  that  is,  the  judiciary  and  the  execu-
 tive  are  not  separated  in  the  whole  of  Bengal.
 He  is  correct  there.  It  is  only  in  eight  of  the
 I5  districts  that  it  is  separate,  but  they  include
 Calcutta  and  Hooghly,  the  areas  where  this
 violence  is  the  most.  (Interruption)  I  am  only
 correcting  it.  What  he  said  is  correct.

 SHRI  JYOTIRMOY  BASU:  All  your
 statements  need  to  be  corrected.

 SHRI  KRISHNA  MENON  (Midnaporc)  :
 Under  the  powers  that  you  have  taken  in  these
 Acts,  where  is  the  separation  of  the  judiciary
 from  the  executive  ?

 MR.  SPEAKER  :  order.  Shri
 Ganesh  Ghosh.

 Order,

 SHRI  GANESH  GHOSH  (Calcutta  South):
 Sir,  this  discussion  has  at  least  done  one  good
 thing:  it  has  given  a  little  chance  to  the  people
 of  our  country  to  see  in  true  colours  the  real
 characteristics  of  those  parties  and  groups  who
 up  till  now  have  laid  monopoly  claim  to  be
 the  sworn  democrats.  It  is  amusing  to  see
 how  those  political  chameleons  are  strutting
 about  on  the  political  arena  of  our  country.
 At  2  O'clock  today,  somebody  was  shivering
 with  anger  against  our  President’s  action  in
 derecognising  a  handul  of  princes,  these  erst-
 while  feudal  tyrants  who  even  now  want  to  go
 as  princes  and  Maharajas  and  want  to  take
 away  crores  of  rupees  from  the  poor  people.
 Very  good  ;  but  four  hours  after  that,  when
 this  question  of  taking  away  the  liberty  of  four
 and  a  half  crores  of  people  of  West  Bengal,  of
 depriving  them  of  their  fundamental  rights
 and  giving  the  police  and  the  irresponsible
 bureaucrats  the  liberty  of  detaining  the  people
 without  trial  came  up,  the  political  chameleons
 supported  it,  because  it  isa  question  of  the
 fundamental  right  of  four  and  a  half  crores  of
 people.

 As  you  know,  and  as  Shri  Krishna  Menon
 has  very  ably  put  it  yesterday,  no  civilised
 country,  no  democratic  country  in  the  world
 has  such  a  fascistic  statute  on  its  statute  books—
 the  law  for  depriving  its  own  citizens  of  the
 fundamental  rights  and  liberties  and  of  detain-
 ing  them  without  trial.  Of  course,  only  in
 exceptionol  circumstances,  when  the  very  basis
 of  the  existence  of  a  St&te  is  endangered,  as  for
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 example,  during  wars,  are  such  measures
 enacted.  There  is  some  violence  in  West
 Bengal  by  the  Naxalites  and  by  some  anti-social
 elements,  and  some  people  have  been  killed.
 But  has  the  basis  of  security,  the  very  existence
 of  our  country  been  enhangered?  Has  any
 special  emergency  been  declared  by  our  Presi-
 dent?  Nothing  of  the  sort.  Yet,  these  so-
 called  democrats,  these  Congress  democrats,
 and  the  Congress  leaders  want  to  put  these
 fascistic  measures  in  the  Statute-Book.

 In  the  morning,  a  certain  political  leader
 became  very  angry,  because  the  President’s
 executive  action  in  derecognising  the  Princes
 was  not  passed  by  this  Parliament  earlier  and
 he  did  it  all  by  himself,  and  that  was  _conside-
 red  to  be  very  undemocratic.  But  when  it  is
 a  question  of  depriving  the  people  of  West
 Bengal  of  their  fundamental  rights—and  these
 two  fascistic  measures  have  been  described
 aptly  by  Shri  Krishna  Menon  as  draconian,
 when  these  have  already  been  imposed  on
 West  Bengal  without  taking  prior  consent  and
 approval  of  this  Parliament,  the  same  leader
 says  this  is  very  good,  and  he  still  wants  to  go
 about  as  a  democrate.

 There  isno  emergency  declared  by  the
 President.  Only  the  other  day,  Shrimati  Indira
 Gandhi  and  the  Congress  leaders  passed  such
 a  draconian  measure  upon  the  people  of  West
 Bengal.  Why?  Just  to  make  it  easy  for  the
 Congress  leaders  in  West  Bengal  to  win  the
 coming  election.  Shrimati  Indira  Gandhi  and
 other  Congress  leaders  are  in  a  hurry  because
 they  are  thinking  of  the  clection.  But  they  are
 counting  without  the  host.  Because  it  is  not  a
 handful  of  Congress  leaders  who  will  have  the
 Jast  say.  It  is  the  peoplc  of  West  Bengal  who
 will  have  the  last  say.  And  we  are  grateful  to
 the  Congress  leaders  for  one  thing.  They  have
 given  two  spells  of  President’s  rule  to  West
 Bengal,  which  have  given  enough  chances  to
 the  people  there  to  learn  by  their  bitter
 experience  what  these  Congress  Ieaders  stand
 for  and  whom  thcy  really  serve.

 What  happened  in  Durgapur  a  week  back  ?
 Several  weeks  ago  there  was  a  strike  there.
 Taking  advantage  of  this  strike,  hordes  of  CRP
 were  brought  in.  The  minister,  it  seems  is
 allergic  to  any  reference  to  the  CRP.  The
 CRP,  the  Border  Security  Force,  the  West
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 Bengal  Armed  Constabulary,
 Frontier  Rifles,  the  Armed  Constabulary  and
 what  not  were  sent  there.  More  than  25,000
 armed  constables  were  sent  to  Durgapur  fora
 population  of  63,000  men,  women  and  child-
 ren.  The  minister  said  that  many  cases  of
 allegations  have  been  enquired  into  and  it  has
 been  found  that  no  CRP  was  deployed  there.
 Yes  ;  he  is  talking  just  like  a  Congress  leader.
 What  nonchalance  and  indifference  to  human
 life  and  honour  of  women!  I  will  give  only  one
 instance  of  what  happened  in  Durgapur.  There
 were  terrible  oppressions  by  the  police—not
 only  by  the  CRP  but  by  the  Central  Industrial
 Reserve  Police,  the  Border  Sccurity  Force,  the
 Armed  Constabulary  and  what  not,  I  do  not
 know.  When  the  District  Magistrate  went
 there,  about  120  ladies,  wives  and  mothers  of
 the  striking  employees,  went  in  a  procession  to
 speak  to  the  District  Magistrate  and  to  bring
 to  his  attention  what  the  armed  police  sent  by
 the  Congress  leaders  to  Durgapur  have  done
 to  them.  When  this  procession  came  within  a
 hundred  yards  from  the  District  Magistrate,
 they  were  stopped  by  the  CRP,  the  Border
 Security  Force,  etc.,  etc.,  and  within  the  full
 view  of  the  District  Magistrate,  the  saris  of  all
 the  ladies  standing  in  the  front  row  were  taken
 away  and  burnt  on  the  road.  This  fact  was
 brought  to  the  notice  of  the  Governor.  (Interrup-
 tions).  This  minister  will  probably  tomorrow
 say  that  on  investigation  it  has  been  found

 the  Eastern

 that  no  CRP  was  deployed  there.  What
 about  the  Border  Security  Force,  etc.  ?

 श्रीमती  लक्ष्मोबाई  (मेडक)  :  अध्यक्ष

 महोदय,  इन  लोगों  की  प्रैक्टिस  हो  गई  है  कि
 औरतों  के  बारे  में  तरह  तरह  की  कहानियां
 कहते  हैं।  मैं  उनकी  कहानियों  को  खूब  जानती

 हूं  ।  मुझे  मालूम  है  कि  नलगोंडा  और  हैदराबाद
 में  इन  लोगों  ने  क्‍या  किया  है।  मैं  चाहती  हूं
 कि  माननीय  सदस्य  ने  साड़ियों  के  बारे  में  जो

 कुछ  कहा  है  उसको  प्रोसीडिग्स  से  निकाल
 दिया  जाये  ।

 SHRI  GANESH  GHOSH:  We  brought
 this  to  the  attention  of  Shrimati  Indira  Gandhi
 and  also  of  the  Governor,  Mr.  Dhawan.  What
 action  did  they  take  ?
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 SHRI  K.  C.  PANT:  I  will  inform  him  of
 the  action  taken.

 SHRI  GANESH  GHOSH  :  I  am  not  yield-
 ing.  You  said  that  at  Basanti  and  Dhapa,  the
 CRP  was  not  deployed.  But  what  about  the
 Border  police,  the  Armed  Constabulary,  the
 Eastern  Frontier  Rifles,  etc.,  and  the  Bengal
 Armed  Police?  You  did  not  say  anything
 about  them.  You  thought  by  this  you  could
 get  out.  You  are  trying  to  get  out,  but  the
 elections  are  coming  if  not  in  971,  at  least  in
 ‘1972.  Do  you  know  what  happened  at  Durga-
 pur?  After  so  much  repression,  there  was  an
 election  there  last  week  to  some  committee  in
 Durgapur.  Could  your  party  get  a  single  seat
 out  of  83  or  85  seats  there?  No.  Only  the
 C.I.  T.  U.  led  by  the  CPM  got  all  the  seats.
 This  is  the  writing  on  the  wall.  If  you  have
 eyes  to  see,  look  at  it.

 Much  has  been  made  of  the  inquiry.  It  is
 said  that  all  the  26  cases  have  been  found  to  be
 baseless.

 SHRIMATI  ILA  PALCHOUDHURI  :  Mr.
 Speaker,  the  hon.  Member...

 SHRI  GANESH  GHOSH:  You  have
 spoken  on  Rabindra  Sarovar.  We  have  heard
 you.  You  speak  tomorrow  ;  not  today.  I  am
 speaking  about  what  concerns  the  ladies  of
 West  Bengal  and  being  a  lady  yourself...

 MR.  SPEAKER  :  I  would  request  him  not
 to  annoy  women.

 SHRIMATI  ILA  PALCHOUDHURI  :  Sir,
 he  has  mentioned  the  Border  Security  Force
 and  vilified  them.  On  the  borders  of  Nadia
 they  have  given  protection  to  thousands  of
 women.

 SHRI  GANESH  GHOSH  :  Much  has  been
 made  by  this  Minister  of  the  inquiry  which
 had  been  conducted,  and  evasive  answers  have
 been  given.  I  challenge  him,  if  he  has  got  the
 guts,  to  come  with  us,  or  ask  the  Prime  Minis-
 ter,  Shrimati  Indira  Gandhi,  to  come  with  us.
 We  will  give  her  protection  ;  we  will  give  you
 protection.

 SHRI  K.  C.  PANT:  The  cat  is  out  of  the
 bag  now.
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 SHRI  RANDHIR  SINGH:  We  do  not
 want  your  protection.

 SHRI  GANESH  GHOSH  :  Come  to  Dapa,
 if  you  are  not  afraid,  and  see  for  yourself.

 SHRI  K.  N.  TIWARY:  Then  how  is  it
 that  you  could  not  give  protection  to  members
 of  your  own  party  ?

 SHRI  GANESH  GHOSH  :  Come  to  Dapa,
 come  to  Basanti  and  Durgapur  and  see  the
 position.  Yet,  you  say  that  inquiries  have  been
 made.

 MR.  SPEAKER  :  He  should  conclude  now.

 श्री  प्रेम  चन्द  बर्मा  :  अपने  आदमियों  को
 तो  बचा  नहीं  पाते  हैं  और  प्राइम  मिनिस्टर  को
 प्रोटेक्शन  देने  की  बात  कहते  हैं  ।

 श्री  रणधोर  सिह  :  खुद  तो  रो  रहे  हैँ  मौर
 चिल्ला  रहे  हैं,  हमें  मार  दिया,  काट  दिया  और
 प्राइम  मिनिस्टर  को  प्रोटेक्शन  देंगे  ।

 श्री  गणेश  घोष  :  प्रोटेकशन  को  जरूरत

 नहीं  है  तो  ऐसे  ही  चलिये।  वासन्ती  चलिये,
 घापा  चलिये,  हिम्मत  है  तो  ।

 MR.  SPEAKER  :  I  would  request  him  to
 kindly  conclude  his  speech.  At  the  same  time,
 may  I  request  hon.  Members  on  this  side  not
 to  interrupt  him.  Let  him  have  his  say.

 SHRI  GANESH  GHOSH  :  I  am  grateful
 to  the  hon.  Members  on  this  side  and  that  side
 also  who  have  expressed  concern  at  the  way
 the  CRP  have  treated  the  women  of  West
 Bengal.  My  very  humble  submission,  request,
 appeal  and  prayer  to  them  is  this;  let  us
 jointly  go  in  a  deputation  and  see  the  Home
 Minister  and  the  Prime  Minister,  Shrimati
 Indira  Gandhi.  All  of  you  have  respect  for  the
 honour  of  women  of  West  Bengal,  all  of  you
 have  expressed  your  concern,  including  my
 hon.  friend,  Shrimati  Ila  Palchoudhuri.  She
 had  said  the  other  day  “we  do  not  approve  of
 it.”  If  you  do  not  approve  of  it,  let  all  of  us
 goona  deputation  and  request  the  Prime
 Minister  to  make  an  inquiry  into  the  allega-
 tions  made  here  and  also  outside.  I  would
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 request  Shri  Krishna  Chandra  not  to  believe
 these  things.  If  you  have  any  respect  for
 human  value,  you  come  there  or  request
 Shrimati  Indira  Gandhi  herself  to  come  there
 to  Basanti,  Dhapa  and  Durgapur  and  many
 other  villages  where  the  honour  of  women  has
 been  violated.  We  will  prove  it.

 Many  hon.  gentlemen  have  asked  mc,  what
 is  the  way  out  ?  Yes,  violence  begets  violence.
 Through  rifle  only,  through  the  CRP  and  the
 Border  Police  you  cannot  stop  Naxalite  vio-
 lence.  What  is  the  way  out?  Gentlemen,
 just  think  for  a  moment  with  a  cool  brain.
 Why  take  responsibility  for  West  Bengal  ?
 These  measures  are  meant  only  for  the  people
 of  West  Bengal  and  not  for  the  people  of  any
 other  place.  Why  not  hold  an  election  there  ?
 Give  the  responsibility  of  administration  to  the
 representatives  of  West  Bengal  and  let  them  do
 as  they  think  best.  Are  you  afraid  to  hold
 elections  ?  You  must  be,  because  the  people
 of  West  Bengal  know  who  the  Congress  leaders
 are,  who  they  stand  for  and  whom  they  are
 serving.  If  you  have  got  the  least  respect  for
 democracy  and  human  values,  make  arrange-
 ments  for  an  early  election  in  West  Bengal.
 Hand  over  the  administration  to  the  represen-
 tatives  of  West  Bengal  and  see  what  happens.
 You  cannot  solve  the  problems.  Only  the
 representatives  of  West  Bengal  can.

 SHRI  K.  C.  PANT:  With  your  permis-
 sion,  Sir,  I  wish  to  make  one  point.  He  was
 quite  right  in  saying  that  women  were  moles-
 ted  in  Durgapur.  I  concede  to  him  that.  A
 magisterial  inquiry  was  held  into  it  and  they
 have  come  to  the  conclusion  that  the  CP(M)
 men  were  responsible  for  that.

 SOME  HON.  MEMBERS  :  Shame,  shame.

 SHRI  P.  RAMAMURTI:  I  want  you  to
 hold  a  public  inquiry.

 SHRI  JYOTIRMOY  BASU  :  Let  there  be
 a  public  inquiry.  Shri  Pant  is  again  mislead-
 ing  the  House...  (Interruption)

 MR.  SPEAKER:  Now,I  put  Resolution
 moved  by  Shri  Jyotirmoy  Basu  to  vote.  The
 question  is  ;

 “This  House  resolves  that  in  pursuance
 of  sub-section  (4)  of  section  3  of  the  West
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 State  Legislature  (Delegation  of
 Powers)  Act,  1970,  the  West  Bengal  (Pre-
 vention  of  Violent  Activities)  Act,  1970,
 laid  on  the  Table  on  the  23rd  November,
 1970,  be  repealed  by  the  President  by  enact-
 ing  a  repealing  Act.

 This  House  recommends

 Resolution.”’

 The  Lok  Sabha  divided  :

 AYES

 Division  No.  8]
 Abraham,  Shri  K.  M.
 Adichan,  Shri  P.  C.
 Badrudduja,  Shri
 Banerjee,  Shri  S.  M.
 Basu,  Shri  Jyotirmoy
 Bhagaban  Das,  Shri
 Biswas,  Shri  J.  M.
 Chakrapani,  Shri  C.  K.
 Chandra  Shekhar  Singh,  Shri
 Chaudhuri,  Shri  Tridib  Kumar
 Esthose,  Shri  P.  P.
 Ghosh,  Shri  Ganesh
 Gopalan,  Shri  A.  K.
 Gopalan,  Shri  P.
 Gopalan,  Shrimati  Suseela
 Halder,  Shri  K.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Shiva  Chandra
 Joshi,  Shri  S.  M.
 Limaye,  Shri  Madhu
 Meghachandra,  Shri  M.
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Misra,  Shri  Janeshwar
 Modak,  Shri  B.  K.
 Molahu  Prasad,  Shri
 Mukerjec,  Shri  H.  N.
 Nair,  Shri  Vasudevan
 Nayanar,  Shri  E.  K.
 Pandey,  Shri  Sarjoo
 Patel,  Shri  J.  H.
 Patil,  Shri  N.  R.
 Ramamurti,  Shri  P.
 Ray,  Shri  Rabi
 Satya  Narain  Singh,  Shri
 Thakur,  Shri  Gunanand

 to  Rajya
 Sabha  that  Rajya  Sabha  do  concur  in  this
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 Ahmed,  Shri  F.  A,
 Ahmed,  Shri  J.
 Amat,  Shri  D.
 Amjad  Ali,  Shri  Sardar
 Ankincedu,  Shri
 Arumugam,  Shri  R.  S,
 Asghar  Husain,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Barupal,  Shri  P.  L.
 Basu,  Dr.  Maitreyee
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri  S.  C.
 Bhagat,  Shri  B.  R.
 Bhandare,  Shri  R.  D.
 Birua,  Shri  Kolai
 Bo  e,  Shri  Amiyanath
 Brahmanandji,  Shri  Swami
 Brij  Bhushan  Lal,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chandrika  Prasad,  Shri
 Chavan,  Shri  D.  R.
 Chittybabu,  Shri  C.
 Choudhary,  Shri  Valmiki
 Damani,  Shri  S.  R.
 Dandeker,  Shri  N.
 Dass,  Shri  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K.  G.
 Digamber  Singh,  Shri
 Dinesh  Singh,  Shri
 Dwivedi,  Shri  Nageshwar
 Dwivedy,  Shri  Surendranath
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gautam,  Shri  C.  D.
 Gavit,  Shri  Tukaram
 Gohain,  Shri  C.  C.
 Govind  Das,  Dr.
 Gowda,  Shri  M.  H.
 Guha,  Shri  Samar
 Gupta,  Shri  Kanwar  Lal
 Hem  Raj,  Shri
 Horo,  Shri  N.  E.
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jadhav,  Shri  V.  N.
 Jagjiwan  Ram,  Shri
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 Jamir,  Shri  S.  C.
 Jamna  Lal,  Shri
 Kamalanathan,  Shri
 Kamble,  Shri
 Kamala  Kumari,  Kumari
 Karan  Singh,  Dr.
 Karni  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Katham,  Shri  B.  N.
 Kavade,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kothari,  Shri  S.  S.
 Kotoki,  Shri  Liladhar
 Kripalani,  Shrimati  Sucheta
 Krishna,  Shri  5.  M.
 Krishnan,  Shri  G.  Y.
 Kundu,  Shri  S.
 Kureel,  Shri  8.  N.
 Kushwah,  Shri  Yashwant  Singh
 Lalit  Sen,  Shri
 Larkar,  Shri  N.  R.
 Lutfal  Haque,  Shri
 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram  Chand
 Mahajan,  Shri  Yadav  Shivram
 Maharaj  Singh,  Shri
 Malhotra,  Shri  Inder  J.
 Mandal  Dr.  P.
 Mandal,  Shri  Yamuna  Prasad
 Maran,  Shri  Murasoli
 Marandi,  Shri
 Master,  Shri  Bhola  Nath
 Mehta,  Shri  P.  M.
 Minimata  Agam  Das  Guru,  Shrimati
 Mishra,  Shri  G.  S.
 Misra,  Shri  S.  N.
 Mohsin,  Shri
 Muhammad  Sheriff,  Shri
 Mukerjee,  Shrimati  Sharda
 Mulla,  Shri  A.  N.
 Murthy,  Shri  B.  S.
 Muthusami,  Shri  C.
 Nahata,  Shri  Amrit
 Naik,  ShriG.  C.
 Naik,  Shri  R.  V.
 Oraon,  Shri  Kartik
 Pahadia,  Shri  Jagannath
 Palchaudhuri,  Shrimati  Ila
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parmar,  Shri  Bhaljibhai

 Parmar,  Shri  D.  R.
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Patel,  Shri  Manibhai J.
 Patel,  Shri  Manubhai
 Patil,  Shri  Anantrao
 Patil,  ShriC.  A,
 Patil,  Shri  Deorao
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil,  Shri  T.  A.
 Patodia,  Shri  D.  N.
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shafi
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Ram  Dhan,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Randhir  Singh,  Shri
 Ranga,  Shri
 Rao,  Shri  Jaganath
 Rao,  Shri  K.  Narayana
 Rao,  Shri  J.  Ramapathi
 Rao,  Dr.  V.  K.  R.  V.
 Raut,  Shri  Bhola
 Reddy,  Shri  Ganga
 Reddy,  Shri  M.  N.
 Reddy,  Shri  R.  D.
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Uma
 Sadhu  Ran,  Shri
 Saleem,  Shri  M.  Yunus
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sankata  Prasad,  Dr.
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  Beni  Shanker
 Sharma,  Shri  Madhoram
 Shastri,  Shri  Prakash  Vir
 Shastri,  Shri  Raghuvir  Singh
 Shastri,  Shri  Sheopujan
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Sheth,  Shri  T.  M.
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
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 Shukla,  Shri  S.  N.
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri
 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  Satya  Narayan
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Supakar,  Shri  Sradhakar
 Suraj  Bhan,  Shri
 Sursingh,  Shri
 Suryanarayana,  Shri  K.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Uikey,  Shri  M.  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh,  Shri
 Viswambharan,  Shri  P.
 Vyas,  Shri  Ramesh  Chandra
 Yadav,  Shri  Chandra  Jeet

 MR.  SPEAKER:  The  result®*  of  the  divi-
 sion  is:

 Ayes:  36
 Noes:  79

 The  motion  was  negatived

 MR.  SPEAKER:  There  is  another  Reso-
 lution  by  Shri  Ganesh  Ghosh.  There  is  an
 amendment  in  the  name  of  Shri  Deven  Sen.
 First  I  put  that  amendment  to  the  vote  of  the
 House.

 Amendment  No.  I  was  put  and  negatived.

 MR.  SPEAKER  :  I  shall  now  put  Resolu-
 tion  moved  by  Shri  Ganesh  Ghosh  to  the  vote
 of  the  House.

 The  question  is  :

 “This  House  resolves  that  in  pursuance
 of  sub-section  (4)  of  section  3  of  the  West
 Bengal  State  Legislature  (Delegation  of
 Powers)  Act,  1970,  the  West  Bengal  Mainte-
 nance  of  Public  Order  Act,  1970,  laid  on
 the  Table  on  the  3rd  December,  1970,  be
 repealed  bythe  President  by  enacting  a
 repealing  Act.
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 This  House  recommends  to  Rajya  Sabha
 that  Rajya  Sabha  do  concur  in  this  Reso-
 lution.”

 The  Lok  Sabha  divided.

 AYES

 Division  No.  9]
 Abraham,  Shri  K.  M.
 Adichan,  Shri  P.  C.
 Badrudduja,  Shri
 Banerjee,  Shri  S.  M.
 Basu,  Shri  Jyotirmoy
 Bhagaban  Das,  Shri
 Biswas,  Shri  J.  M.
 Chakrapani,  Shri  C.  K.
 Chandra  Shekhar  Singh,  Shri
 Chaudhuri,  Shri  Tridib  Kumar
 Esthose,  Shri  P.  P.
 Ghosh,  Shri  Ganesh
 Gopalan,  Shri  A.  K.
 Gopalan,  Shri  P.
 Gopalan,  Shrimati  Suseela
 Halder,  Shri  K.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Shiva  Chandra
 Meghachandra,  Shri  M
 Menon,  Shri  Krishna
 Mirza,  Shri  Bakar  Ali
 Misra,  Shri  Jancshwar
 Modak,  Shri  B.  K.
 Molahu  Prasad,  Shri
 Mukerjee,  Shri  H.  N.
 tMuthusami,  Shri  C,
 Nair,  Shri  Vasudevan
 Nayanar,  Shri  E.  K.
 Patel,  Shri  J.  H.
 Ramamurti,  Shri  P.
 Ray,  Shri  Rabi
 Reddy,  Shri  Iswara
 Satya  Narain  Singh,  Shri
 Thakur,  Shri  Gunanand

 [I6.35  brs.

 NOES

 Ahmed,  Shri  F.  A.
 Ahmed,  Shri  J.
 Amat,  Shri  D.
 Amjad  Ali,  Shri  Sardar

 *Shri  Dhireswar  Kalita  also  recorded  his  vote  for  Ayes.
 t+Wrongly  voted  for  Ayes,



 277  Statutory  Resols.  re.

 Asghar  Husain,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Barupal,  Shri  P.  L.
 Basu,  Dr.  Maitreyee
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri  S.  C.
 Bhagat,  Shri  B.  R.
 Bhandare,  Shri  R.  D.
 Birua,  Shri  Kolai
 Bose,  Shri  Amiyanath
 Brahmanandji,  Shri  Swami
 Brij  Bhushan  Lal,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chandrika  Prasad,  Shri
 Chavan,  Shri  D.  R.
 Chittybabu,  Shri  C.
 Choudhary,  Shri  Valmiki
 Damani,  Shri  S.  R.
 Dandeker,  Shri  N.
 Dass,  Shri  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K.  G.
 Digamber  Singh,  Shri
 Dinesh  Singh,  Shri
 Dwivedi  Shri  Nageshwar
 Dwivedy,  Shri  Surendranath
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gautam,  Shri  C.  D.
 Gavit,  Shri  Tukaram
 Gahani,  Shri  C.  C.
 Govind  Das,  Dr.
 Gowda,  Shri  M.  H.
 Guha,  Shri  Samar
 Gupta,  Shri  Kanwar  Lal
 Hem  Raj,  Shri
 Horo,  Shri  N.  E.
 Iqbal  Singh  Shri

 Jadhav,  Shri  Tulshidas
 Jadhav,  Shri  V.  N.
 Jagjiwan  Ram,  Shri
 Jamir,  Shri  S.  C.
 Jamna  Lal,  Shri
 Kamalanathan,  Shri
 Kamble,  Shri
 Kamala  Kumari,  Kumari
 Karan  Singh,  Dr.
 Karni  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kavade,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
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 Khadilkar,  Shri
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kothari,  Shri  S.  S.
 Kotoki,  Shri  Liladhar
 Kripalani,  Shri  J.  B.
 Kripalani,  Shrimati  Sucheta
 Krishna,  Shri  S.  M.
 Krishnan,  Shri  G.  Y.
 Kundu,  Shri  S.
 Kureel,  Shri  B.  N.
 Kushwah,  Shri  Yashwant  Singh
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Lutfal  Haque,  Shri
 Madhok,  Shri  Bal  Raj
 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram  Chand
 Mahajan,  Shri  Yadav  Shivram
 Maharaj  Singh,  Shri
 Malhotra,  Shri  Inder  J.
 Mandal,  Dr.  P.
 Mandal,  Shri  Yamuna  Prasad
 Maran,  Shri  Murasoli
 Marandi,  Shri
 Master,  Shri  Bhola  Nath
 Mehta,  Shri  P.  M.
 Minimata  Agam  Dass  Guru,  Shrimati
 Mishra,  Sri  G.  S.
 Misra,  Shri  S.  N.
 Mohsin,  Shri
 Muhammad  Sheriff,  Shri
 Mukerjee,  Shrimati  Sharda
 Mulla,  Shri  A.  N.
 Murthy,  Shri  B.  S.
 Nahata,  Shri  Amrit
 Naik,  Shri  G.  C.
 Naik,  Shri  R.  V.
 Nayar,  Shrimati  Shakuntla
 Oraon,  Shri  Kartik
 Pahadia,  Shri  Jagannath
 Palchaudhuri,  Shrimati  Ila
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parmar,  Shri  Bhaljibhai
 Parmar,  Shri  D.  R.
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Patel,  Shri  Manibhai  J
 Patel,  Shri  Manubhai
 Patil,  Shri  C.  A.
 Patil,  Shri  Deorao
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
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 Patil,  Shri  T.  A.
 Patodia,  Shri  D.  N.
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shaffi
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Ran,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Randhir  Singh,  Shri
 Ranga,  Shri
 Rao,  Shri  Jaganath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  J.  Ramapathi
 Rauti,  Shri  Bhola
 Reddy,  Shri  Ganga
 Reddy,  Shri  M.  N.
 Reddy,  Shri  R.  D.
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Uma
 Sadhu  Ram,  Shri
 Saleem,  Shri  M.  Yunus
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Savitri  Shyarn,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  Beni  Shanker
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Naval  Kishore
 Shastri,  Shri  Prakash  Vir
 Shastri,  Shri  Raghuvir  Singh
 Shastri,  Shri  Sheopujan
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Sheth,  Shri  T.  M.
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  S.  N.
 Shukla,  Shri  Vidya  Charan
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 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  Satya  Narayan
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Supakar,  Shri  Sradhakar
 Suraj  Bhan,  Shri
 Sursingh,  Shri
 Suryanarayana,  Shri  K.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Uikey,  Shri  M.  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadav,  Shri  Chandra  Jeet

 MR.  SPEAKER :  The  result*  of  the  division
 is:

 Ayes:  34
 Noes:  76

 The  motion  was  negatived.

 6.35  hrs.

 STATE  OF  HIMACHAL  PRADESH  BILL

 MR.  SPEAKER:  We  will  pass  this  Bill
 as  soon  as  possible  today,  so  that  it  could  go
 to  Rajya  Sabha  tonight.  There  is  not  much  of
 controversy  about  it.  The  hon.  Minister.  He
 may  formally  move  it  and  then  make  his
 speech.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 MINISTER  OF  STATE,  DEPARTMENTS
 OF  ELECTRONICS  AND  SCIENTIFIC
 AND  INDUSTRIAL  RESEARCH  (SHRI
 K.  0.  PANT):  Sir,  I  beg  to  move.f

 “That  the  Bill  to  provide  for  the
 establishment  of  the  State  of  Himachal
 Pradesh  and  for  matters  connected  there-
 with,  be  taken  into  consideration.”

 *The  following  member  also  recorded  their  votes  :

 Ayes:  Shri  Madhu  Limaye  ;
 Noes:  Shri  Siddayya,  Shrimati  Laxmi  Bai  and  Sarvashri  Anantrao  Patil  and  C,  Muthusami.
 tMoved  with  the  recommendation  of  the  President.
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 Mr.  Speaker,  Sir,  before  I  go  into  the
 details  of  the  Bill,  I  would  briefly  go  through
 the  various  stages  of  the  Constitutional  develop-
 ment  of  Himachal  Pradesh.  On  the  ‘15th.  of.
 April,  1948,  Himachal  Pradesh  was  made  an
 administrative  entity  under  a  Chief  Com-
 missioner.  At  that  time  it  had  an  area  of
 10,600  sq.  miles,  with  a  population  of  9.35
 lakhs  and  a  revenue  of  Rs.  85  lakhs.  Under
 the  Constitution  it  became  a  Part-C  State.  It
 was  given  a  Council  of  Ministers  and  a
 Legislative  Assembly,  from  Ist  April,  1952,

 The  States  Reorganisation  Commission  in
 its  majority  report  recommended  the  merger  of
 Himachal  P.adesh  with  the  adjoining  State
 of  Punjab.  However,  considering  the  need
 for  maintaining  the  pace  of  development,
 Government  of  India  decided  to  continue  it  as
 a  Centrally-administered  unit.  With  the  pas-
 sing  of  the  States’  Reorganisation  Bill  in
 956  the  legislature  and  the  Council  of
 Ministers  were  abolished  in  the  Union
 Territory.

 In  August,  1957,  a  Territorial  Council  was
 set  up  in  Himachal  Pradesh.  The  question
 of  administrative  set-up  of  the  Union
 Territory  was  further  gone  into  when  Goa,
 Daman  and  Diu  and  Pondicherry  also  became
 part  of  the  Indian  Union.  Finally,  after
 amending  the  Constitution,  a  law  was  enacted
 to  give  Council  of  Ministers  and  Legislative
 Assemblies  to  Himachal  Pradesh  and  four
 other  Union  Tcrritories.

 This  change  came  into  force  in  Himachal
 Pradesh  from  Ist  July,  ‘1963.  This  arrangement
 continues  to  be  in  force  in  Himachal  Pradesh.
 As  a  result  of  Reorganisation  of  Punjab,  large
 areas  were  added  to  Himachal  Pradesh  from
 lst  November,  966.

 The;  present  area  of  Himachal  Pradesh  is
 21,629  sq.  miles  and  its  population,  according
 to  96]  census  is  28.I2  lakhs.  Its  domestic
 revenue  is  now  over  Rs.  20  crores.  Under
 Central  Administration  the  Union  ‘Territory
 has  made  considerable  progress.

 During  the  last  22  years,  the  demand  for
 Statehood  has  come  up  from  this  area  from,

 to  time.  This  House  discussed  this
 matter  in  March  last  year,  when  practically
 time
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 all  sections  of  the  House  expressed  the  view
 that  Himachal  Pradesh  should  be  made  into  a
 State.

 We  took  note  of  these  sentiments  and  there-
 after  made  a  detailed  study  of  the  problem.
 On  3lst  July,  1970,  the  Prime  Minister
 announced  in  this  House  Government’s  deci-
 sion  to  grant  Statehood  to  Himachal  Pradesh.

 On  September  3,  1970,  we  assured  the
 House  that  the  legislation  would  be  brought
 forward  during  this  session.

 This  Bill  has  been  placed  before  the  House
 in  fulfilment  of  this  assurance.

 Now,  I  come  to  the  provisions  of  the  Bill.
 Clause  3  establishes  the  new  State  of
 Himachal  Pradesh,  comprising  the  territories
 in  the  existing  Union  territory.  Parliament
 is  empowered  by  article  2  of  the  Constitution
 to  establish  this  State.  The  rest  of  the  pro-
 visions  of  the  Bill  are  mainly  supplemental,
 and  consequential.

 I  shall  briefly  take  this  House  through  these
 provisions  which  are  generally  modelled  on
 other  State  reorganisation  Clause  4
 includes  Himachal  Pradesh  among  the  States
 of  the  Indian  Union,  making  it  the  I8th
 State.  Clauses  5  to  20  deal  with  representa-
 tion  in  the  Parliament  for  the  new  State  and
 its  legislature  and  the  other  connect  matters,

 laws.

 At  present,  there  are  three  seats  in  the
 Rajya  Sabha  for  the  Union  territory  of
 Himachal  Pradesh.  It  is  proposed  to  allot
 the  same  number  of  seats  to  the  new  State.
 The  three  sitting  Members  from  Himachal
 Pradesh  inthe  Rajya  Sabha  will  be  deemed
 to  have  been  duly  elected  by  the  members
 of  the  legislature  of  the  new  State  and  will  ree
 present  the  new  State  for  their  unexpired
 term,  Clauses  5  to  7  achieve  this  object.

 Clauses  8,  9  and  l4  deal  with  the  repre-
 sentation  of  Himachal  Pradesh  in  the  Lok
 Sabha.  The  Union  territory  of  Himachal
 Pradesh  like  other  Union  territories  has  been
 given  weightage  in  its  representation  in  the
 Lok  Sabha.  At  present,  it  has  six  Members  in
 this  Housc,  although  on  the  basis  of  its
 population  of  28.12  lakhs  according  to  the
 396]  census,  its  share  would  have  come  to
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 3.22  seats.  The  last  Delimitation  Commission
 had  allotted  Lok  Sabha  seats  to  the  States
 in  the  ratio  of  one  seat  for  a  population  of
 8.72  lakhs  according  to  the  ‘1961  census.  In
 view  of  this  and  the  hilly  terrai,  it  is
 proposed  that  four  seats  may  be  allotted  to
 the  new  State  in  the  House  of  the  People.
 This  will  be  effective  for  the  constitution  of
 the  next  Lok  Sabha.

 So  far  as  the  present  Lok  Sabha  is  concerned,
 we  are  proposing  that  the  six  sitting  Members
 may  continue  to  represent  the  people  of  the
 new  State.  If  we  reduce  their  number  imme-
 diately  to  four,  some  areas  will  go  unrepresen-
 ted.  Therefore,  as  a  transitional  and  incidental
 measure,  we  have  provided  in  clause  9  that
 for  the  unexpired  term  of  the  present  Lok
 Sabha,  the  new  State  will  have  six  seats.

 Clauses  0  to  I3  and  clause  5  deal  with  the
 Legislative  Assembly  of  the  new  State  of
 Himachal  Pradesh.  At  present,  the  legislative
 assembly  of  the  Union  territory  of  Himachal
 Pradesh  has  60  members  elected  from  territorial
 constituencies  and  3  members  nominated  by
 the  Central  Government.  When  Himachal
 Pradesh  becomes  a  State,  nominations  would
 not  be  permissible,  except  under  article  333
 which  relates  to  the  representation  of  the
 Anglo-Indian  community.  As  a  transitional
 measure,  we  have  provided  in  clauses  10,  and
 ll  that  the  existing  60  elected  Members  of
 the  assembly  will  automatically  become  the
 members  in  the  new  assembly.  The  legislative
 assembly  of  the  new  State  to  be  constituted
 after  the  expiry  of  the  term  of  the  existing
 assembly  will  have  68  elected  members.  We
 have  proposed  this  number,  having  regard  to
 the  fact  that  Himachal  Pradesh  will  lose  2
 seats  in  the  Lok  Sabha  and  also  three  nomi-
 nated  members  of  the  Assembly,  and  the  need
 for  adopting  a  multiple  of  the  Lok  Sabha
 seats.

 There  are  some  amendments  suggesting  a
 different  number  of  seats  as  compared  with
 what  has  been  proposed  by  us.  The  number
 of  seatsin  a  State  legislative  assembly  is  nor-
 mally  proposed  by  the  Delimitation  Commis-
 sion.  Such  a  Commission  is  due  to  be  set  up
 after  the  next  general  elections,  and  the  repre-
 sentatives  of  Himachal  Pradesh  can  place  their
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 point  of  view  before  it.  In  making  this  provision
 in  the  Bill,  we  have  taken  note  of  the  existing
 position.

 The  highest  multiple  so  far  adopted  is  9
 in  the  case  of  Haryana  and  Assam.  Nagaland
 is  an  exception  one  seat  in  Lok  Sabha  and
 52  members  in  its  assembly.  Among  the  com-
 parable  areas,  the  strength  of  the  Jammu  and
 Kashmir  State  assembly  has  been  fixed  under
 the  constitution  of  that  State.  But  even  then,
 it  has  a  strength  of  75  as  against  6  Lok  Sabha
 seats  which  gives  a  multiple  of  ‘124.  The  hill
 areas  of  UP  are  represented  in  the  legislatures
 of  the  State  on  the  basis  ofa  multiple  of  only
 5.  The  hill  areas  of  West  Bengal  are  given
 representation  on  the  basis  ofa  multiple  of  7,
 and  those  of  Tamil  Nadu  on  the  basis  of  6.
 Even  with  68  seats,  Himachal  Pradesh  will
 have  a  multiple  of  7.  This  cannot  be  regar-
 ded  as  inadequate  by  any  standards.

 Cl.  21-32  relate  to  the  High  Court  of  the
 new  State.  At  present,  the  jurisdiction  of  the
 Delhi  High  Court  extends  to  the  Union
 Territory  of  Himachal  Pradesh.  There  are
 now  7  Judges  in  the  Delhi  High  Court,  of
 whom  two  sit  on  a  Bench  in  Simla.  Ifit
 becomes  necessary  to  allocate  one  or  more  of
 these  Judges  to  the  new  Court,  Cl.  22(l)  makes
 an  enabling  provision  in  this  behalf.

 Cl.  33-36  deal  with  the  outhorisation  of
 expenditure  and  distribution  of  revenues.  It
 will  take  some  time  for  the  new  State  to  prepare
 its  budget  and  have  it  approved  by  the  State
 legislature.  But  in  the  meantime,  the  Govern-
 ment  of  the  new  State  should  have  adequate
 authority  to  incur  expenditure  from  its  Con-
 solidated  Fund.  Provision  has,  therefore,  been
 made  in  Cl.  33  that  before  the  new  State  comes
 into  existence,  the  President  may  by  order
 authorise  expenditure  from  the  Consolidated
 Fund  of  the  State  for  a  period  of  six  months.
 If  further  funds  are  needed  during  this  period,
 the  Governor  will  make  authorisation.  Provi-
 sion  has  also  been  mude  in  Cl.  35  to  enable
 the  President  to  determine  by  order  the
 allowances  and  privileges  of  the  Governor  of
 the  new  State.

 The  share  of  the  new  State  in  the  Central
 taxes  and  the  grant  in  did  to  be  given  to  it
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 until  the  next  Finance  Commission  determines
 these  amounts  will  be  prescribed  by  a  Presi-
 dential  order  as  envisaged  in  Cl.  36.

 Clauses  37-38  relate  to  transfer  of  the  assets
 and  liabilities  of  the  new  State.  Cl.  39—45
 relate  to  the  services.  In  Cl.  39,  provision  has
 been  made  for  establishing  separate  cadres  of
 three  all-India  services,  the  IAS,  IPS  and
 Indian  Forest  Service  for  the  new  State  and  for
 allocating  to  these  cadres  officers  of  the  corres-
 ponding  existing  Union  Territories  cadres  of
 these  services,  Cl.  40  provides  for  allocation
 to  the  new  State  of  officers  of  the  State  level,
 civil  service  and  police  service,  which  are  at
 present  common  to  Delhi,  HP  and  the
 Andaman  and  Nicobar  Islands.  ‘This  clause
 also  provides  for  deputation  for  a  period  not
 exceeding  three  years  to  the  new  State  of
 officers  of  the  Central  Health  Service  who  are
 at  present  holding  posts  in  the  Union  Territory’
 of  HP.

 In  Cl.  4l,  provision  has  been  made  that
 persons  who  are  at  present  serving  under  the
 administrative  control  of  the  Administrator  of
 the  Union  Territory  of  HP  shall  unless  other-
 wise  directed  oy  the  Central  Government,
 stand  allocated  to  the  new  State.  Cl.  42
 provides  that  the  conditions  of  service  of  these
 employees  and  members  of  the  State  level
 civil  and  police  services  allocated  to  the  new
 State  should  not  be  varied  to  their  disadvant-
 age  without  the  previous  approval  of  the
 Central  Government.

 In  Cl.  44,  provision  has  been  made  for  the
 establishment  of  one  or  more  advisory  come
 fnittees  by  the  Central  Government  for  the
 purpose  of  assisting  it  in  the  discharge  of  its
 functions  relating  to  the  services.

 Cl.  46—54  contain  certain  legal  and  mis-
 cellancous  provisions.  According  to  Arti-
 cle  210(1)  of  the  Constitution,  the  business  of
 the  State  legislature  can  be  transacted  in  the
 official  language  of  the  State  or  in  Hindi  or
 English.  Unless  the  State  legislature  passes  a
 law  to  the  contrary,  the  business  cannot  be
 transacted  in  English  15,  years  after  the  com-
 mencement  of  the  Constitution  (Article  210(2)).
 As  5  years  are  over,  the  legislature  of  the  new
 State  cannot  transact  its  business  in  English.
 Cl.  46  seeks  to  extend  the  period  of  I5  years
 to  25  years  so  that  the  new  State  can  take  a
 decision  on  this  issue  during  the  next  five  years.
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 Cl.  47-48  make  consequential  amendments
 in  Section  5  of  the  States  Reorganisation  Act
 4956  by  including  the  new  State  among  the
 States  represented  in  the  Northern  Zonal
 Council  and  the  Government  of  Union  Terri-
 tories  Act,  1963,  by  omitting  references  to  the
 Union  Territory  of  Himachal  Pradesh.

 Cl.  49—54  make  the  usual  provisions  regard-
 ing  continuance  of  the  existing  laws,  adoptation
 of  those  laws  and  their  interpretation  by
 courts  etc.  These  provisions  follow  the  corres-
 ponding  provisions  of  the  provious  Reorganisa-
 tion  Acts.

 I  commend  this  Bill  to  the  House.
 MR.  SPEAKER  :  Motion  moved  :

 “That  the  Bill  to  provide  for  the  esta-
 blishment  of  the  State  of  Himachal  Pradesh
 and  for  matters  connected  there  with,  be
 taken  into  consideration.”

 श्री  अब्दुल  गनी  डार  (गुड़गांव)  :  स्पीकर

 साहब,  देर  आयद  दुरुस्त  आयद  1  अगरचे
 सरकार  ने  हिमाचल  की  जो  कांशंस  की  पुकार
 थी  काफी  देर  तक  उस  पर  अमल  नहीं  किया,
 उनको  उनके  हक  से  महरूम  रखा,  उसके  बावजूद
 भी  आज  मेरे  अजीज  श्री  पन्‍त  यह  बिल  यहां
 लाये  हैं,  तो  मैं  इसका  स्वागत  करता  हुं  और
 उनकी  नीयत  और  फराखदिली  जो  आज  वह
 हिमाचल  प्रदेश  के  लिये  दिखला  रहे  हैं'

 श्री  एस०  एम०  जोशी  (पूना)  :  अध्यक्ष

 महोदय,  क्षमा  कीजिये,  इस  चर्चा  के  लिये
 कितना  टाइम  है  ?

 MR.  SPEAKER  :  03  I  have  already  said,
 we  want  to  pass  this  Bill  in  Ad  hours  at  two
 hours  at  the  most.  The  speeches  should  be
 very  briefly  say  five  to  seven  minutes.

 श्री  शिव  चन्द्र  क्षा  (मधुबनी)  :  पूरा  समय
 मिलना  चाहिये,  ऐसा  नहीं  होना  चाहिए  कि
 प्रोसीजर  को  तोड़  कर  के  इसको  पास  करने  की
 कोशिश  की  जाये  |

 श्री  अब्दुल  गनो  डार  :  मैं  अर्ज  कर  रहा
 था  कि  इसकी  हर  बात  का  मैं  स्वागत  करता

 हूं  इसलिए  भी  स्वागत  करता  हूं  कि  आप  उनको

 हाईकोर्ट  देने  जा  रहे  हैं  |
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 [  श्री  अब्दुल  गनी  डार  ]
 6.52  hrs.

 (Suet  K.  N.  Trwary  in  the  Chair

 स्पीकर  साहब,  वह  एक  ऐसा  इलाका  है,
 जो  एक  बक्त  बड़े  पंजाब  का  हिस्सा  था।  उसके

 बाद  मुल्क  की  तकसीम  के  साथ-साथ  पंजाब  के

 दो  हिस्से  हुए,  उस  वक्‍त  भी  वह  पंजाब  का

 हिस्सा  रहा।  लेकिन  उनका  कहना  यह  था  कि

 उनके  साथ  उनके  डेवलपमेंट  में,  उनकी  तरक्की

 में  इन्साफ  नहीं  होता  है  लिहाजा  सरकार  ने

 हिमाचल  प्रदेश  को  अलग  किया।  कुछ  देर  के

 वाद  उसको  फिर  तोड़  दिया,  अब  फिर  उमक्रो

 जोड़  दिया  तो  मैं  मुबारकबाद  देता  हूं  कि आज

 सरकार  उनको  उनका  हक  देने  जा  रही  है  |  हाई
 कोर्ट  देने  से  उनको  इन्साफ  लेने  में  आसानी

 होग।  और  जो  दिकक्‍कतें  इस  सिलसिले  में  उनको

 पहले  होतीं  थीं,  वे  अब  नहीं  होंगी  ।  जहां  तक

 खर्चे  का  ताल्‍लुक  है,  उसमें  जो  मुश्किलात
 भायेंगी,  उनके  लिए  आप  राष्ट्रपति  के  जरिये

 वहां  के  गवनेर  को  अधिकार  देने  जा  रहे  हैं

 यह  भी  बहुत  मुबारक  कदम  है,  क्योंकि  आप

 उनकी  डेवलपमेंट  के  लिये  ऐसा  करना

 चाहते  हैं  ।

 आपने  अभी  कुछ  आंकड़े  दिये--उनकी

 आबादी  के  आंकड़े  दिये,  उनके  एरिया  के  आंकड़े
 दिये,  फिर  हिन्दुस्तान  के  मुखतलिफ  हिस्सों  से

 कितने  कितने  मेम्बर  यहां  आते  हैं  उनका  जिक्र

 किया  इसके  लिये  भी  में  जापका  शुत्रगुजार  हूं
 कि  जो  छ:  मेम्बर्ज  उस  इलाके  से  यहां  मौजूद  हैं,
 उनको  कायम  रखने  के  लिये  आपने  बिल  में

 यकीन  दिला  दिया  है,  क्योंकि  यह  बात  गलत

 थी  कि  जो  चुनकर  आये  हैं  उतको  आप  कहें  कि

 इस  वक्‍त  फिर  से  लौटरी  पड़े,  कोई  रह  जाय
 और  कोई  चला  जाय  इसके  लिए  भी  मैं  आपको

 मुबारकबाद  देता  हूं।  लेकिन  एक  बात  मैं  नहीं
 समझ  पाया  कि  आप  वहां  के  हाउस  की  तादाद
 क्‍यों  बढ़ा  रहे  हैं।  इस  वक्‍त  वह  हाउस  60

 सीटों  से  बना  हुआ  है,  उनके  हल्के  बने  हुए  हैं,
 60  मेम्बरों  की  हुकूमत  कोई  कम  हुकूमत  नहीं
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 है,  क्योंकि  वहां  जो  पंचायत  वाले  हैं,  उनकी  जो
 समिति  है,  बहुत  सी  जगहों  पर  उनकी  आबादी
 58  हजार  है,  जबकि  इस  प्रावीजन  के  मुताबिक
 हल्के  की  आबादी  40  हजार  रह  जाती  है।
 इसलिये  मैं  यह  नहीं  समझ  पाया  कि  आप
 मेम्बरों  की  तादाद  क्‍यों  बढ़ा  रहे  हैं?  हमारा
 हरियाणा  का  जो  तजुर्बा  है  कि  एक्र  ही  दिन  में
 दर्जनों  वजीर  बढ़ा  दिये  गये  और  शायद  एक
 मेम्बर  के  हिस्से  में  एक  वजीर  आता  था  तो
 क्या  हिमाचल  में  आप  इसलिए  बढ़ा  रहे  हैं  कि

 वहां  भी  कुछ  वजी रों  की  फौज  खड़ी  करनी  है  ?
 मेरा  ख्याल  है  कि  अगर  आप  डंवलपमेंट  करना
 चाहते  हैं  तो  इस  तादाद  को  न  बढ़ायें  ।

 जनाब,  काइमीर  का  सेव  दुनिया  में  मशहूर
 था,  काइमीर  का  हाथ  का  काम  दुनिया  में

 मशहूर  था,  आपने  हिमाचल  में  भी  सेव  की
 फसल  को  तरक्की  देकर,  वहां  के  फलों
 को  तरक्की  देकर  उस  इलाके  की  एक
 बहुत  बड़ी  खिदमत  की  है,  चाहे  उसमें  मेरी
 बहन  इन्दिरा  जी  का  भी  अपना  कोई  बाग
 आता  हो,  लेकिन  आपने  खिदमत  की  और
 उसका  फायदा  यह  हुआ  कि  फलों  की  एक्सपोर्ट
 में  जहां  काश्मीर  को  कुछ  फायदा  पहुंचता  था,
 अब  कम  पहुंचेगा,  लेकिन  हिमाचल  के  भाइयों
 ओर  बहनों  को  फायदा  पहुंचा  1

 इसलिये  मैं  फिर  आपसे  मौदबाना  अर्जे
 करना  चाहता  हूं  कि  आप  वहां  की  सीटों  कोन
 बढ़ायें  |  सीटों  के  बढ़ाने  का  मत्तलब  यह  होगा
 कि  नये  सिरे  से  उनका  डेवलपमेंट  रुक  जायगा,
 क्योंकि  मेम्बरों  के  बढ़ाने  से  पहले  उनका
 इलेवन  कीजिए

 चेयरमेन  साहब,  आप  नहीं  बोलने  देता
 चाहते  तो  मैं  बैठ  जाता  हूं।  पहले  आप  बोलने
 का  मौका  देते  हैं,  फिर  कहते  हैं  कि  बोला  नहों।
 मैं  तो  आपका  हुकम  मानूंगा,  मैं  उनमें  नहीं  हूं
 जो  हुकम  नहीं  मानते,  लेकिन  बच्चों  की  तरह
 टल्ली  बजा  देना,  जैसे  स्कूल  मास्टर  बजाते
 हैं,  मुझे  अच्छा  नहीं  लगता  ।
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 श्री  प्रताप  सिह  (शिमला)  :  सभापति
 महोदय,  आजादी  के  24  सालों  के  बाद  यह
 पहला  मौका  है  कि  आप  हिमाचल  प्रदेश  की

 यूनियन  टैरिटरी  को  स्टेट  का  दर्जा  देने  जा  रहे
 हैं  -  दूसरी  यूनियन  टैरिटरीज  के  मसले  भी  आप
 के  जेरे-गौर  हैं  और  मैं  उम्मीद  करता  हूं  कि
 उनको  भी  आप  जल्द  स्टेट  का  दर्जा  देंगे।  इस
 मौके  पर  अपनी  महबूब-नेता  श्रोमती  इन्दिरा
 गांधी  जी,  पंत  जी और  इस  सदन  के  जो  सदस्य
 दोनों  तरफ  बैठ  हुए  हैं,  उन  को  अपनो  तरफ  से
 हिमाचल  प्रदेश  के  पालियामेन्ट  के  मेम्बरों  की
 तरफ  से,  हिमाचल  असेम्बला  के  मेम्बरों  की
 तरफ  से  और  हिमाचल  प्रदेश  की  जनता  की
 तरफ  से  बधाई  देना  चाहता  हूं  ।  उन्होंने  हिमा-
 चल  की  जनता  की  भावनाओं  को,  उन  के  चढ़ते

 हुए  जोंश  को  अच्छी  तरह  से  समझा  और  समझ
 कर  ही  इस  बिन  को  आज  सदन  में  पेश  करने
 जा  रहे हैं

 सभापति  जी,  हम  आप  को  भी  मुबारकबाद
 देते  हैं,  आज  आप  को  अध्यक्षता  में  हम  इस
 ब्रिल  को  पास  करने  जा  रहे  हैं,  आपका  भी

 हिमाचल  की  जनता  हमेशा  ध्यान  रखेगी  ।  आप
 सब  जानते  हैं  कि  आज  हिमाचल  की  जनता  ने
 डा०  वाई०  एस०  परमार  की  रहनुमाई  में  चल
 कर  इतनी  बड़ी  मन्जिल  तय  की  है,  वगर  किसी
 आन्दोलन  के,  बगर  किसी  लड़ाई  झगड़े  के,  इस

 लिए  मैं  उनको  भी  इस  हाउस  में  बधाई  देना
 चाहता  हूं,  वह  भी  बधाई  के  पात्र  हैं।  मैं  दोनों

 हाउसेज  से  अपील  करता  हूं,  सब  नेताओं  से
 अपोल  करता  हुं,  भारतवर्ष  के  हर  नागरिक  से
 अपील  करता  हूं  कि  वह  इन  से  सबक  सीखे,

 हमारे  डा०  परमार  ने  किस  खुशअसलूबी  से
 डेमोक्रेटिक  तरीके  से  हिमाचल  के  लिए  स्टेट  का
 दर्जा  हासिल  किया  है।  हम  चाहते  कि  भारतवर्ष
 के  सब  लोग  इसी  तरह  से  डेमोक्रेटिक
 तरीकों  पर  चलें,  लड़ाई  झगड़ा  और  तोड़  फोड़
 को  छोड़  दें,  इसी  रास्ते  पर  चल  कर  हम  अपनी
 मन्जिल  पर  पहुंच  सकते  हैं  ।अगर  हम  हिमाचल
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 के  इतिहास  पर  नजर  डालें  तो  मालूम  हो
 जायगा  कि  यह  मांग  उस  समय  से  थी,  जब
 कि  स्टेट्स  मर्ज  हुई  थीं।  उस  समय  भी  राजाओं
 ने  यह  मांग  की  थी  कि  पहाड़ी  स्टेट्स  को  मिला
 कर  एक  अलग  स्टेट  बनाई  जाय  यहां  पर  26
 जनवरी,  948  का  जिक्र  करना  भी  बहुत
 जरूरी  है,  जब  ह- 1  वाई०  एस०  परमार  स्टेट

 कान्फैंस  के  पहाड़ी  इलाके  के
 प्रेजिडन्ट  थे,  उप  वक्‍त  एक  जल्सा  राणा  जंग

 बहादुर  सिंह  की  अध्यक्षता  में  शिमला  के  गंज
 के  मैदान  में  हुआ,  उस  वक्‍त  धीमे-धीमे  बरफ
 गिर  रही  थी,  धीमे-धीमे  ठण्डी  हवा  चल  रही
 थी,  उस  वक्‍त  एक  रेजोल्यूशव  पास  किया  गया
 कि  हमें  हिमाचल  प्रदेश  को  अलग  रख  कर
 उसके  लिये  स्टेट  का  दर्जा  हासिल  करना  है
 यही  नहीं  उस  वक्त  द्विब्यून,  मिलाप,  प्रताप
 अखबारों  के  जो  एड़ीटोरियल  निकले,  उनको
 भी  मुबारकबाद  देना  जरूरी  हो  जाता  है,  उन्होंने
 हमेशा  पहाड़ो  स्टेट  की  मांग  को  सपोर्ट  किया  ।
 मैं  उनको  भी  मुबारिकबाद  देता-  हुं  ।

 17  brs.

 इसके  बाद  मैं  सन्‌  1948  की  बात  याद
 दिलाना  चाहता  हुं  जबकि  सरदार  पटेल  श्री

 पट्टाभि  सीतारमंया  को  एक  चिट्ठी  में  लिखा
 था:

 “In  the  final  stage  after  this  arca  is
 sufficiently  developed  in  its  resources  and
 administration,  it  is  proposed  that  its  consti-
 tution  should  be  similar  to  that  of  any  other
 province.”

 यही  नहीं,  29  अगस्त,  95]  को  इसी
 सदन  में  जब  पार्टं-सी  स्टेट्स  पर  बहस  हो  रही
 थी  तो  श्री  गोपालास्वामी  आयंगर  ने  कहा  था
 कि  पार्ट-सी  स्टेट्स  दूसरे  इलाकों  के  साथ  मर्ज
 हो  जानी  चाहिए  लेकिन  हिमाचल  प्रदेश  को
 उन्होंने  सपोर्ट  किया  था  और  कहा  था  इसको
 अलग  रहना  चाहिए  और  पूरी  स्टेट  का  दर्जा
 मिलना  चाहिए।
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 इसके  बाद  जनवरी,  968  में  हिमाचल
 प्रदेश  की  असेम्बली  ने  इत्त  फाक  राय  से  प्रस्ताव
 पास  किया  था  कि  हिमाचल  प्रदेश  को  पूरी
 स्टेट  का  दर्जा  मिलना  चाहिए  और  उसकी  ओर
 केन्द्रीय  सरकार  का  ध्यान  दिलाया  था।  इस
 प्रकार  से  हिमाचल  प्रदेश  की  जनताडा०  परमार
 की  अध्यक्षता  में  लगातार  आगे  बढ़ती  गई  ।

 हमारी  यह  मांग  हमेशा  डिमोक्रटिक  तरीके  से  ही
 रखी  गई  है।  इस  बत  के  लिए  मैं  वहां  की  अपनी
 जनता  को  भी  बधाई  देता  हूं | पं०  जवाहर  लाल

 नेहरू  ने  भी  इस  बात  में  हिमाचल  प्रदेश  को
 बल  दिया  था  कि  उसको  पूरी  स्टेट  का  दर्जा
 मिलना  चाहिए  i  stadt  इन्दिरा  गांधी  अब  उस
 मांग  को  पूरा  करने  जा  रही  हैं।  हम  हिमाचल
 प्रदेश  की  जनता  की  ओर  से  उनके  महान
 आभारी  हैं  और  इसके  लिए  उनको  धन्यवाद
 देते  हैं  V

 इस  मौके  पर  मुझे  एक  चीज  का  खास  तौर
 पर  जिक्र  करना  है  ।  आजादी  हासिल  करने  के

 लिए  इस  पहाड़ी  इलाके  को  बहुत  से  संग्राम  करने

 पड़े  जिनमें  खास  तौर  पर  सुकेत  सत्याग्रह
 उसकी  एक  झांकी  है  जिध्ो  कि  हिमाचल
 प्रदेश  के  निवासी  कभी  भूल  नहीं  सकते  हैं  |

 चूंकि  अभी  एक  माननीय  सदस्य  ने  सीट्स
 का  जिक्र  किया  है  इसलिए  मैं  कहना  चाहता  हूं
 कि  966  में  जब  विशाल  हिमाचल  प्रदेश  बना
 तो  हमसे  कहा  गया  था  कि  तुमको  असेम्बली  के
 ज्यादा  मेम्बरान  इसलिए  नहों  दिये  जाते  क्योंकि
 पालेंमेन्ट  में  तुमको  ज्यादा  वेटेज  दिया  गया  है  t
 लेकिन  आज  वह  बेटेज  वापित्त  लिया  जा  रहा  है
 इसलिए  मैं  चाहता  हुं  कि  हिमाचल  प्रदेश के

 हालात  को  देखते  हुए  जहां  पर  भाने  जाने  के
 साधन  मुश्किल  हैं  वहां  पर  सीट्म  और  ज्यादा

 बढ़ाई  जानी  चाहिए  और  इस  सम्बन्ध  में  मेंने
 जो  अमेन्डमेन्ट  दिया  है  उसको  मंजूर  किया
 जाना  चाहिए।

 वैसे  अभी  कहने  क  लिए  बातें  तो  बहुत  हैं
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 लेकिन  आप  भी  जल्‍दी  में  हैं  ओर  हम  भी  जल्दी
 में  हैं  कि  यह  बिल  पास  हो  इसलिए  मैं  आखीर
 में  एफ  बार  फिर  धन्यवाद  देते  हुए  अपने
 साथियों  से  गुजारिश  करता  हूं  कि  वे  इसको
 जल्दी  पास  करें  ।

 SHRI  RANGA  (Srikakulam)  :  Mr  Chair-
 man,  I  am  glad  that  at  long  last,  the  Govern-
 ment  has  come  forward  with  this  Bill.  It  is
 one  of  those  Bills  which  has  received  universal
 support.  I  wish  to  congratulate  the  people  of
 Himachal  Pradesh,  and  I  am  a  little  envious
 of  them  because  they  have  appropriated  to
 themselves  a  name  which  is  very  affectionate
 to  us  all.  When  we  think  of  our  culture,  when
 we  think  of  our  own  Gods,  when  we  begin  to
 pray,  Himachal  comes  very  close  to  our  hearts.
 And  they  have  taken  that  beloved  name  for
 themselves.

 But  I  do  not  grudge  or  begrudge  this  _privi-
 lege  of  theirs.  I  sincerely  hope  that  they  will
 make  great  success  of  this  State  just  as  they
 have  made  a  success  during  the  last  I5  to  20
 years  while  they  were  struggling  for  this
 privilege.

 But  the  creation  of  this  State  now  reminds
 us  of  many  other  similar  problems  which  are
 facing  us  all  over  India.  When  would  Govern-
 ment  come  to  take  a  statesman  like  view  about
 these  problems  ?  The  problems  of  Vidarbha,
 Telangana,  Bihar,  M.  P.  and  U.  P.  are  there.
 Himachal  Pradesh  is  rather  light  in  its  popula-
 tion  and  area.  But  Maharashtra,  UP,  Bihar,
 Andhra  Pradesh,  etc.  are  much  too  heavy.
 Their  people  are  clamouring  for  similar  status
 and  it  would  be  a  good  thing  if  they  are  also
 given  an  opportunity  of  having  similar  State-
 hood.

 There  is  much  to  be  said  in  favour  of  big
 States  as  well  as  small  States.  India  cannot
 come  to  have  only  small  States  or  only  big
 ones.  We  have  to  get  on  with  this  mixture.
 But  how  long  are  we  going  to  carry  on  with
 these  too  heavy  loads  of  these  great  States  ?  It
 is  unfortunate  for  the  people  of  the  big  States
 that  the  Central  Home  Minister  happens  io
 come  from  those  States  and  therefore;  their
 demand  for  the  creation  of  a  number  of  smaller
 States  in  their  areas  has  not  received  as  sympae
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 {Shri  Ranga]
 thetic  a  consideration  as  it  deserves.  When
 there  area  number  of  small  States  froma
 particular  area,  each  one  of  them  will  be  able
 to  get  greater  attention  than  in  proportion
 to  their  area  or  population  from  the  Govern-
 ment  of  India,  in  the  National  Development
 Council,  Planning  Commission  and  other
 organisations  that  are  associated  with  the
 Government  of  India,  with  the  result  that  they
 would  be  able  to  get  more  money  for  develop-
 ment  of  their  under-developed  areas  as  well  as
 their  backward  people.  There  is  much  to  be
 said  in  these  directions  in  favour  of  the  crea-
 tion  of  a  number  of  small  States.

 I  join  my  hon.  friend  there  in  congratula-
 ting  Mr.  Parmar,  our  good  old  colleague  in  the
 Lok  Sabha  at  one  time  and  now  for  long  the
 Cheif  Minister  of  Himachal  Pradesh.  I  also
 wish  to  congratulate  the  Members  of  Parlia-
 ment  coming  from  that  area,  particularly  my
 friend,  Mr.  Prem  Chand  Varma,  who  came  to
 associate  himself  when  he  was  a  young  man
 with  me  and  the  kisan  movement  I  have  been
 organising  in  the  country.  I  know  on  two  or
 three  occasions  how  angry  he  grew  with  the
 Prime  Minister  and  with  his  own  Government
 and  party  because  they  were  not  responding  to
 the  call  of  the  people  of  Himachal  Pradesh  for
 separate  Statehood.

 I  am  in  agreement  with  the  decision  taken
 by  the  Government  of  India  with  the  support
 of  the  local  Government  to  reduce  the  number
 of  MPs  from  6  to  4,  because  although  we  are
 in  favour  of  creating  those  States,  we  do  not
 like  too  much  of  weightage  to  be  given  to  the
 parliamentary  representation  from  these  small
 States.  It  is  good  they  have  done  it,  so  that
 other  States,  if  and  when  they  come  into  exis-
 teuce,  would  not  ask  for  any  weightage.

 Some  people  have  taken  odjection,  not
 illegitimately,  to  the  increase  in  the  number
 of  the  MLAs.  I  am  not  opposed  to  it  because
 I  see  some  virtue  in  having  a  large  enough
 number  in  these  legislatures.  If  the  strength  of
 the  Assembly  is  much  too  small,  it  leads  to  too
 much  intrigue  and  instability.  Therefore,  it  is
 good  thcir  number  has  been  increased  to  68.

 There  are  special  problems  in  Himachal
 Pradesh.  Generally  speaking,  in  the  past,  we
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 used  to  think  that  H.P.  only  meant  princes
 and  Maharajas.  Thank  God,  that  system  has
 gone.  Now  peoples’  system  has  come.  But  let
 us  take  care  to  see  that  even  in  the  popular
 regime  proper  care  is  taken  of  the  tribal
 people.  I  think  a  large  majority,  or  a  substan-
 tial  percentage,  of  the  people  of  Himachal
 Pradesh  belong  to  the  tribal  sections  and
 Adibasis.  I  do  not  know  whether  out  of  the
 six  Members  of Parliament  who  have  come
 here  any  one  is  an  Adibasis.  Perhaps  none  at
 all.  That  makes  me  feel  a  bit  unhappy.  I  do
 hope  that  the  usual  protection  that  is  being
 given  to  the  tribal  people  in  the  allocation  of
 seats  would  be  made  available  here  also.  I
 hope  at  the  proper  time  the  Minister  will
 assure  us  how  many  of  the  seats  are  reserved
 for  the  tribal  people  and  Adibasis.  I  also  hope
 that  they  would  be  given  adequate  representa-
 tion.  More  than  the  representation  that  is
 given  tothem,  it  isthe  spirit  in  which  the
 problem  is  viewed  by  the  MLAs  that  is  more
 important.  The  Adibasis  are  poor,  ignorant
 and  undeveloped.  Their  educational  develop-
 ment  has  been  thwarted  fora  very  long  time
 and  their  holdings  are  much  too  small.  For  a
 very  long  time  they  have  been  exploited  by
 merchants  and  other  people  who  have  been
 purchasing  their  produce.  Communications  in
 those  regions  were  almost  nil  till  the  other
 day.  ‘They  need  rapid  development.  I  hope
 the  Central  Government  will  keep  a  special
 cye  on  the  steps  that  would  be  taken  hereafter
 for  their  development.

 That  is  why  I  welcome  this  innovation  of
 the  power  being  reserved  with  the  Government
 of  India  to  appoint  a  number  of  advisory  com-
 mittees.

 SHRI  K.  C.  PANT:  That  is  only  for  the
 services.

 SHRI  RANGA:  I  would  like  to  have
 advisory  councils  for  the  development  of  the
 Adibasis  and  Scheduled  Castes.  The  whole  of
 that  area  is  backward  and  it  has  got  to  be  up-
 lifted  and  helped  to  come  into  its  own  when
 compared  with  the  rest  of  India.  In  this  direc-
 tion  the  Government  of  India  cannot  do  too
 much.  I  trust  that  government  would  try  to
 see  that  some  special  attention  is  paid  to
 this,
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 Later  on,  the  Finance  Commission  will
 decide  the  share  of  Himachal  Pradesh  out  of
 Central  revenues,  specially  excise  and  income-
 tax.  Income-tax  will  not  be  much  except  from
 the  salaries  of  Government  officers  whose  offices
 are  located  at  Simla.  So,  the  Government  of
 India  will  have  to  see  that  the  Finance  Com-
 mission  is  enabled  to  allot  them  more  than  in
 proportion  to  their  population  and  area,
 keeping  in  view  the  needs  and  the  development
 of  the  backward  area.

 T  hope  the  Government  of  India  would  not
 try  to  put  in  spokes  in  the  wheel  of  progress  of
 of  this  State  any  longer.  I  sincerely  trust  that
 democracy  will  come  to  succeed  there,  as_  well
 as  it  has  done,  and  if  possible  better.

 श्री  प्रेमचन्द्र  वर्मा  (हमीरपुर)  :  सभापति

 महोदय,  सबसे  पहले  तो  मैं  इस  सदन  का
 की  धन्यवाद  करता  हूं  कि  जब  जब  भी  कोई
 मसले  हिमाचल  प्रदेश  के  यहां  पर  आये  तब-
 तब  ही  सारे  सदन  ने  हमें  पूरा  सहयोग  दिया  1
 केवल  लोक  सभा  ने  ही  नहीं,  राज्य  सभा  में
 भी  हमें  पूरा  समर्थन  मिला  ।  मैं  आज  उन  सब
 का  धन्यवाद  करता  हूं।  इसके  साथ  ही  मैं
 प्रधान  मंत्री  श्रीमती  इन्दिरा  गांधी  से  इस  मौके
 पर  क्षमा  भी  चाहता  हूं  कि  कई  बार  बड़े
 सख्त  अल्फाज  में  मैंने  सरकार  की  आलोचना  भी
 की  ।  आखिर  वह  चीज  हमको  प्राप्त  हो  गई
 है।  मैं  श्री  पन्त  को  भी  धन्यवाद  देता  हुं  कि

 उन्होंने  इस  बिल  को  यहां  पर  लाने  की  पूरी
 कोशिश  की  ।

 आज  हिमाचल  प्रदेश  पूरे  राज्य  का  दर्जा

 हाप्तिल  करने  जा  रहा  है,  मैं  कहना  चाहता  हूं
 कि  जैसा  प्रो०  रंगा  ने  कहा  हिमाचल  प्रदेश
 देवताओं  की  भूमि  कहलाती  है,  मैं  तो  कहता
 हूं  कि  वह  केवल  देवताओं  की  भूमि  ही  नहीं
 है,  उस  प्रदेश  में  जो  30  लाख  लोग  रहते  हैं
 वह  सब  के  सब  देवताओं  की  तरह  से  हैं।  वह
 ईमानदार  हैं,  सच्चे  हैं  और  कोई  छल  कपट

 नहीं  करते  |  वहां  के  लोग  वह  काम  भी  नहीं
 जो  बंगाल  में  होता  है,  वह  लोग  वह  काम  भी

 AGRAHAYANA  24,  892  (SAKA)  Himachal  Pradesh  Bill  298

 नहीं  करते  जो  केरल  में  हुआ  है  ।  हमने  हिमा-
 चल  प्रदेश  को  और  राज्यों  की  तरह  बड़े  राज्य
 बनाने  के  लिये  जो  जंग  लड़ी,  हमारी  विधान
 सभा  ने,  हमारे  नेताओं  ने  और  वहां  की  जनता
 ने  आज  तक  जो  लड़ाई  लड़ी  उसमें  हमने  किसी
 भी  तरह  से  तशददुद  से  काम  नहीं  लिया  ।  या  तो
 कागज  से  बात  की  या  जबान  से  बात  की।
 और  किसी  तरह  से  नहीं।  हमने  भी  किसी
 तरह  की  तशददुद  नही  की  जिसके  लिये  मैं
 हिमाचल  के  लोगों  को,  सरकार  को  और
 हिमाचल  प्रदेश  की  पोलिटिकल  पार्टीज  को
 मुबारकबाद  देता  हुं।  उन  सब  की  कोशिज्ञों  के
 लिये,  जिनमें  हमारे  चीफ  मिनिस्टर  की  कोशिश
 भी  शामिल  हैं,  मैं  उनको  मुबारकबाद  देना
 चाहता  हूं  ।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 आज  हिमाचल  प्रदेश  55  लाख  मुरब्बा  मील
 का  प्रदेश  बना  है।  प्रोफेसर  रंगा  ने  गलती  की

 है  |  वह  सारे  केरल  से  बड़ा  है,  हरियाणा  से
 भी  बड़ा  है।

 SHRI  BAL  RAJ  MADHOK  (South  Delhi):
 Shri  Pant  said  21,000;  he  says,  55,000.  What
 is  the  correct  figure  ?

 श्री  प्रेमचन्द  वर्मा  :  मेरा  कहना  ठीक  होगा,
 उनका  गलत  होगा।  उनसे  गलती  हो  गई
 होगी,  मुझसे  नहीं  हो  रही  है,  55,000  किलो
 मीटर  है।

 श्री  कृष्ण  नख  पत्त :.  अगल  बगल  के
 राज्यों  से  नहीं  ले  रहे  हैं  ।

 श्री  प्रेमचन्द  वर्मा  :  55  हजार  मुरब्ता
 किलोमीटर  है  ।  इतने  बड़े  इलाके  में  चार
 लोक  सभा  के  मेम्बर  होंगे,  यानी  4  हजार
 किलो  मीटर  को  एक  मेम्बर  रिप्रेजेन्ट  करेगा।
 आप  अन्दाजा  लगा  सकते  हैं  कि  एक  मेम्बर
 के  लिये  इतनी  बड़ी  कांस्टिटुएन्सी  को  कवर
 करना  कितना  मुश्किल  होगा  ।  भले  ही  वहां
 की  आबादी  28  या  30  लाख  की  है,  इससे
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 क्या  होता  है  ?  मैं  कहना  चाहता  हुं  कि  सरकार
 को  इसके  बारे  में  सोचना  चाहिए  कि  वह  इस
 के  बारे  में  क्या  कर  सकते  हैं  और  वह  करना

 चाहिये

 दूसरी  बात  मैं  विधान  सभा  के  बारे  में

 कहना  चाहता  हूं  1  मैंने  भी  अमेंडमेंट  दिये  हैं  ।
 उनके  बारे  में  कुछ  आदमियों  ने  68  के  बजाय
 60  और  48  कहे  हैं।  मैं  समझता  हूं  कि
 रिप्रेजेन्टेशन  को  कम  करना  उचित  नहीं  है
 क्योंकि  इतना  बड़ा  इलाका  है।  आबादी  के

 हिसाब  से  48  या  60  सीटें  रखना  नामुना-
 सिब  है।  मैं  समझता  हूं  कि  68  सीटें  ही  रखी
 जायें  a अगर  उनको  और  बढ़ा  सकें  तो  भी
 कोई  हज  नहीं  है  क्योंकि  लोक  सभा  में  6  के
 बजाय  4  सीटें  दी  गई  हैं  a इस  बात  का  ध्यान
 रक्खा  जाना  चाहिए  1

 तीसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 प्लेन  का  जो  खर्च  है  उसके  बारे  में  |  स्टेट  का
 बनाया  जाना  आसान  है,  लेकिन  आथिक  तौर
 पर  उसको  आगे  ले  जाना  कठिन  बात  है।
 हिमाचल  प्रदेश  पर  यह  जिम्मेदारी  आई  है।
 मैं  माननीय  श्री  पन्‍त  से  अर्ज  करना  चाहता  हूं
 कि  जो  हमारे  प्लैन  का  हिस्सा  है  वह  हमको
 मैक्सिमम  मिलना  चाहिये  ताकि  हम  अपने
 पैरों  पर  खड़े  हो  सकें  1

 जहां  तक  एडमिनिस्ट्रेशन  के  खर्च  का
 सम्बन्ध  है  और  साथ  ही  साथ  तन्‍्ख्वाहों  का
 जो  खर्चा  हिमाचल  प्रदेश  को  हमारी  सरकार
 आज  दे  रही  है  और  जिस  तरह  से  वह  वहां
 के  डिफिसिट  को  पूरा  कर  रही  है,  उसको  उसे

 इसी  तरह  से  पूरा  करते  रहना  चाहिये  और  वह
 सारे  का  सारा  खर्चा  कम  से  कम  आने  वाले
 दस  सालों  तक  उसको  मिलता  रहना  चाहिये
 ताकि  वह  स्टेट  ठीक  तरह  से  चल  सके  और
 उसके  सामने  कोई  मुश्किल  पेश  न  आये  ।

 अब  मैं  सरकारी  कमंचारियों  के  बारे  में
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 एक  बात  कहना  चाहता  हूं  -  23  फरवरी  को

 यहां  एक  आश्वाशन  दिया  गया  था  कि  थर्ड पे.
 कमिशन  जो  एप्वाइंट  हुई  है  वह  जो  सिफारिशों
 देगी  और  जिस  तरह  से  वे  सिफारिशें  केन्द्रीय
 कमंचारियों  पर  लागू  होंगी,  उसी  तरह  से  वे

 हिमाचल  प्रदेश  के  सरकारी  कमंचारियों  पर
 भी  लागू  होंगी।  अब  हालात  बदल  गये  हैं
 ओर  हिमाचल  पूरे  दर्जे  का  राज्य  बनने  जा

 रहा  है  में  चाहता  हूं  कि  हिमाचल  के  सरकारी
 कर्मचारियों  को  जो  थर्ड  पे  कमिशन  की  सिफारिशों
 की  वजह  से  मिलने  वाला  था  वह  हक  उनका
 बरकरार  रहे  ।  जिस  तरह  से  थडे  पे  कमिशन
 का  लाभ  केन्द्रीय  कर्मचारियों  को  मिले,  उसी

 तरह  से  वह  हिमाचल  प्रदेश  के  कर्मचारियों  को
 भो  मिले  ।  इसके  बारे  में  इस  विधेयक  में  कोई
 व्यवस्था  नहीं  की  गई  है।  मैं  चाहता  हूं  कि
 उनके  इस  राइट  को  भी  आपको  इसमें  प्रोटेक्ट
 करना  चाहिये  1

 हिमाचल  के  इस  नये  राज्य  के  जो  इलाके
 हैं  और  जो  इसके  बाहर  रह  गये  हैं,  में  यह  भी
 चाहता  हूं  कि  वे  इलाके  हमको  दिये  जाएं।
 जैसे  ऊना  तहसील  का  इलाका  है।  अब  हमारी
 स्टेट  बन  गई  है।  उप्तको  ये  इलाके  मिलने

 चाहिये।  इसके  साथ  साथ  पठानकोट  का
 इलाका  है,  कालका  का  इलाका  है।  जो  भी
 इलाके  हमारे  पंजाब  में  रह  गये  हैं  था  दूसरी
 जगह  रह  गये  हैं,  वे  हमको  मिलने  चाहिये।
 में  आशा  करता  हूं  कि  पन्त:  जी  इस  पर  भी
 विचार  करेंगे  ।

 श्री  प्रकाश  वीर  शास्त्री  (हापुड़)  :  सबसे

 पहले  में  हिमाचल  की  जनता  को  और  हिमा-
 चल  पर  प्रशासन  करने  वालों  को  इस  नये
 राज्य  को  पूर्ण  राज्य  का  दर्जा  दिये  जाने  पर
 बधाई  देना  चाहता  हूं।  इसके  साथ  साथ  में
 उनको  स्मरण  कराना  चाहता  हूं  कि  हमारे
 हिमाचल  के  साथियों  को  धन्यवाद  देना  चाहिये
 मास्टर  तारा  सिंह  को  1  अगर  उन्होंने  पंजाबी

 सूबे  की  बात  न  की  होती...
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 एक  मसाननोय  सदस्य  :  मरने  के  बाद  ?

 श्री  प्रकाश  बोर  शास्त्रो  :  मरने  के  बाद
 तो  ज्यादा  अच्छी  तरह  से  दिया  जा  सकता

 है  |  उन्होंने  अगर  पंजाबी  सूबे  की  बात  न
 की  होती  तो  आज  हिमाचल  का  आकार  प्रकार
 इतना  बड़ा  न  होता  ।  मैं  समझता  हूं  कि  जितने
 भी  हिल  स्टेशन  और  फारेस्ट  हिमाचल  को
 आज  मिले  हैं  ये  सब  उसी  शांति  का  परिणाम

 हैं  जिसका  परिचय  इन्होंने  दिया  है।  लड़ने
 वाले  दूसरे  थे  1  हरियाणा  और  पंजाब  वाले
 तो  पीछे  रह  गये  हैं  और  जो  लाभ  हुआ  है  वह
 हिमाचल  को  हुआ  है।  पंजाब  में  कुछ  लोग

 यह  भी  कहते  हैं  कि  मांगा  था  सूबा,  मिल  गई

 सूबी

 श्री  रणघोर  सिह  (रोहतक)  :  सूबड़ी  |

 श्री  प्रकाश  बीर  शास्त्री  :  यह  जो  स्थिति
 पंजाबी  सूबे  की  हुई,  इसका  पूरा  लाभ  अगर
 किसी  को  मिला  तो  हिमाचल  प्रदेश  को  मिला
 कभी-कभी  बुराई  में  से  भलाई  का  जन्म  भी

 होता  है  ;  मगर  उस  समय  हिमाचल  के  लोगों
 ने  जो  शांति  की  नीति  अपनाई  उसी  का  लाभ

 हिमाचल  प्रदेश  को  मिलता  गया,  और  उसी
 का  यह  परिणाम  भी  है  कि  पूर्ण  राज्य  का
 दर्जा  भी  उसको  मिलने  जा  रहा  है  |

 इस  सम्बन्ध  में  एक  दूसरी  बात  भी  मैं

 कहना  चाहता  हूं।  हमारी  सरकार  को  इस
 सम्बन्ध  में  एक  दृढ़  सिद्धांत  निर्धारित  करना

 चाहिए।  हिमाचल  के  बाद  कुछ  दबाव  पड़ा
 तो  सरकार  ने  त्रिपुरा  की  घोषणा  की,  मणीपुर
 की  घोषणा  की।  अभी  दबाव  पड़  रहे  हैं
 विदर्भ  के।  तेलंगाना  के  रेड्डी  साहब  बैठे

 हैं,  इनके  यहां  भी  आन्दोलन  ज्यों  का  त्यों
 जारी  है।  मेरा  कहना  यह  है  कि  इसके  संबंध
 में  सरकार  को  कुछ  निश्चित  सिद्धांत  निर्धारित

 करने  चाहिये।  अच्छा  यह  हो  कि  राज्य

 पुनगंठन  आयोग  दूसरा  स्थापित  किया  जाए
 और  उसके  सामने  कुछ"सिद्धांत  निर्धारित  किये
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 जाएं  कि  जो  नये  बनने  वाले  राज्य  हैं  वे  इस
 प्रकार  के  राज्य  होंगे  जो  अपने  पैरो  पर  खड़े
 हो  सकें  ।  केवल  केन्द्र  के  कंधे  पर  निर्भर  नन
 करें  ।  जो  नए  बनने  वाले  राज्य  हैं  उनकी
 संख्या  के  अनुपात  में  भी  कुछ  एक  प्रकार  की
 एक  रूपता  रखी  जानी  चाहिये,  पहाड़ी  क्षेत्रों
 को  छोड़कर  ।  जो  मदानी  इलाकों  के  राज्य
 हैं  वहां  संख्या  के  अनुपात  में  बहुत  बड़ा  अन्तर
 न  हो  ।  यह  भी  5प्रान  रखा  जानता  चाहिये  कि
 जो  नये  बनने  वाले  राज्य  हैं,  उप्क्रे  कारण

 न्द्र  की  शक्ति  में  या  केन्द्र  की  मजबूती  में
 किसी  प्रकार  की  दुब्नेलता  न  आने  पाये।
 उदाहरण  के  लिये  हिमाचल  के  मेरे  मित्रों  को
 स्मरण  होगा  कि  इस  विधेयक  के  श्न्त  में
 जो  वित्तीय  ज्ञापन  दिया  गया  है,  उसमें  लिखा
 गया  है  कि  हिमाचल  की  जो  अपनी  आय  है
 वह  20  करोड़  65  लाख  है  और  हिमाचल
 को  सरकार  का  जो  व्यय  है  वह  37  करोड़
 54  लाख  है  ।  इस  तरह  से  I6  करोड़  89
 लाख  का  जो  घाटा  है  उसको  पूरा  करने  का
 केन्द्रीय  सरकार  का  दायित्व  हो  जायगा।
 हिमाचल  को  चलाने  के  लिये  उसे  इस  घाटे
 की  पूर्ति  करनी  पड़ेगी  ।  मैं  चाहता  हूं  हिमाचल
 के  प्रशासन  से  और  हिमाचल  के  साथियों  से
 कि  जब  तक  हिमाचल  इस  स्थिति  में न  भा
 जाये  कि  वह  अपने  पैरों  पर  खड़ा  हो  सके,

 तब  तक  वे  अपनी  वित्तीय  चादर  को  इतना
 अधिक  न  फैलाएं  कि  जिससे  उनके  राज्य  में
 बराबर  टैक्स  पर  टैक्स  बढ़ाने  पड़ें  और  उस
 राज्य  की  जनता  को  अनुभव  होने  लगे  कि
 पूर्ण  राज्य  का  दर्जा  तो  मिला  लेकिन  हमारे
 ऊपर  करों  का  बोझ  बढ़  गया।  हिमाचल
 प्रदेश  को  इसके  बारे  में  एक  आदर्श  निश्चित
 रूप  से  उपस्थित  करना  चाहिये  ।

 छोटे  राज्यों  के  मंत्रि  मंडलों  के  सम्बन्ध
 में  भी  मैं  एक  शब्द  कहना  चाहता  हुं।  मेरे
 मित्र  चर्चा  कर  रहे  थे  उत्तर  प्रदेश  की।
 श्री  मल्होत्रा  जी  जब  उत्तर  प्रदेश  के  मंत्रि-
 मंडल  के  बारे  में  चर्चा  कर  रहे  थे  उसी  समय

 ‘
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 मैंने  उनको  स्मरण  कराया  था  कि  उत्तर  प्रदेश
 की  संख्या  सवा  नौ  करोड़  है।  इतनी
 बड़ी  आबादी  वाले  राज्य  के  लिए  इतना  बड़ा
 मंत्रिमंडल  तो  एक  बार  क्षम्य  हो  सकता  है।
 हालांकि  मैं  इतने  बड़े  मंत्रिमंडल  का  वहां  पर
 भी  समर्थक  नहीं  हूं,  लेकिन  छोटे  राज्यों  के
 सम्बन्ध  में  मैं  इतना  अवश्य  कहना  चाहता  हूं
 कि  मुट्ठी-मुट्ठी  भर  लोगों  का  राज्य  29
 और  30  मिनिस्टर  लेकर  चलेगा  तो  वह  जनता
 पर  बड़ा  बोझ  रखेगा  और  वहू  राज्य
 देश  में  गौरव  का  कारण  नहों  हो  सकेगा  ।  उस
 अवस्था  में  इस  तरह  के  राज्य  देश  के  लिए
 अभिशाप  होते  चले  जाएंगे।  हिमाचल  प्रदेश
 नये  बनने  वाले  पूर्ण  राज्यों  का  दर्जा  पाने  वालों
 में  पहला  राज्य  है।  इस  वास्ते  मैं  चाहता  हूं
 कि  हिमाचल  इस  विषय  में  भी  आदर्श  उपस्थित
 करे  ।

 हिमाचल  को  पूर्ण  राज्य  का  दर्जातो
 मिला  लेकिन  उसके  साथ-साथ  आप  यह  भी
 देखें  कि  हिमाचल  एक  तरह  से  भारत  का  द्वार
 भो  है।  यह  वह  राज्य  है  जिसकी  सीमाएं
 जाकर  चीन  से  भी  टकराती  हैं  और  कुछ  सीमा
 पाकिस्तान  के  साथ  भी  आकर  टकराती  है।
 सोमावर्ती  राज्यों  के  लिये  केन्द्रीय  सरकार  का”
 विशेष  रूप  से  इस  प्रकार  की  नीति  निर्धारित
 करनी  चाहिए  कि  बाहर  का  शात्रु  अगर  इनसे
 आकर  टकराये  तो  इन  प्रदेशों  में  इतनी  क्षमता

 हो  कि  कम  से  कम  पहली  चोट  क!  मुकाबला
 ये  स्वयं  आसानी  के  साथ  कर  सकें।  उसके
 लिये  मैं  चाहता  हूं  कि  सीमावर्ती  राज्यों  में  इस
 प्रकार  की  मजबूती  लाने  के  लिये  इन  राज्यों  के
 आकार  प्रकार  को  थोड़ा  बढ़ाया  जाये।
 हिमाचल  को  जो  आपने  पूर्ण  राज्य  का  दर्जा
 दिया  है,  इसका  मैं  स्वागत  करता  हुं  i  इसके
 लिये  उनका  अभिनन्दन  भी  करता  हूं  1  लेकिन
 जैसे  मैं  पहले  से  सुझाव  देता  आया  हूं,  उसको

 मैं  फिर  दोहरा  देना  चाहता  हूं।  मैं  आशा
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 करता  हूं  कि  हिमाचल  के  भाई  मेरे  सुझाव  पर

 गम्भी  रता  से  विचार  करेंगे  और  इस  सुझाव  का
 स्वागत  भी  करेगे।  मैं  चाहता  हूं  कि  हिमाचल
 को  इससे  भो  बड़ा  बनाया  जाये  और  जम्मू
 काइमीर  को  हिमाचल  में  मिला  कर  एक  विशाल

 हिमाचल  प्रदेश  का  निर्माण  किया  जाये  ।

 श्री  बोर मद्र  सिंह  (महासू)  :  इस  विधेयक
 का  समर्थन  करने  के  लिये  मैं  खड़ा  हुआ  हूं  ।
 आज  का  दिन  हिमाचल  की  जनता  के  लिये

 बड़ी  खुशी  का  दिन  है।  वहां  के  लोगों  ने  जो
 सपना  देखा  था  बहुत  दिनों  से  वह  साकार  होने
 जा  रहा  है।  हिमाचल  प्रदेश  अठारहवें  राज्य
 के  रूप  में  इस  विशाल  राष्ट्र  में  अपना  सम्मान

 पूर्ण  स्थान  ग्रहण  करने  जा  रहा  है।  इसके  लिये
 मैं  अपनी  तरफ  से  और  हिमाचल  प्रदेश  की
 जनता  की  तरफ  से  भारत  सरकार  को,  प्रधान
 मंत्री  जी  को  और  श्री  कृष्ण  चन्द्र  पन्त  को
 घन्यवाद  देता  हुं  और  साथ-साथ  इस  माननीय
 सदन  से  प्राथेना  करता  हूं  कि  वह  एक  मत

 होकर  इस  विधेयक  को  पास  करे  और  इस
 नये  राज्य  को  अपना  आशीर्वाद  दे  t

 आपको  मालूम  ही  है  कि  स्वतन्त्रता  के
 बाद  हमारे  देश  में  नए  राज्य  बनाने  के  लिए
 तथा  राज्यों  का  सीमाओं  को  बदलने  के  लिये
 कई  आन्दोलन  हुए  और  उन  आन्दोलनों  ने  उम्र
 रूप  भी  घारण  किया  1  उनमें  कई  लोग  मारे
 भो  गये  और  करोड़ों  रुपये  की  राष्ट्रीय  सम्पत्ति
 को  क्षति  भी  पहुची  ।  लोगों  को  विश्वास  होने
 लग  गया  था  कि  बिना  वायालेंट  एजोटेशन  या
 तोड़  फोड़  के  सरकार  से  किसी  भी  मांग  को
 मनवाया  नहीं  जा  सकता  है।  लेकिन  मैं
 समझता  हूं  कि  आज  हिमाचल  ने  इस  बात  को
 गलत  साबित  कर  दिया  है।  उसने  साबित  कर
 दिया  है  कि  शान्तिपूर्ण  ढंग  से,  संवैधानिक
 तरीकों  से  भो  समस्थाओं  का  समाधान  खोजा
 जा  सकता  है।  हिमाचल  ने  सारे  देश  के  सामने
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 इस  सन्दर्भ  में  एक  उदाहरण  पेश  किया है
 जिसका  अनुकरण  सारे  देश  को  करना  चाहिए।

 हिमाचल  का  जन्म  5  अप्रैल,  948  को

 हुआ  था  1  उस  वक्‍त  विकास  की  दृष्टि  से

 हिमाचल  बहुत  पिछड़ा  हुआ  था।  इन  पिछले
 22  सालों  में  वहां  काफी  तरक्की  हुई  है  V
 श्री  पन्त ने  बताया  है  कि  85  लाख  सालाना
 की  आमदनी  से  आज  हम  20  करोड़  को
 आमदनी  तक  पहुंच  गये  हैं।  इससे  इस  बात
 का  आभास  मिलता  है  कि  हम  अपनो  बढ़ती

 हुई  जिम्मेवारियों  को  अपने  कंधों  पर  उठाने  में
 समर्थ  होते  जा  रहे  हैं  ।

 जहां  इसका  श्रेय  वहां  को  सरकार  और
 जनता  को  है,  वहां  हम  भारत  सरकार  के  भी

 बहुत  आभारी  हैं  कि  उसने  बड़ी  उदारता  के
 साथ  और  दिल  खोल  कर  हिमाचल  प्रदेश  को
 इमदाद  की  और  उसको  आगे  ले  जाने  में  हमारी
 हरचन्द  सहायता  की  ।  इसमें  सन्देह  नहीं  है  कि  पूर्ण
 राज्य  बनने  के  बाद  हिमाचल  प्रदेश  की  जिम्मे-
 दारियां  बढ़ेंगी  ।  हो  सकता  है  कि  शुरू  शुरू  में

 हमें  कई  मुश्किलातों  का  सामता  करना  पड़े  हमें
 अपने  साधनों  को  बढ़ाने  के  लिये  और  अपने

 खर्चो  को  कम  करने  के  लिए  अनेक  प्रभावशाली
 कदम  उठाने  पढ़ेंगे  लेकिन  मैं  बताना  चाहता

 हूं  कि  हिमाचल  प्रदेश  में  बहुत  पोर्टेशल्ज  हैं  |

 वहां  वन  सम्पदा  है  और  नदी-ताले  हैं,  जिनके
 पानी  से  करोड़ों  किलोवाट  बिजली  पैदा  हो
 सकती  है।  अगर  हम  इन  सब  साधनों  को  ठोक

 तरह  से  उपयोग  करें,  तो  आने  वाले  समय  में

 हिमाचल  प्रदेश  आर्थिक  दृष्टि  से  एक  समृद्ध
 राज्य  बन  सक्रता  है।  मुझे  आश।  है  कि  जिस

 तरह  भारत  सरकार  ने  आज  तक  हमारा  साथ
 दिया  है,  उसी  तरह  भविष्य  में  उसके  और
 देशवासियों  के  सहयोग  से  हम  निरन्तर  तरक्की
 के  रास्ते  पर  आगे  बढ़ते  रहेंगे  v

 आज  हमारे  देश  में  लगभग  दस  केन्द्र
 शासित  प्रदेश  हैं।  जहां'  मुझे  इस  बात  को
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 प्रसन्‍नता  है  कि  हिमाचल  प्रदेश  एक  पूर्ण  राज्य
 बनने  जा  रह  है,  वहां  मुझे  इस  बात  की  भी
 प्रसन्‍तता  है  कि  भारत  सरकार  ने  मणिपुर  और

 त्रिपुरा  को  भी  पूर्ण  राज्य  बनाने  को  घोषणा
 को  है  -  यह  एक  सही  कदम  है  और  मैं  इसका
 स्त्रागत  करता  हूं  -  लेकिन  इनके  अलावा  कई
 दूसरे  भी  केन्द्र-शासित  प्रदेश  हैं,  जहां  के  लोग
 मौजूदा  सेट-अप  के  बारे  में  संतुष्ट  नहीं  हैं  और
 वे  उसमें  तब्दीजी  चाहते  हैं  -  में  कहना  चाहता
 हूं  कि  देश  में  जितने  भो  केन्द्र  शासित  प्रदेश  हैं,
 उनका  जन्म  विभिन्‍न  राजनैतिक  और  ऐतिहा-
 सिकर  कारणों  से  हुआ  है  और  उनकी  समस्थाएं
 भी  विभिन्‍न  हैं।  यह  स्वाभाविक  है  कि  उनकी
 समस्याओं  का  एक  सा  समाधान  नहीं  हो  सकता

 है  1  मगर  फिर  भी  हमें  यह  मान  कर  चलना
 पड़ेगा  कि  अगर  उन  केन्द्र  शाित  प्रदेशों  को  पूर्ण
 राज्य  नहीं  बनाया  जा  सकता  है,तो  वहां  पर  जो
 वतंमान  सेट  अप  है,  वह  भी  वहां  कायम  नहीं
 रह  सकता  है  ।  आज  इस  बात  की  जरूरत  है
 कि  उन  प्रदेशों  के  एडमिनिस्ट्रेशन  को  ज्यादा
 डेमोक्रेटेइन  किया  जाए  और  वहां  के  लोगों
 को  प्रशासन  में  ज्यादा  हिस्सा  दिया  जाए।  तभो
 वहां  के  लोगों  की  महत्वाकांक्षाओं  को  पूरा
 किया  जा  सकेगा  ।

 इन  शब्दों  के  साथ  मैं  फिर  भारत  सरकार
 का  धन्यवाद  करता  हूं  और  में  आशा  करता  हूं
 fe  जो  हमारा  नया  राज्य  बनने  जा  राहा  है,
 उसको  इस  माननीय  सदन  का,  और  इस  सदन
 के  द्वारा  पूरे  देश  का,  आशीर्वाद  प्राप्त  हागा

 श्री  मोलहू  प्रसाद  (बांसगांव)  :  सभापति
 महोदय,  मेरा  व्यवस्था  का  प्रदन  है  ।  आज  की

 कायं-सूची  को  मद  6  में  लिखा  गया  है  कि
 प्रतिवेदन  के  हिंदी  ओर  अंग्रेजी  दोनों  संस्करण

 प्रस्तुत  किये  जायेंगे,  लेकिन  हिन्दी  संस्करण
 उपलब्ध  नहीं  है  ।

 शी  रवि  राय  (पुरी):  समायति  महोदय,
 इस  बिल  की  हिन्दी  और  अंग्रेजी  दोनों  भाषाओं
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 की  प्रतियां  सदस्यों  क ेलिए  उपलब्ध  की  जानी
 चाहिए  थीं  ।  इसमें  लिखा  है  कि  दोनों  भाषाओं
 की  प्रतियां  दी  जायेंगी,  लेकिन  हिन्दी  की  प्रति
 नहीं  मिली  है।  हिमाचल  प्रदेश  की  भाषा
 हिन्दी  है,  लेकिन  सिफं  अंग्रेजी  प्रति  भिली  है,
 हिन्दी  प्रति  नहीं  मिली  है  ।

 समापति  महोदय  :  कभी  कभी  बांटने
 वालों  से  गलती  हो  जाती  है  कि  हिन्दी  या
 अंग्रेजी  की  प्रति  नहीं  पहुंचाई  जाती  है।
 आफिस  इस  बात  का  पता  लगायेगा  कि  क्‍या
 बात  है  1

 श्री  बलराज  मधोक :  सभापति  महोदय,
 मैं  इस  बिल  का  स्वागत  करता  हुं  और  हिमाचल
 प्रदेश  की  जनता  को  बधाई  देता  हूं  कि  उनकी
 चिराठांक्षा  पूरी  होने  जा  रही  है।  बेहतर  होता
 यदि  यह  राज्य  एक  नए  स्टेट्स  रीअप्गंताइजेशन
 के  बाद  और  उसके  परिणामस्वरूण  बनता।
 जैसा  कि  अभी  श्री  प्रकाशवीर  शास्त्रों
 ने  कहा  है,  इस  देश  में  अन्य  स्थानों  से  भी  इस
 प्रकार  की  मांगें  उठ  रही  हैं।  मुझे  खेद  है  कि
 भारत  सरकार  कोई  भी  काम  किन्हीं  निश्चित
 सिद्धान्तों  पप  और  दूर  की  बात  सोच  कर  नहीं
 करती  है।  इस  सरकार  का  यह  दृष्टिकोण  बन
 गया  है  कि  आप  मुए  जग  प्रलय--अपना  वक्‍त
 बिता  लें,  देश  जहन्नुम  में  जाता  है  तो  भी  कोई
 चिन्ता  नहीं  ।  मैं  श्री  पन्‍त  से  कहूंगा  कि आज
 देश  भर  में  जो  हालात  पैदा  हो  रहे  हैं,  उनको
 देखते  हुए  वह  इस  बारे  में  फिर  से  विचार
 करें।  आज  ही  हमने  समाचार  पत्रों  में  पढ़ा  है
 कि  उत्तर  प्रदेश  के  पहाड़ी  क्षेत्रों  से  यह  मांग
 उठ  रही  है  कि  उनका  एक  अलग  राज्य  बना
 दिया  जाये  |  विदर्भ  और  तेलंगाना  की  बातें  तो

 पुरानी  हैं।  इन  सब  बातों  का  विचार  करते

 हुए  यह  बेहतर  होगा  कि  हम  द्लोघ  ही  एक  नया
 स्टेट  रीआगंनाइजेशन  कमीशन  मुकरंर  करने
 का  निचय  करें  ओर  उसके  लिये  कुछ  सिद्धान्त
 तय  करें।  उत्तर  प्रदेश  में  ब्रज  अलग  है  और
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 अवध  अलग  है  ।  वे  दोनों  अच्छे  प्रान्त  बन
 सकते  हैं  और  इस  प्रकार  का  उनका  विकास
 अच्छा  हो  सकता  है।

 मैंने  बहुत  बार  कहा  है  कि  हिमाचल  प्रदेश
 का  ताम  तभी  सार्थक  होगा,  जब  हिमाचल
 प्रदेश  और  जम्मू-काश्मीर  इकटढे  होंगे,  क्‍योंकि
 उन  दोनों  को  मिला  कर  हो  वास्तविक  हिमाचल
 प्रदेश  बनेगा  ।  अभी  यह  हिमाचल  प्रदेश  नहीं
 है,  उसका  एक  अंग  मात्र  है।  ऐसा  करक्रे
 सरकार  और  भी  कई  समस्पाओं  का  हल  निकाल
 सकेगी,  क्‍योंकि  वे  समस्‍यायें  बहुत  गम्भीर
 बनती  जा  रही  हैं।  आज  काइमीर  में  जो
 हालात  हैं,  में  उनके  बारे  में  कोई  स्केयर  पैदा

 नहीं  करना  चाहता  हूं।  न  ही  में  कोई  प्राफेट
 आफ  डूम  हूं  ।  लेकिन  में  यह  जरूर  जानता  हूं
 कि  यदि  सरकार  आंखें  खोल  कर  नहीं  चलती
 है,  यदि  वह  वास्तविकता  को  नहीं  देखती  है,
 यदि  वह  केवल  विशफुल  थिंकिग  के  आधार
 पर  काम  करती  है,  तो  सरकार  तो  डूबेगी  या
 न  डूबेगी,  लेकित  देश  को  जरूर  ले  ड्बेगी।
 जो  हालात  काश्मीर  में  बन  रहे  हैं,  उन  पर
 गम्भीरता  से  विचार  करना  होगा।  उनका
 इलाज  वही  है,  जो  श्री  प्रकाशवीर  शास्त्री  ने

 सुझाया  है,  जिसका  में  भी  उल्लेख  कर

 चुका  हूं  ।

 हिमाचल  प्रदेश  में  लाहौल  और  स्पाती  का
 ट्राइबल  क्षेत्र  भो  भाता  है।  उसका  क्षेत्रफल

 बहुत  बड़ा  है  और  वह  लद्दाख  के  साथ  बहुत
 मिलता-जुलता  है।  जब  जम्मू-कादमीर  का
 भारत  के  साथ  विलय  हुआ  था,  तो  लहाख  की
 जनता  ने  भारत  के  तत्कालीन  प्रधान  मंत्री  को
 यह  ज्ञापन  दिया  था  क्रिया  तो  हमें  अलग  कर
 दिया  जाये  और  या  हिमाचल  प्रदेश  के  साथ
 मिला  दिया  जाये  ।  आज  लद्दाख  और  लाहौल
 तथा  स्पीती  अलग-अलग  पड़े  हैं।  अभी  तक  उन
 दोनों  के  बीच  में  कोई  सड़क  नहीं  थी  मब
 कुल्लू  से  मनाली  होते  हुए  लद्दाख  तक  सड़क
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 बन  गई  है।  सरकार  गम्भीरता  से  विचार
 करके  लाहौल,  स्पीती  और  लद्दाख,  इन  तीनों
 को  मिला  कर  एक  यूनियन  टेरीटरी  बना  दे
 और  बाकी  हिमाचल  प्रदेश  को  जम्मू-काइमीर
 के  साथ  मिलाकर  एक  नया  राज्य  बना  दे।

 यह  इस  सारे  क्षेत्र  क ेआथिक  विकास  के  लिये

 अच्छा  होगा,  इसकी  राजनेतिक  समस्याओं  का
 भी  हल  होगा  और  सबसे  बढ़कर  यह  देश  की

 सुरक्षा  के  लिये  भी  अच्छी  बात  होगी  |  सरकार
 बाकी  देश  के  बारे  में  भी  एक  सुनिश्चित  नीति
 निर्धारित  करे,  ताकि  देश  का  विकास  ठोक
 ढंग  से  हो  सके ।  आज  स्थिति  यह  है  कि
 जिधर  से  दबाव  पड़ता  है,  सरकार  उधर  झुक
 जाती  है,  वह  एक  जगह  एक  सिद्धान्त  अपनाती

 है  और  दूसरी  जगह  दूसरा  ।  यह  ठीक

 नहीं  है  ।

 हिमाचल  प्रदेश  के  अलग  हो  जाने  से  दिल्‍ली
 पर  असर  पड़ेगा  ।  अभी  तक  दिल्‍लो  और

 हिमाचल  प्रदेश  को  बहुत  सी  संविसिज  कामन

 हैं,  पुलिस  कैडर  और  हाई  कोर्ट  कामन  हैं
 सरकार  हिमाचल  प्रदेश  को  पूर्ण  राज्य  बना

 रही  है,  मैं  उत  का  स्वागत  करता  हूं,  लेकिन
 उस  को  दिल्‍ली  के  बारे  में  भी  हीपघ्र  ही
 पुनविचार  करना  पड़ेगा  |  केवल  यह  कहने  से
 काम  नहीं  चलेगा  कि  चूंकि  यह  राज़धानां  है,
 इस  लिए  हम  इस  को  फुल-फ्लेज्ड  स्टेट  नहीं
 बना  सकते  हैं।  एक  फुल-फ्लेज्ड  स्टेट  न  बनाते

 हुए  भो  दिल्‍ली  के  विषय  में  बहुत  कुछ  करने  को

 गुंजाइश  है  और  इस  मामले  में  सरकार  शीघ्र
 ही  दिल्‍लो  के  प्रतिनिधियों  से  बातचीत  करे,
 ताकि  यहां  के  लोगों  को  और  प्रकार  के  पग  न
 उठाने  पड़ें  ।  हम  भी  शान्ति  और  लोकतंत्र  में
 विश्वास  करते  हैं।  हिमाचल  प्रदेश  के  एक  पूर्ण
 राज्य  बन  जाने  के  बाद  दिल्‍लो  की  समस्‍या  को
 ओर  ध्यान  देना  और  भी  आवश्यक  हो
 गया  है।

 इस  बिल  में  हिमाचल  'प्रदेश  को  भाषा  की
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 बात  कही  गई  है।  वहां  पर  अभो  पच्चीस  साल
 तक  अंग्रेजी  ही  चलेगी  ।  हिमाचल  प्रदेश  की
 भाषा  हिन्दी  है,  इस  लिए  वहां  पर  हिन्दी  चल
 रही  है  और  हिन्दी  ही  चलनी  होगी।  मैं
 हिमाचल  प्रदेश  सरकार  और  डा०  परमार  से
 अपील  करूंगा  कि  वे  हिमाचल  प्रदेश  में  हिन्दी
 के  साथ  साथ  डोगरी  और  पहाड़ी  को  भी  स्थान
 दें।  उन  का  अपना  महत्व  है।  इस  लिए  उन
 का  विकास  भी  साथ  साथ  होना  चाहिए  अगर
 वहां  पर  दूसरी  भाषा  के  रूप  में  #िसी  भाषा  को
 पढ़ाना  है,  तो  उस  के  लिए  डोगरो  और  पहाड़ी
 को  स्थान  दिया  जाये  ।

 जहां  तक  हिमाचल  प्रदेश  विधान  सभा  की

 सीट्स  का  सम्बन्ध  है,  68  सीट्स  रखी  गई  हैं  ।

 कुछ  माननीय  सदस्य  चाहते  हैं  कि  सीट्स  की
 संख्या  80  हो  और  कुछ  कहते  हैं  क्र  वह  60

 ही  रहे।  मेरा  व्यक्तिगत  मत  है  फि  वह  पहाड़ी
 इलाका  है,  उस  की  कांस्‍्टीट्युएन्सोज  भले  ही
 छोटी  हों,  उन  की  आबादी  कम  होगी,  लेकिन
 उनका  फैलाव  ज्यादा  होगा  ।  अगर  सीट्स
 ज्यादा  होंगी,  तो  ग्रास-रूट्स  डेमोक्रेसी  की  दृष्टि
 से  अच्छा  होग।  कि  यह  बात  हम  असेम्बली  में
 या  पालिय!मेंट  में  तव  करने  के  बजाय  जो  अगला
 डी-लिमिटेशन  कमीशन  बैठेगा  उस  पर  छोड़  दें  ।
 सारी  बातें  उस  के  सामने  रखी  जायं  और  वह्‌
 जो  निर्णय  करे  उस  पर  अमल  किया  जाय  ।

 इय  के  साथ-साथ  एक  और  बात  पर
 विचार  करना  होगा  ।  इस  नये  हिमाचल  प्रदेश
 में  जो  कांगड़ा  का  इलाका  शामिल  हुआ  है  वह
 मुकाबिलतन  अधिक  पिछड़ा  हुआ  है।  मैं  आशा
 करूंगा  कि  नये  हिमाचल  प्रदेश  के  अंदर  इस
 कांगड़ा  के  पिछड़ेपन  को  ठीक  करने  के  लिए
 अधिक  सुचारु  रूप  से  और  तेजी  से  पग  उठाए
 जाएंगे  1

 फिर  यह  हिमाचल  प्रदेश  टूरिज्म  के  दृष्टि-
 कोण  से  बहुत  ही  पिछड़ा  रहा  है।  हर  तरह  से

 टूरिज्म  की  दृष्टि  से  हिमाचल  श्रदेश  कांश्मोर



 3I  State  of

 [at  बलराज  मधोक  ]
 से  अधिक  है,  काइमीर  से  अधिक  यहां  सुरम्य
 स्थान  हैं  ।  लेकिन  इस  सरकार  की  नीति
 काइमीर  की  ओर  रही  ।  काइमीर  के  साथ  मेरा
 नाता  है।  मैं  चाहता  हूं  कि  काश्मीर  का  विकास

 हो  ।  लेकिन  एक  प्रदेश  का  विकास  हो  और

 दूसरा  प्रदेश  उपेक्षित  रहे  यह  उचित  नहीं  तो

 टूरिज्म  की  दृष्टि  से  हिमाचल  प्रदेश  की  सरकार
 को  भो  इसके  ऊपर  विशेष  घ्यान  देना

 होगा  और  केन्द्रीय  सरकार  को  भी  ।
 काइमीर  को  आप  4  करोड़  रुपये  दें  और

 हिमाचल  को  25  लाख  रुपये  दें  यह  किसी  तरह
 उचित  नहीं  है।  इसको  अधिक  रुपया  देना  होगा
 ताकि  यह  काइमोर  के  मुकाबिले  में  आगे  बढ़
 सके  और  भारत  की  जनता  यहां'का  जो  सौन्दर्य

 है  उस  का  रसास्वादन  कर  सके  ।  फिर  वहां  पर
 जो  कास्ट  आफ  लिविंग  है  वह  अधिक  है  ।

 इसलिए  वहां  के  सरकारी  कमंचारियों  को
 केवल  यह  सोच  कर  कि  यह  स्टेट्व  के  कमंचारी

 हैं  ऐसे  ही  छोड़  देता  उचित  नहीं  होगा  |  उनको

 केन्द्रीय  स्तर  पर  ही  नहीं  बल्कि  उससे  भी  अधिक

 एलावेंसेज  देने  होंगे  क्‍योंकि  वह  दूर  दराज  के

 इलाकों  से  आते  हैं  और  उन  को  खर्च  अधिक

 पड़ता  है,  कास्ट  आफ  लिविंग  वहां  की  अधिक

 होती  है  ।  हर  चीज  उन  को  मंहगी  मिलती  है  q

 इसलिए  केवल  यह  सोच  लेने  से  कि  क्‍योंकि  वह
 स्टेट  के  ऊमंचारी  हैं  इसलिए  हमारी  जिम्मेदारी

 नहीं  है,  इससे  काम  नहीं  चलेगा  ।  सवाल  रहा
 रिसोर्सेज  का  तो  अभो  आपने  बताया  कि
 आमदनी  वहां  की  20  करोड़  है  और  खर्चे  37

 करोड़  है  |  लेकिन  मैं  जानता  चाहता  हूं  कि
 नागालेंड  की  क्‍या  हालत  है  ?  अर्मी  तेक्योरिटों
 के  खर्च  को  छोड़  कर  वहां  का  खर्च  करीब  36

 करोड़  है और  उप्तकी  अपनी  आमदनी  40  लाख

 है  -  तो  अगर  नागा  लैंड  शी  अपना  आमदनी
 40  लाख  होते  हुए  वहां  आप  36  करोड़  रुपया
 खचे  कर  सकते  हैं  ता  हिपाचल  की  अगनी

 आमदती  साढ़े  22  करोड़  होते  हुए  उसको
 अपने  विकास  के  लिए  कुछ  और  देंगे  तो  वह
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 ठीक  ही  होगा  ।  फिर  आप  ने  जम्मू  काइमीर
 के  लिए  कितना  लोन  दिया  है  यह  भी  आप
 देखें  ।  इसलिए  मेरी  आप  से  प्रार्थना  है  कि  जब
 आप  ने  इस  को  स्टेट  बनाया  है  तो  इस  को
 लिबरली  फाइनेंशियल  रिसोर्भेज  दें  ताकि  इस
 का  शीघ्रातिशीघ्र  विकास  हो  सके  साथ  ही
 साथ  यह  बड़ा  पहाड़ी  इलाका  है  इसमें  कम्युनि-
 केशन  की  कमी  है।  एक  उन  का  सुझाव  है  कि
 एक  रेल  हैड  उन  को  मिलना  चाहिए।  एक
 कालका  का  रेल  हैड  है  जो  हरयाना  प्रान्त  में  है
 मैं  उसे  लेना  नहीं  चाहता  उनसे  लेकिन  मैं
 समझता  हूं  कि  ऐसा  कुछ  किया  जा  सकता  है
 जिससे  एक  बड़ा.  रेल  हैड  हिमाचल  प्रदेश  को
 मिल  सकता  है  ।  वहां  पर  फल  बहुत  अधिक
 होते  हैं,  और  चीजें  होती  हैं,  इसलिए  उस  के
 विकास  की  पोर्टेशियलिटी  बहुत  बड़ी  है  ।  इस
 बात  का  विचार  करते  हुए  हमें  एक  रेल  हैड
 उन्हें  देना  चाहिए  ।  मैं  समझता  हूं  इन  बातों  को
 मंत्री  महोदय  ध्यान  में  रखेंगे  और  जो  सुझाव
 मैंने  और  दिए  हैं  उन  के  ऊपर  भी  विचार
 वारेंगे  इन  शब्दों  के साथ  मैं  इस  का  पुनः
 स्वागत  करता  हूं  ।

 श्री  शिव  नारायण  (बस्ती)  :  सभापति
 महोदय,  मुझे  बड़ी  खुशी  है  कि  हिमाचल  प्रदेश
 को  पूर्ण  राज्य  का  दर्जा  देने  का  मैं  भी  सहयोगी
 रहा  हुं  और  आज  इस  गवनेमेंट  ने  जो  दिया
 है  उसके,  निए  मैं  खासतौर  से  पंत  जी  को
 बधाई  देता  हूं  कि  पंत  जी  ने  एक  सुन्दर  काम
 क्रिया  है।  उनके  पिता  जी  भी  होम  भिनिस्टर
 थे  और  वह  भी  आज  होम  मिनिस्टर  हैं।  मैं
 आशा  करता  हूं  कि  वह  बाप  का  अनुकरण
 करेंगे  और  ऊंची  बात  करने  के  लिए  हमेशा
 रहेंगे  1  मैं  हिमाचल  प्रदेश  गया  था।  वहां  की
 हालन  को  मैं  देख  आग्रा  हुं  1  वहां  गरीबी  है  ।
 जैसा  प्रोफेसर  साहब  ने  कहा  कांगड़ा  का  इलाका
 इग्नोर  न  किया  जाय ।  मैं  डा०  परमार  से
 अपीन  करूंगा  कि  आपे  अपने  हिमाचल  प्रदेश
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 में  जेसा  उसका  नाम  है  हिम  और  आंचल  दोनों
 सम्मिलित,  उसी  रूप  में  सम  भाव  से  उसको
 देखें  |  वहां  के  जो  गरीब  लोग  हैं  उनकी  हालत

 हुत  अबतर  है,  उनकी  मदद  करें  और  उसको
 एक  आदर्श  स्टेट  बनाएं।  आज  देश  में  बड़ी
 गड़बड़ी  है और  आप  बड़ी  जिम्मेदारी  की  जगह
 पर  है  |  जिम्मेदारी  इस  मामले  में  है  कि  आज
 देश  को  मुकाबिला  विदेशियों  का  करना  है।
 आप  हमारे  बोडर  के  सिपहसालार  हैं,  आप
 को  देश  को  पाकिस्तान  के  हमले  से  बचाना
 होगा,  फारेन  हमले  से  बचाना  होगा  1  आपको
 देश  की  रक्षा  करने  के  लिए  नौजवान  बढ़िया
 और  अच्छे  देने  होंगे  ।  मुझे  सबसे  बड़ी  प्रसन्‍नता
 इस  बात  की  है  कि  खेतिहर  संघ  की  जो
 स्थापना  हुई  उसकी  पहली  मीटिंग  हमने
 हिमाचल  प्रदेश  में  की  और  बड़ा  अच्छा  स्वागत
 उसका  हिमाचल  के  लोगों  ने  किया  ।  मैं  उम्मीद
 करता  हूं  कि  किसानों  की  हालत  को  आप
 देखेंगे  और  मैं  चाहुंगा  कि  आप  उनकी  मदद
 करें,  बाग  बगीचा  वालों  को  काफी  प्रोत्साहन
 दें।  टूरिज्म  के  मामले  में  हम  सेंट्रल  गवनेमेंट
 से  कहेंगे  कि  जैसा  कि  प्रोफेसर  ने  कहा  हिमाचल
 प्रदेश  का  काफी  रुपया  इसके  लिए  दें  और  उसे
 डेवलप  करें  ।  देश  के  प्रत्येक  हिस्से  की  तरफ
 आपको  समभाव  से  देखना  है  और  बड़ा  काम
 करना  है।  लेकिल  मैं  डा०  परमार  से  कुछ
 कहना  चाहता  हूं  कि  आपने  हमसे  तो  डेमोक्रेसी
 के  अंदर  रह  कर  एक  बढ़िया  डेमाक्रेटिक  सेट
 अप  मांग  लिया  लेकिन  वहां  पर  हिमाचल  प्रदेश
 की  जो  राजधानी  है,  शिमला  उसके  कारपोरेशन
 को  नामिनेट  क्‍यों  किया  ?  वहां  आपको  यह
 अधिकार  देना  होगा  t  वहां  की  जनता  की  मांग
 है  |  मैं  उस  दिन  गया  था  वहां  और  मुझे  बड़ा
 फील  हुआ  कि  अंग्रेजी  सिस्टम  अब  भी  वहां
 आप  ने  लागू  किया  हुआ  है  कि  बड़े  डाक  बंगले
 पर  मोटर  बन्द  की  जाती  है।  यह  गलत  बात
 है  ।  दुबारा  मैं  शिमला  जाऊं  तो  शिमला  में  यह
 प्रतिबन्ध  न  हो  कि  फलां  जगह  पर  मीटिग  नहीं
 कर  सकते  ।  वह  इस  बात  को  नोट  करें,  सेन्ट्रल
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 गवनंमेंन्ट  भी  इसको  देखे  और  चीफ  मिनिस्टर
 को  इस  पर  गौर  करना  चाहिए  |  इफ  यू०  बांट

 ए गुड  स्टेट,  तो  डेमाक्रंसी  का  नमूना  पेश
 करो  ।  इन  दाब्दों  के  साथ  मैं  तहे  दिल  से
 उसका  समर्थन  करता  हूं  क्‍यों  कि  शुरू में
 हिमाचल  के  साथियों  ने  मुझसे  कहा  था  कि

 हमारी  मदद  करो,  हमने  उसमें  उनके  साथ  भाग
 लिया,  दौड़  धूप  की  और  उसमें  लिखापढ़ो  की  ।

 फुल  स्टेट  आज  आप  को  मिल  रही  है,  आप

 सुखी  रहो,  फलो  फूलो,  यही  हमारा  आशीर्वाद

 है  ।  मैं  चाहृंगा  कि  हिमाचल  प्रदेश  जो  एक  बड़ा
 अच्छा  स्थान  है  आबाद  हो  और  देश  का  रक्षक
 बने  ।  इन  चन्द  शब्दों  के  साथ  मैं  इसका  समर्थन
 करता  हूं  1

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  Mr.  Chairman,  we  the  Members
 of  Himachal  Pradesh  are  extremely  grateful
 to  the  Prime  Minister....

 SOME  HON.  MEMBERS  :  Not  to  Parlia-
 ment  ?

 SHRI  VIKRAM  CHAND  MAHAJAN:
 Let  me  now  thank  the  House,  after  thanking
 the  Prime  Minister.  I  thank  the  Members  of
 this  august  House  for  giving  their  full  support
 to  the  Resolution  which  I  brought  last  year
 and  also  the  present  Bill.  This  Bill  meets  the
 aspirations  of  not  one  man  or  a  group  of  persons;
 it  meets  the  aspiration  of  3.5  million  people
 of  Himachal  Pradesh.  This  is  a  solitary  instance
 in  the  country  where  a  Union  Territory  has
 achieved  full  statehood  by  peaceful  means  and
 the  credit  for  leading  such  a  movement  goes
 to  the  Chief  Minister  of  Himachal  Pradesh,
 Mr.  Parmar  and  on  our  behalf  we  thank  the
 Chief  Minister  for  getting  us  full  statehood.

 There  are  a  few  suggestions  which  I  should
 like  to  make  the  Assembly  should  be  of  cighty
 members  and  not  sixty  because  in  a  smaller
 assembly  there  is  greater  chance  of  intrigues
 and  manouvrings.  In  a  larger  Assembly  there
 are  lesser  chances  of  such  intrigues.  Apart
 from  that,  incentive  should  not  be  given  to  the
 growth  of  population.  We  give  more  represen-
 tation  to  a  larger  population.  On  the  one  hand
 you  are  encouraging  family  planning  ;  on  the
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 [Shri  Vikram  Chand  Mahajan]
 other  hand  you  are  giving  incentives  to  larger
 populations.  Therefore,  I  submit  that  the  time
 has  come  to  havea  different  view.  The  terrain  of
 H.  P.  is  very  difficult  and  it  is  extremely  difficult
 for  fewer  niembers  to  cover  such  large  areas.
 If  one  has  to  go  to  a  village  it  takes  the  whole
 day  whereas  in  the  plains  one  can  cover  the
 entire  constituency  in  one  or  two  days,  There-
 fore,  I  submit  that  this  demand  which  comes
 from  the  people  of  H.  P.  should  be  accepted.

 Secondly  you  have  made  a  provision  that
 only  Judges  from  the  Delhi  High  Court  should
 go  to  Simla.  This  is  a  restrictive  provision  be-
 cause  when  a  new  High  Court  is  created  you
 take  the  best  judges  from  all  the  High  Court.
 For  example  when  the  Delhi  High  Court
 was  created  there  was  no  provision  that  only
 judges  from  Punjab  would  be  taken  in  the
 Delhi  High  Court.  Judges  from  Madras,
 Andhra  Pradesh  and  Mysore  were  taken  in
 the  Delbi  High  Court.  Therefore,  I  submit
 that  a  similar  provision  should  be  made  so  far
 as  Himachal  Pradesh  High  Court  is  concerned.
 So,  a  provision  should  be  made  which  will
 enable  us  to  get  judges  from  different  high
 courts,

 Apart  from  that,  there  is  another  provision,
 and  there  isno  mention  of  it,  and  that  is,
 the  Delhi  high  court  is  a  high  court  of  original
 jurisdiction.  That  is,  original  cases  are  tried
 in  that  high  court.  This  provision  is  also  being
 incorporated  in  the  Simla  high  court,  which
 would  cause  great  harassment  to  the  people  of
 that  area,  because,  for  trial  in  original  cases,
 a  person  will  have  to  bring  witnesses  from  400
 miles  to  Simla.  In  Delhi,  this  provision  can
 work  well,  because  Delhi,  compared  to  a  big
 State,  is  a  small  city  and  within  a  range  of
 20  miles,  the  people  can  get  together  those
 persons  who  are  required  and  bring  them  to
 the  high  court.  How  is  a  person  from  400
 miles  going  to  bring  witnesses  one  date  after
 another  date?  I  think  this  aspect  has  not
 been  looked  into  by  the  Law  Ministry,  and  I
 request  the  Minister  to  seriously  consider  this
 aspect.

 Thirdly,  I  want  to  mention  another  factor,
 and  that  is,  the  third  Pay  Commission  has
 made  certain  recommendations.  If  Himachal
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 Pradesh  had  continued  as  a  Union  territory,
 they  would  be  entitled  to  the  benefit,  but  no
 provision  has  been  made  in  this  Bill  as  such
 protecting  their  interests.  Therefore,  I  beg
 to  submit  that  Government  should  give  either
 assurances  that  the  non-gazetted  staff  would  get
 the  benefit  of  the  Pay  Commission’s  recom-
 mendations,  of  the  Government  should  give
 grants  to  the  new  State  of  Himachal  Pradesh
 when  it  comes  into  existence,  covering  that
 gap,  so  that  the  Government  of  Himachal
 Pradesh  could  give  the  enhanced  pay  and
 allowances  which  the  Pay  Commission  recom-
 mends.

 Ihave  two  three  more  points  to  which
 I  shall  refer  quickly.  One  of  them  is  that  the
 Government  should  also  assure  us  that  the
 Central  Government  will  keep  on  giving  the
 necessary  aid  to  the  State  of  Himachal  Pradesh
 after  its  constitution,  to  meet  its  expenses.
 There  are  two  basic  reasons  why  this  commit-
 ment  should  be  made.  Firstly,  this  State  is
 backward  one,  and  it  has  to  be  brought  to
 the  level  to  which  the  rest  of  the  country  has
 been  brought.  Therefore,  it  is  necessary  to  give
 additional  financial  aid  to  the  State  of
 Himachal  Pradesh  so  that  it  can  come  up  to
 that  level.

 The  second  reason  is,  itis  a  border  State.
 The  borders  of  Himachal  Pradesh  touch  the
 Chinese  border,  and  also  the  borders  of  a  part
 of  Pakistan.

 SHRI  BAL  RAJ  MADHOK:  No,  Sir.
 You  do  not  know  geography.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 The  Kistwar  border  is  hardly  two  miles  (Jnter-
 ruption)  Itis  necessary  for  a  border  State  to
 get  additional  finances,  so  that  its  economy
 can  be  strengthened,  and  people  do  not  look
 to  the  other  countries  for  that  purpose.  There-
 fore,  I  submit  that  additional  financial  aid
 should  be  given  and  a  guarantec  should  be
 given  that  the  deficits  will  be  made  up  for  the
 next  10  years  by  the  Government  of  India.

 Finally,  I  again  thank  the  House  and
 Prime  Minister  and  our  Minister  of  State,
 ShriK.  C.  Pant,  for  bringing  up  this  Bill  as
 quickly  as  possible  and  ‘for  passing  it  here.
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 7.54  hrs.

 (Mr.  Speaker  in  the  Chair}

 SHRI  S.  KANDAPPAN  (Mettur)  :  Mr.
 Speaker,  Sir,  I  wholeheartedly  welcome  this
 Bill,  and  I  am  assure  the  Government  would
 honour  their  commitment  with  regard  to  Tri-
 pura,  Manipur  and  the  hill  State  recently
 constituted,  namely,  Meghalaya.  This  is  a
 welcome  measure,  as  pointed  out  earlier  by
 many  friends.  But  I  would  like  to  point  out
 one  or  two  things.  Though  Himachal  Pradesh
 has  got  immense  potential  for  development,
 particularly  on  the  basis  of  the  forest-based
 industries  and  tourism,  I  do  not  know  how
 far  they  would  succeed  with  the  balance-sheet
 that  they  have  got  for  implementing  many  of
 the  projects  that  they  have  in  mind.

 Apart  from  that,  there  is  another  important
 aspect  to  which  it  may  not  be  irrelevant  to
 Tefer  here.  Though  these  Union  Territories
 have  an  ambition  to  become  full-fledged  States,
 after  attaining  Statehood,  I  do  not  know
 whether  the  Chief  Minister  would  really  feel
 happy  with  the  state  of  things  prevailing  in
 our  country  today.  What  they  really  achieve
 after  getting  rid  of  the  position  of  the  Union
 Territories  is,  instead  of  knocking  at  the  doors
 of  the  Home  Ministry,  they  knock  at  the
 doors  of  the  Finance  Ministry,  Planning  Com-
 mission  and  various  other  central  ministries,
 which  instead  of  helping  in  the  development
 of  the  States,  more  often  come  in  the  way  and
 dampen  the  initiative  of  the  State.  After  all,
 the  purpose  of  the  demand  for  Statehood  is
 development  of  the  State.  As  was  clearly
 revealed  by  the  minister  and  other  members,
 they  are  already  having  a  deficit  of  Ks.  6
 crores.  How  is  itto  be  made  up  except  by
 industrialisation  ?  Mere  Statehood  is  not
 going  to  solve  problems.  It  is  only  oneot  the
 steps.

 MR.  SPEAKER:  We  can  have  this  acade-
 inic  discussion  later  on.  Don’t  do  it  at  the
 cost  of  Himachal  Pradesh.

 SHRI  S.  KANDAPPAN:  I  have  left  my
 academic  career  in  1960.

 SHRI  BAL  RAJ  MADHOK:  Since  then
 he  is  a  politician,  pure  and  simple.
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 SHRI  S.  KANDAPPAN  :  How  is  the  Cen-
 tral  Government  going  to  streamline  it  and
 see‘that  the  existing  States  and  the  new  States
 coming  into  being  are  helped  to  the
 maximum  extent  possible  to  expedite  their
 industrialisation  ?

 I  would  appeal  to  the  minister  to  take  note
 of  the  ARC  recommendations.  As  one  belong-
 ing  to  the  DMK,  I  have  got  a  different  ideo-
 logy  altogether,  but  I  am  not  explaning  it
 here.  The  ARC,  appointed  by  Government,
 made  certain  recommendations  in  order  to  see
 that  the  stresses  and  strains  existing  in  the
 Centre-State  relations  are  done  away  with.  I
 want  to  know  what  attention  the  Home  Minis-
 try  has  given  to  those  recommendations.

 There  are  many  small  thing  but  the  bureau-
 cracy  at  the  centre  does  not  take  note  of  them,
 resulting  in  the  Centre-State  relation  being
 strained.  ‘To  give  a  curious  and  funny
 example,  some  months  ago  from  Tamil  Nadu
 there  was  a  request  secking  permission  from
 the  road  wing  of  the  Central  Transport  Depart-
 ment  to  lay  a  pipeline  to  a  particular  munici-
 pal  town.  For  taking  water  to  a  municipal
 town,  they  have  to  lay  a  pipe-line  along  the
 national  highway.  For  that,  the  rules  require
 that  the  State  Government  should  get  the
 permission  of  the  Central  Government.  They
 have  asked  for  permission,  but  for  six  months,
 nobody  has  taken  care  to  clear  it.  I  do  not
 know  whether  the  letter  was  received  by  the
 proper  authorities  here  or  not.  This  is  a  very
 small  thing.  Like  that  there  are  innumerable
 things  that  I  can  go  on  enumerating.  Unless
 the  Central  and  administration  is  streamlined,
 unless  the  elements  that  sometimes  dampen  the
 initiative  and  interest  of  the  States  are  done
 away  with,  there  is  bound  to  be  this  tension,
 this  strain  between  the  Centre  and  the  States.
 These  would  impede  the  development  of  states
 rather  than  helping  them.  These  are  small
 matters.  Even  without  radically  changing  the
 constitutional  position  the  government  could
 take  administrative  measures  to  set  them  right.

 SHRI  P.  K.  DEO  (Kalahandi)  :  3  hope  it
 will  not  be  through  the  Tamil  medium.

 SHRI  S.  KANDAPPAN  :  That  is  not  rele-
 vant,  I  do  not  know  why  the  Swatautra  Party
 look  at  the  DMK  that  way.
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 There  is  demand  from  the  Union  Territory

 of  Pondicherry  that  they  should  be  given  state-
 hood.  In  fact,  the  demand  has  been  made  a
 little  more  vociferously  during  the  last  few
 months.  I  would  appeal  to  the  Government
 to  consider  that  demand  sympathetically.  In
 fact,  this  demand  for  statehood  is  mainly  due
 to  the  irrigations  and  frictions  that  normally
 exist  between  the  Lt.  Governor  of  a  Union
 Territory  and  the  Chief  Minister  of  the  legally
 constituted  Assembly.  I  hope  the  Government
 would  immediately  attend  to  this  and  satisfy
 the  demand  of  the  people  of  Pondicherry.

 श्री  हेमराज  (कांगड़ा)  :  अध्यक्ष  महोदय,
 मैं  आपका  आभारी  हूं  कि  आपने  मुझे  बालने
 का  मौका  दिया  है।  हिमाचल  प्रदेश  वालों  ने
 जब  अपनी  मांग  रखी  तो  उसका  पूरा-पूरा  साथ
 इस  सदन  और  दूसरे  सदन  ने  दिया  इसलिए
 मैं  सबसे  पहले  इन  दोनों  सदनों  को  बधाई  देना

 चाहता  हूं  कि  उन्होंने  हिमाचल  प्रदेश  को  पूर्ण
 राज्य  का  दर्जा  दिये  जाने  की  मांग  को  पूरा
 सहयोग  दिया  और  उनक्री  आश्ञाओं  को  पूरा
 किया  ।  आज  का  दिन  इस  पालेमेंट  की  तारीख
 में  सुनहरे  हरूफ  में  लिखा  जायेगा  |  साथ  ही
 मैं  प्रधान  मंत्री  जी  को  भी  मुबारकबाद  देना

 चाहता  हूं  |  इन  पहाड़  के  लोगों  के  सम्बन्ध  में
 उनको  पता  है  कि  उनके  दिल  साफ  हैं,  वे  किसी
 भी  गलत  रास्ते  पर  नहीं  जा  सकते  हैं  और  हर
 एक  चीज  को  बड़े  शान्तिपूर्ण  तरीके  से  हल
 करते  हैं।  इस  सिलसिले  में  उन्होंने  जो  हमारी
 मदद  की  है  उसके  लिए  हम  उनको  बधाई  देते

 हैं।  हमारे  पन्त  जी  चूंकि  खुद  ही  पहाड़  के

 रहने  वाले  है  इसलिए  वे  हमारी  तकलीफों  को
 अच्छी  तरह  से  समझते  हैं।  उन्होंने  भी  इस
 मामले  में  हमें  काफो  सहयोग  दिया  है  इसलिए
 उनको  भी  हम  धन्यवाद  देना  चाहते  हैं  1

 में  बहुत  सारी  बातों  में  जाना  नहीं  चाहता
 हूं।  मैं  यह  अर्ज  करना  चाहता  हूं  कि  यह  जो

 पहाड़ी  प्रदेश  बना  इसमें  तरक्की  के  लिए  काफी  से
 ज्यादा  जराये  मौजूद  हैं।  आपको  पता  है  कि
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 faa  समय  काम्पोजिट  पंजाब  था  उस  समय
 खयाल  हा  रहा  था  कि  यह  जो  पहाड़ी  प्रदेश
 है  और  यह  जो  तीन  हिस्सों  में  पंजाब  बटा  है
 क्या  यह  आगे  बढ़  सकेगा  लेकिन  आपने  देखा
 कि  आज  पंजाब  काफ  आगे  बढ़ा  है,  एग्रीवल्चर
 में  और  स्माल  स्केल  इंडस्ट्रीज  में  ।  हरियाणा
 भी  काफी  आगे  बढ़ा  है  और  उसी  प्रकार  से
 हिमाचल  भी  आगे  बढ़ा  है।  वह  और  भी
 आगे  बढ़  सकता  है  क्योंकि  उसके  पास  बहुत
 सारे  पोटेंशल्स  हैं--चाहे  वह  पानी  का  पोर्टेशल
 हो  या  फारेस्ट  का  पोर्टेशल  हो  ।  सारी  की  सारी

 नेचुरल  वेल्थ  वहां  पर  मौजूद  है।  हो  सबता

 है  कि  पंजाब  वाले  अपने  दिलों  में  तरसते  हों
 कि  हमने  इतनी  दौलत  लुटा  दी  लेकिन  आपकी
 कृपा  से  हिमाचल  में  सारे  कुदरती  जराए  आ

 गए  हैं।  यह  जरूर  है  कि  इस  सिलसिले  में

 बहुत  पैसे  की  जरूरत  पड़ेगी  ।  केन्द्रीय.  सरकार
 ने  जो  फाइनेंशियल  मैमोरेंडम  दिया  है  उसमें
 आखिर  में  लिख  दिया  है  :

 “but  any  future  increase  in  the  expen-
 diture  of  Himachal  Pradesh  will  have  to  be
 normally  met  by  the  Government  of  the
 new  State  by  augmenting  its  revenuc.””

 मैं  एक  अर्ज  करना  चाहता  हूं  कि  फोर्थ
 प्लान  जो  ओल्ड  हिमाचल  का  था  वह  84  करोड़
 का  था  लेकिन  जब  और  इलाके  उसमें  मिल
 गए  तो  वह  बढ़  करके  अब  मुश्किल  से  0

 करोड़  का  बना  ।  आप  देखें  कि  एरिया  दुगुना
 हो  गया,  आबादी  भी  दुगुनी  हो  गई  लेकिन
 उसके  हिसाब  से  पैसा  नहीं  बढ़ा।  इसलिए  मैं
 खास  तौर  पर  केन्द्रीय  सरकार  से  कहना  चाहता

 हूं  कि  चूंकि  वह  पहले  से  ही  बड़ी  फराखदिल

 रही  है  इसलिए  अब  हिमाचल  को  बनाने  में  भी

 कुछ  फराखदिली  दिखाये  i  वहां  पर  दरियाओं
 का  जो  पोर्टेशल  है  उसमें  अभी  वहां  पर  सिर्फ
 500  कि०  वा०  बिजली  पैदा  होती  है  जबकि

 वहां  पर  85  लाख  कि०  वा०  बिजली  पैदा  कर
 सकने  का  एस्टीमेट  लगाया  गया  है।  अगर  वह
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 85  लाख  किण  वा०  बिजली  बन  जाये  तो  वह
 राबसे  ज्यादा  सस्तो  होगी।  उसको  बलाने  में
 दो  सौ  या  ढाई  सौ  करोड़  रुपए  को  जरूरत

 होगी  -  आजकल  हर  एक  जगह  पर  बिजली  की
 न्ह्मी  दिखाई  दे  रही  है  ऐसी  हालत  में  अगर
 केन्द्रीय  सरकार  हिमाचल  प्रदेश  को,  जोकि  अब
 एक  स्टेट  बन  रही  है,  ज्यादा  रुपया  दे  तो
 बिजलों  को  इस  कमी  को  बहुत  हद  तक  पूरा
 किया  जा  सकता  है  |

 साथ  ही  हमारे  पास  बहुत  सो  फारेस्ट  वेल्थ
 है  जिसका  कि  बहुत  डेवलपरपेंट  किया  जा  सकता
 है।  वहां  पर  टूरिज्म  को  भो  बहुत  ज्यादा
 डवलप  क्रिया  जा  सकता  है,  जपा  क्रि
 अभी  मधोक  जी  ने  कहा  !  लेकिन  उसके
 लिये  जो  रुपया  मिलता  है  वह  बहुत  कम  है।
 यह  ठीक  है  कि  हिमाचल  प्रदेश  को  सरकार
 अपने  साधन  जुटायेगी,  उसके  लिये  ज्परादा  से
 ज्यादा  कोशिश  करेगी  लेकिन  साधन  जुटाने
 के  लिये  भो  जो  शुरू  में  कैपिटल  एक्सपेंडीचर
 की  जरूरत  होती  है,  कम  से  कम  वह  तो

 सेन्ट्रल  गवनंमेंट  उसको  दे  ताकि  वहां  पर  जो

 नेबुरल  रिसोर्सेज  हैं  उनका  ज्यादा  से  ज्यादा
 इस्तेमाल  किया  जा  सक्रे  और  आमदनी  को
 बढ़ाया  जा  सके  ।

 इसके  साथ  साथ  मैं  इस  बिल  के  प्राविजन्स
 के  लिये  सेन्‍्द्रल  गवनंमेंट  को  बधाई  देना

 चाहता  हुूं।  उन्होंने  बड़ो  अकलमन्दी  के
 साथ  हुमारों  सोट्स  को  बढ़ा  दिया  है-पहले
 वह  60  थी  लेकिन  अब  68  कर  दिया  है।
 मैं  समझता  हुं  यह  जायज  चीज  है।  इससे  न
 तो  एक्सचेकर  पर  ज्यादा  बोझ  ही  पड़ा  है
 बल्कि  साथ  ही  साथ  जो  लोक  सभा  की  सीट्स
 कम  हुई  थीं  और  जो  वहां  की  तोन  नामिनेटेड

 सीट्स  थीं  उनको  भी  पूरा  कर  दिया  है।
 इसके  साथ  साथ  मैं  यह  भी  अज्ज  करना  चाहता
 हूं  कि  जा  पापुलेशन  है  वहां  की  उसके  लिये
 भी  काफी  घूमने  फिरने  की*आस नी  होगी  1
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 अभी  मेरे  भाई  महाजन  साहब  ने  जैसा

 हा  है  कि  हाईकोर्ट  के लिए  आपने  राष्ट्रवति
 को  डिस्क्रोशन  को  दिल्‍ली  तक  ही  बन्द  कर
 दिया  है  यानी  जो  जजेज  होंगे  वे  दिल्‍ली  हाई-
 कोर्ट  से  ही  लिये  जायेंगे  :  में  चाहता  हुं  कि
 उनके  डिस्क्रीशन  को  वहीं  त#  महदूद  न  रखा
 जाये  |  हिमाचल  प्रदेश  के  जो  जजेज  हैं  वह
 पंजाब  में  भी  हैं  और  दूसरा  जगहों  पर  भी
 हैं  इसलिए  दिल्‍ली  तक  हो  आप  इसको  मह॒दूद
 क्यों  रखते  हैं  ?  वे  दूसरे  लोग  भी  वहां  जा
 सकते  हैं  और  फिर  वे  वहां  के  रहने  वाले  भी  हैं  ।

 इसके  अलावा  हिमाचल  प्रदेश  के  जो
 नौजवान  थे  उनको  आज  तक  आल  इंडिया
 वाम्पटीशन  में  यू०  पी०  एस०  सी०  में  बैठता
 पड़ता  था  लेकिन  अब्र  एक  काडर  बन  गया
 है  इसलिए  वे  इस  घांधली  से  भी  छुटकारा  पा
 सकेंगे  1

 दूसरे  भाइयों  ने  एक  बात  और  कही  कि

 यह  बाडेर  की  स्टेट  है  उसके  नाते  बहुत  ज्यादा
 पैसा  मांगते  हैं  लेकिन  उनकों  खतरा  है  कि
 ये  बार्डर  स्टेट  को  महफूज  नहीं  रख  सकेंगे
 लेकिन  में  उनको  यक्रीन  दिलाना  चाहता  हूं  कि
 डोगरा  बहादुर  जो  थे  उन्होंने  चीन  और
 पाकिस्तान  की  लड़ाई  लड़ी  है  और  उममें
 सबसे  ज्यादा  हमारे  डोगरा  बहादुर  ही  बाहोद
 हुये  हैं।  इसमें  अगर  सबसे  ज्यादा  श्रेय  किसी
 को  है  तो  उन्हीं  को  है।  इसलिए  मैं  आपको
 यकीन  दिलाना  चाहता  हं  क्रि  हमारे  जो

 बहादुर  डोगरा  हैं  वह  देश  की  रक्षा  में  कभी
 भी  किसी  से  पीछे  नहीं  रहेंगे  t

 इन  शब्दों  के साथ  में  इस  विधेयक  का
 समर्थन  करता  हूं  ।

 SHRI  M.  MEGHACHANDRA  |  (Inner
 Manipur):  Mr.  Speaker,  Sir,  Iam_  grateful
 to  you  for  having  given  mean  opportunity
 ta  say  a  few  words  on  the  discussion  of  the
 State  of  Himachal  Pradesh  Bill,  ‘1970,
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 [  Shri  M.  Meghachandra  ]
 As  a  Member  coming  from  the  Union  Ter-

 ritory  of  Manipur,  I  want  to  share  the  joy
 with  the  people  of  Himachal  Pradesh.  The
 people  of  Union  Territories  have  been  demand-
 ing  the  grant  of  State-hood.  We  have  been
 under  a  different  type  of  set-up,  we  are  enjoy-
 ing  a  subservent  status.  Even  referring  to
 the  preamble  of  the  Constitution  which  pro-
 vides  for  equality  in  States  there  isno  such
 equality  in  political  status  between  a  State  and
 a  Union  Territory.

 The  Union  Territories  have  a  long  career
 right  from  being  Part  and  Part  D  States  to
 being  administered  under  the  Territorial
 Councils  Act,  956  and  the  Union  Territories
 Act,  1963.  Under  the  Union  Territories  Act,
 there  is  the  territorial  legislature.  The  terri-
 torial  legislature  has  also  no  paramount  power
 to  legislate  on  subjects  mentioned  in  List  II.
 Then,  there  is  the  President  -administering
 the  Territory  through  the  Administrator.

 Again,  we  do  not  have  a  High  Court.  There
 is  the  Judicial  Commissioner’s  Court.  The
 House  will  appreciate  that  although  the
 Judicial  Commissioner’s  Court  has  been  given
 for  some  purposes  some  powers  under  the
 Constitution,  the  Judicial  Commissioner’s
 Court  cannot  practically  bea  High  Court.
 There  is  a  substantial  difference.  What  we
 the  people  of  Union  Territories  want  is  that
 we  should  enjoy  democracy  and  that  our  demo-
 cratic  aspirations  should  be  honoured.

 The  Government  of  India  on  taking  a  deci-
 sion  that  Himachal  Pradesh  should  be  given
 State-hood  has  come  forward  with  this  Bill.  I
 am  very  happy  that  this  Bill  has  been  brought
 befure  the  House.  I  find,  in  the  Bill  itself,  a
 paraphernalia  of  a  State.  There  will  be  an
 Assembly  consisting  of  68  Members,  4  Members
 in  the  Lok  Sabha,  3  members  in  the  Council
 of  States,  a  separate  High  Court,  a  separate
 Bar  Council  and  so  on.  ‘There  is  also  a  finan-
 cial  allocation  given  in  the  Bill,  I  whole-hear-
 tedly  support  the  Bill.

 I  also  take  this  opportunity  to  say  that  the
 Government  might  have  brought  forward  the
 Bill  for  Manipur  and  Tripura.  If  not  done  50,
 the  Government  should  givea  definite  assurance
 that  the  Bill  for  Manipur  and  Tripura  will  be
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 brought  forward  during  the  next  session,  that
 is,  the  Budget  session.  I  hope,  the  hon.  Home
 Minister  will  be  pleased  to  give  an  assurance
 to  the  House  that  the  Bills  for  Manipur  and
 Tripura  and  also  Meghalaya  will  be  brought
 forward  in  the  next  session.

 Then,  there  are  a  few  problems  which  the
 Government,  the  Home  Ministry  as  well  as  the
 House  should  take  note  of.  We  are  sorry  that
 our  neighbour  State  of  Nagaland  looks  unhappy
 with  the  grant  of  Statehood  to  Manipur,  Our
 problem  today  is  that  the  Government  and  the
 Parliament  should  confer  Statehood  as  carly  as
 possible  on  Manipur  and  install  a  popular
 Government.  At  the  same  time  we  want  an
 integrated  Hill  and  Plain  Development  Plan,
 which  is  the  very  need  of  the  hour.

 Thirdly,  the  House  is  aware  that  a  number
 of  youths  have  been  arrested  and  detained  in
 jail  being  charged  with  a  number  of  alleged
 offences  including  waging  war  etc.  for  being
 involved  in  what  is  alleged  to  be  formation  of
 a  revolutionary  Government  of  Manipur  and
 soon.  Iwould  appeal  tothe  Minister  that
 since  the  youths  have  expressed  their  regrets,
 they  should  take  a  sympathetic  attitude  and
 show  some  good  gesture  in  this  regard.

 With  these  words,  I  support  the  Bill.

 SHRI  INDER  J.  MALHOTRA  (Jammu):
 Mr.  Speaker,  Sir,  Iam  happy  that  my  neigh-
 bouring  State  of  Himachal  Pradesh  is  being
 given  a  full  fledged  status  of  a  State.

 I  would  like  to  point  out  that  as  in  the  State
 of  Jammu  and  Kashmir  where  many  border
 problems  are  there,  all  kinds  of  problems  are
 existing  in  the  State  of  Himachal  Pradesh.
 Likewise,  in  the  field  of  economic  development
 and  other  industrial  activities  also,  we  share
 many  common  problems  with  them.  Likewise
 too,  in  the  matter  of  development  of  communi-
 cations,  water  and  power,  we  share  very  many
 common  problems.

 I  hope  and  trust  that  after  Himachal
 Pradesh  gets  this  full-fledged  status  of  a  State,
 the  wise  political  leadership  atthe  helm  of
 affairs  inthe  respective  States  of  Himachal
 Pradesh  and  of  Jammu  and  Kashmir,  would
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 get  together  to  solve  the  existing  inter-State
 problems  and  try  to  coordinate  the  develop-
 mental  and  other  economic  projects  for  the
 betterment  of  the  people,  by  which  both  the
 people  living  in  Himachal  Pradesh  area  as  well
 as  those  living  in  Jammu  and  Kashmir  area
 can  be  benefited.

 Sir,  two  or  three  points  have  been  raised
 here  in  this  discussion  by  Professor  Bal  Raj
 Madhok  and  Shri  Prakash  Vir  Shastri.  I  am
 sorry,at  this  moment,  they  are  not  here.
 Probably  they  believe  only  in  hit  and  run.
 Unfortunately  I  am  pained  here  today  to
 listen  to  a  remark  that  whenever  a  reference  is
 made  to  hilly  areas,  they  say,  there  is  a  small
 population  or  some  little  population.  But,  let
 me  tell  you  this,  and  through  you  to  the  House,
 that  the  population  in  the  hilly  areas.  may  be
 very  little,  or  small,  but  that  is  a  productive
 population,  not  in  human  population,  but
 otherwise  ;  this  population  is  hard-working  and
 productive  population.

 Sir,  the  biggest  wealth  of  the  country  lies  in
 our  Forests.  Forests  are  needed  for  the  deve-
 lopment  of  orchards.  These  are  areas  from
 where  you  can  get  fruits,  for  the  wholecountry.
 These  forests  are  being  exploited  for  the  good
 of  the  whole  country.  So,  whenever  it  is  said
 Oh,  there  is  very  little  population  in  the  hilly
 areas  or  very  small  population,  it  pains  us

 greatly.  We  try  our  best  to  serve  the  whole
 nation  and  we  do  not  think  only  of  ourselves.

 Certain  references  were  made  to  one  point  by
 one  or  two  hon.  Members.  It  is  true  in  the
 Jammu  and  Kashmir  State  area  we  are  cone
 fronted  by  two  enemy  armies—namely,  Pakistan
 and  China.  In  Himachal  Pradesh,  we  are
 confronted  with  the  Chinese  army.  As  I  said
 earlier,  it  becomes  very  important  when  we
 give  full  Statchood  to  Himachal  Pradesh,  that
 the  Centreshould  not  in  future  shirk  the
 responsibility  to  see  that  proper  financial  and
 technical  assistance  is  given  especially  to
 develop  the  border  arcas  from  the  communi-
 cation  point  of  view  so  that  we  can  strengthen
 our  borders  in  a  better  way.

 As  usual  Shri  Bal  Raj  Madhok  has  made  a
 very  novel  suggestion,  and  today,  I  was  surpri-
 sed  that  even  Shri  Prakash, Vir  Shastri  joined
 him  in  making  that  novel  suggestion.  He  said
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 that  after  Himachal  Pradesh  got  the  status  of
 a  full-fledged  State,  the  State  of  Jammu  and
 Kasltmir  and  the  State  of  Himachal  Pradesh
 should  be  merged.  I  am  really  surprised  that
 a  person  of  his  calibre  and  intelligence  who
 givessome  kind  of  political  leadership  toa
 section  of  the  population  in  this  country  could
 make  such  casual  remarks  about  those  things
 which  can  really  affect  the  very  foundations  of
 our  country.

 While  Shri  Bal  Raj  Madhok  welcomes  this
 Bill  in  one  breath,  in  the  other,  he  says  that  an
 existing  State  should  also  be  merged  with  this,
 Ifhe  were  of  this  opinion,  then  why  did  he  not
 from  the  very  beginning  speak  against  the  Bill
 and  stick  to  that  suggestion  of  his?  It  is  very
 easy  to  say  that  UP  should  be  bifurcated  or
 that  UP,  Madhya  Pradesh  and  Bihar  should
 be  merged  because  there  is  political  instability.
 But  is  it  practicable?  Is  it  possible  in  the  pre-
 sent  situation  existing  in  our  country?  Since
 these  are  very  sensitive  problems  and  are  very
 ticklish  issues  and  these  are  very  sensitive  areas
 and  are  very  sensitive  about  their  problems,
 such  remarks  about  the  problems  which  affect
 us  so  basically  should  not  be  made  in  sucha
 casual  and  irresponsible  manner.  I  would
 request  these  colleagues  that  in  future  at  least
 they  should  be  very  careful  when  they  make
 their  observations  about  these  things.

 SHRIMATI  SUSEELA  GOPALAN
 (Ambalapuzha):  This  isa  welcome  measure.
 In  fact,  this  should  have  been  brought  forward
 much  earlier.  Our  Party  was  opposed  to  the
 creation  of  these  Union  territories  even  from
 the  beginning,  because  they  were  crcating
 second  class  citizenship  in  our  country,  which
 was  a  creation  of  the  imperialist  government
 in  our  country  and  whichwe  are  still  conti-
 nuing.  In  a  democracy,  there  isno  room  for
 second  class  citizenship,  one  set  of  people
 having  full  rights  and  another  set  having  only
 partial  rights.  This  situation  should  be
 remedied.

 Even  after  23  years  of  Independence,  there
 are  still  large  tracts  in  our  country  where  there
 is  no  legislative  body  atthe  Statelevel.  Tripura

 is  one  such.  For  thelast  two  or  three  years
 there  has  been  a  strong  movement  in  Tripura
 demanding  full  Statehood  for  Tripura.  But
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 that  has  not  been  conceded.  Still,  the  agitation
 is  going  on  in  Tripura.  So  faras  Manipur  is
 concerned,  they  were  having  an  elected  body
 even  before  this  Parliament  came  into  existence
 and  before  the  Constitution  was  made.  They
 had  a  representative  government  there  even
 before.  And  yet,  actually,  after  Independence,
 they  lost  it.  While  other  parts  of  the  country
 got  elected  bodies,  Manipur  lost  it  and  it
 became  a  Union  territory.  In  Manipur  espe-
 cially,  there  are  very  sensitive  problems.  For
 instance,  the  question  of  the  tribals  is  there.
 The  tribal  people  want  to  join  Nagaland  area.
 That  is  a  right  demand  and  it  should  be  con-
 ceded,  and  our  party  supports  that  demand.
 The  non-tribal  areas  should  be  formed  into  a
 State.  Likewise  in  the  case  of  Tripura  also,
 Statehood  should  be  conferred  on  it  immedia-
 tely.

 Actually,  the  Government  should  have  come
 with  a  composite  Bill  conferring  statehood  on
 Himachal  Pradesh,  Manipur  and  Tripura.  In
 the  fitness  of  things,  that  should  have  been
 done,  but  it  has  not  been  done.  I  hope  at  least
 in  the  next  session,  Government  will  bring
 forward  the  necessary  Bill  conferring  statehood
 on  the  other  two  Union  Territories.

 We  can  never  countenance  a  polity  under
 which  there  is  a  kind  of  second-class  citizenship
 in  certain  areas  like  Manipur  and  Tripura.

 I  welcome  this  measure  as  it  is.  It  is  a  good
 measure.  But  the  next  step  should  also  be  taken
 as  I  have  indicated.

 श्री  स्वामी  बह्मानन्द  जी  (हमीरपुर)  :

 हिमाचन  प्रदेश  को  जो  पूर्ण  राज्य  का  दर्जा

 दिया  गया  है,  इसके  लिये  में  सरकार  को

 बधाई  देता  हूं।  लेकिन  हिमाचल  के  अन्दर
 सरकार  ऐसी  बननी  चाहिए  जो  नौकरशाही  से

 बचे  ।  नौकरशाही  द्वारा  सारा  पैसा  खत्म  नहीं
 कर  दिया  जाना  चाहिए।  आज  वहां  गरीबी

 बढ़ती  जा  रही  है  ।  ऐसा  भी  न  हो  कि  वहां  गरीबी,
 बढ़ती  जाये  |  मेरी  राय  में  वहां  पर  ग्राम

 पंचायतों  को  अदालतों  के  अधिकार  द्विये  जाएं
 जो  जिला  परिषदें  हैं  उनको  अपील  के  अधिकार
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 दिये  जाएं।  में  यह  भी  चाहता  हूं  कि  हाई-
 कोर्ट  और  सुप्रीम  कोर्ट  को  खत्म  कर  दिया
 जाए  क्योंकि  ये  सब  गरीबों  को  चूस  रहे  हैं
 और  इनके  अधिक्रार  विधान  सभाओं  और
 पालिमेंट  को  दे  दिये  जाएं  में  चाहता  हूं  कि
 गांव  सरकार  बनें  ।  जो  गांव  मर  रहे  हैं  भूख
 से,  वहां  गांव  सरकार  बनें।  गांव  सरकार  के
 बाद  जिला  सरकार  बने।  फिर  प्रांत  की
 सरकार  बने  और  उसके  बाद  यहां  की  सरकार
 बने  |  यहां  जो  मेम्बर  बेठे  रहते  हैं  इनको
 अपील  सुनने  का  अधिकार  दिया  जाना  चाहिए।
 कोई  जरूरत  नहीं  है  हाई  कोर्ट  और  सुप्रीम
 कोर्ट  के  जजों  की  ।  एक  वकील  ने  मुझसे  कहा
 कि  में  दस  हजार  रुपये  रोजाना  लेता  हुूं।  में
 यहां  पर  पचास  रुपये  में  बैठा  रहता  हूं।  वह
 यहां  मिनिस्टर  बनने  के  लालच  में  आया  होगा।
 इस  तरह  से  जो  लूट  मची  हुई  है  और  दस-
 दस  हजार  रोज  लेकर  वकीलों  द्वारा  मचाई
 गई  है,  इन  वकीलों  को  भी  खत्म  किया  जाए।

 में  यह  भी  चाहता  हूं  कि  जो  बहुत  लम्बे
 चौड़े  राज्य  हैं,  इनको  भी  छोटा  किया  जाए।
 उत्तर  प्रदेश  बहुत  लम्बा  चौड़ा  है।  इसका

 कुछ  भाग,  पश्चिमी  भाग  हरियाणा  में  मिला
 दिया  जाए।  बुन्देलखण्ड  का  प्रान्त  बताया
 जाए।  बिहार  के  जिलों  को  मिलाकर  जहां
 भोजपुरी  बोली  जाती  है,  एक  अलग  राज्य
 बनाया  जाए  इस  तरह  से  छोटे-छोटे  राज्य
 बनाए  जाएं  ।  दिल्लो  को  हरियाणा  में  मिला
 दिया  जाए,  नई  दिल्‍ली  को  निकालकर।  ये
 सब  जो  बिजिनेस  मेन  हैं  ये  जाटों  से  और
 किसानों  से  ठीक  होंगे,  वहां  इनको  रखा  जाये  ।

 आजकल  न्यायालयों  में  क्‍या  होता  है।
 गलत  आदमी  को  फांसी  पर  लटका  दिया
 जाता  है  और  जो  दोषी  आदमी  होता  है  वह
 छूट  जाता  है।  काला  कोट  पहने  हुए  वकील
 कितना  हो  रुपया  लोगों  से  ले  लेते  हैं।  किसान
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 का  रुपया  तो  मुकदमेबाजी  में  चला  जाता  है।
 दो-दो  करोड़  आबादी  वाले  राज्य  बनाएं
 और  इसमें  आप  क्षेत्रफत  का  भी  ख्याल  रखें ।

 पालियामेंट  के  मेम्बर  जो  फालतू  बैठे  रहते  हैं,
 इनको  हाई  कोर्ट  और  सुप्रीम  कोर्ट  के  अधिकार

 दिये  जाएं  -  ये  जो  एम०  एल०  To  हैं ये  क्‍या

 करते  रहते  हैं  ?  सुप्रीम  कोट  और  हाई  कोर्ट

 की  जरूरत  नहीं  है।  कोई  जरूरत  नहीं  है
 जजों  की  ।  में  बधाई  देता  हूं  हिमाचल  को

 उसके  द्वारा  राज्य  का  पूर्ण  दर्जा  ग्रहण  करने

 पर  1  मैं  यह  भी  चाहता  हूं  कि  उत्तर  प्रदेश
 के  पांच  छः  जिले  मिलाए  जाएं  और  विशाल

 हरियाणा  बनाया  जाए।  दिल्‍ली  को  भी
 उसमें  मिलाया  जाए।  दिल्‍ली  को  मिलाकर

 विशाल  हरियाणा  बनाया  जाए।  हमारे  मधोक

 जी  कह  रहे  थे  कि  जम्मू  काइमोर  को  हिमाचल
 में  मिला  दिया  जाए।  वह  अब  चले  गये  हैं  1

 क्यों  नहीं  दिल्‍ली  को  हरियाणा  में  मिलाया

 जाए?  जरूर  मिलाया  जाए.  |

 श्री  रबि  राय  :  यह  खुशी  की  बात  है  कि

 हिमाचल  प्रदेश  को  पूर्ण  राज्य  का  दर्जा  देने

 के  लिए  विधेयक  यहां  पेश  किया  गया  है।
 वास्तव  में  हिमाचल  प्रदेश  को  पूर्ण  राज्य  का

 दर्जा  दिलाने  के  लिग्रे  वहां  की  35  लाख

 जनता  पिछले  कुछ  समय  से  आन्दोलन  कर

 रही  थी  और  यहां  भी  हम  लोग  सरकार  पर
 दबाव  डाल  रहे  थे  कि  हिमाचल  को  पूर्ण
 राज्य  का  दर्जा  प्रदान  किया  जाए।  इन  सब

 दबावों  में  आकर  सरकार  इत  बिल  को  लाई
 और  आज  इसको  हम  पास  करने  जा  रहे  हैं।
 हिमाचल  प्रदेश  एक  पहाड़ी  इलाका  है  |

 पिछले  बीस,  बाइस  साल  का  इतिहास  इस
 बात  का  साक्षी  है  कि  किसी  क्षेत्र  के  लोगों

 द्वारा  आन्दोलन--और  हिंसक  आन्दो  लन--किये
 जाने  के  बाद  ही  सरकार  ने  पूर्ण  राज्य  बनाये
 जाने  की  उनकी  मांग  को  पूरा  किया  है  |  हम
 लोग  इस  सदन  के  सभी  दलों  के  नुमायंदों  का

 AGRAHAYANA  24,  892  (SAKA)  Himachal  Pradesh  Bill  330

 एक  प्रतिनिधि-मंडल  लेकर  मणिपुर  की

 राजधानी  इमफाल  गये  थे  ।  हमने  सरकार  से
 अपील  की  थी  कि  मणिपुर  को  भी  पूर्ण  राज्य
 का  दर्जा  दिया  जाये,  लेकिन  फिर  भी  सरकार
 ने  उस  मांग  को  नजर-अन्दाज  किया  है।  इसमें

 बहुत  विलम्ब  हो  गया  है  ।  सरकार  को  इसी
 सत्र  में  वह  बिल  लाना  चाहिये  था।  श्री  पन्त
 को  मालूम  है  कि  कुछ  दिन  पहले  वहां  के  एक
 प्रतिनिधि-मंडल  ने  विभिन्‍न  मंत्रियों  से  मुलाकात
 की  थी।  मैं  उम्मीद  करता  हूं  कि  सरकार
 जल्द  से  जल्दी  मणिपुर  को  भी  एक  पूर्ण
 राज्य  का  दर्जा  देने  के  लिये  एक  बिल
 लायेगी।

 आजादी  के  बाद  से  हम  लोग  सरकार  से  यह
 मांग  करते  आये  हैं  कि  हिमालय  के  साथ-
 साथ  रहने  वाले  सभी  पहाड़ी  लोगों  के  विकास
 के  लिये  एक  क्रैश  प्रोग्राम  बनाया  जाये,  ताहि
 उन  लोगों  के  मन  में  हमारे  देश  के  प्रति  ममता
 जगे.  ।  खास  तौर  पर  तिब्बत  पर  चीन  का
 अधिकार  होने  के  वाद  हमने  यह  मांग  की  थी,
 लेकिन  सरकार  ने  इस  महत्वपूर्ण  समस्या  को
 नजर-अन्दाज  किया  है  ।  मैं  उम्मीद  करता  हूं
 कि  हिमाचल  प्रदेश  के  एक  पूर्ण  राज्य  बनते
 ओर  वहां  विधान  सभा  बनने  के  बाद  वहां
 की  राज्य  सरकार  अपने  क्षेत्र  में  रहने  वाले

 अनुसूचित  जातियों  और  अनुसूचित  जन-जातियों
 के  लोगों  के  उत्वयान  और  प्रगति  के  लिये  खाप
 कार्यक्रम  बनायेगी  t

 आप  जानते  हैं  किइम  पहाड़ी  इलाके  से

 जुड़ा  हुआ  उत्तर  प्रदेश  का  बाराहोती  क्षेत्र
 है,  जिसके  बारे  में  चीन  ने  दाता  किया  था
 कि  वह  उसका  हिस्सा  है।  मुझे  याद  है  कि
 उस  समय  के  प्रधान  मंत्री  ने  कहा  था  क्रि  वह
 एक  विवादास्पद  इलाका  है,  जब  कि  उत्तर
 प्रदेश  के  तत्कालीन  मुख्य  मंत्री,  डा  ०  सम्पूर्णानन्द
 का  कहना  था  कि  बाराहोती  इस  देश  का  भाग
 है  और  वह  विवादास्पद  क्षेत्र  नहीं  है।  वह
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 इलाका  तिब्बत  के  साथ  जुड़ा  हुआ  है,ज़ो
 कि  माओत्से-तुग  के  मातहत  चला  गया  है  -  मैं
 सरकार  को  चेतावनों  देना  चाहता  हूं  कि  इस
 मामले  में  सावधानी  से  काम  ले,  और  वहां  के

 लोगों  के  विकास  के  लिये  कुछ  काम  करके
 दिखाये,  ताकि  उनके  मन  में  हिन्दुस्तान  की

 राष्ट्रीयता  के  प्रति  ममता  जगे  ।

 हमारे  संविधान  में  जो  गेर-बराबरी  की

 व्यवस्याएं  हैं,  उनका  नतीजा  यह  है  कि  अन्य
 राज्यों  की  तरह  हिमाचल  प्रदेश  भी  एक  पूर्ण  राज्य
 बन  जायेगा,  लेकिन  उसमें  ग्राम  पंचायत  और
 नगरपालिका  आदि  जो  इकाइयां  हैं,  राज्य  सरकार

 द्वारा  उनको  पर्याप्त  और  उचित  शक्ति  नहीं
 दो  जाएगी  ।  तामिलनाडु  और  बंगाल  आदि
 में  विरोधो  दलों  की  हकूमतें  बन  गई  हैं,
 लेकिन  वहां  की  ग्राम-पंचायतों  और  नगर--
 पालिकाओं  में  नौकरशाही  का  बोल  बाला

 है,  उनको  कोई  पावर  नहीं  दी  गई  है।  मैं
 उम्मीद  करता  हूं  कि  पहाड़ी  जनता  राज्य
 सरकार  से  यह  मांग  करेगी,  यह  आन्दोलन

 शुरू  करेगी  कि  विकेन्द्रित  प्रजातंत्र  क ेआधार  पर
 नगरपालिकाओं  और  ग्राम  पंचायतों  को  उचित
 शक्ति  दी  जाये,  ताकि  सब  लोग  अपने-अपने
 क्षेत्र का  समुचित  विकास  कर  सकें  |

 हिमाचल  प्रदेश  की  भाषा  हिन्दी  और

 पहाड़ी  है  1  मैं  चाहूंगा  कि  पूर्ण  राज्य  और
 विधान  सभा  बनने  के  बाद  वहां  का  सारा
 काम-क्राज  और  विश्वविद्यालय  तथा  कालेजों
 की  पढ़ाई-लिखाई  हिन्दी  माध्यम  से  हो  वहां
 से  अंग्रेजी  का  तत्काल  बहिष्कार  किया  जाये,
 ताकि  वहां  की  जनता  यह  महसूस  करे  कि
 उनकी  मातृभाषा  सरकार  के  काम-कराज  में

 प्रयुक्त  की  जा  रही  है

 मैं  हिमाचल  प्रदेश  के  बाशिन्दों  को  फिर

 बधाई  देता  हूं  कि  बहुत  दिनों  तक  आन्दोलन
 करने  के  बाद  आज  उनको  सफलता  मिली
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 है  |  संसद  के  लिये  भी  यह  एक  सुनहरा  दिन
 है  1  मैं  संतधत  की  ओर  से  भी  उनको  बधाई
 देना  चाहता  हूं  और  आशा  करता  हूं  फि
 आगे  चलकर  उनका  राज्य  हिन्दुस्तान  में  एक
 अच्छा  राज्य  बनेगा  |  मैं  फिर  इस  विधेयक  का
 समर्थन  करता  हूं  ।

 श्री  रणधीर  सिंह  (रोहतक)  :  स्पीकर
 महोदय,  पंजाब,  हरियाणा  और  हिमाचल
 प्रदेश  सालों  तक  इकट्ठे  रहे  हैं।  इसलिये  आज

 हिमाचल  प्रदेश  के  अपने  भाइयों  की  खुशी  में
 हम  लोग  भी  शरीक  हैं  ।  आज  हम  उनको
 बधाई  देते  हैं  कि  हिमाचल  प्रदेश  को  मुकम्मल
 स्टेटहुड  मिली  है

 मैं  इस  बात  से  इत्तिफाक  नहीं  करता  हं
 कि  हिमाचल  प्रदेश  के  सामने  कोई  इक्तसादी
 कठिनाई  आयेगी  t  बिल्कुल  नहीं  आयेगी  |
 जब  पंजाब  ओर  हरिय्राणा  की  अलग  स्टेट्स
 बनी  थीं,  तब'  भी  यही  दलीलें  दी  जाती  थीं
 कि  हरियाणा  भूखों  मर  जायेगा,  पंजाब  वायबल
 यूनिट  नहीं  है,  वह  नहीं  चल  सकेगा,  वगैरह
 ये  बोदी  दक्लीलें  हैं।  हिमाचल  प्रदेश  के  लोग
 बहुत  जफा,  ईमानदार  सच्चे  और  बहादुर  लोग
 हैं,  जैसे  कि  पंजाब  और  हरियाणा  के  हैं।  मैं
 आपको  खुश  करने  की  बात  नहीं  कह  रहा
 हैं,  लेकिन  यह  हकीकत  है  कि  आज  पंजाब
 हिन्दुस्तान  को  बेहतरीन  स्टेट  है,  अव्वल  नम्बर
 की  स्टेट  है,  जैसे  कि  हरियाणा--और  महाराष्ट्र
 भी--बेहतरीन  स्टेट्स  हैं  ।  मुझे  मुकम्मल
 विश्वाप्त  है  कि  हिमाचल  प्रदेश  कुछ  दिनों  में
 ही  इक्रानोमिक  वायाबिलिटी  के  लिहाज  से  एक
 आला  स्टेट  बन  जायेगा  t  यह  हो  सकता  है
 कि  उसके  डेवेलपमेंट  के  लिये  शुहू-शुरू  में
 सेंटर  की  तरफ  से  रीसोसिज  का  इन्तजाम  करना
 पड़ें  ।  वहां  की  फारेस्ट  वैल्थ  और  मिनरल
 रीस्ोप्तिन  और  बिजली  का  बहुत  विकास  हो
 सकता  है  उससे  सारा  नेशन  का  फायदा
 होगा  ।  पंजाब  और  '

 हरियाणा  के  हम  लोग
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 हिमाचल  प्रदेश  के  बहुत  मशकूर  हैं,  क्योंकि
 इन  दोनों  स्टेट्स  को,  और  राजस्थान  को  भी
 सारा  पानी  और  बिजली  हिमाचल  प्रदेश  से
 मिलती  है।  अगर  हिमाचल  प्रदेश  भाखड़ा  के  लिये
 जमीन  न  देता,  जहां  से  उखड़े  हुए  लोगों  को
 अभी  तक  बसाया  नहीं  ज़ा  सका  है,तो  ये

 स्टेट्स  पानी  और  बिजली  से  महरूम  रहतीं  |

 हिमाचल  प्रदेश  के  लोगों  ने  हमारे  लिये  कुर्बानी
 की  है  7  पंजाब  और  हरियाणा  के  घर-घर  में
 बिजली  आ  गई  है,  इसके  लिये  हिमाचल
 प्रदेश  का  पंजाब  और  हरियाणा  के  लोगों  पर

 अहसान  है।

 अभी  एक  माननीय  सदस्य  ने  आपस  में
 लड़ाने  की  बात  कही  ।  “भुस  में  आग  लगा
 जमालो  दूर  खड़ी  i”  जनसंघ  ने  आज  इस
 मामले  में  भी  आग  लगाने  वाली  बात  को  है  |
 मेरे  दोस्त  इसमें  ख्वाम-रख्वाह  पालिटिक्स  ले
 आये  हैं  ।  उन्होंने  कहा  कि  कांगड़ा  के  साथ

 होशियारपुर  का  इलाका  या  कालका  का  हिस्सा
 हरियाणा  से  हिमाचल  प्रदेश  को  दिया  जाना

 चाहिये  ।  (व्यवधान)  श्री  मधोक  ने  जानबूझ
 कर  यह  बात  कही  ।  यह  कोई  अच्छी  बात

 नहीं  है  कि  जो  भाई  और  पड़ोसी  की  तरह
 रहे  हैं,  अपने  हलवे  मांडे  के  लिये  और  अपनी
 पार्टी  की  ताकत  बढ़ाने  के  लिये  उनको  आपस
 में  लडाने  की  कोशिश  की  जाये  ।  यह  राजनीति

 नहीं  चलानी  चाहिये  |  यह  देश  के  हित,  और

 इन्सानियत  और  भाईचारे  के  भी,  खिलाफ  है
 मैं  मिनिस्टर  साहब  से  कहना  चाहुंगा  कि  मेरा
 जाती  खयाल  यह  है  कि  ये  बाउंडरी  के  झगड़े
 खत्म  होने  चाहियें।  कितना  पंजाब  का  इलाका
 हिमाचल  में  है,  कितना  हिमाचल  का  इलाका
 पंजाब  में  है,  कितना  पंजाब  का  इलाका  हरयाने
 में  चला  गया  कितना  हरयाने  का  पंजाब  में
 चला  गया,  हम  तंग  आ  गये  हैं  इस  तरह  को
 बातों  से  (व्यवधान)  में  यहां  की  बात  कर
 रहा  हूं,  मैसूर  और  महाराष्ट्र  की  बात  नहीं
 करता  t  मैं  तो  यह  कहता  हूं  कि  हम  इतने
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 दिनों  तक  इकट्ठा  रहे  हैं  भाई-भाई  की  तरह
 से,  क़ोई  बात  नहीं  किसी  के  पास  ज्यादा  चला

 गया,  किसी  के  पास  कम  चला  गया  मैं  तो
 समझता  हुं  कि  कोई  अगर  इस  तरह  का  हल
 निकल  आए  बाउंड्री  वाले  मामलों  के  ऊपर
 चीफ  मिनिस्टर  आपस  में  बैठ  कर  उसे  तय  कर  लें
 और  अवाम  तक  यह  झगड़े  न  जाय॑ं,  मघोक

 साहब  जैसे  भाइयों  को  जिसमें  यह  मौकान
 मिले  कि  आपस  में  भाई-भाई  टक्राएं  और
 ओर  यह  लोग  उससे  फायदा  उठाएं,  अगर
 ऐसा  कुछ  हो  जाये  तो  बहुत  अच्छा  होगा
 मैं  समझता  हूं  कि  इस  तरह  का  दिन  आना

 चाहिये  और  वह  दिन  आ  गया  है।  आज  के
 दिन  मैं  ज्यादा  बात  नहीं  करना  चाहता  |  इस
 स्टेट  में  बड़ी  पोटेंशियलिटी  है।  हिमाचल  प्रदेश
 ओर  खास  तौर  से  कुल्लू  इस  देश  में  ही  नहीं
 दुनिया  में  एक  बेनजीर  खूबसूरत  इलाका  है।
 इसी  तरह  से  शिमला  भर  कांगड़ा  बैली है  |
 मैं  तो कहता  हूं  कि  यह  हिन्दुस्तान  का  स्विट-
 जरलेंड  बन  सकता  है।  यह  जो  चन्द  डिफि-
 कल्टीज  शुरू-शुरू  में  आया  करती  हैं  वह
 डिफिकल्टीज  भी  कोई  नहीं  हैं  और  अगर  कोई
 डिफिकल्टी  है  तो  वह  हमारा  अंग  है  और
 बाइर  स्टेट  होने  के  नाते  उसकी  बड़ी  स्ट्रेटेजिक
 पोजीशन  है,  हम  उन  डिफिकल्टीज  को  दूर  करेंगे
 इस  मौके  पर  में  आज  हिमाचल  प्रदेश  के  अपने
 भाइयों  को,  वहां  के  चीफ  मिनिस्टर  को  और
 कैबिनेट  को,  वहां  की  पार्टी  को  बधाई  देता  हूं
 कि  उन्होंने  बड़े  पीसफूल  वे  में  सारा  काम  करा
 कर  हिमाचल  प्रदेश  के  लिये  स्टेटहुड  हासिल
 किया  है,  इसके  लिए  वह  बेहद  मुबारिकबाद  के
 मुस्तहक  हैं।  मैं  आपका  भी  बड़ा  मशक्र  हूं  कि
 आपने  मुझे  टाइम  दिया  |

 SHRI  BAKAR  ALI  MIRZA  (Secundera-
 bad):  Mr.  Speaker,  Sir,  I  have  been  a
 supporter  of  small  States.  Before  the  States
 Reorganisation  Commission,  when  I  gave  my
 evidence,  I  proposed  that  there  should  bea
 number  of  small  States  just  like  the  United
 States  of  America.  The  obstruction  was  the
 big  unit  of  Uttar  Pradesh.  Nobody  wanted  to
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 [  Shri  Bakar  Ali  Mirza  ]
 break  Uttar  Pradesh  and  because  of  that  the
 whole  mentality  of  the  States  Reorganisation
 Commission  was  so  fashioned.  I  therefore
 naturally  welcome  small  States,  but  there  must
 be  some  principle  on  which  a  State  is  formed.
 What  is  the  principle  on  which  Himachal
 Pradesh  is  formed?  Mr.  Pant  has  simply
 stated  that  forthe  pace  of  development,  they
 kept  Himachal  Pradesh  separate,  though  its
 population  was  only  nine  lakhs.  Now,  it  is
 28  lakhs.  Ifthe  pace  of  development  is  the
 basis  for  the  formation  of  a  new  State,  then,
 why  not  this  principle  be  applied  to  50  lakhs
 of  people  of  Telengana  who  are  also  backward?
 Therefore,  the  principe  on  which  it  is  being
 advocated  is  not  understandable.

 Secondly,  the  States  Reorganisation  Com-
 mission  has  mentioned  language  as  a  principle
 for  the  formation  of  States.  That  principle
 also  does  not  apply  here.  Really,  what  will
 happen—this  I  would  like  the  Home  Minister
 to  consider  scriously—is  this.  Dogrior  Pahadi
 as  they  call  it  is  the  language  of  that  area,
 that  will  be  developed.  There  are  other  areas
 also  which  have  the  same  language.  There-
 fore,  there  will  be  another  Dogri  State.  My
 friend  Shri  Malhotra  got  very  angry  about
 Jammu  and  Kashmir.  I  have  read  sometime
 back  that  the  Maharaja  of  Kashmir  himself
 was  in  favour  of  forming  a  Dogri  State  with
 Jammu  as  the  centre.  That  may  not  be  so,
 but  that  idea  was  prevalent.  Therefore,  what
 we  are  doing  is,  really  you  are  not  doing  service
 to  Hindi  but  you  are  creating  a  new  language-
 area  in  that  State  or  area,  which  is  a  border
 State.  The  two  great  wars  were  largely  possi-
 ble  because  Belgium  was  such  a  small  territory
 in  the  way  that  could  be  crossed  over  by  the
 army  and  you  are  creating  a  small  State  ina
 vulnerable  border  area  of  28  lakhs  of  people.
 Did  they  consult  the  Defence  Ministry  before
 taking  this  decision?  On  the  one  hand,  for
 30  lakhs  of  people,  you  are  creating  a  State.
 You  want  to  introduce  the  Bill,  consider  it  the
 next  day  and  get  it  passed  in  the  Rajya  Sabha
 on  the  third  day.  Onthe  other  hand,  I  have
 been  pressing  the  Home  Ministry  that  the
 Lokpal  Bill  is  pending  with  the  Rajya  Sabha
 from  3th  August  1969,  but  nothing  has
 happened  in  regard  to  it.

 What  you  apply  to  small  States  like  Hima-
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 chal  Pradesh  should  also  apply  to  Telengana.
 In  one  case  you  are  creating  a  small  State  and
 in  the  other  case,  you  reply  to  the  people  with
 bullets,  prisons  and  promises.  I  feel  that  a
 separate  State  of  Telengana  should  be  formed
 and  I  hope  the  Home  Minister  will  come
 with  a  Bill  giving  Statehood  for  Telengana.

 श्रीमती  लक्ष्मोबाई  (मेडक) :  अध्यक्ष
 महोदय,  मैं  आप  को  वन्‍्यवाद  देती  हूं  कि  आप  ने
 मुझे  थोड़ा  सा  बोलने  का  मौका  दिया ।  मैं  सेंट्रल
 गवर्नमेंट  को  बधाई  देती  हूं  कि  वह  यह  बिल
 लाई  इसके  लिए  वह  वधाई  के  पात्र  हैं  और
 इस  के  लिए  मैं  हिमाचल  प्रदेश  की  सरकार
 और  वहां  की  प्रजा  को  मी  मुबारिकबाद  देती
 हूं  |  वहां  के  लोग  बहुत  अच्छे  हैं,  बहुत  सीधे
 सादे  हैं,  और  बड़े  अच्छे  ढंग  सेउन  लोगों  ने  काम
 किया  है  v  लेकिन  एक  बात  यह  है,  मैं  सेंट्रल
 गवनंमेंट  से  अपील  करती  हूं  कि  अभी  तक  तो
 आपने  हिमाचल  प्रदेश  को  यूनियन  टेरीटरी
 रख  कर  उसे  बच्चे  की  तरह  गोद  में  पाला  है,
 तो  अब  एकदम  से  उस  को  ऐसे  हो  छोड़ना  नहीं,
 उस  का  पोछे  पोछे  देखते  रहना  और  उस  की
 फाइनेंनशियल  हेल्प  करते  रहना  क्योंकि  बच्चा
 एकदम  बड़ा  हो  कर  हाथ  पर  नहों  उठाएगा।
 वहां  पर  हिमाचल  प्रदेश  में  मैं  देव  कर  आई  हूं,
 वहां  की  बहनों  को  बहुत  मेहनत  करनी  पड़ती
 है  ।  वहां  रास्ते  नहीं  होते  हैं,  पहाड़ों  के  ऊपर
 बोझा  ले  कर  वह  चलती  हैं  ।  ता  रास्ते  के  लिए
 वहां  बहुत  पैसा  देने  की  भावश्यकता  है  अभी
 हमारे  भाई  बोल  रहे  थे  कि  यह  बोर्डर  एरिया
 है  1  बोर्डर  एरिया  है  तो  उसको  चार  पांच
 साल  तक  ज्यादा  मदद,  ज्यादा  फाइनेंशिल  मदद
 द्ते  रहना  चाहिए,  यह  मेरा  सुझाव  है  a  यहां
 इसी  संबंध  में  मौका  मिला  है  तो  आपके

 जरिए  से  मैं  अपने  स्टेट  मिनिस्टर  को  बधाई
 देती  हूं  a वह  बहुत  अच्छा  काम  करते  हैं।  उन
 के  पिता  जी  को  हमने  देखा  है  गोविन्द  वललभ

 पंत  को  यह  बहुत  अच्छे  रास्ते  पर  चलने  की

 कोशिश  कर  रहे  हैं।  सभी  उनको  आगे  बढ़ने
 के  लिए  आशीर्वाद  दे  रहे  हैं और  सब  लोग  उन
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 को  बधाई  दे  रहे  हैं।  आज  हमको  खुशी  है

 हिमाचल  प्रदेश  अपना  स्टेट  का  स्टेट्स  ले  रहा

 है।

 इस  मौके  पर  यह  देख  कर  हमारे  दिल  में

 भी  यह  भावना  होती  है  कि  हमारी  भी  अपनी

 स्टेट  बने  ।  अभी  हमारी  एक  बहन  बोल  रही
 थीं  उन्होंने  कहा  मणिपुर  को  स्टेटहुड  दो,  त्रिपुरा
 को  दो  लेकिन  तेलंगाना  का  नाम  नहीं  लिया  |

 मैं  जानना  चाहती  हूं  कि  डेढ़  करोड़  की  आबादी

 का  तेलंगाना  क्या  इस  काबिल  नहीं  है  कि  वह
 स्टेट  बन  सके  ?  लेकिन  यह  इसे  एक  पालिटिक्स

 बनाकर  बैठे  हैं  वासुदेवन  नायर  और  बैनर्जी

 साहब...

 श्री  स०  मो०  बनर्जो  (कानपुर):  आप  मांग

 कर  तो  देखिए,  सब  देंगे  ।

 श्रीमती  लक्ष्मी  बाई  :  कोई  देते  वाला  नहीं

 है  लेकिन  हम  लेने  वाले  हैं।  आप  अगर  नहीं
 देंगे  तो  हम  ले  के  ही  रहेंगे।  आप  चल  कर  देख

 लीजिए,  इस  बीच  में  दो  एम०  एल०  To  की

 सीट्स  का  एलेक्शन  हुआ  उस  में  तो  आप  को

 मालम  है  क्‍या  रिजल्ट  रहा।  दोनों  सीटें  सेपरेट

 तेलंगाना  को  मिली  हैं।  हैदराबाद  की  पापुलेशन
 ]8  लाख  है,  वहां  पर  कारपोरेशन  का  एलेक्शन
 कराने  की  सरकार  की  हिम्मत  नहीं  पड़  रही

 है  ।  और  उसको  आडिनेंसेज  से  आगे  बढ़ा  रही

 है  |  तो  मैं  इस  में  सब  लोगों  को  मदद  चाहतो  हूं
 कि  सब  लोग  सम्मिलित  रूप  से  तेलंगाना  की

 स्टेट  बनाने  की  हमारी  मांग  का  समर्थन  करें  I

 इस  मौके  पर  मैं  हिमाचल  प्रदेश  को  स्टेटहुड
 का  दर्जा  देने  के  लिए  सब  लोगों  को  मुबारिक-
 बाद  देतो  हूं  ।  हमारा  रास्ता  भो  साफ

 है।  मैं  आप  सब  लोगों  को  उस  दिन  फिर

 बधाई  दूंगी  जब  आप  लोग  ऐसे  हो  हमारी  मदद
 सेपरेट  तेलंगाना  के  लिए  करेंगे  और  आप  को

 हैदराबाद  में  दावत  भी  दूंगी  ।

 SHRIS.  KUNDU  (Balasore)  :  Sir,  today
 is  a  great  day  of  rejoicing  on  the  birth  of  the
 new  State  in  India  called  Himachal  Pradesh.
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 I  consider  that  it  is  a  matter  for  rejoicing  not
 only  for  the  people  of  Himachal  Pradesh  but
 also,for  the  people  of  India.  We  are  happy
 and  proud  that  another  State  has  joined  the
 comity  of  States  of  the  Indian  Union.  I  con-
 sider  that  I  am  as  much  a  representative  of
 Himachal  Pradesh  as  Shri  Mahajan  and  Shri
 Virbadhra  Singh.  I  am  happy  that  my  State
 of  Himachal  Pradesh  has  got  its  statehood.

 To  be  very  frank,  I  have  not  seen  Himachal
 Pradesh.  But  I  have  seen  more  of  Himachal
 Pradesh  through  a  film  which  was  shown  to
 Members  of  Parliament.  It  has  great  treasure,
 rich  potentialities  and  vast  natural  resources.
 So,  it  can  become  a  wealthy  State  of  India.
 When  a  small  country  like  Israel  with  a  popu-
 lation  of  three  million  is  drawing  six  lakhs  of
 tourists  a  year,  the  whole  of  India  is  not  able
 to  draw  more  than  two  lakhs  of  tourists.  If
 properly  developed,  it  is  quite  possible  that
 Himachal  Pradesh  would  earn  crores  of  rupees
 as  foreign  exchange  by  drawing  lakhs  of
 tourists  to  Himachal  Pradesh  because  it  isa
 beautiful  country  with  snow-capped  moun-
 tains,  blue  waters  and  velvet-green  meadows.  It
 is  indeed  a  beautiful  place.

 SHRI  VASUDEVAN  NAIR  (Peermade)  ४
 May  be,  he  is  fed  up  with  Orissa.

 SHRIS.  KUNDU  :  I  am  as  much  in  love
 with  Kerala  as  with  Orissa.

 MR.  SPEAKER:  If  you  are  a_  newly-
 married  person,  you  should  go  there  for  honey-
 moon.

 SHRI  5.  KUNDU:  The  State  of  Hima-
 chal  Pradesh  will  have  a  lot  of  liabilities.  I
 hope  they  will  stand  with  courage  and  con-
 viction  to  meet  this  challenge  of  the  new  liabili-
 ties.  I  am  happy  they  have  got  released  from
 this  system  of  administration  by  the  Under
 Secretary  of  Home  Ministry.  This  has  opened
 a  new  vista  in  Indian  history.  The  concept  of
 re-organisation  of  States  only  on  the  basis  of
 language  has  become  old.  So,
 areas  like  Telengana  and  Manipur  could  be
 considered  a  new.  Fresh  thinking  is  necessary
 tolook  into  the  problems  and  grievances  of
 other  areas,  The  idea  that  if  you  grant  state-
 hood  toa  small  area  it  will  disintegrate  is  a
 dangerous  one  to  wich  I  do  not  subscribe.  If
 there  are  special  problems  in  particular  arcas

 problems  of
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 andifthey  are  not  identified  by  those  who
 live  in  that  area,  that  will  lead  to  disintegra-
 tion.  So,  we  would  welcome  the  emergence  of
 Manipur,  Tripura,  Meghalaya  and  also  Pondi-
 cherry.

 I  would  not  go  deep  into  all  these  problems
 but  I  will  take  friends  from  Himachal  Pradesh
 through  some  of  the  amendments  which  I
 have  given  notice  of.  As  Swamiji  said  very
 clearly,  some  of  the  issues  must  be  raised  here.
 One  of  the  issues  which  I  have  tried  to  raise
 through  my  amendments  is  how  less  the  ex-
 penditure  of  this  State  should  be.

 MR.  SPEAKER:  That  you  may  try  later
 on,

 SHRI  5.  KUNDU  :  At  least  the  luxurious
 and  extravagant  expenditure  which  we  poor
 people  of  this  country  have  to  meet  for  the
 office  of  the  Governor  could  be  shared  between
 two  States.  Therefore  I  have  given  notice  of
 an  amendment  saying  that  there  would  be  one
 Governor  for  Haryana  and  Himachal  Pradesh
 and  that  the  expenses  would  be  shared  by  the
 two  States.

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  RAGHBIR  SINGH
 PANJHAZARI):  You  can  say,  Punjab  also.

 SHRI  S.  KUNDU:  I  could  not  venture
 about  Punjab  because  of  the  Speaker  and
 yourself.

 I  would  plead  with  the  Minister  to  accept
 it.  I  have  discussed  it  with  some  of  the  friends
 from  Himachal  Pradesh  who  said  that  they
 were  prepared  to  do  without  any  Governor.

 Through  another  amendment,  which  I  have
 given  notice  of,  I  have  said  that  when  the
 Governor  authorises  expenditure  out  of  the
 Consolidated  Fund  of  Himachal  Pradesh,  he
 must  see  that  not  more  than  50  per  cent  is
 spent  from  its  own  resources  on  establishment.
 You  will  be  shocked  to  know  that  the  resources
 of  some  of  the  States  are  so  small  that  the  ex-
 penditure  on  establishment  is  much  more  than
 what  they  actually  raise  through  their  resour-
 ces.  I  will  take,  for  instance,  the  case  of

 DECEMBER  15,  970  Himachal  Pradesh  Bill  340

 Orissa.  Its  own  resources  are  about  Rs.  48
 crores  and  the  expenditure  on  bureaucracy  and
 establishment  is  Ks.  6]  crores  or  Rs,  62  crores.
 The  other  things  are  met  by  getting  some  aid
 and  its  quota  of  Central  taxes  from  the
 Government  of  India.  Therefore  I  say  that  if
 you  want  to  make  Himachal  Pradesh  a  really
 beautiful  and  economically  viable  State,  you
 must  draw  that  line  and  you  must  say  that  not
 more  than  50  per  cent  of  the  expenditure
 from  its  own  resources  should  be  spent  on
 establishment.

 Through  you  another  amendment  I  have
 said  that  within  four  months  of  the  Bill  being
 passed  into  an  Act,  they  should  go  in  fora
 general  election.  The  people  must  elect  their
 new  Members.

 SHRI  PREM  CHAND  VERMA  :  Why  ?
 SHRIS.  KUNDU:  There  are  many  very

 good  members  and,  I  am  sure,  if  they  hold  an
 election  they  will  again  be  returned  to  the
 Assembly.  I  have  no  hesitation  and  doubt
 about  it.

 With  all  these  things,  I  again  wish  all  the
 best  for  Himachal  Pradesh.  I  hope,  they  will
 join  the  other  States  of  India  to  make  India
 a  rich  and  prosperous  country.

 SOME  HON.  MEMBERS  :  rose—

 MR.  SPEAKER:  You  have  not  given
 your  names  and  then  you  suddenly  get  up.
 I  have  already  accommodated  one  or  two
 Members  besides  your  list.  I  am  not  going  to
 allow  more......  (Interruption).  The
 Minister.

 hon.

 9.00  hors.

 श्री  कृष्ण  चन्द्र  पन्त :.  अध्यक्ष  महोदय,
 मुझे  इस  बात  की  प्रसन्नता  है  कि  जितने
 माननीय  सदस्यों  ने  इस  बहस  में  भाग  लिया,
 सभी  ने  हिमाचल  प्रदेश  के  राज्य  बनने  पर  वहां
 की  जनता  को,  वहां  के  नेताओं  को  और  इस
 सदन  में  हिमाचल  प्रदेश  के  सदस्यों  को  बधाई
 दी  और  मैं  भी  उनके  साथ  हिमाचल  प्रदेश  की
 जनता  को,  वहां  के  मुख्य  मंत्री  को,  वहां  की
 असेम्बली  के  सदस्यगणों  को  और  हिमाचल
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 प्रदेश  के  अपने  साथियों  को  इस  अवसर  पर

 बधाई  देता  हूं।  आज  का  दिन  हिमाचल  प्रदेश  के

 इतिहास  में  स्त्र्णाक्षरों  में  लिखा  जायगा  |  एक

 बहुत  लम्बा  रास्ता  तय  करके  वह  अपनी  मंजिल
 पर  पहुंचे  हैं  और  बहुत  दिनों  से  उनको  इच्छा
 रही  है  कि  अन्य  राज्यों  की  भांति  उनका  राज्य

 हो,  अपना  कारोबार  खुद  चलाने  का  उन्हें
 अधिकार  मिले  |  इससे  जिम्मेदारी  भी  उन  पर
 आती  है  और  उस  जिम्मेदारी  की  ओर  कई
 माननीय  सदस्यों  ने  इशारा  भी  किया  है  1  लेकिन
 आज  हम  सबको  इस  बात  की  तारीफ  करनी

 चाहिए  कि  हिमाचल  प्रदेश  ने  अपनी  मंजिल
 तक  पहुंचने  में  तोड़-फोड़  का  रास्ता  अख्तियार

 नहों  किया।  शांतिमय  ढंग  से  उन्होंने  अपनी
 बात  उठाई  ओर  सारे  देश  के  सामने  एक  मिशाल
 पेश  की  कि  किस  तरह  से  कानूनी  ढंग  से,
 जनतांत्रिक  ढंग  से  और  संवधानिक  ढंगसे
 जनता  की  इच्छा  को  पूरा  किया  जा  सकता  है।

 जहां  तक  उन  मुद्दों  का  प्रदन  है  जोफि  इस
 विधेयक  से  सम्बन्ध  रखते  हैं,  जैसे  क्रि  इस  बात
 की  चर्चा  की  गई  है  कि  वहां  की  विधान  सभा
 के  कितने  सदस्य  हों--कुछ  माननीय  सदस्यों  ने
 60  कहा,  कुछ  ने  80  कहा  और  कुछ  संघोवन
 ऐसे  हैं  जिनके  द्वारा  माननीय  सदस्य  48  सदस्य

 वहां  पर  रखना  चाहते  हैं  -  मैं  समझता  हुं  बहुत
 सोच  विचार  कर  जो  68  की  संख्या पर  हम
 आए  हैं  वह  ठीक  है  और  इसलिए  ठीक  है  कि
 उससे  उन  साथियों  को  भो  मोका  मिलता  है
 जोकि  पालंमेंन्ट  में  नहीं  आये  क्योंकि  यहां  की
 6  सोट्स  में  4  सोट्स  रह  जायेंगो  और  जो  3
 नामिनेटेड  मेम्ब्स  हैं  उनकी  जगह  भी  तीन
 आदमी  आ  जायेंगे  |  चूंकि  उनका  मल्टिपुल
 होना  जरूरी  है  इसलिए  68  की  संख्या  रखी
 गई  है।  जहां  तक  मैं  समझा,  यह  सारा  सदन
 सिर्फ  कुछ  लोगों  को  छोड़कर  इसका  समर्थन
 करता  है  ।  आगे  के  लिए  डिलिमिटेशन  कमीशन
 के  सामने  जाकर  अपनी  बात  रख  सकते  हैं  ताकि
 आगे  के  लिए  डिलिमिटेशैन  कमीशन  जितनी
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 संख्या  माने  उतनी  संख्या  असेम्बली  में  हो
 सकती  है

 रंगा  जी  ने  इस  बात  की  चर्चा  को  कि  वहां
 पर  ट्राइबल्‍स  ओर  शेड्यूल्ड  कास्ट्स  की  रिजब्ड
 सीट्स  हैं या  नहों।  जाहिर  है  वहां  सुरक्षित
 सीट्स  हैं--शेड्यूल्ड  कास्ट्स  की  6  और
 ट्राइबल्स  के  लिए  3  हैं।  और  जब  कि  हिमाचल
 प्रदेश  राज्य  बन  जायेगा  तो  जो  हमारे  संविधान
 में  फिफ्य  शेड्यूल  है  वह  भी  वहां  पर  लागू
 किया  जा  सकता  है।  राष्ट्रपति  उसको  लागू कर  सकते  हैं  1  वे  ट्राइबल  एरिया  को  शेड्यूल
 एरिया  करार  कर  सकते  हैं।  इस  तरह  से  यह
 फिफ्थ  शेड्यूल  को  जो  विशेष  प्राविधान  है  उनको
 भी  जो  सोमावर्ती  क्षेत्र  हैं  उन  पर  लागू  क्रिया
 जा  सकता  है  ।

 जहां  तक  समीमात्र्ती  क्षेत्रों  या  ट्राइबल
 क्षेत्रों  के  विकास  का  प्रश्न  है,  राज्य  सरकार
 को  अपने  ऊपर  यह  जिम्मेदारी  लेनी  होगी  ।
 हां,  केन्द्र  जो  सहायता  कर  सकता  है  जैसे  कि
 अन्य  स्थानों  पर  करता  है,  केन्द्र  और  योजना
 आयोग  भी  इसमें  सहायता  करने  की  कोशिश
 करेंगे  |

 प्रेम  चन्द  वर्मा  जी  ने  एक  सवाल  यह
 उठाया  कि  थर्ड  पे-कमीशन  की  जो  सिफारिशों
 हैं  वह  भी  हिमाचल  प्रदेश  के  कमंचारियों  पर
 लागू  की  जायें  t  उन्होंने  मुझ  से  पहले  चर्चा  की
 थी  1  वे  वहां  के  कमंचारियों  के  नेता  हैं।  पिछले
 दिनों  जब  वहां  के  कमंचारियों  ने  अपनी  मांगें
 खड़ी  की  थों  तो  उस  सम्बन्ध  में  उन्होंने  काफो
 दिलचस्पी  लो  थी  ।  लेकिन  मैंने  उनको  बताया
 है  कि  थर्ड  पे-कमोशन  की  सिफारिशें  हिमाचल
 प्रदेश  के  कमंचारियों  पर  इसलिए  लागू  नहीं
 हो  सकती  है  कि  जब  राज्य  का  दर्जा  उनको
 मिल  गया  तो  राज्य  सरकार  का  ही  हक  होता
 है  कि  अपने  क्रमंचारियों  को  क्या  दे  या  क्या  न
 दे  ।  थर्ड  पे-कमोशन  की  सिफारिशें  हम  न  तो
 उन  पर  लागू  करना  चाहते  हैं  और  न  लागू
 कर  ही  सकते  हैं  ।
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 कुछ  चर्चा  दूसरे  राज्य  पुनगंठन  आयोछ  के

 बारे  में  की  गई  |  इसका  उत्तर  पहले  भी  दिया
 जा  चुका  है।  मैं  समझता  हूं  अगर  दूसरा  उस
 तरह  का  राज्य  पुनगंठन  आयोग  बनाया  गया
 तो  जहां  आज  झगड़े  नहीं  हैं  वहां  भी  झगड़े
 खड़े  होने  का  अन्देशा  है।  हमारे  देश  में  इस
 तरह  के  जो  प्रश्न  हैं  उनको  हम  एक-एक  करके

 हल  करते  जा  रहे  हैं।  आज  हिमाचल  प्रदेश
 का  बिल  आया  है,  मनीपुर  त्रिपुरा  के  बारे  में
 निर्णय  ले  लिया  गया  है  और  मेघालय  के  बारे
 में  मी  निर्णय  लिया  जा  चुका  है।  कुछ  सदस्यों
 ने  कहा  है  कि  उसके  बारे  में  भी  यहां  पर
 जल्दी  से  जल्दी  विधेयक  लायें  तो  इस  पर  हम
 विचार  कर  रहे  हैं,  ये  पेचीदा  सवाल  हैं,  उसके
 सभी  पहलुओं  पर  विचार  करके  यहां  पर
 अवध्य  विधेयक  लायेंगे  ।

 एक  और  प्रश्न  दिल्‍ली  के  हाईकोर्ट  के
 जजेज  के  बारे  में  है  a महाजन  साहब  ने  क्लाज
 22  की  यहां  पर  चर्चा  की  और  शायद  हेमराज
 जी  ने  भी  उसकी  चर्चा  की।  अगर  वे  उसको
 घ्यान  से  पढ़ेंगे  तो  उस  क्लाज  22  में  यह  नहीं
 है  कि  केवल  दिल्‍ली  की  हाईकोर्ट  से  ही  जजेज
 ले  सकते  हैं  बल्कि  यह  है  कि  अगर  लेना  चाहें
 तो  दिल्‍ली  से  वहां  जा  सकते  हैं  या  प्रेसीडेन्ट

 वहां  से  भेज  सकते  हैं  ।  यह  इनेब्लिग  कलाज  है  ।

 इनेब्लिग  क्लाज  इसलिए  है  कि  दिल्‍ली  की

 हाईकोर्ट  है  उसमें  एक  बेंच  है  जिसमें  वहां  के
 दो  जजेज  बंठते  हैं  लेकिन  बाद  में  वहां  पूरी
 हाईकोर्ट  होगी  तो  कम  से  कम  तीन  जजेज
 बैठेंगे  इसलिए  कम  से  कम  तीन  में  से  एक  जज

 ऐसा  होना  चाहिए  जिसको  काम  करने  का

 पुराना  अनुभव  हो  ।  इसलिए  एक  पुराना  चलता

 रहे,  यह  जरूरी  लगता  है  और  उसके  बाद  दूसरे
 जजेज  कहीं  से  भी  जा  सकते  हैं--इसका  अधिकार
 आज  भी  है।  दूसरे  राज्यों  से,  जहां  से  चाहें
 अच्छें  जज  जा  सकते  हैं  इसलिए  इसमें  कोई
 रोक  नहीं  है  ।  मैं  समझता  हूं  जो  आशंका  थी  वह
 अब  दूर  हो  गई  होगी  t
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 कुण्डू  साहब  ने  कामन  गवनंर  के  सम्बन्ध  में
 कहा  है,  लेकिन  यहां  पर  कामन  गवनंर  के  लिए
 एग्रीमेंट  होता  दिखाई  नहीं  देता  ।  कुण्डू  साहब
 अगर  राजो  करा  ले  दोनों  राज्यों  को  तो
 विधेयक्र  में  उसको  रखने  की  जरूरत  नहीं  है,
 वह  वैसे  भी  किया  जा  सकता  है।

 जहांतक  आथ्िक  स्थिति  का  प्रश्न  है,  चौथी
 योजना  में  हिमाचल  प्रदेश  को  जो  प्लान
 असिस्टेन्स  दी  जा  रही  है  वह  दी  जायेगी।
 lo4  करोड़  रुपए  जो  एलोकेट  किये  गए  हैं

 वह  पर-कंपिटा  292  रुपए  आते  हैं  जबकि
 अखिल  भारतोय  पर-कैपिटा  के  आंकड़े  34
 रुपए  ही  हैं।  आगे  के  लिए  जैसे  अन्य  राज्यों
 के  लिए  फाइनेन्स  कमीशन  और  नेशनल
 डेवलपमेन्ट  कॉंसिल  विचार  करती  है  वैसे  ही
 इस  राज्य  के  सम्बन्ध  में  भो  विचार  करेगी।
 आखीर  में  मैं  यही  कहना  चाहता  हूं  जैसा  कि
 ओर  कई  सदस्यों  ने  भी  कहा  है  कि  जितने
 साधन  हिमाचल  प्रदेश  के  लोग  और  हिमाचल
 प्रदेश  की  सरकार  अपने  विकास  में  लगा  सके
 उतना  ही  अच्छा  है।  जितने  ही  साधन  वे  अपने
 विकास  में  लगायेंगे  उससे  एक  तो  जो  उनके
 प्राकृतिक  साधन  हैं  जोकि  बहुत  काफो  हैं  उनका
 पूरा  उपयोग  हो  सकेगा  हिमाचल  प्रदेश  का
 विकास  होगा  और  साथ  ही  देश  को  भी  शक्ति
 मिलेगी  क्‍योंकि  वह  एक  सीमावर्ती  प्रदेश  है

 अन्त  में  मैं  एक  बार  पुन:  हिमाचल  प्रदेश
 की  जनता  को  हादिक  बधाई  देता  हूं  और  चाहता
 हूंकि  वे  तरक्की  करें।  इस  सदन  की  और
 मेरी  सारी  शुभकामनायें  वहां  को  जनता  के
 साथ  हैं  1

 MR.  SPEAKER  :  The  question  is  :

 “That  the  Bill  to  provide  for  the  estab-
 lishment  of  the  State  of  Himachal  Pradesh
 and  for  matters  connected  therewith,  be
 taken  into  consideration.”

 ‘
 The  motions  was  adopted.
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 MR.  SPEAKER:  We  go  to  Clause-by
 Clause  consideration.  I  find  that  the  Members
 in  whose  names  some  amendments  are  there
 are  not  present  in  the  House.  Let  us  go  Clause
 by  Clause.

 For  Clauses  2  to  4,  there  are  no  amendments.
 The  question  is:

 “That  Clauses  2  to  4  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clauses  2  to  4  were  added  to  the  Bill.

 MR.  SPEAKER  :  The  question  is  :

 “That  clauses  5  to  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clauses  5  to  9  were  added  to  the  Bill.

 Clause  70  (Provision  as  to  Legislative  Assembly
 as  Constituted  on  the  appointed  dav).

 SHRI  S.  KUNDU  :  I  beg  to  move:

 Page  4,  after  line  9,  हा,  :

 (5),  Within  four  months  from  the  day
 the  Himachal  Pradesh  gets  the  State  hood
 after  the  passing  of  this  Billto  an  Act,  the
 General  Election  will  be  held  in  Himachal
 Pradesh  to  elect  its  members  to  the  newly
 constituted  Legislative  Assembly.”  (33)

 In  this  amendment,  I  have  said  that  within
 four  months  they  should  go  in  for  elections.  It
 is  precisely  because  they  have  a  Union  territory
 assembly  now....

 MR.  SPEAKER:  Let  him  not  be  very
 hard  on  them.

 SHRI  S.  KUNDU:  These  are  brave
 people.  Why  should  they  be  afraid  of  elec-
 tions?  I  do  not  understand  why  my  Hon.
 friend  Shri  Premchand  Verma  should  be  so
 much  afraid.  I  hope  the  Hon.  Minister  will
 accept  this  amendment.
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 ,  श्रो  प्रेम  चन्द्र  वर्मा  :  हम  कल  एलेक्शन  लड़
 सकते  हैं,  लेकिन  तीन  महीने  वह  बफं  से  ढका

 रहता  है  ।

 अध्यक्ष  महोदय  :  सारी  बातें  तो  हिमाचल
 प्रदेश  की  कहीं,  अब  कुछ  थोड़ा  सा  उनको
 अफेक्ट  करता  है  तो  उनको  भी  कह  लेने
 दीजिये  ।

 श्री  स०  कुण्यू  :  इसी  लिये  चार  महीना
 रक्खा,  तीन  महीना  नहीं  रक्खा  |

 It  will  take  some  time  to  get  the  President's
 assent,  and  then  it  will  be  April  by  that  time.
 Then,  it  should  be  possible  to  hold  the  elect-
 tions.

 SHRI  K.  C.  PANT  :  The  present  Members
 are  also  elected  on  adult  franchise.  Since  it
 will  be  very  hard  on  them,  I  hope  Shri  S.
 Kundu,  will,  as  usual,  relent.

 MR.  SPEAKER:  We  did  it  earlier  also.
 People  who  came  from  other  States  also,  at  the
 time  of  reorganisation  of  States  had  the  same
 privileges.  I  think  the  Hon.  Member  must
 have  been  aware  of  this.  Is  he  pressing  his
 amendment  ?

 SHRI  S.  KUNDU:  In  view  of  the  Hon.
 Minister’s  statement  that  it  will  be  hard  on
 them,  I  am  not  pressing  it.

 MR.  SPEAKER:  Has  the  Hon.  Member
 leave  of  the  House  to  withdraw  his  amend-
 ment  ?

 SEVERAL  HON.  MEMBERS:  Yes.
 Amendment  No.  33  was,  by  leave,  withdrawn.

 MR.  SPEAKER :  I  shall  now  put  Clauses
 l0  to  4  to  vote.

 The  question  is  :

 “That  Clauses  10,  to  4  stand  part  of  the
 Bill’.

 The  motion  was  adopted.
 Clauses  2040  74  were  added  to  the  Bill.

 Clause  15  (Allocation  of  seats  in  the  Legistative
 Assembly).
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 MR.  SPEAKER  :  Shri  Virbhadra  Singh
 has  an  amendment.  Is  he  moving  it  ?

 SHRI  VIRBHADRA  SINGH:  I  am  not
 moving  it.

 SHRI  RAGHUBIR  SINGH  SHASTRI
 (Baghpat)  :  Ifthe  others  are  not  moving,  then
 I  am  also  not  moving.

 MR.  SPEAKER  :  I  hope  Shri  S.  Kundu  is
 also  not  moving.

 SHRI  5.  KUNDU  :  As  I  always  obey  you,
 I  am  also  not  moving  my  amendment.

 SHRI  S.  M.  BANERJEE  (Kanpur):  To-
 day  is  a  peculiar  day.  Only  you  are  moving,
 but  we  are  all  sitting  and  not  moving.

 MR.  SPEAKER  :  I  thank  him  very  much
 for  this.  He  has  a  very  fine  sense  of  humour
 sometimes,  which  enlivens  the  whole  House.
 We  very  much  want  him  to  keep  on  sitting
 here.

 The  question  is  :

 “That  Clauses  !5  to  23  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  ३3  to  23  were  added  to  the  Bill.

 Clause  24  (Special  provision  relating  to
 Advocates  and  Bar  Council)

 Amendments  made  :

 At  page  8,  in  line  8,  for  the  brackets
 and  letter  ‘‘(a)”,  the  brackets  and  letter
 “(bb)”?  shall  be  substituted.  (45)

 Page  8,  line  15,  omit  ‘‘in  accordance’’.  (51)
 (  Shri  K.  ८.  Pant  )

 MR.  SPEAKER  :  The  question  is  :

 “That  Clause  24,  as  amended,  stand
 part  of  the  Bill’.

 The  motion  was  adopted.

 Clause  24,  as  amended,  was  added  to  the  Bill.
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 Clauses  25  to  34

 SHRI  S.  KUNDU:  I  had  given  notice  of
 an  amendment  to  Cl.  33.  I  might  be  allowed
 to  move  it.  I  want  to  place  it  on  record.

 MR.  SPEAKER:  I  have  not  got  it.

 SHRI  S.  KUNDU:  All  right.

 MR.  SPEAKER  :  The  question  is  :

 “That
 the  Bill”.

 Clauses  25  to  34  stand  part  of

 The  motion  was  adopted.
 Clauses  25  to  34  were  added  to  the  Bill.

 Clause  35  (Allowances  and  privileges  of
 Governor  of  Himachal  Pradesh)

 SHRI  SHIVA  CHANDRA  JHA:  I  beg
 to  move  ६

 Page  II,  line  40,  add  at  the  end  “but
 not  exceeding  rupees  two  thousand  per
 month.”  (I])

 जो  विधेयक  आज  पास  हो  रहा  है  उसका
 मैं  स्वागत  करता  हूं,  लेकिन  जब  नया  राज्य
 बन  रहा  है  तब  सरकार  का  यह  कर्तव्य  भो  हो
 जाता  है  कि  जो  मौजूदा  परिस्थिति  है  उसके

 मुताबिक  नये  कदम  भो  उठाये  जायें,  मौलिक
 कदम  उठाये  जायें  |  मेरी  समझ  में  आज  समय
 का  तकाजा  है  कि  आमदनी  पर  सोमा  लगाई
 जाये  |  आज  जो  हिमाचल  प्रदेश  का  राज्य  बना

 रहे  हैं  वहां  पर  आप  का  जो  गवनेर  होगा
 उसकी  तन्ख्वाह  और  राज्यों  के  मुताबिक  ही
 होगी  ।  क्या  यह  अच्छा  नहीं  होगा  कि  हम  यहां
 से  नई  शुरुआत  करें,  और  जो  हिमाचल  प्रदेश
 का  गवनेर  होगा  उसकी  तन्ख्वाह  कम  रक्खें  |
 आज  हमारे  समाज  की  मांग  है  कि  हायेस्ट
 सोलिग  तन्ख्वाह  की  2,000  रु०  रक्खो  जाये  ।
 वैसे  तो  500  रु०  हा  काफी  है  लेकिन  चूंकि
 काफी  मंहगाई  है  इसलिए  उसको  2,000  भी
 रक्खा  जा  सकता  है।  क्‍या  आप  इस  तरह  से

 शुरुआत  नहीं  कर  सकते  ?
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 हम  एक  नया  राज्य  बना  रहे  हैं ।  आज
 जब  आमदनी  पर  सीलिग  लगाने  की  बात  चल
 रही  है,  आ्थिक  रूप  से  प्रापर्टी  पर  सीमा  लगाने
 की  बात  कर  रहे  हैं,  जमीन  की  हृदबन्दी  की
 बात  कर  रहे  हैं,  तब  नये  गवनंर  से  इस  चीज
 की  शुरुआत  हो  सकती  है।  अभी  कहा  गया  कि
 खर्च  में  कमी  करने  के  लिये  दो  राज्यों  का
 एक  गवनंर  बना  दिया  जाये।  लेकिन  मैं
 समझता  हुं  इससे  एफिशिएन्सी  पर  चोट  पड़ेगी  t

 इसलिये  आय  पर  सीमा  लगाना  अधिक  अच्छा

 होगा  ।  इसलिये  मैंने  संशोधन  दिया  है  कि
 उसकी  तन्ख्वाह  2,000  रु०  से  ज्यादा  नहों
 होनी  चाहिये  |  इस  तरह  से  गवनंर  जो  होगा
 वह  समाज  में  एक  नया  आदर्श  उपस्थित  करेगा।

 हमारे  समाज  में  एक  मजदूर  की  आमदनी  के

 मुकाबले  में  2,000  र०  भी  बहुत  ज्यादा  है  |

 मेरा  अनुरोध  है  कि  इस  संशोधन  को
 स्वीकार  कर  दिया  जाये  ।

 SHRI  5.  KUNDU  :  I  beg  to  move  :

 Page  I],  line  40,  add  at  the  end.

 “andthe  Governor  for  the  State  of
 Haryana  should  also  be  authorised  to  be  the
 Governor  of  Himachal  Pradesh  and  vice-
 versa,  as  the  case  may  be,  and  the  salary,
 allowances  and  emoluments  etc.  of  the
 Governor  be  shared  by  the  two  States  as
 provided  in  the  law’.  (39)

 This  is  about  a  common  Governor.  The
 Minister  has  no  objection  in  accepting  it.  He
 says  so.  I  hope  the  Himachal  Pradesh  Govern-
 ment  would  also  not  have  any  objection  in
 implementing  this.  In  the  interest  of  the
 economy  of  the  poor  State,  I  would  commend
 this  amendment  for  acceptance.

 I  want  to  put  it  on  record  that  I  gave  notice
 of  amendment  to  Clasue  33  at  3  p.  m.  reading
 as  under  :

 Page  lI,  after  line  7,  insert—

 “Provided  further  that  the  Governor
 while  authorising  such  further  expenditure
 from  the  Consolidated  Fund  of  the  State  of
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 Himachal  Pradesh  shall  take  care  to  see  that
 not  more  than  fifty  per  cent  of  expenditure
 on  establishment  is  made  from  the  resources
 raised  by  taxes  by  the  Government  of  Hima-
 chal  Pradesh.”

 MR.  SPEAKER  :  That  Clause  has  already been  passed.

 T  put  amendment  No.  ]  to  the  House.

 Amendment  No.  77  was  put  and  negatived.

 MR.  SPEAKER :  I  put  amendment  No.  32
 to  the  House.

 Amendment  No.  39  was  put  and  negatived.

 MR.  SPEAKER  :  The  question  is  :

 “That  Clauses  35  to  38.  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clauses  35  to  38  were  added  to  the  Bill.

 MR.  SPEAKER:  The  question  is  :
 “That  Clause  39  stand  part  of  the

 Bill.”

 The  motion  was  adopted.
 Clause  39  was  added  to  the  Bill.

 Clause  40  (Provision  relating  to  certain
 Services)

 SHRI  SHIV  CHANDRA  JHA:  I  beg  to
 move:

 Page  14,  line  45,

 Sor  ‘‘three  years"’  substitute  “five  years”.  (12)

 जिस  तरह  से  आई०  Wo  एस०  अफसर
 तथा  पुलिस  सर्विस  वाले  काम  करेंगे  उसी  तरह
 से  सेंट्रल  हेल्थ  सविस  वाले  भो  वहां  काम  करेंगे
 ओर  वे  डेपुटेशन  पर  वहां  रहेंगे  और  उसके  बारे
 में  आपने  यह  कहा  है  कि  डंपुटेशन  पीरियड
 जो  है  वह  तीन  साल  से  ज्यादा  नहों  होगा  1
 माई०  To  एस०  तथा  पुलिस  के  लागों
 के  बारे  में  सोचा  जा  सकता  हैं  कि  ज्यादा
 देर  तक  आप  उनको  वहां  न  रहने  दें  और
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 [  Shri  Shiv  Chandra  Jha  J
 उनको  वापिस  बुना  लें  ।  लेकिन  हैल्थ
 वाले  जो  हैं  उनके  लिए  जो  आपने  तीन  साल

 की  मियाद  रखी  है,  वह  कम  है।  अगर  आप

 यह  कहते  कि  और  लोगों  के  मुकाबले  में  वे

 'तनदुश्स्त  ज्यादा  रहते  हैं,  बीमार  कम  पड़ते  हैं,
 इस  वास्ते  उनकी  जरूरत  नहीं  है  वहां  तीन

 साल  के  बाद  तो  हम  मान  सकते  थे  लेकिन

 ऐसा  आप  नहीं  कहते  हैं  ।  उनके  वास्ते  भी

 आपने  जो  यह  तीन  साल  की  अवधि  रखो  है,

 यह  कम  है  और  इसको  आप  पंचसाल  कर  दें।

 श्री  कृष्ण  चन्द्र  पन्त:  सोचा  यह  गया  है  कि

 तीन  साल  के  अन्दर  हिमाचल  प्रदेश  सरकार

 अपनी  हेल्‍थ  सर्विस  आर्गेनाइज  कर  लेगी,  इस
 वास्ते  तीन  साल  यहां  रखा  गया  है।  अगर

 उसके  बाद  भी  उनको  आवश्यकता  होगी  तो

 डेपुटेशन  पर  वहां  वे  इनको  ले  सकते  हैं  ।

 MR.  SPEAKER:  I  put  amendment  No.
 12  to  the  House.

 Amendment  No.  42  was  put  and  negatived.

 MR.  SPEAKER:  The  question  is  :

 “That  Clauses  40  to  45  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clauses  40  to  45  were  added  to  the  Bill.

 Clause  46  (Amendment  of  Article  20  and
 Article  239A)

 SHRI  SHIVA  CAANDRA  JHA:  I  beg
 to  move:

 Page  16,  line  8,

 for  “twenty-five  years”  substitute

 “twenty-two  years’  (I3)

 घारा  46  भाषा  को  लेकर  है  1  संविधान
 जब  बना  था  तो  उसमें  व्यवस्था  की  गई  थी
 कि  पंद्रह  साल  तक  अंग्रेजों  चलेगी  |  बाद  में
 इसको  दस  साल  के  लिए  और  बढ़ा  दिया  गया।

 इस  तरह  से  इसको  पच्चोस  साल  कर  दिया
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 गया  ।  सारे  देश  के  लिए  जिस  चीज  को  आप

 लागू  करना  चाहते  हैं,  वही  आप  हिमाचल  प्रदेश
 पर  भी  लागू  करना  चाहते  हैं।  मैं  चाहता  हूं
 कि  यहां  आप  एक  नया  कदम  उठाते  1  हिमाचल
 हिन्दी  भाषी  राज्य  है।  इसो  राज्य  से  आप
 इसकी  शुरुआत  कर  सकते  थे  |  यहीं  से  आप
 अंग्रेजी  के  खात्मे  को  बात  को  झुरू  कर  सकते
 थे।  आपको  ऐसा  करने  के  लिए  एक  अच्छा
 मौका  मिला  था  पच्चीस  साल  की  जगह  अगर
 बीस  साल  नहीं  तो  1  या  22  साल  आप  रख
 सकते  थे  ।  यह  एक  नई  चीज  थी  जो  आप  शुरू
 कर  सकते  थे।  चूंकि  बीस  साल  पूरे  होने  जा
 रहे  हैं।  इस  वास्ते  में  न ेसंशोधन  रख।  है  कि  22
 साल  आप  कर  दें।

 श्री  कृष्ण  चन्द्र  पन्‍त:जो  व्यवस्था  इस
 वक्‍त  है  उसी  को  यहां  भी  अपनाया  गया  है।
 अब  हिमाचल  प्रदेश  के  लोग  भी  जो  चाहेंगे
 वह  करेंग  1  इस  क्लाज  के  पांछे  यही  मतलब
 है  1

 MR.  SPEAKER  :  I  shall  put  amendment
 No.  I3  to  the  vote  of  the  House.

 Amendment  No.  73  was  put  and  negatived.
 MR.  SPEAKER  :  I  shall  put  Clauses  46

 and  47  to  the  vote  of  the  House.
 The  question  is  :

 “That  Clauses  46  and  47  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clauses  46  and  47  were  added  to  the  Bill.

 Clause  48  (Amendment  of  Act  20  of  963)
 Amendment  made  :
 At  page  I6,  in  line  18,  for  the  word  “In”,

 the  words  “On  and  from  the  appointed  day,
 in”  shall  be  substituted.”  (46)

 (  Shri  K.  C.  Pant  )
 MR.  SPEAKER  :  The  question  is:

 “That  Clause  48,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  48,  as  amended,  was  added  to  the  Bill.
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 Ch  48  (cc  of  existing
 laws  and  their  adaptation)

 MR.  SPEAKER:  Is  Shri  Shiva  Chandra
 Jha  moving  his  amendments  Nos.  l4  and  15  to
 Clause  49  ?

 SHRI  SHIVA  CHANDRA  JHA:  I  move:

 Page  I6,  line  24,
 —for  “‘a  competent”

 substitute  “its”  (14)

 Page  I6,  lines  3]  and  32,
 —for  “‘a  competent”  substituted  “its”  (15)

 कलाज  49  की  सब  क्लाज  |  और  2  में
 हम  कम्पीटेंट  लेजिस्लेचर  की  बात  करते  हैं  ।
 इसमें  हमने  कहा  है  :

 “All  laws  in  force,  immediately  before
 the  appointed  day,  in  the  existing  Union
 territory  of  Himachal  Pradesh....amended
 by  a  competent  Legislature......

 कम्पीटेंट  लैजिस्लेचर  का  क्‍या  मतलब  है  ?
 लैजिस्लेचर  हमेशा  कम्पीटेंट  होती  है।  आपके

 कहने  का  यह  अर्थ  निकलता  है  कि  वह  इन-
 कम्पीटेंट  है  ।  यह  एक  रिफलैक्शन  है  लेजिलेचर

 पर,  उसपर  एक  टिप्पणी  है  ।  जो  इलैक्टिड
 बाडी  है,  यदि  आपका  जनतंत्र  में  विश्वास  है
 तो  वह  कम्पीटेंट  ही  होगी  i  आगे  चलकर  सब
 बलाज  2  में  भी  आपने  कम्पीटेंट  आथोरिटी  की
 बात  कही  है।  जब  आप  कम्पीटेंट  कहते  हैं  तो
 आप  उसपर  रिफलेक्शन  करते  हैं,  उसको  आप
 बिलिटल  करते  हैं,  उसको  लोगर  डाउन  करते

 हैं,  जो  अच्छा  नहीं  है  1  इस  वास्ते  मेरी  ये  दो

 एमेंडमेंट्स  हैं  जिनको  आप  मान  लें  ।

 SHRI  K.  0.  PANT:  My  Hon.  friend  pro-
 ceeds  on  the  assumption  that  the  power  to
 amend  the  existing  laws  can  only  be  exercised
 by  the  Assembly  of  the  State  of  Himachal
 Pradesh.  He  scems  to  forget  that  there  are
 laws  relating  to  the  Union  list  also  which  are
 in  force  in  H.  P.  which  cagnot  be  amended  by
 the  State  Legislature.
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 MR.  SPEAKER :  I  shall  now  put  amend-
 ment  No.  |4  to  the  vote  of  the  House.

 e
 Amendment  No.  48  was  put  and  negatived.

 MR.  SPEARER  :  I  shall  now  put  amend-
 ment  No.  I5  to  the  vote.

 Amendment  No.  IS  was  put  and  negatived.

 MR.  SPEAKER  :  The  question  is  :

 “That  Clause  49  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  49  was  added  to  the  Bilt.

 Clauses  50  to  54  were  added  to  the  Bill.

 MR.  SPEAKER:  The  main  hurdles  are
 over  now.  Now,  the  First  Schedule.  To  save
 time,  it  is  much  better  that  both  the  amend-
 ments  are  put  together.

 First  Schedule

 Amendments  made  :

 “At  page  7,  in  line  3l,  for  the  words
 and  figure  ‘In  paragraph  4’,  the  following
 Shall  be  substituted  :—

 ‘In  paragraph  2,  for  the  figure.  “XIII”,
 the  figure  “XIV”  shall  be  substituted,  and
 in  paragraph  4’  (47)

 At  page  I7,  in  line  42,  for  the  brackets
 and  letter  ‘‘(a)”,  the  brackets  and  letter
 “(b)”  shall  be  Substituted.  (48)

 (Shri  K.  C,  Pant)

 MR.  SPEAKER  :  The  question  is  4

 “That  the  First  Schedule,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  First  Schedule,  as  amended,  was.

 added  to  Bill.
 The  Second  Schedule  was  added  to  the  Bill.

 Third  Schedule
 Amendments  made  :

 At  page  20,  inline  i,  for  the  words
 and  figure  ‘In  paragraph  3’,  the  following
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 (Mr.  Speaker]
 shall  be  substituted  :—

 ‘In  paragraph  2,  for  the  figure  “XII”,
 the  figure  “XIII”  shall  be  substituted,  and
 in  paragraph  3’  (49)

 At  page  20,  in  line  32,  for  the  brackets
 and  “(a)”,  the  brackets  and  letter  “(by
 shall  be  substituted.  (50)

 (Shri  K.  C.  Pant)

 MR.  SPEAKER  :  These  are  certain  proce-
 dural  forms.  They  could  be  put  together.
 There  is  no  difference  of  opinion  in  the  House.
 I  think  these  little  procedural  difficulties  can
 be  got  over.

 The  question  is  :

 “That  the  Third  Schedule,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  Third  Schedule,  as  amended,  was  added

 to  the  Bill.
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 MR.  SPEAKER  :  The  question  is  :

 “That  the  Fourth  Schedule  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 The  Fourth  Schedule  was  added  to  the  Bill.

 Clause  2,  the  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 SHRI  K.  C,  PANT  :  I  beg  to  move  :
 “That  the  Bill,  as  amended,  be  passed.”

 MR.  SPEAKER  :  The  question  is:
 “That  the  Bill,  as  amended,  be  passed.”

 The  motion  was  adopted.
 MR.  SPEAKER  :  I  think  I  must  congra-

 tulate  you  all  ;  and  all  the  Himachal  Pradesh
 MPs  are  happy  now.

 SHRI  PREM  CHAND  VERMA  :  Yes,  Sir.
 9.35  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven  of  the
 Clock  on  Wednesday,  December  26,  7970

 Agrahayana  25,  7092  (Saka).


